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 LOK  SABHA
 Tuesday,  March  10,  959|Phalguna  19,

 880  (Saka)

 fhe  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  Speaxer  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Purchase  of  Ammanition

 +
 Shri  Vidya  Charan  Shukla:

 f  Shri  Rajendra  Singh:
 J  Shri  Kistaiya:

 Shri  Kodlyan:
 Shri  Parulekar:

 [  Sardar  Iqbal  Singh:

 Willi  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  84  on  the  I9th
 November,  958  and  state:

 (a)  whether  the  relevant  reports  of
 the  enquiries  instituted  into  the  pur-
 chase  of  ammunition  from  a  European
 Firm  in  952  have  been  examined;

 (b)  af  so,  the  finding  thereof;

 1067.

 ₹९)  the  quantity  of  ammunition  that
 was  found  unserviceable;  and

 (ay  the  total  cost  thereof?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  to  (d).  The  re-
 levant  reports  have  been  examined  by
 the  Government;  but,  as  certain  addi-
 tional  enquiries  have  been  found
 necessary,  a  Committee  has  been
 appointed  ७  go  further  into  this
 matter.  The  Committee  has  been  ask-
 ed  to  submit  its  report  by  the  end  of
 April,  959  and  on  receipt  of  this  re-
 port,  Government  will  be  in  a  better
 36(Ai)  LSD—I,
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 position  to  formulate  their  views  on
 the  various  issues  connected  with  this
 matter.

 Shri  Vidya  Charan  Shukla:  Some
 time  back  the  reply  was  given  by
 Government  that  it  was  necessary  to
 examine  this  matter  more  than  once,
 and  now  again  we  are  told  that  a
 special  committee  has  been  appointed
 to  go  into  the  case  of  this  ammunition
 purchase  May  we  have  an  idea  why
 so  many  enquiries  are  being  necessi-
 tated  to  arrive  at  the  correct  conclu-
 sion  by  Government?

 Sardar  Majithia:  The  main  reason
 has  been  that  there  was  a  difference
 of  opimon  between  the  first  report  and
 the  second  report.  So,  the  matter  was
 discussed  in  the  Ministry,  as  a  result
 of  which  it  was  found  necessary  to  go
 further  into  this  matter  and  go  inte
 more  details  So,  we  have  appointed
 another  committee  and  asked  them  to
 submit  their  report  by  the  end  of
 April,  959  I  should  also  like  to  men-
 tion  that  this  committee  is  going  to  be
 headed  by  the  Deputy  Law  Minister.

 Shri  Vidya  Charan  Shukla:  May  I
 know  the  amount  of  money  involved
 in  this  ammunition  purchase  and  whe-
 ther  that  ammunition  has  ever  been
 used  either  for  practice  or  for  any
 other  purpose?  What  is  the  actual
 defect  m  the  ammunition  that  has
 been  purchased?

 Sardar  Majithia:  Roughly  it  is  about
 3  lakh  rounds,  costing  round  about
 Rs  9  lakhs.

 Mr,  Speaker:  Has  it  been  used?

 Sardar  Majithia:  It  has  not  been
 used  so  far  because  of  certain  differ-
 ence  of  opinion  betweep  the  two  com-
 mittees.  Unless  we  are  absolutely  sure
 and  satisfied  in  our  mund  that  they  are
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 absolutely  all  right  to  be  used,  we  will
 not  use  if.

 Shri  s.  M.  Banerjee:  May  I  know
 whether  this  ammunition  was  pur-
 chased  from  a  Swiss  firm  and  whether
 the  Swiss  experts  of  the  same  firm  are
 working  at  the  ordnance  factory  at
 Ambernath  and  if  so,  whether  their
 services  are  going  to  be  terminated?

 Sardar  Majithia:  This  purchase  was
 from  Oerlikons,  which  s  a  Swiss  firm.
 But  so  far  as  this  enquiry  and  the
 defects  are  concerned,  they  are  abso-
 lutely  not  connected  with  this  As  I
 said,  this  matter  was  gone  into  by  our
 Ministry  and  now  it  is  going  to  be
 gone  into  further  by  this  new  com-
 mittee  headed  by  the  Deputy  Law
 Minister.

 Shri  §.  M  Banerjee:  I  wanted  to
 know  whether  the  experts  belonging
 to  the  same  firm  are  still  working  in
 the  ordnance  factory  at  Ambernath
 and  whether  their  contracts  are  hkely
 to  be  terminated?

 Sardar  Majithia:  Those  experts  and
 the  people  working  in  this  factory  are
 entirely  different.

 Shri  Jaipal  Singh:  May  I  know  why
 this  further  probe  into  this  question
 has  not  been  committed  to  the  same
 committee  and  why  there  had  to  be  a
 change  in  the  personnel  of  the  com-
 mittee?

 Mr.  Speaker:  If  :t  had  been  entrust-
 ed  to  the  same  committee,  hon  Mem-
 bers  will  say  it  is  useless  to  refer  it
 to  the  same  committee

 Shri  Jaipa]  Singh:  I  want  to  know
 why  it  was  not  referred  to  the  same
 committee,  when  the  terms  of  refer-
 ence  are  the  same

 Mir.  Speaker:  Much  can  be  said  on
 both  sides  These  are  matters  of  ad-
 ministrative  detail  If  it  ४  referred  to
 the  same  ttee,  they  will  say  it  is
 useless  and  there  will  be  trouble;  if
 it  is  referred  to  another  committee,
 that  is  alzo  questioned.  Next  question
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 Detective  Institutes

 +
 Shri  8  C.  Samanta:

 saa!  {  shri  Subodh  Hanada:
 Will  the  Minister  of  Home  Affales

 be  pleased  to  state:

 (a)  the  places  where  the  following
 Institutions  are  located:

 (i)  Central  Detective  Training
 School,

 a)  Central  Finger  Print  Bureau, and

 (a)  Central
 Laboratory,

 (b)  the  cost  involved  for  setting them  up;

 Forensic  Science

 (c)  whether  any  regional  centres  of
 these  Institutions  are  proposed  to  be
 set  up,  and

 (8)  whether  all  the  necessary  equip- ments  for  these  Institutions  have  been
 procured  by  now?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Calcutta

 (b)  A  statement  giving  the  Tequired information  is  placed  on  the  Teble.
 (See  Appendix  III,  annexure  No.  72).

 (c)  There  is  no  such  proposal  at
 present

 (a)  Except  for  certain  mstruments
 required  for  the  Central  Forensic
 Science  Laboratory,  which  have  to  be
 imported  from  abroad,  almost  all  the
 present  requirements  of  equipment
 have  been  met.

 Shri  8s.  C.  Samanta:  May  I  know
 whether  m  the  Central  Police
 College  at  Mount  Abu  this  training  is
 given  and  if  so,  whether  there  is  suffi.
 cient  equipment  there?

 Shri  G.  B.  Pant:  No;  such  specialis-
 ed  training  is  not  imparted  there.

 Shri  8.  के,  Banerjee:  From  the  state-
 ment  it  is  found  that  the  total  amount
 8  Rs.  2,08,484  for  ‘1986-57,  Rs.  463,400
 for  1957-88  and  the  revised  estimates
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 for  1958-59  are  Rs.  740,000.  May  I
 know  the  reasons  for  this  increase,
 whether  crimes  have  increased  or  whe-
 ther  it  is  due  to  expansion?

 Shri  G.  B.  Pant:  These  institutions
 have  been  started  only  recently  So,
 expenditure  has  to  be  incurred  in
 equipping  them  and  also  m  making
 arrangements  for  training  of  growing
 numbers

 Shri  Subodh  Haneda:  Is  it  not  a
 fact  that  the  necessary  equipment  ex-
 eept  a  few  have  been  procured  from
 foreign  countries?  May  4  know  their
 total  value?

 Shri  G.  B  Pant:  The  provision  for
 this  purpose  comes  fo  a  few  lakhs,  a
 release  of  Rs  32,100  mm  foreign  ex-
 change  was  sanctioned  for  the  equip-
 ment  which  had  to  be  purchased  from
 abroad  during  1958-59

 Shri  C  Samanta:  Ag  regards  the
 Central  Forensic  Science  Laboratory,
 do  the  people  working  there  require
 legal  knowledge?

 Shri  G  B.  Pant:  Not  necessarily

 Marine  Department,  Andaman  and
 Nicobar  Islands

 +
 Shri  S  C  Samanta.

 *i049  4  Shri  Subodh  Hansda:
 [Shri  R.  €  Majhi

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  there
 4s  continued  loss  in  the  working  of  the
 various  sections  of  the  Marine  Depart-
 ment  of  Andaman  and  Nicobar  Islands,

 (b)  f  so,  what  is  it  due  to,  and

 (c)  the  steps  proposed  to  be  taken
 er  already  taken  to  avoid  such  losses?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir

 (b)  and  (०)  A  Statement  is  laid  on
 the  Table  of  the  Houre  {See  Appen-
 ax  ITI,  annexure  No  73}
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 Shri  Subedh  Hansda:  From  the  state-
 Ment,  in  item  (1),  I  find  that  the  losses
 fre  increasing  from  year  to  year  May
 I  know  how  long  the  losses  will  be
 allowed  to  continue?

 Shrimati  Alva:  Item  (65)  deals  with
 @fioat  establishment  A  new  ferry  ser-
 vice  has  been  started  for  inter-island
 trade  as  well  as  passenger  service
 The  profit  or  loss  has  to  continue,  we
 are  trying  our  best  to  cut  down  our
 losses  When  the  volume  of  traffic
 Comes  to  full  capacity,  the  losses  would
 Come  down

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  the  balances
 of  the  marine  stores  department  are
 sncreasing  from  year  to  year  and  whe.
 ther  3६  35  a  fact  that  the  deterora-
 tion  of  stores  is  one  of  the  main  ree-
 Sons  for  this  loss?

 Shrimati  Alva:  I  could  not  follow  the
 duestion

 Mr.  Speaker:  He  wants  to  know
 Whether  the  volume  of  stores  is
 tncreasing  from  year  to  year

 Shrimati  Alva:  No,  that  is  not  cor-
 Tect  We  are  keeping  a  strict  watch  on
 that

 hri  S  C.  Samanta.  As  regards  the
 afloat  establishment,  I  appreciate  that
 there  :s  some  loss  on  inter-island  com-
 Munication  May  I  know  what  was
 the  income  that  accrued?

 Shrimati  Alva’  I  have  not  got  the
 figure  of  income  But  the  inter-island
 Communication  service  was  losing  all
 the  time,  because  there  was  no  other
 means  of  communication

 Shri  R  C.  Majhi:  May  I  know  whe-
 ther  there  is  any  propogal  to  fix  a
 limit  on  the  stores?

 Shrimati  Alva.  am  not  aware  of
 that

 Shri  Tangamani;  How  many  buses
 are  run  by  the  State  Bus  Service
 there?  What  is  the  loss  per  bus  be-
 Cause  of  the  increase  in  petro!  price?

 Shrimati  Alva:  There‘are  five  buses
 I  have  not  got  the  break-down  figures
 for  each  bus
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 Rest  House  at  Rourkela

 +
 Shri  Osman  Ali  Khan:
 Shri  Ram  Krishan  Gupta:

 #1950  4  Shri  Aurobindo  Ghesal:
 |  Shri  Vidya  Charan  Shukia:
 (Shri  J.  B.S  Bist:

 Will  the  Minster  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  a
 luxury  rest  house  at  a  heavy  cost  has
 been  built  at  Rourkela  for  the  use  of
 the  Directors  of  the  Hindustan  Steel
 (Private)  Ltd,  during  their  periodical
 meetings  at  the  plant  site,

 ay  ए  sa,  the  reasans  far  the  same,
 and

 (c)  the  total  amount  spent  on  :t?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)  to
 (c)  A  Bungalow  at  a  cost  of  about
 Rs  75  lacs  has  been  constructed  at
 Rourkela  It  is  intended  to  be  used
 by  visitors,  guests  and  the  Directors
 of  the  Hindustan  Steel  Private  Limited
 when  they  visit  Rourkela  In  the
 absence  of  any  suitable  guest  house,
 the  construction  of  the  building  was
 necessary

 Shri  Osman  Ali  Khan.  May  I  know
 whether  the  Government  has  taken
 any  measures  to  prevent  such  lavish
 expenditure  in  future  and,  if  so,  what
 are  the  measures?

 Mr.  Speaker  They  do  not  agree  with
 that  view  Hon  Members  are  making
 suggestions  or  observations  that  it  is
 lavish  expenditure

 Sbri  Vidya  Charan  Shukla:  May  I
 know  whether  it  35  a  fact  that  this
 building  was  originally  sanctioned  to
 be  constructed  at  a  cost  of  Rs  642
 lakhs  but  the  estimate  was  later  on
 raised  by  about  Rs  2  lakhs  to  provide
 for  more  superior  sanitary  and  electric
 fittings  and,  later  on,  it  was  completed
 at  a  cost  of  Rs  7!5  lakhs?  May  I
 know  whether  it  is  a  fact  that  though
 savings  were  made  in  the  construction
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 cost,  because  of  the  superior  sanitary
 and  electric  fittings  the  cost  went  up?
 yf  ‘80,  I  want  to  know  the  precise  rea-
 ry  Why  it  was  necessary  to  have  these
 superior  sanitary  and  electric  fittings
 and  not  the  ordinary  ones  which  we
 generally  have  in  the  other  rest
 youses

 The  Minister  of  Steel,  Mince  and
 yuel  (Sardar  Swaran  Singh):  It  is  true
 that  the  estimate  was  revised.  But
 gome  of  those  items  were  later  on  cut
 down  and  that  is  how  a  saving  was
 made  of  about  Rs  3  lakhs  roughly
 Because,  it  was  considered  that  we
 should  not  install  any  costly  fittings
 there

 Shri  Jaipal  Singh:  Is  the  hon  Minis-
 ter  m  a  position  to  inform  this  House
 whether  in  contradistinction  to  rest
 youses,  say,  in  China  or  Russia  in  the
 steel  plant  areas,  this  rest  house  is
 gustere  or  extravagant?

 Shri  Gajendra  Prasad  Sinha.  As  far
 gs  our  knowledge  goes,  practically
 most  of  the  big  industrial  centres  have
 got  better  arrangements  than  what  we
 pave  here

 Mr  Speaker  Hon  Members  who
 pave  gone  there  would  certainly  be
 impressed  by  the  beautiful  buildings
 they  have  there  द उ

 Pig  Iron

 *1051  Shri  Osman  All  Khan:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 pe  pleased  to  state  the  hkely  produc-
 tion  of  pig  iron  in  the  country  during
 1959-60  and  the  internal  demand  for
 the  same  period”

 The  Parliamentary  Secretary  te
 the  Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  The
 production  of  pig  iron  during  1959-60
 38  estimated  to  be  about  970,000  tons
 snd  the  internal  demand  for  the  same
 period  about  700,000  tons

 Shri  Osman  Ali  Khan:  May  I  know
 whether  the  Government  propose  te
 export  the  surplus  and,  if  so,  what
 gtrangements  are  being  made  in  that
 direction?
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 Shri  ह! ल  Prasad  Sinha:  Efforts
 are  being  made  to  see  that  the  sur-
 plus  may  be  exported  For  that  we
 are  trying  to  contact  the  foreign
 countries

 Shri  Damani:  May  I  know  by  what
 percentage  the  consumption  in  the
 country  and  exports  have  increased
 in  the  last  two  years’

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  It  is
 estimated  that  during  the  current  year
 the  consumption  will  be  of  the  order
 of  7  lakhs  The  hon.  Member  can
 work  out  the  percentage  There  is  an
 increase  over  the  allocation  made
 during  last  vear

 Shri  Merarka:  Out  of  the  total  pro-
 duction  may  I  know  how  much  would
 be  produced  by  the  three  steel  plants
 in  the  public  sector?

 Sardar  Swaran  Singh:  It  is_  esti-
 mated  that  out  of  the  total  of  970,000
 tons,  the  steel  plants  at  Rourkela,
 Bhilai  and  Durgapur  will  produce
 370,000  tons,  Indian  Iron  and  Steel
 250,000  tons  Tatas  00000  tons  and
 Mysore  Iron  50000  tons

 Shri  Panigrahi  May  !  know  the
 countries  to  which  this  pig  iron  will
 be  exported?  May  I  also  know  whe-
 ther  the  price  of  pig  iron  from  the
 public  sector  compares  favourably
 with  the  price  of  Tatas?

 Sardar  Swaran  Singh:  It  35  difficult
 to  indicate  the  countries  that  are  hkely
 to  purchase  Obviously,  the  countries
 that  offer  the  best  terms  will  buy  the
 pig  iron  from  us_  So  far  as  the  cost
 of  production  in  the  public  sector
 steel  plants  is  concerned,  it  will  take
 some  time  before  the  final  figures
 could  be  worked  out  But  I  do  not
 anticipate  that  the  cost  of  production
 there  will  be  higher  than  in  the
 private  sector  steel  plants

 Shri  Ramanathan  Chettiar:  In  view
 of  the  likely  increase  of  production
 of  pig  iron,  especially  in  our  steel
 plants  m  the  public  sector,  what  steps
 are  the  Government  taking  to  find
 new  markets  where  our  pig  iron  could
 be  exported?
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 Sardar  Swaran  Singh:  Obviously,
 Wwe  will  have  to  search  for  markets
 af  there  ३35  surplus  But  I  do  not
 accept  the  suggestion  that  there  is
 Uukely  to  be  a  surplus  in  an  unplanned
 manner  During  the  present  year
 there  is  larger  surplus  because  the
 open  cast  furnaces,  steel  melting  shops
 and  the  roiling  milis  are  not  there  to
 convert  it  into  steel  Thereafter  the
 production  has  been  planned  in  such  a
 manner  that  it  will  meet  our  entire
 requirements  There  may  be  a  hittle
 surplus  also

 Shri  CR.  Pattabhi  Raman’  Is  it
 not  a  fact  that  in  the  Middle  East  and
 Yar  East  a  lot  of  markets  are  avail-
 adje?  What  efforts  bayve  the  Goy-
 ernment  made  to  explore  those
 Inarkets?

 Sardar  Swaran  Singh:  It  is  true
 that  there  is  a  growing  market  for
 xport  of  pig  iron  and  we  will  not

 esitate  to  take  advantage  of  it  pro-
 vided  the  terms  that  we  get  are  appro-
 briate  and  suitable

 Shri  Daljit  Singh:  What  will  be  the
 total  production  of  pig  iron  when  the
 Steel  plants  in  Durgapur,  Bhila:  and
 Rourkela  come  into  full  operation?

 Sardar  Swaran  Singh:  I  have  given
 fn  indication  for  the  current  year
 Regarding  figures  for  subsequent  years
 I  would  request  the  hon  Member  to
 wait,  because  we  will  have  to  see  as
 to  how  the  steel  melting  and  the
 steel  rolling  programme  progresses

 Shri  Dasappa:  I  want  to  know
 whether  they  have  a  plan  as  to  the
 ratio  they  will  maintam  between  the
 production  of  steel  and  the  produc-
 tion  of  pig  iron

 Sardar  Swaran  Singh:  That  35  true
 There  is  8७  definite  plan  that  so  much
 of  pig  iron  will  remaineas  surplus
 The  rest  will  be  converted  into  steel.

 सेठ  योधिम्द दास  :  प्रभो  मंत्री  जी  ने  यह
 कहा  कि  हम  को  इस  लोहे  को  बाहर गमी
 जेजना  पड़ेगा,  तो  क्‍या  कड  देशों  से  इस
 सम्बन्ध  में  अझभी  से  लिखा  पढ़ी  हो  रही  हूँ
 या  झमी  यह  शुरू  नही  हुई  हैं,  भोर  भगर

 हो  रही  है  तो  हारे  क्  पडोसी  दोस्त  भी

 उसमें  हु  या  नहीं  ?
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 Sardar  Swaran  Singh:  We  have
 already  sold  about  20,000  tons  of  pig
 iron  Enquiries  have  been  received
 with  regard  to  another  60,000  tons  or
 so  We  are  in  constant  touch  with  the
 possible  purchasers  I  would  hke  to
 make  it  clear  that  we  need  not  show
 unnecessary  anxiety  about  this  thing
 because  that  itself  will  not  be  m  our
 interests  If  we  say  that  there  is  so
 much  of  surplus  the  prices  may  sag

 Shri  C.  D  Pande:  Because  we  have
 supplied  pig  iron  to  possible  cus-
 tomers  at  a  cheaper  rate  than  pig  iron
 would  cost  them  we  have  ourselves
 marred  our  case  What  is  the  remedy
 for  this?

 Sardar  Swaran  Singh.  So  far  as  the
 expert  of  iron  ore  is  concerned,  it  35
 true  that  we  have  entered  into  certain
 long  term  arrangements  for  the  export
 of  iron  ore  But,  it  will  be  wrong  to
 say  that  we  hold  the  monopoly  so  far
 Bs  Iron  ore  is  concerned  Iron  ore  is
 available  from  other  countries  also
 Therefore,  af  we  do  not  sell  iron  ore
 to  those  countries,  there  are  other
 countries  which  would  sell  iron  ore  to
 those  countmes  This  formula  that
 any  country  that  is  using  tron  ore  will
 necessarily  switch  over  to  pig  iron  is
 not  universally  correct  Just  as  we
 desire  that  iron  ore  may  be  converted
 santo  pig  iron  when  it  43  exported,
 other  countries  can  also  desire  that
 they  would  import  tron  ore  and  they
 would  hke  to  convert  the  iron  ore  into
 pig  iron  in  their  own  countries  There-
 fore,  we  have  to  strike  a  balance  bet-
 ween  our  supply  position  and  also  the
 requirements  of  other  countries

 Shri  :  The  hon  Minister
 said  just  now  that  the  cost  of  pro-
 duction  from  Bhila:t,  Rourkela  and
 Durgapur  will  be  more  than  the  Tatas
 and  Indran  Iron

 Sardar  Swaran  Singh:  I  have  not
 said  ३०

 e
 Mr.  Speaker:  Not  in  this  question

 Next  question
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 Kmported  Locomotives  for  Steel  Plants
 +

 (Shri  Nagi  Reddy:
 °2052.  <  Pandit  D.  N.  Tiwary:

 ड  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No  475
 on  the  2nd  December,  958  and  state:

 (a)  whether  Government  has
 received  the  report  of  the  Committee
 appointed  to  examine  the  cause  of
 missing  and  damaged  parts  of  the
 imported  locomotives;

 (b)  whether  the  report  has  been
 considered,  and

 (c)  if  so,  the  nature  of  the  decision
 taken?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fue!  (Shri
 Gajendra  Prasad  Sinha):  (a)  to  (c)
 The  Committee  appointed  by  the
 Hindustan  Steel]  (Private)  Limited  has
 submitted  its  report

 The  findings  of  the  Committee  are.—

 (a)  certain  parts  of  the  locomo-
 tives  were  either  lost  or
 damaged  during  the  course
 of  unloading  at  the  docks  or
 during  transit  from  Calcutta
 to  Rourkela,  A

 (0)  a  few  parts  were  received  in
 a  defective  condition,  and

 (९)  certain  parts  were  not  ship-
 ped  at  all

 Action  has  been  taken  on  the  follow-
 ing  hnes—

 (a)  Claim  has  been  preferred  on
 the  Indian  Insurance  Com-
 panies  Association  Poo]  for
 the  loss  or  damage  during
 unloading  and  transit  The
 cost  of  replacements  will  be
 made  good  by  the  Insurance
 Association  Pool

 (b)  The  contractors  have  been
 asked  to  replace  defective
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 parts  and  they  are  doing  this
 free  of  cost.

 (c)  The  contractors  were  asked  to
 supply  the  parts  that  were
 not  shipped  and  this  is  aiso
 bemg  done

 Shri  Nagi  Reddy:  May  I  know  what
 is  the  estimate  of  the  total  loss  of  the
 parts  that  have  not  been  shipped,  or
 parts  that  have  been  shipped,  but  have
 ‘been  in  a  damaged  condition,  or  those
 that  have  got  damaged  in  the  course
 of  transit’

 Sardar  Swaran  Singh:  No  estimate
 ३8  available,  nor  is  it  necessary  to
 make  an  estimate  because  these  spare
 @erts  and  odd  things  are  not  easily
 marketable  and  the  prices  are  not
 quoted  In  this  case,  no  loss  is  being
 ancurred  because  whatever  the  imme-
 diate  loss  it  is  being  made  good  by
 the  insurance  companies  or  the  sup-
 pliers

 Shri  Nagi  Reddy:  What  is  the  est:-
 mated  Joss  to  the  company  due  to  the
 immediate  failure  to  use  these  loco-
 motives  for  the  past  so  many  months?

 Sardar  Swaran  Singh:  No,  Sir  No
 loss  has  been  incurred

 Shri  Morarka:  May  J  know  if  anv
 enguiry  has  been  made  with  the  sup-
 Pliers  for  shipping  defective  parts  and
 for  not  shipping  parts  at  all?

 Sardar  Swaran  Singh:  Enquiry  has
 been  made  With  regard  to  the  parts
 that  were  not  shipped,  they  have
 undertaken  to  make  good  the  short-
 coming  It  appears  that  it  was  not
 deliberate  They  have  agreed  really
 to  supply  the  parts  that  could  not  be
 shipped  in  the  earher  consignment

 Printing  of  Maps

 *1058.  Shri  S.  M  Banerjee:  wil  the
 Minster  of  Scientific  Research  and
 Cuitural  Affairs  be  pleased  to  state’

 (a)  the  total  up-to-date  map  cover-
 age  of  the  country,

 (b)  an  case  this  2s  not  complete,
 what  period  of  time  ४  likely  to  be
 taken  to  complete  the  same;
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 (c)  whether  the  present  staff  under
 the  Survey  of  India  I  inadequate  to
 cope  with  the  work,  and

 (a)  if  so,  the  number  of  men  hkely
 to  be  employed  for  the  completion?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Modern  topograph-
 cal  maps  on  various  scales  exist  for
 84  per  cent  of  the  tota  area  of  the
 country  The  remaining  36  per  cent.
 is  covered  by  uncontoured  maps  based
 on  pre-3905  Surveys

 (b)  Does  not  arse

 (९)  No,  Sir

 (a),  Does  not  anse

 Shri  8.  M.  Banerjee:  May  |  know
 whether  there  35  any  programme  of
 expansion  of  the  Directorate  of  Map
 Publications  and  :f  so,  to  what  extent?

 Dr.  M  M.  Das:  There  is  the  normal
 programme  for  expansion  under  the
 Five  Year  Plan

 Shri  Hem  Barua:  What  steps  have
 the  Government  taken  so  far  as  the
 undefined  area  in  the  India~-Burma  and
 India-China  border  is  concerned,  let
 alone  the  Indo-Pak  border?

 Dr.  M.  M.  Das:  I  shall  be  glad  to
 answer  provided  I  get  notice  of  :t

 श्री  भक्त  दर्शन  माननीय  मत्री  जी  ने
 वतलाया  कि  टोपोग्राफीकल  सर्वे  के  अनुसार
 केवल  ८४  प्रतिशत  देश  का  भाग  अभी  तक
 सर्वे  हो  चुका  है  श्रोर  उसका  नक्ल  बन  चुका
 है  ।  में  जानना  चाहता  हू  कि  बाकी  १६
 प्रतिशत  भाग  के  लिये  क्‍या  तैयारी  की  जा  रही
 है  श्रौर  वह  कब्र  तक  समाप्त  हो,  जायेगा  ?

 Dr  M  M.  Das.  Probably  the  hon
 Member  has  missed  the  reply  “The
 remaining  6  per  cent  is  covered  by
 uncontoured  maps  based  on  pre-905
 surveys”  The  whole  country  38
 covered

 es
 Shrimati  Ma  Palchoudburi:  May  I

 know  what  is  being  done  about



 ‘gaqt  Oral  Answers

 correcting  some  of  the  maps  that  are
 published  by  other  countries  showing
 some  of  the  territories  as  belonging
 to  them?  How  do  we  counter  that
 from  our  side?

 Dr.  की,  M.  Das:  That  ts  a  bigger
 question  I  am  not  m  a  position  to
 reply  to  that  question  just  now

 /  भारत  विभाजन  का  इतिहास
 Y  कह०्भ  श्री  बका  बीर  शास्त्री

 क्या  बेश/निक  गवेधरणा  और  सांस्कृतिक  कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार
 भारत  के  विभाजन  का  विस्तृत  इतिहास
 लिखवा  रही  है,

 (ख)  यदि  हा,  तो  यह  कब  तक  तैयार

 हो  जायेगा;  भौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का  उत्तर
 नकारात्मक  हो,  तो  उसके  क्या  कारण  हे  ?

 बेश्ञानिक  गबेशणा  ओर  सास्कतिक  कार्य
 उपनत्री  (डा०  ‘Wo  मो०  दाव)  (क)  जी,

 नही  ।

 (ख)  सवाल  पंदा  नहीं  होता  ।

 (ग)  सरकार  नहीं  समझती  कि  भ्भी

 द््सा  करना  जरूरी  या  उचित  है।
 An  Hon.  Member:  In  English  also

 हत,  M.  M.  Das:  (a)  No,  Sir

 (9)  Does  not  arise

 (९)  Government  do  not  consider
 that  it  38  necessary  or  opportune  to
 do  s0  now  ८

 .
 ~

 जी  प्रकाश  बोर  शास्त्री  जहा  तक
 भारत  विभाजन  का  सम्बन्ध  है,  भ्रग  तक  जो

 साहित्व  उपलब्ध  है  उसमें  कुछ  प्रमाणित
 ब्यनितर्वीं  के  द्वारा  भी  लिखित  साहित्य  है,
 जिस  तरह  से  कि  भारतवर्ष  के  भूतपूर्व  गवनेर
 अनरल  श्री  लार्ड  भाउटबेटन  के  प्रेस  धटेची  ने

 त्थ्क  पुस्तक  लिखी  है,  इसी  प्रकार  इगलेंड  के
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 ४
 प्रधान  मंत्री  भी  शखणिल  महोदय  से  अपनी
 झात्मकथा  के  कुछ  भाग  में  मारत  विभाजन
 के  सम्बन्ध  में  लिखा  है,  भौर  झभी  एक  ताजा

 पुस्तक  भारत  सरकार  के  सास्कृतिक  कार्य
 मत्री  श्री  हुमायू  कबिर  द्वारा  लिखी  गयी  है
 जो  कि  मौलाना  श्राजाद  के  नाम  से  प्रकाशित

 हुई ।  इन  सारी  ही  पुस्तको  में  भारत  विभाजन
 का  भिन्न  भिन्न  रूपो  में  इतिहास  दिया  गया  है  t
 मं  जानना  चाहता  ह्  कि  क्‍या  यह  भ्रच्छा

 नही  होगा  कि  जब  इस  प्रकार  की  पुस्तकों  में
 सरदार  पटेल  जैसे  गौरवशाली  व्यक्तित्व  को
 विपरीत  बचा  का  विषय  बनाया  जाता  है,
 तो  भारत  सरकार  भ्रपनी  और  से  कोई
 प्रमाणित  साहित्य  तैयार  करके  देश  को  दे  ।

 Dr.  M.  M  Das:  That  is  a  suggestion
 for  action  At  present,  there  35  no
 such  proposal  before  the  Government
 of  India

 Mr  Speaker.  He  failed  to  put  that
 m  the  form  of  a  question  §  It  is  not
 a  suggestion  What  he  wants  to  know
 is,  in  the  face  of  the  conflicting  state~
 ments  and  allegations  against  responsi-
 ble  people  how  :s  it  that  the  Govern-
 ment  are  keeping  quiet  That  ७  the
 question

 Dr.  M  M.  Das:  If  the  House  desires,
 \  we  can  examine  the  question

 Medicinal  Plante

 °1055.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state

 (a)  the  places  where  collection  of
 information  and  research  is  being
 made  in  medicinal  plants,

 (b)  whether  there  is  any  co-ordina-
 tion  of  this  research,  and

 (c)  what  machinery  exists  to  take
 advantage  of  the  information  s0
 collected  and  research  made?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M  Das):  (a)  A  statement  is  placed
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 on  the  Table  of  the  House  [See
 Appendix  III,  annexure  No.  74]

 (b)  and  (c).  The  Central  Indian
 Medicinal  Plants  Organisation,  which

 As  been  established  recently,  provides
 e  central  agency  for  co-ordmation

 research  30  this  field  This  Organ-
 ,  tation  will  also  advise  on  the  ways

 and  means  of  utilisation  of  the  results
 of  research  and  information  collected

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  is  the  composition  of  this
 newly  established  Central  orgamisation
 and  the  manner  in  which  !t  proposes
 to  conduct  itself?

 Dr.  M.  M.  Das:  Only  last  October,
 the  governing  body  and  the  Board  of
 the  Council  of  Screntific  and  Indus-
 trial  Research  have  approved  the  set-
 ting  up  of  this  orgamisation  An
 Executive  Committee  has  been  formed
 consisting  of  ll  Members  If  you  per-
 mit  me,  I  can  read  out  the  names

 Mr.  Speaker:  Not  necessary

 Dr.  M  M.  Das:  So  far  as  the  detailed
 pian  of  this  organisation  ४8  concerned,
 I  have  got  the  details  covering  about
 58  or  6  cyclostyled  pages  If  the  hon
 Member  wants,  I  can  send  him  a  copy

 Mr.  Speaker:  It  may  be  placed  in
 the  Library

 Shri  Harish  Chandra  Mathur:  Don’t
 you  think  that  such  information
 should  have  been  made  available
 before  as  is  done  in  other  matters,  so
 that  we  can  ask  certain  questions?
 He  says  “This  information  ४5  available
 and  we  will  place  it  on  the  Table  of
 the  House  ४  you  desire”  Otherwise,
 we  cannot  frame  any  questions,  we
 cannot  ask  any  questions

 Mr.  Speaker:  Wherever  hon  Miunis-
 ters  feel  that  a  long  statement  is
 necessary  to  elucidate  the  points  raised
 in  a  question,  they  will,  of  their  own
 accord,  place  a  copy  in  the  Notice
 Office,  and  will  issue  notice  that  those
 staternents  are  available  in  the  Office,
 so  that  hon  Members  may  pursue  the
 matter  by  supplementary  questions
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 Shri  Harish  Chandra  Mathur:  May
 I  know,  if,  before  the  establishment
 of  this  organisation,  any  effort  had
 been  made  at  co-ordination,  and  what
 agency  was  there  which  has  now  been.
 replaced  by  this  organisation’

 Dr.  M.  M.  Das:  So  far  as  my  know-
 ledge  goes,  there  was  no  co-ordinating
 central  agency  before  the  setting  up
 of  the  CIMPO-—the  Central  Indmn
 Medicinal  Plants  Organisation

 hri  Tridib  Kumar  Chaudhuri:  May
 I  know  if  the  opinion  of  the  Ministry
 of  Health,  and  particularly  that  section
 of  the  Ministry  of  Heajth  which  deals
 with  similar  subjects,  was  obtained
 before  setting  up  this  organisation?

 Dr.  M  M.  Das:  Yes,  Sir

 Shri  Kodiyan:  From  the  statement
 we  find  that  collection  of  information
 and  research  in  medicinal]  plants  38
 being  carried  out  by  various  universi-
 thes  and  various  departments  of  the
 State  Governments  also  May  I  know
 whether  the  Central  Government  ४8
 ving  any  financial  assistance  to  these
 universities  and  State  Governments
 which  carry  out  this  research,  and  if
 80,  what  :s  the  extent  of  the  assist-
 ance  given?

 Dr.  M.  M.  Das:  Assistance  38  given
 for  carrymg  out  particular  schemes
 of  research  to  those  institutions  when
 they  take  up  such  schemes  Now  the
 central  orgamsation  has  come  into
 being,  and  they  will  consider  this
 question  in  greater  detail.

 Shri  Hem  Barus:  May  I  know
 whether  Mr  Kingdon  Ward  who  ws
 a  noted  botanist  and  who  has  collec-
 ted  a  good  number  of  herbs  and
 plants  in  the  Sub-Himalayan  ranges
 is  being  contacted  for  this  purpose,
 and  if  so,  with  what  result?

 Dr.  M.  M.  Das:  We  have  got  no
 information  at  present.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  budget  provision  exists
 for  this  specific  purpose,  and  how
 much  has  been  spent  durmg  the  Second
 Plan  on  this  specific  purpose,  parti-



 5245  Oral  Answers

 ewularly  regarding  the  indigenous
 medicines?

 Dr.  M.  M.  Das:  For  this  organisa-
 tion,  the  central  co-ordinating  agency,
 staff  is  now  being  recruited  and  the
 actual  work  will  begin  from  the  next
 financial  year.  We  think,  according
 to  present  calculations,  Rs.  7  lakhs
 will  be  required  for  the  next  two
 ‘years

 Shri  Harish  Chandra  Mathur:  I
 asked  not  for  this  particular  organisa-
 tion,  but  for  this  specific  purpose  of
 Tesearch,  whether  any  money  has
 been  spent  on  this  particular  purpose
 during  the  three  years.

 Dr.  M.  M.  Das:  In  the  list  of  organi-
 sations  that  has  been  submitted,  there
 are  5  different  types  of  organisations
 —~the  Central  Government,  the  State
 ‘Government  and  universities  and  other
 institutions  are  there—who  are  at  pre-
 sent  carrying  out  this  work  It  is
 difficult  to  say  what  organisation  is
 spending  how  much  money.

 Shri  Manaen:  May  I  know  whether
 ‘the  Government  is  aware  that  the
 higher  regions  mn  Darjeeling  District
 thave  vast  potentialities  of  medicinal
 plants,  and  particularly  on  the  border
 of  Bhutan  and  Darjeeling,  at  a  place
 called  Rongo  they  are  running  a
 medicinal  plantation  on  an  experi-
 mental  basis;  if  so,  to  what  extent  the
 ‘Government  is  giving  them  aid?

 Dr.  M.  M.  Das:  The  West  Bengal
 Government  has  taken  up  the  matter,
 and  they  are  carrying  out  investiga-
 tions.  They  have  appointed  officers

 to  do  that  work.  If  the  West  Bengal
 ‘Government  asks  for  financial  help
 from  us,  we  will  consider.

 Shri  C.  R.ePattabhi  Raman:  In  view
 of  the  fact  that  medicinal  plants  like
 Amila  are  being  destroyed,  is  there
 any  attempt  being  made  on  the  part
 of  research  to  grow  this  plant  in  con-
 nected  farms?

 Dr.  M.  M.  Das:  I  have  said  there
 large  nymber  of  organisations

 which  are  doing  this  type  of  work
 The  =  central  co-ordinating
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 agency  has  just  been  established,  and
 |  |  will  do  this  work.

 Mr.  Speaker:  Shri  Sarhadi.
 Shri  Jaipal  Singh:  Question  Nos.

 086  and  3075  might  be  taken  up
 together.

 Sardar  Majithia:  If  the  Members
 are  here  and  you  permit.

 Mr.  Speaker:  Mohammed  Imam.  He
 is  here.

 Sardar  Majithia:
 objection.

 Mr.  Speaker:  Yes,  075  also  will  be
 answered  along  with  this.

 Rheed,  “rotrralises  ‘Giredied,  "ids.

 *i056.  Shri  Ajit  Singh  Sarhadi;  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 I  have  got  no

 (a)  whether  Bharat  Electronics
 (Private)  Ltd.  38  keeping  to  the
 Schedule  of  production  in  the  cur-
 rent  year;  and

 (b)  :f  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majiihia):  (a)  Only  partially,
 Sir.

 (b)  The  production  programme  for
 the  current  year  was  based  on  anti-
 cipated  orders.  But  the  orders  were
 not  received  sufficiently  early;  and,
 consequently,  production  could  not  be
 taken  up  as  planned.
 Production  in  Bharat  Electronics

 +

 181s.  Jf  हालत  Mohammed  Imam:
 SS  rv  Knmari  Veda  Kumart:

 Will  the  Minister  of  Defence  be
 )  pleased  to  state:

 (a)  the  value  of  total  production  in
 Bharat  Electronics  (Private)  Limited,
 Bangalore  during  the  years  1958-56,
 1986-87  and  ‘1957-58;  and

 (b)  whether  there  is  any  proposal
 40  take  up  new  lines  of  production?
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 The  Deputy  Minister  of  Defence  +
 (Sardar  Majithia):  (a)  The  value  of
 production  of  electronic  equipment
 during  the  last  three  years  is  as
 follows.—

 ‘1956-56  Nil

 1966-57  Rs  6  lakhs
 1957-58  Rs  28  lakhs

 (b)  Yes  Amongst  others  an  agree-
 ment  has  been  entered  into  for  the
 manufacture  of  portable  trans-receiver
 set.  Negotiations  for  the  manufacture
 of  other  types  of  equipment  are  in
 progress

 Shri  Ajit  Singh  Sarhadi:  Is  it  a  fact
 that  the  Bharat  Electronics  have  not
 kept  up  to  the  schedule  till  now,  if
 80,  is  it  not  intended  that  there  should
 be  an  enquiry  as  to  why  they  have
 not  kept  up  to  the  schedule?

 Sardsr  Majithia:  I  have  already
 given  the  reasons  for  not  keepmg  up
 to  the  schedule  in  the  answer,  and
 that  is  that  the  orders  were  not
 received  sufficiently  early,  and  there-
 fore  we  could  not  go  into  production
 for  those  specific  items,  because  that
 33  the  normal  procedure  laid  down  on
 which  we  take  up  production.

 Shri  Ajit  Singh  Sarhadi:  Is  :t  not
 a  fact  that  at  the  outset  for  many
 years  there  was  no_  technical  per-
 sonnel  in  Bharat  Electronics  to  keep
 up  to  the  schedule?

 Sardar  Majithia:  No,  Sir  As  7
 said—I  do  not  mund  repeating  it
 again—it  is  only  because  orders  were
 not  received  and  therefore  as  we  did
 not  have  any  orders,  we  did  not  pro-
 ceed  with  the  production  §  schedule
 which  can  only  be  done  after  the
 necessary  orders  are  received

 Mr.  Speaker:  No,  no  The  hon
 Member  wants  to  know  if  for  want
 ef  technical  personnel  orders  could
 not  be  received

 Sardar  Mafjithia:  No,  Sir

 Shri  Mohammed  Imam:  Is  it  not  a
 fact  that  this  concern  _  over-
 capitalised  and  they  have  constructed

 @  very  huge  building  in  which  a  lot  .

 of  space  us  lying  idle  and  machinery
 aito  is  lying  idle?  May  I  know  the
 reason  for  thi?  I  would  lke  to  know
 why  there  was  such  a  huge  invest-
 ment  on  such  a  small  factory.

 Mr.  Speaker:  Does  it  arse  out  of
 t's?  Hon  Member  wants  to  know
 why  a  large  percentage  of  the  machi-
 nery  and  building  space  35  lying  idle
 That  is  the  question

 Sardar  Majithia:  That  also  can  be
 pet  down  to  the  same  thing  that  as
 ggoN  as  we  receive  orders,  it  w'll  go
 nto  «production,  and  as  the  orders
 increase,  as  they  are  expected  to,
 more  machinery  will  be  brought  into
 work

 Shri.  Inachim.  ‘Alra:.  Yar.  Gownr
 ment  kept  a  check  on  a  large  amount
 of  similar  equipment  being  imported
 ipto  the  country,  and  has  the  Ministry
 Kept  in  touch  with  other  Ministries  to
 sfe  that  such  imports  are  stopped
 pecause  they  militate  agamst  the
 sale  of  the  production  from  Bharat
 plectronics?

 Sardar  Majithia:  It  does  not  arise
 ovt  of  this,  I  am  afraid

 Mr.  Speaker:  No,  no  A  ‘huge
 ggctory  is  established  and  it  is  lying
 ydle  It  is  for  the  purpose  of  pro-
 qucing,  and  if  there  is  unhealthy  com-
 pétition  from  a  foreign  country,  how
 q@oes  it  not  arise?

 Sardar  Majithia:  The  competition
 will  only  come  when  this  starts  pro-
 qucing,  and  this  factory  will  only
 gsart  producing  when  we  _  receive
 definite  orders

 Mr.  Speaker:  No  orders  will  be
 received  so  long  as  there  is  import
 yon  Minister  will  kindly  under-
 stand  the  link  So  lomg  as  foreign
 imports  come  in  here,  there  will  not
 pe  any  orders  received,  and  so  long
 as  orders  are  not  received,  this  will
 pe  lying  idle,  and  therefore  it  is  neces-
 gaty  for  any  person  who  starts  it  to
 ke  steps  Ordinary  industrialists
 will  always  come  to  the  Government
 and  ask  for  imposition  of  heavy  tariff
 oft  the  :mported  article  or  prevention
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 of  it.  Why  is  not  a  similar  thing
 being  done  in  this  case?

 Sardar  Majithia:  This  will  be
 brought  to  the  notice  of  the  Com-
 merce  and  Industry  Ministry,  and  I
 hope  they  will  take  action.

 Shri  Prabhat  Kar:  May  I  know
 whether  it  is  a  fact  that  for  the  manu-
 facture  of  valves  a  building  was
 erected  for  Rs  20  lakhs  and  up  till
 now  the  manufacture  of  valves  has
 not  been  undertaken,  and  for  the  last
 two  years  in  spite  of  the  delay  no
 steps  have  been  taken  by  the  Defence
 Ministry,  and  :f  not,  why?

 Sardar  Majithia:  It  is  true  that  the
 valves  have  not  been  produced  so  far
 They  have  now  practically  negotiated,

 and  as  soon  as  this  is  over,  valves
 will  be  coming  off  the  line.

 ’  Shri  Ranga:  In  view  of  the  fact  that
 these  negotiations  are  supposed  to  have
 been  going  on  for  several  months  and
 about  two  months  ago  the  Public
 Accounts  Committee  were  assured
 that  it  was  coming  to  a  close  and  they
 were  gomg  to  clinch  the  whole  matter,
 have  Government  been  able,  since
 then,  to  obtain  the  necessary  licence
 from  the  Commerce  and  Industry
 Ministry  in  order  to  enable  them  to
 conclude  this  agreement  and  take  up
 this  manufacture?

 Sardar  Majithia:  As  I  said,  the
 negotiations  are  very  nearly  in  the
 final  stage,  and  I  expect...

 Shri  Ranga:  With  whom?  Is  it  with
 the  gompany  or  with  the  Commerce
 and  Industry  Ministry?

 Sardar  Majithia:  With  the  company
 with  which  we  are  going  to  collabo-
 rate  to  produce  these  valves.

 Shri  Ranga:  Why  is  it...

 Mr.  Speaker:  There  seems  to  be  a
 Jot  of  interest  shown  in  this  matter.
 2  shall  refer  this  matter  for  investi-
 gation  to  the  Estimates  Committee  as
 an  ad  hoc  matjer  immediately.

 'Shri  Bahga:  I  thank  you.
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 सेना  के  लिये  'निवासनस्थान

 +
 (  मी  भक्त  दर्शन  :

 *roxs  <  wt  tio  Wo  mit:

 (  सरदार  इकआल  11. अ  :

 क्या  प्रतिरक्षा  मंत्री  २४  नवम्बर,  १६५०
 के  भ्रताराकित  प्रश्न  संख्या  २८३  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि

 (क)  फौजियों  द्वारा  श्रमदान  से  भपने
 निवास  भवनों  के  निर्माण  कार्य  में  झब  तक
 क्या  प्रगति  हुई  है,

 (3%)  शेष  कार्य  के  कब  तक  पृरा  हो
 जाने  की  भाणा  है,

 (ग)  इस  समय  जिन  मकानों  का  फौजी
 लोग  निर्माण  कर  रहे  हे  उससे  सरकार  को
 कितने  धन  की  बचत  होने  की  झाधा  है  ;
 झौर

 (@)  इस  योजना  को  भ्रन्य  स्थानी  में
 भी  चालू  करने  के  लिये  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b)..
 Construction  work  on  all  ,  the  450
 quarters  was  completed  on  the  i6th
 January,  ‘1959.

 (९)  The  construction  was  done  by
 civil  and  military  personnel  by
 direct  labour.  Exact  saving  can  be
 determined  only  after  final  construc-
 tion  costs  have  been  worked  out.
 The  saving  in  time  has  been  consi-
 derable,  the  task  having  been  com-
 pleted  in  seven  months,

 (a)  It  is  not  always  in  public  in-
 terest  to  disclose  information  on
 plans,  if  any,  in  regard  to  military
 works  of  this  character.

 aft  war  बर्न  श्रीमान्‌ इससे  पहले  कि
 में  पूरा  प्रदन  पूछूं,  में  झापके  द्वारा  माननीय

 मंत्री  जी  स ेनिवदन  करना  चाहता हूं  कि  जबकि

 बह  हिन्दी  जानते  है  भौर  हिन्दी  में  ही  ह...
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 किया  जाता  है,  तो  क्‍यों  नहीं  बह  हिन्दी  में
 उत्तर  देते  हे  ?

 wean  अहोबय  :  प्रच्छो  तरह  से  नहीं
 बोल  सकते  हे  t  भाप  तो  झम्ेजी  जानते  हूं  ।

 ht  wer  wie.  श्रीमान  मे  जानना

 चाहता  हू  कि  सैनिकों  के  द्वारा  जो  श्रमदान
 का  कार्य  कराया  गया,  यह  उनकी  ड्यूटी  के
 टों  के  भ्रन्दर  कराया  गया  या  इसके  लिये  जो

 छुट्टी  का  समय  था,  उसमें  यह  कार्य  कराया
 गया  ?

 Sardar  Majithia:  It  was  done  dur-
 ing  the  working  hours

 इथूटी  के  घटो  में  उनसे  काम  कराया
 गया  1

 Shri  0,  C.  Sharma:  May  I  know
 whether  any  assistance  was  taken
 for  the  building  of  these  houses  by
 shramdan  from  non-Army_  author-
 ties,  and  if  so,  the  nature  of  such
 assistance”

 Sardar  Majithia:  Civilans  were
 also  employed  For  mstance,  in
 brick-laying  ete  which  3s  a  specialists
 job,  we  had  to  get  civilians,  and  they
 did  the  work

 Shri  Tangamani:  Already  450
 houses  have  been  built  as  a  result  of
 this  shramdan.  I  do  not  know  how  it
 has  become  a  matter  which  has  to  be
 kept  out  of  this  House  I  would  hke
 to  know  how  many  houses  are  going
 to  be  similarly  constructed  by  the
 Army  personnel  during  1959-60

 Sardar  Majithia:  As  I  said,  giving
 out  the  plans  would  necessarily  en-
 tai)

 Mr.  Speaker:  He  wants  to  know
 what  the  proposal  is  and  how  many
 houses  will  be  constructed  or  are  ex-
 pected  to  be  constructed  during  the
 course  of  1959-60

 Sardar  Majithia:  I  require  notice
 for  that

 Shri  S.  M.  Banerjee:  Since  there  is
 tremendous  shortage  of  quarters  for
 the  civihan  employees  of  the  De-
 fence  Services,  may  I  know  whether
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 the  civilian  workers  will  also  be
 given  an  opportunity  to  bulld  houses
 by  shramdan  and  if  so  whether  any
 scheme  8  being  chalked  out?

 Sardar  Majithia:  Is  the  hon.  Mem-
 ber  talking  of  the  civilians  in  the
 Defence  Services?

 Shri  8,  M.  Banerjee:  Yes,  about
 clvihans  in  the  Defence  Services
 There  is  shortage  of  housing  for
 them  also  Bo,  I  want  to  know  whe-
 ther  they  will  also  be  given  an  op-
 Portunity  to  construct  houses  by
 shramdan

 Sardar  Majithia:  So  far  as  the
 Civilians  in  the  Defence  Services  are
 Concerned,  it  78  not  one  of  the  cond-
 tsons  faid  down  that  we  provide  them
 With  quarters  But  in  certain  cases
 We  have  done  that,  wherever  we  pos-
 sibly  could,  and  they  would  come  in
 Only  after  the  accommodation  for  the
 régular  personnel  is  completed

 श्री झ०  मु०  तारिक  :  क्या  उप-रक्षा
 सत्री  महोदय  यह  बतलाने  की  कृपा  करेगे  कि
 प्ठानकांट  में  जहा  पर  हमारी  सेना  के  बहुत
 से  जवान  श्रौर  ग्रधिकारी  रहते  हैँ  शौर  जहा
 पर  मकानों  की  काफी  किल्लत  है  और  उनको
 काफी  कष्ट  उठाना  पढ़ता  है,  क्या  हकूमत
 श्रमदान  के  जरिये  वहा  मकान  बनवायेंगी  *

 wt  121  Gale  pel  el  03)
 ्  SF  dy  42  edz te  gle  (्,

 Re  चै  Ste  ४  «४  py

 ath  lye  er  et  SE  Ute  set

 rie  3३  hee  3)  36%  «०)  ened
 SAF  BS  yf  yl  aed  ws
 ६  load  empton  ह  2  पड  च्

 (1  tele  ७४०  by  dary?

 Sardar  Majithia:  As  I  pointed  out,
 this  question  will  lead  to  disclosing
 the  deployment  of  our  troops,  and  it
 will  not  be  in  public  interest  to  refer
 to  specific  details

 श्री  भक्त  बच्चन :  ओमन्‌  माननोय

 मंत्री  महोदय  ने  भ्रपने  जवाब  में  बताया  है  कि

 यह  बतलाना  सावंजनिक  हित  के  विरुद्ध  है
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 कि  कहां-कहा  पर  सैनिकों  के  लिये  मफान
 बनने  वाले  हे  ।  में  प्रापको  बतलाना  चाहता
 हूं  कि  झम्बाला  में  सेनिकों  के  द्वारा  जब  यह
 कार्रवाई  शुरू  की  गई  थी  तो  उसका  बड़े
 जोर  शोर  से  प्रचार  किया  गया  था  तथा  स्वय
 प्रधान  मंत्री  महोदय  उसका  उदघाटन  करने
 के  लिये  गये  थे  ।  इसलिये  क्‍या  मे  प्रार्थना
 कर  सकता  हूं  कि  कम  से  कम  दो  चार  स्थानों
 के  नाम  बतलाने  की  कृपा  की  जाये,  जहा
 जहा  ये  मकान  बनने  वाले  हूं  ।

 Sardar  Majithia:  These  particular
 places  are  very  near  the  border,  and
 that  is  why  I  am  rather  hesitant  to
 Rive  प्रा,  wfiurmedon.

 Shri  Jaochim  Alva:  Is  it  true  that
 the  construction  of  residential  houses
 for  the  Army  and  for  the  Defence
 Forces  as  a  whole  is  partly  held  up
 because  the  contractors  are  demand-
 ing  their  own  terms,  nay,  their  pound
 of  plesh,  and  if  so,  has  the  Ministry
 got  any  proposals  to  take  up  cons-
 truction  of  houses  in  their  own
 hands?

 Sardar  Majithia:  It  was  exactly  for
 that  reason  that  this  shramdan  :dea
 was  started,  and  we  are  progressing
 with  this  idea;  and  we  are  very  con-
 fident  after  the  first  experience  that
 it  is  workable,

 शची  बाजपेयी :  मे  यह  जानना  चाहता  हु
 कि  जिन  दिनो  में  हमारे  जवान  श्रमदान
 द्वारा  मकान  बनाते  हे  उन  दिनों  में  उनके
 लिये  कवायद  पैगेड  की  छट्टी  रहती  है  था
 कबायद  परेड  के  साथ  साथ  श्रमदान  चलता
 है  ?  -

 Sardar  Majithia:  They  naturally
 cannot  do  both  at  the  same  time.  It
 was  only  those  people  who  could  be
 spared  who  were  given  that  task,
 that  3s,  to  do  this  shramdan,  and  at
 the  time  when  they  could  do  it;  and
 they  kept  on,  rotating  Therefore,
 the  whole  lot  of  the  people  were
 never  taken  away  from  the  regular
 training  at  any  one  time.
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 Property  Returns
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 Shri  Vidya  Charan  Shukla:

 {  Shri  Kistalya:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment’s  investigation  of  some  cases
 of  the  periodical  returns  in  respect
 of  their  immovable  property  sub-
 mitted  by  Central  Class  I  and  na
 officers  revealed  that  in  majority  of
 the  cases  the  information  given  was
 either  incorrect  or  inadequate;  and

 (9)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  the  desira-
 bility  of  getting  a  certain  percentage
 of  such  returns  examined  every  year
 by  an  independent  body  so  that  the
 investigations  could  be  free  from  any
 departmental  bias?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No

 (b)  No

 Shri  Vidya  Charan  Shokia:  Is  it  &
 fact  that  $1,000  class  I  and  II  officers
 of  the  Central  Government  submt-
 ted  the  returns  of  their  property
 etc,  and  may  I  know  how  many  of
 them  have  been  investigated  into
 since  March,  ‘1955,  and  m  how  many
 cases  action  has  been  taken  by  Gov-
 ernment?

 Shri  Datar:  Out  of  22,4I5  returns
 received  by  Government  up  to  30th
 August,  I957,  action  was  taken  in
 i06  cases,  and  five  cases  were  drop-
 ped,  as  the  investigations  revealed  no
 mala  fides,  and  in  26  cases  investiga-
 tion  is  proceeding

 Shri  Vidya  Charan  Shukla:  May  I
 know  why  the  investigation  is  done
 by  the  departmental  authorities  only
 and  why  Government  are  not  consi-
 dering  the  denrabihty  of  getting
 them  examined  by  an  independent
 authority  like  the  UPSC  or  any  other
 such  authority,  in  view  of  the  effec-
 tiveness  of  that  kind  of  check  om
 corruption?
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 Shei  Datar:  The  present  system  is
 perfectly  effective,  because,  in  all
 eases  where  it  is  found  necessary,  an
 inquiry  is  made,  and  then  suitable
 action  is  taken  under  the  Govern-
 ment  Servants’  Conduct  Rules.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  particular  officer
 is  entrusted  with  the  task  of  scruti-
 nising  these  returns,  or  there  is  a
 committee  or  board  to  examine  the
 returns?

 Shri  Datar:  Whenever  all  these
 returns  are  received,  they  are  scruti-
 nised,  and  then  if  it  is  found  that
 any  action  is  necessary,  there  is  al-
 ways  a  preliminary  measure,  and
 then  actually  the  proceedings  are
 started.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  these  returns  are
 examined  by  any  particular  officer
 er  they  are  examined  by  a  board?

 Shri  Datar:  It  is  examined  by  an
 officer  on  behalf  of  either  the  Minis-
 try  or  the  director  or  the  head  of  the
 administration  concerned.

 wt  Wo  मु  तारिक  :  में  यह  जानना  चाहता

 हूं  कि इस  सिलसिले  म  जिन  अफसरों  ने  भ्रपनी
 जायदादों  के  बारे  म  प्रापको  रिपोर्ट  भेजी  हूं,
 क्या  उनके  बारे  म  गुप्तचवर  विभाग  यानी
 इंटेलिजेंस  डिपार्टमेट  से  भी  ईत्तिला।  हासिल
 की  गई  है  ?

 eee:  gale  Spal  el  yd)

 yee  abel.  vl  Sp  ००७  Wk

 «३५  ८  lst  al  2  coped  ye
 us  ut  see  792)  >  wt  ue
 ब्  ह  wed  उ  est  &  yl!
 ब्  SALT  pleat!  lag

 qQ  &  _  8  oS  fotm  shel  se:
 Shri  Datar:  We  have  got  the

 Administrative  Vigilance  Division
 which  can  go  into  the  question  and
 find  out  whether  any  mala  fide  action
 has  been  done.

 Shrimati  Rena  Chakravartty:  May
 I  know  whether  the  officers  are  ex-
 pected  to  file  the  returns  automatical-
 ly  or  whether  the  department  has  to

 PHALGUNA  19,  880  (SAKA)  Oral  Answers  256

 having
 vigilance  depart-

 request  them  to  do  so  after
 heard  from  the
 ment?

 Shri  Datar:  Instructions  have  been
 issued  that  on  a  particular  date  all
 these  returns  have  to  be  filed  by  the
 officers  concerned.  Then  they  are
 looked  into,  as  to  whether  the  infor-
 mation  is  full  or  whether  prima  facie
 it  indicates  need  for  some  further  ac-
 tion.  Then  it  is  taken  up.

 Shri  गलता  Kumar  Chaudhuri:  The
 previous  answer  of  the  hon.  Minis-
 ter  indicated  that  the  agency  for  in-
 quiry  is  not  uniform.  May  I  know
 whether  in  this  connection  Govern-
 ment  have  laid  down  any  _  definite
 procedure  and  rules  and  criteria  for
 examination  of  these  cases?

 Shri  Datar:  Rules  have  been  laid
 down  and  instructions  issued  in  this
 respect.

 Shri  Banga:  But  no  action!

 aft  wo  ato  fag  :  क्‍या  माननीय  मंत्री
 जी  बतलाने  की  कृपा  करेगे  कि  कितने  कंसेज़
 में  जाच  के  सिलसिले  में  विजिलेस  डिपार्टमेंट
 का  उपयोग  करना  पडा  है  ?

 Shri  Datar:  I  have  pointed  out  a
 very  small  number  of  cases  where
 irregularities  were  °.2:  L

 sit  xo  ना०  सिंह  :  कि  ने  केसेज में
 विजिलेंस  डिपार्टमेंट  का  इस्तेमाल  करना
 पडा  है  ?

 Shri  Datar:  I  have  mentioned
 about  the  cases  already.

 दिल्‍ली  में  राजनेतिक  पोह्नितों  के

 बच्चों  को  छात्रवृत्तियां

 *+१७०५६.  थी  नवल  प्रभाकर  :  क्‍या

 क्िका  मंत्री  यह  बताने  की  कृपा  करेरे  वि

 (क)  क्‍या  यह  सच  है  कि  दिल्‍्न।  के

 राजनेतिक  पीडितों  के  बच्चों  को  शिक्षा  के

 निमित  खात्रवृत्ति  देने  को  योजना  स्वीकृत
 कर  ली  गई  है;
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 (a)  यदि  हां,  तो  इसमें  कितनी  राशि
 स्वीकृत  की  गई  है;  भौर

 (ग)  इससे  कितने  विधा्ियों  को  लाभ

 कुभा ?

 शिक्षा  मंत्री  (डा०  का०  ला०  भीमाली):
 (क)  जी,  झभी  नहीं,  क्‍योंकि  राज्य  से

 मुचना  की  प्रतीक्षा  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  भभी  से  इन  की  संख्या  का  अनुमान
 लगाना  सम्भव  नहीं  है  ।

 के  श्त्द्स्द  दशरकूर :  ब्याशे  जाए  शक्त

 हैं  कि  श्ाज  कल  दिल्‍ली  प्रशासन  की  शोर  से
 अत्येक  स्कूल  को  क्‍या  एक  सकुंलर  भेजा  गया

 है  जिस  में  यह  कहा  गया  है  कि  भाठवी  श्रेणी
 तक  के  जो  विश्वार्यी  हे  राजनीतिक  पीड़ितों

 के  उन  सब  की  शिक्षा  नि  शुल्क  होगी  शर  इस
 के  लिये  वे  आवदयक  कागज  भेजे  ?  यदि  यह
 सत्य  है  तो  उन्होंने  किस  झाघार  पर  भेजा  ?

 Bo  Sto  Ato  wert  :  माननोय
 सदस्य  जिस  सकुतर  का  जिक्र  कर  रहे  हें.  उस
 के  बारे  में  मं  अभी  तो  नहीं  बता  सकता  हूं  ।
 जो  इत्तला  मेरे  पास  है  उत  से  यह  स्पष्ट  है

 कि  झभी  तक  कोई  योजना  दिल्‍ली  ऐडमिनिस्टेशन
 ने  मिनिस्टरी  के  पास  नहीं  भेजी  है  ।

 शी  नवल  प्रभाकर  :  केन्द्र  से  इस  तरह
 का  एक  पत्र  गया  था  कि  हम  आठवी  श्रेणी  तक

 ऐसे  लोगों  को  नि  शुल्क  शिक्षा  देने  को  तंयार

 हैं,  उस  के  उत्तर  में  दिल्ली  प्रशासन  ने  यह
 लिखा  कि  हम  यह  चाहते  हे  कि  हायर  सेकेन्डरी
 तक  निःशुल्क  शिक्षा  दी  जाय  1  तो  यह  कहां
 तक  शत्य  है  कि  यह  बात  विचाराघीन  है?

 Dr.  K.  L.  Shrimali:  The  letter
 ~which  was  written  by  the  Ministry
 hhad  made  certain  proposals,  and  they
 are  as  follows:  The  concessions
 ‘which  may  be  granted  under  the  pro-
 posals  should  be  generally  as  fol-
 lows  (l)  special  consideration  in  the
 matter  of  admission  and  awards  of

 and  also  to  the  Delhi  Administration.
 If  the  hon,  Member  is  referring  to
 some  other  circular  which  the  Delhi
 Administration  may  have  sent  to
 Delhi  schools,  I  am  not  aware  of  it.
 If  he  would  kindly  give  me  notice,  I
 shall  be  glad  to  supply  the  informa-
 tion.

 wr  जगदीश  झबस्थी :  क्या  माननीय
 मंत्री  महोदय  यह  बतलाने  की  कृपा  करेंगे
 कि  सरकार  राजनीतिक  पीह़ितों  के  छात्रों
 को  जो  छात्रवृत्ति  देगी,  उस  के  लिये  झ्राप  ने
 क्या  माप  दण्ड  निदिचत  किये  हें  ?

 Bo  का०  ला०  श्रीमाली  :  इस  का  उत्तर
 तो  में  पहले  ही  दे  चुका  हूं  ।  पिछले  हफ्ते
 जब  सवाल  उठा  था  तो  पोलिटिकल  सफरर
 की  जो  व्याख्या  को  गई  है  वह  बता  दी  गई
 थी।  वह  में  फिर  बताने  के  लिये  तैयार  हूं  ।

 “.  ‘Political  sufferer’  means  a  per-
 son  who  suffered  imprisonment  or
 detention  of  not  ‘ess  than  six
 months  or  who  died  or  who  was
 killed  in  action  or  in  detention  or
 was  awarded  capita!  punishment
 or  became  permanently  _incapaci-
 tated  due  to  firing  or  lathi  charge
 etc.  or  lost  his  job  or  means  of
 livelihood  or  a  part  or  whole  of
 his  property  on  account  of  partici-
 pation  in  the  national  movement
 for  the  emancipation  of  India”.
 Within  this  broad  definition,  the

 children  of  political  sufferers  and
 their  grand-children  by  pre-deceased
 sons,  provided  that  the  income  of
 such  political  sufferers  does  not  ex-
 ceed  Rs.  300  per  month,  will  be  en-
 titled  to  these  concessions.

 Mr.  Speaker:  Have  not  the  terms
 and  conditions  of  these  scholarships
 been  published  in  the  Gazette?
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 Dr.  K.  L.  Sheimali:  We  have  writ-
 ten  to  all  the  State  Governments  and
 the  Delhi  Administration.  I  shall  be
 very  glad  to  place  the  whole  scheme
 en  the  Table  of  the  House  for  the
 information  of  hon.  Members.

 Mr,  Speaker:  May  I  make  a  sug-
 gestion  to  the  Ministries?  During
 the  previous  regime,  they  were
 circulating  copies  of  gazettes  also  to
 various  Members.  A  few  years  ago
 Members  were  asked  in  writing  if
 they  wanted  copies  of  particular
 gazettes,  in  which  case  they  would
 be  supplied  to  them.  So  far  as  these
 notifications  regarding  scholarships
 or  particular  committees  or  other
 things  in  which  people  are  interested
 are  concerned,  except  those  notifica-
 tions  relating  to  appointments  or
 transfers,  they  may,  as  far  as  pos-
 sible,  be  circulated  to  all  hon  Mem-
 bers,  so  that  whatever  information
 is  available  by  way  of  such  notifica-
 tions  is  accessible  to  hon  Members
 In  that  case,  I  won't  allow  supple-
 mentaries  on  them  here.  This  is
 taking  away  a  lot  of  our  time,  Ques-
 lions  are  atked  as  to  who  are  the
 members,  what  are  the  terms  of
 reference,  what  are  the  conditions
 for  scholarship  and  so  on.  The  hon
 Minister  will  kindly  place  one  or  two
 vopies  in  the  Library  and  I  will  have
 the  attention  of  hon  Members  drawn
 to  it  by  a  notice  in  the  Notice  Board,
 if  he  is  not  prepared  to  circulate
 copies  of  the  notifications  to  all
 Members

 सरदार  wo  सि०  सहगल  क्या  मं

 जान  सकता  ह  कि  किन  किन  राज्यों  से  वहा
 के  राजनीतिक  पीडि  तो  के  बच्चीं  को  स्करालशिप

 देने  के  लिये  राय  शाई है *

 Bo  का०  ला०  भीमासी  यह  प्रश्न

 लो  दिल्‍ली  के  बारे  में  था.  उसी  की  इत्तला

 मेरे  पास  है  ।

 अध्यक्ष  महोदय.  सारे  भारत  के  लिये  भलग
 प्रशन  है...  ।

 सेठ  गोविन्द  दास  :  प्रभी  माननीय  मंत्री

 जी  ने  अपने  गश्ती  पत्र  का  जिक्र  किया  न्ौर
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 उन्होंने  कहा  कि  बे  उसे  सब  राज्यों  को  भेज

 चुके  हूं,  साथ  ही  दिल्‍ली  को  भी  मे  जानता
 चाहता  हूं  कि  उस  गएती  पत्र  को  भेजे  कितना
 समय  हो  गया  और  क्‍या  इस  सम्बन्ध  में  इस
 प्रकार  का  कोई  विचार  हो  रहा  है  कि  दिल्ली
 में  अझौर  दूसरे  राज्यों  से  भी  राज्य  सरकारे
 एक  पूरी  सूची  तंयार  कराये  केंद्रीय  सरकार
 क्या  इस  सम्बन्ध  में  राज्य  सरकारों  को  लिख
 म्हीडहैे?

 डा०  का०  ला०  श्रीमाली  जी  हा,
 बही  सूची  तैयार  करने  के  लिये  पत्र  लिखें  गये
 थे।  पत्र  भी  ५  जनवरी  १६५६  को  लिखा
 गया  था  ।

 Blast  furnaces  at  Rourkela
 kh

 “1080  अ  Shri  Morarka:
 at  Shri  Ram  Krishan  Gupte:  ~

 Will  the  Maimster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  25  a  fact  that  the
 foreign  contractor  for  the  Blast  Fur-
 naces  at  Rourkela  had  fallen  very
 much  behind  the  schedule  in.  start-
 ing  his  portion  of  the  work;  and

 (b)  if  so,  the  action  taken
 matter?

 The  Minister  of  Steel,  Mines  and
 Foe!  (Sardar  Swaran  Singh):  (a)  No,
 Sir

 4b)  Does  not  arise

 in  the

 Shri  Morarka:  May  I  know  whe-
 ther  the  attention  of  the  hon  Minis-
 ter  has  been  drawn  to  the  observa-
 tion  of  the  Auditor-General  in  his
 recent  report  in  which  he  says:

 “While  these  additfonal  extra
 contractual  concessions  were
 given  to  the  Indian  firm,  it  was
 noted  that  the  foreign  contractor
 who  was  responsible  for  the  sup-
 ply  and  erection  of  the  blast  fur-
 naces  had  himself  fallen  very
 much  behind  schedule  in  starting
 his  portion  of  the  work  as  indica-
 ted  below...."?

 If  so,  is  this  statement  in  the  Audi-
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 ‘lor-General's  report  correct  0.
 ,earrect?

 fardar  Swaran  Singh:  I  have  seen
 the  remarks  in  the  Audit  Reporr,
 That  Audit  Report  is  to  be  examined by  the  PAC,  and  the  Hindustan
 Steel  will  place  their  viewpoint
 before  them.  We  would  very  much
 Jike  to  await  these  ultimate  outcome
 of  ,the  PAC’s  consideration

 Mr.  Speaker:  Was  not  the  same
 question  put  a  short  time  ago—not
 today  but  some  other  day—and  the
 game  answer  given  by  the  hon  Munis-
 ter?

 Shri  Morarka:  No,  Sir  They  are
 quite  different  questions,  but  the

 wannwer  was.  of  course.  the  same—
 that  the  PAC  were  considering  it.

 Mr.  Speaker:  May  I  suggest  to  the
 hon.  Member  to  defer  further  ques-
 tions  until  the  PAC  looks  into  the
 matter?

 Shri  Morarka:  |  wish  to  ask  an-
 other  question  Is  it  not  a  fact  that
 there  has  been  a  delay  of  more  than
 four  months  in  the  commissioning  of
 the  blast  furnaces”

 Acharya  Kripalani:
 are  too  httle!

 Sardar  Swaran  Singh:  Theie  has
 been  a  delay  of  about  three  or  four
 months  which  is  not  unusual  when
 works  of  this  magnitude  are  involved

 Shri  Morarka:  May  !  know  whether
 there  was  any  penalty  clause  in  the
 agreement  with  this  foreign  suppher
 fo  deal  with  delay  in  supply?

 Acharya  Kripalani:  Penalty  tor
 those  who,  supply  in  time!

 Sardar  Swaraa  Singh:  That  does
 not  arise  out  of  this  question  There
 were  a  large  number  of  factors  as  a
 cumulative  result  of  which  this  delay bas  taken  place.

 Shri  Morarka:  My  question  is  whe-
 ther,  there  39  any  provision  in  the
 agreement.

 Four  months
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 Mr,  Speaker:  The  hon.  Member  only

 wants  to  dow  .a  peint.  df  dact  as  te
 whether  there  is  a  penalty  clause‘  or
 not,  y

 Sardar  Swaran  Singh;  I  would  re-
 quire  notice.  When  questions  about
 the  actual  clauses  of  lengthy  contracts
 are  put,  it  is  not  always  easy  to  say
 off-hand  whether  there  is  a  penalty clause  or  not

 Shri  Dasappa:  The  hon.  Minster
 was  pleased  to  say  that  the  Ministry will  offer  its  own  comments  on  the
 para  in  the  Audit  Report  I  wish  to
 ask  him  whether  before  the  para  was
 included  in  the  Audit  Report,  the
 Ministry's  consent  was  not  taken.

 Sardar  Swaran  Singh:  I  do  not  think
 that  the  Ministry's  consent  is  taken  to
 the  Audit  para  It  is  true  that  audit
 paras  are  sent  to  the  various  Munis-
 tries  in  draft  and  then  they  have  their
 romments  and  ultimately  the  Auditor-
 General  finalises  his  Report  We  can-
 not  say  that  it  is  okuved  by  the  Munis-
 trv  If  they  say  that  they  want  te introduce  or  to  put  forward  any
 viewpoints  there,  they  have  got  their
 Own  responsibility  and  the  Manistry has  got  its  own

 Shri  Ranga:  It  is  true  that  the  Audit
 para  need  not  necessaril?  be  accepted by  the  Ministry  concerned.  But,  is  it
 not  the  established  convention  that  an
 Audit  pars  appears  in  the  manner  in
 which  it  does  only  after  it  35  accepted by  the  Ministry  concerned?

 Sardar  Swaran  Singh:  I  do  not  think
 there  is  any  question  of  any  difference
 of  opinion  on  that  What  I  said  was
 that  the  Audit  paras  in  draft  Gre  sent to  the  various  Minustnes.  Then  they make  the;  own  comments;  and,  ulti-
 mately,  it  ts  the  Auditor-General  who
 gives  the  final  Report  Accepting  the
 draft  docs  not  mean  that  the  tontents of  the  draft  are  accepted.

 Shri  Ranga:  It  has  to  be  accepted, otherw.se,  it  does  not  appear  (Inter
 ruptions.\
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 My.  Speaker:  I  believe  this  is  the
 prattice.  The  Auditor-General  looks

 “inte  the  actounts  and  then  sends  a
 draft  Report  as  to  on  what  points  he
 has  got  some  difficulty.  He  sends  it  to
 the  Ministry  to  explain.  The  Ministry
 send  it  back  with  their  comments  or
 their  remarks.  The  Auditor-Gencral
 may  accept  them  or  may  not  accept

 ‘them.  He  is  not  bound  to  accept
 whatever  the  Ministry  says.  The
 Ministry  might  try  to  justify  certain
 things  which  could  not  be  justified.
 The  Auditor-General  has  got  the  right
 to  differ  from  the  Ministries.  Like-
 wise,  the  Ministry  has  always  the
 right  to  differ  from  the  Auditor-
 General.

 Shri  Ranga:  No,  Sir.

 Mr  Speaker:  Order,  order  What
 is  the  good  of  getting  up  and  saying
 something?

 After  the  Auditor-General  makes  a
 final  report  it  comes  to  the  Public
 Accounts  Committee.  The  Public
 Accounts  Committee  gives  an  opportu-
 nity  to  the  Mimstry  and  examines  its
 officers.  The  Auditor-General  also  sits
 by  the  side.  Ultimately,  the  Public
 Accounts  Committee  makes  a  Report.

 We  have  always  treated  the  re-
 commendations  of  the  Public  Accounts
 Committee  as  very  important.  The
 Auditor-General  has  got  the  right  to
 inspect  the  accounts  and,  constitut-

 donally,  he  has  got  the  duty  to  do
 that  The  Ministry  might  also  have
 sent  its  explanation.  Ultimately,
 whatever  is  said  by  the  Public
 Accounts  Committee  is  treated  almost
 as  important  as  the  decision  of  the
 House.

 T  have  recently  ruled  in  a  case
 where  particular  issues  were  to  be
 brought  before  the  House  for  dis-
 cussion  and  clarification,  that  such
 points  may  be  brought  before  the
 House.  Otherwise,  the  Reports  of  the
 Public  Accounts  Committee  are  bind-
 ing  on  the  Government.  If  the  Min-
 iatries  raise  any  objection,  it  may  be
 taken  up  here.  Till  then,  it  is  open  to
 the  Minister  to  say  that  he  does  not
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 agree  with  the  Auditor-General’s  re-
 marks  and  that  he  has  got  his  own
 explanation.  The  Auditor-General  is
 entitled  to  have  his  own  view.  He
 will  have  the  report  presented  to  the
 House  and  it  will  be  sent  to  the

 “Public  Accounts  Committee.  The  re-
 commendations  of  the  Public  Accounts
 Committee  are  treated  as  those  of  the
 House  except  where  discussions  on
 specific  issues  are  sought  to  be  raised
 in  this  House  That  is  the  practice
 Therefore,  I  do  not  think  whatever
 the  hon.  Mmister  has  said  is  wrong

 Shri  Dasappa:  May  I  submit,  Sur,
 that  it  is  only  admitted  facts  that  are
 incorporated  in  the  Audit  Para  and
 that  Mr  Morarka’s  question  related
 only  to  facts  and  not  to  comments  of
 the  Auditor-General”

 Sardar  Swaran  Singh:  If  I  may  say
 so,  the  hon  Member,  Shri  Morarka
 put  the  question  as  to  whether  I
 agreed  with  the  comment  or  not.
 And,  al)  that  I  said  was  that  the
 Report  is  there,  I  have  seen  the  Re-
 port  and  it  is  going  to  the  Public
 accounts  Committee,  and  that  I  would
 hke  to  await  the  outcome  of  the
 PAC'’s  consideration.

 As  you  were  mghtly  pointing  out,
 Sir,  it  is  open  to  the  Minister  to  differ
 But,  may  I  also  point  out  that  it  is,
 perhaps,  not  open  to  the  Minster
 really  to  criticise  the  Report  unless
 the  P.A.C.  have  given  their  finding?
 That  is  the  convention  which  I  under-
 stand  has  been  followed  from  tne
 to  time.  It  is  easy  for  me  to  put  in  a
 unilateral  way  my  viewpoints  before
 the  House  saying  that  what  is  con-
 tained  in  the  Audit  Report  is  not
 correct  I  think  it  is  not.  perhaps,
 fair  to  the  House  and  t®  the  P.A.C
 if  I  take  up  such  a  postion  before
 that  matter  is  thrashed  out  by  =  the
 P.AC.  I  think  I  am  observing  the
 convention  which  has  been  there
 all  along

 Shri  Morarka:  May  I  say  this?

 Shri  Raghunath  Singif!  The  Question
 Hour  is  over
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 क्त  Morarka:  Yes  May  I-say  this,
 Sir?  When  once  the  Auditor-General
 makes  a  Report  and  it  has  come  ४0
 the  House,  are  we  not  entitled  to
 examine  it  and  put  questions  on  the
 basis  of  the  irregularities  pointed  out
 by  the  Auditor-General,  and  is  it
 open  to  the  hon  Minister  to  say
 that  he  will  not  give  his  opinion
 till  he  has  submitted  his  views  to  the
 Public  Accounts  Committee?  The
 Public  Accounts  Committee  may  take
 one  or  two  years  to  examine  =  these
 things

 Sardar  Swaran  Singh:  If  be  your
 order  if  you  say  that  I]  should  give  my
 view-point,  I  have  no  hesitation  in
 Gving  that  ५  ४  for  you  and  the
 House,  Sir,  to  really  decide  whethe:
 the  House  would  like  to  hear  my
 views  when  the  P.AC  .s  considering
 it—the  Report  which  is  before  them

 Mr.  Speaker:  This  will  lead  to  end
 less  discussions  if,  as  soon  a,  an  Audit
 Report  is  placed  before  the  Publix
 Accounts  Committee,  these  questions
 are  taken  up  here,  before  the  PAC
 has  had  an  opnertunity  to  look  into
 it’  After  all,  the  Public  Accounts
 Committee  consists  of  very  important
 representatives  of  this  House  There
 fore,  if  an  hon  Member  wants  to  tak:
 up  an  Audit  Report  and  put  question.
 on  it  and  expects  the  hon  Minister  to
 answer  them.  it  will  be  spending
 away  the  time  of  the  House  One
 Report  may  consume  the  time  of  the
 House  for  a  whole  month  In  these
 circumstances,  I  would  advise  hon
 Members  not  to  put  such  questions  oO.
 such  serious  matters  हथ  would  ash
 the  Public  Accounts  Committee  to
 expedite  looking  into  these

 Shri  RanBa:  May  I,  Sir.  be  _  per-
 mitted  to  clear  one  smal!  misunde:-
 standing?  So  fay  as  the  facts  stated
 by  the  Audit  Report  are  concerned,
 the  Minister  has  to  accept  them  The
 Mtrustry  has  accepted  them  Other-
 wise,  those  facts  will  not  be  stated  by
 the  Auditor-General  So  far  as  hi:
 own  views  are  concerned,  based  upon
 those  facts,  there,  of  course,  is  the
 possibility  of  a  difference  of  opinion

 And  that  is  why  the  Reperct  goes  toe
 the  P.AC.  and  thereafter  the  Minis:
 ter  would  be  free  to  express  his  own
 opinion.

 Mr,  Speaker:  I  am  seriously  con-
 sidering  one  matter  which  has  come
 up  to  me.  When  the  Auditor-General
 finds  very  serious  irregularities  in
 what  the  Government  has  done  and
 ultimately  the  Government  corrects
 it,  the  House  has  not  got  an  oppor-
 tunity  to  know  exactly  what  the
 irregulerities  were.  I  am  trying  to
 tell  the  Auditor-General  that  those
 senous  matters  must  be  brought  to
 the  notice  of  this  House.  Merely  be-
 cause  Government  corrects  it,  that
 vaformation  ought  not  te  be  kept  auvew
 from  the  notice  of  this  House

 Under  those  circumstances,  as  Y
 sai,  the  Minister's  right  to  tender  his
 explanation  to  the  Auditor-General  is
 there,  and  until  the  mater  is  looked
 into  by  the  Public  Accounts  Com-
 mittee  it  ought  not  to  be  treated  as  a
 final  thing  which  the  Government  is
 bound  to  accept.

 Now,  let  us  proceed  to  the  next
 item

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Buddha  Parinirvana  Jayanti  Memor'al

 J  Shri  D.  C.  Sharma: १०
 4  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Scientifie  Re-
 search  and  Cultural  Affairs  be  pleas
 ed  to  refer  to  the  reply  given  to
 Unstarred  Question  No  735  on  the
 2nd  December,  958  and  state:

 (a)  whether  the  scheme  for  laytng
 out  a  park  around  the  rite  of  the
 Monument  in  New  Delhi  to  comme-
 morate  Buddha  Parinirvana  Jayanti
 has  since  been  finalised:  and

 (b)  the  steps  taken  sc  far  te  lay
 nut  the  park?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  4a)  Yes,  Sir.

 b)  w  Barbed  wire  fencing  around
 the  Park  has  been  completed.

 (ii)  The  Unfiltered  water  pipe
 line  is  being  laid.

 (i)  The  छपरा 09-टाधाइ-छुधाए  house
 is  in  progress  and  is  expected  to  be
 completed  by  the  end  of  Apri]  1959.

 National  Conference  on  Reading

 91088.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  893  on  the  3rd  Sepiem-
 ber,  १968  and  state:

 (a)  the  expenditure  incurcj  in
 connection  with  the  National  Con-
 ference  on  Reading;  and

 (b)  the  achievements  of  the  said
 Conference?

 The  Minister  of  Fducatior  (Dr  K
 हैं.  Shrimali):

 (a)  Rs.  1,641-70.

 (b)  A  statement  ts  laid  or.  the  Table
 of  the  House  [See  Appendix  गा,
 annexure  No  75}

 Life  Insurance  Corporation

 Shri  Kodiyan:
 °063  ९  Shri  द  है  Nayar:

 {  Shri  Punnoose:

 Wall  the  Minister  of  Finance  0९
 Pleased  to  state’

 (a)  whether  it  is  9  far.  11.  agents
 of  Life  Insurance  Corporation  ex-
 perience  considerable  delay  in  col-
 lectirs  their  commissions  and  re-
 newai.;  and

 (b)  if  80,  the  steps  taken  to  mitigate
 it?

 The  Depaty  Minister  of  Fimance
 (Shjuiati  Tarkeshwart  Sinha):  a)
 No,  Sit.

 (h  Does  not  arise.

 Aliewanges,  ६०  Delhi  Councillors

 91066.  Shri  Vajpayee:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:  a

 (a)  whether  it  38  a  fact  that  the
 Delhi  Municipal  Corp..ration  parsed  a
 resoiution  urging  revirwn  in  th.  --ale
 of  ;lluwances  given  tu  Manxipal
 Counc:ijors  in  Delhi:

 ¢(b)  if  so,  the  changes  suggested,  and

 {c)  the  Government's  reactions
 thereto?

 The  Minister  of  lfome  Affairs
 (Shri  6.  B.  Pant):  rey  kes

 (b)  The  resolution  suggested  amend-
 ment  cf  rule  3  of  Dubs  Municapal
 Corporation  (Allowan  #s  of  counc,  lors
 and  aldermen)  Rules,  1958,  by  which
 a  daily  allowance  at  the  ratr  of  Rs  35
 for  each  day  on  which  a  coureille:  +r
 an  alderman  attends  any  meeting  or
 meetings  of  the  Corvoration  or  anv
 Committee  thereof  has  been  fixed,  १०
 as  to  provide  that  a  c.uncillor  or  an
 alderman  should  be  entitled  to  re-
 ceive  an  allowance  at  the  rate  of
 Rs  50  per  month  and  Rs  5  for  cach
 day  on  which  he  attends  anv  meeting
 or  meetings  of  the  Corporation  or  any
 Committee  thereof

 (c)  The  Commissioner,  Delhi  Muni-
 cipal  Corporation,  was  informed  that,
 as  Section  34  of  the  Delhi)  Municipal
 Corporation  Act,  ‘1957,  under  which
 the  above  rule  was  mad:  provided  for
 the  payment  of  allowances  to  coun
 cillors  and  aldermen  only  for  attcnd-
 ance  at  meetings  an@  did  not  con-
 template  a  monthly  allowance  not
 dependent  on  attendance  at  meetmgs
 and  another  allowance  dependent  on
 attendance  at  meetings  th?  rule  -ould
 not  be  amended.

 UNESCO's  Publications

 Shri  ह. अ  R.  Krishra:  wil  the
 Minister  of  Education  he  pleased  to
 state:

 (a)  whether  any  benefits  have  been
 derived  from  publishmg  translations
 under  the  UNESCO's  ‘Major  Pro-
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 ject’  Scheme  to  foster  mutual  appre-
 of  the  cultural  values  of

 Oxjent  and  Occident,

 (b)  what  is  the  total  amoun:  spent
 on,  such  publyations  and  in  what
 languages  they  have  been  _  printed;
 and

 (c)  what  is  the  amount  norne  by
 the  Government  of  India  and  what  is
 met  by  the  UNESCO?

 The  Minister  of  Education  (Dr.  B.
 .  Shrimali):  (a)  Yes,  Suir.

 (b)  and  (c).  A  statement  33  laid  on
 the  Table  of  the  House

 STATEMENT

 A  joint  ‘Unesco-India  Trust  Fund’
 with  contributions  both  fiom  tue
 Government  of  India  and  UNESCO
 has  been  created  to  which  India  has
 so  far  contributed  a  sum  of  Rs  75,000
 in  five  yearly  instalments  of  Rs.  15,000
 each  commencing  from  the  year
 1953-54  UNESCO  has  also  been  con-
 tributing  a  similic  amount  and  has
 so  far  paida  sum  of  $  ‘13,253
 (Rs.  65,000)  from  its  own  budget  to-
 wards  this  ‘Fund’.  The  Fund  is
 operated  by  UNESCO  Out  of  this
 Fund,  so  far  Rs  97,000  approximately
 has  been  utilhzed  for  thy.  purpose
 and  a  further  sum  of  किड  43,000  is
 expected  to  be  spent  durmg  this
 year.

 Of  the  5l  Indian  Classics  covered
 under  this  Project,  UNESCO  has  so
 far  initiated  action  on  the  translation
 of  36  classics.  Five  of  these  are  to  be

 lated  into  both  English  and
 French  and  the  remaining  into  either
 English  or  Ffench.  Of  these,  five
 classics  have  since  been  published,
 four  in  French  and  one  in  English.

 Alrcraft  Carrier

 Shri  Raghunath  Singh
 1008  *  Shri  Naval  Prabhakar.

 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Defence  oe
 pleased  to  state  whether  the  newly
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 acquired  ‘aircraft:  carrier’  has  been
 refiited  end  modernised?

 The  Deputy  Minister  of  Defence
 (Shri  Raghnramaiah):  The  work  of
 completion  and  modernisation  of  the
 aircratt  carrier  is  in  progress-  and:  is
 expected  to  be  completed  during  1981,

 Life  Insurance  Corporation
 1067.  Shri  Damani:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  what  has  been  the  expense  ratio
 of  the  Life  Insurance  Corpuration  since  «
 its  inception,  half-year-wise,  and

 (b)  what  are  the  main  reasons  for
 the  rise  in  expense  ratio?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  The  first  accounting  period
 of  the  Life  Insurance  C:rporation  ex~
 tended  over  sixteen  montns,  from
 lst  September,  956  to  3lst  December,
 ‘1957,  and  the  “expense  ratio”  has  been
 calculated  only  over  the  whole  6
 this  period  The  ratio  cannot  be  cum-
 puted  for  shorter  intervals

 The  overall  expense  ratio  of  the
 Corporation  for  the  first  period  of  it
 months  was  27:3,  per  cent.  and  the  re-
 newal  expense  ratio  589  per  cent.

 The  figures  in  respect  of  the  year
 958  w.ll  become  availaiie  cnly  to-
 wards  the  end  of  1959,

 Gola
 :

 Smuggilng
 a.

 f  Shri  P.  6.  Sen:
 '  Shri  Jhulan  Sinha:

 #1068  <  Shri  8.  C  Samanta:
 |  Shri  Barman:
 {  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Finance  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 fullowing  ships  (l)  Sangola  (2)
 Santhia  (3)  Eastern  Saga  (4)  Eastern
 Muse  (5)  Takshang  (6)  Lokeang  (7)
 Choy  Sang  and  (8)  Eastern  Maid
 carry  smuggled  gold  to  India;
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 (b)  fo  which  nationality  the  crew
 af  these  ships  belong;  and

 (c)  whether  it  »  a  fact  that  the
 erew  are  found  to  carry  gold  even  in
 their  rectums?

 “The,  Deputy  Minister  of  Finance
 <Shri  B.  R,  Bhagat):  (a)  to  (c).  A
 statement  is  laid  on  the  7806  of  the
 Lok  Sabha.

 STATEMENT

 (a)  It  is  not  possible  to  say  whether
 these  vessels  invariably  carry  smug-
 gied  gold  It  is,  however,  a  fact  that
 the  vessels  (l)  Sangola  (2)  Santhma
 {8)  Eestern  Saga  (4)  Eastern  Muse
 ६5)  Taksang  (6)  lLoksang  and  (7)
 Choy  Sang  were  mvolved  in  smug-
 gling  of  gold  No  seizure  of  gold  was
 effected  from  Eastern  Maid,  though
 two  suspicious  openings  suitable  for
 secreting  contraband  goods  were
 discovered  on  rummage  of  the
 wessel.  [हैं

 (b)  British,  Chinese  and  Indian

 (९)  Yes,  Sir  In  some  cases  the
 crew  were  found  to  carry  gold  even
 an  ther  rectums.

 Polling  in  General  Elections

 #1069.  Shri  Shivananjappa’  Wil
 the  Minister  of  Law  be  pleased  to
 state:  d

 (a)  whether  it  is  a  fact  that  the
 Election  Commission  35  working  on  a
 procedure  to  complete  poijling  in  the
 mext  general  elections  in  ten  days,
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Law  (Shri
 @iajarnavis):  (a)  and  (०)  The  Elect-
 fon  Commussion  is  not  working  out
 @ny  speeial  procedure  foi  the  pur-
 9086  of  completing  polling  in  the
 mext  general  elections  im  ten  days.  It,
 however,  expects  that  by  the  time  of
 the  third  General  Elections,  it  may  be
 possible  to  reduce  the  period  of  poll
 further  by  imaproving  the  election
 machinery.

 Pensions  and  Gratuity

 *1670,  Shri  J.  B.  8.  Bist:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  rules  regard-
 ings  pension  and  gratuity  have
 been  specially  interpreted  in  the
 case  of  the  Comptroller  and  Audi-
 tor-Generai  inasmuch  as  that  full
 pension  is  payable  to  him  in  addi-
 tion  to  gratuity;  and

 (b)  whether  a  similar  interpre-
 tation  is  to  be  given  in  respect  cf
 pension  and  gratuity  of  other
 Government  servants  and  if  not,
 the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  8)
 The  position  is  that  the  retirement
 benefits  admissible  to  the  Comptroller
 and  Auditor-General  are  regulated
 under  the  provisions  of  the  Comptrol-
 ler  and  Auditor-General  (Conditions
 of  Service)  Act,  953  and  he  3s  entitl-
 ed  to  a  pension  under  Section  3  of  the
 Act  By  virtue  of  Section  4  of  the
 same  Act,  the  Comptroller  and  Audi-
 tor-General  is  also  entitled  to  such
 gratuity  as  may  be  admissible  to  him
 under  the  rules  for  the  time  being
 applicable  to  the  service  to  which  he
 belonged  on  the  date  of  his  apponnt-
 ment  as  Comptroller  and  Auditor-
 General

 (b)  The  question  does  not  arise,  as
 the  rules  governing  other  Government
 servants  are  different  from  the  pro-
 visions  contained  in  the  Comptroller
 and  Auditor  General  (Conditions  of
 Service)  Act,  953

 e
 Government  Resin  and  Turpentine

 Factory,  Nahan

 *07l.  Pandit  J.  P.  Jyotishi:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  what  was  the  quantity  of  Resin
 and  Turpentine  produced  Wy  the  Gov-
 ernment  Resin  and  Turpentine  factory
 at  Nahan  (Himachal  Pradesh)  in  the
 year  ‘1988-59;
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 (b)  hew  it  compares  with  the  pro-
 duction  of  the  previous  two  years;

 (c)  whethe:  7!  75  a  fact  that  the
 factory  had  been  running  into  losses;
 and

 (d)  what  is  the  position  now  with
 Yegard  to  expenditure  and  produc-
 tion®

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  quantity  pro-
 duced  during  the  first  ten  months  of
 the  year  1958-59  was  as  follows:

 Resin  न
 Turpentine

 47,623,  Mds
 7735340  Gallons

 (b)  The  production  figures  for  the
 years  1956-57  and  ‘1957-58  were  as
 follows:—

 Year  Resin  I  urpcntine
 qin  Mds)  in  Gallons)

 1956-57  23,635  445475
 7957-58  35.682  68,575

 {e)  Yes

 (a)  Durimg  the  first  ten  months  of
 the  year  ‘1958-59,  the  expenditure  was
 Rs  ‘12,17,318/-  and  the  production
 figures  were  as  given  im  reply  to  pait
 (a)  above

 फोम  और  चरस  का  तस्कर  व्यापार

 अं;  मोहन  स्वरूप
 ै  विभूति  मिथ

 क्या  जिस  मत्री  यह  बताने  को  कृपा  क  २  गे
 €

 4  oR.

 कि

 (क)  क्‍या  यह  सच  है  कि  भारत  और
 नंपाल  के  बीच  श्रफीम  चरम  और  श्रन्य

 वस्तुओं  का  तस्कर  व्यापार  जारी  पर  है,
 झौर

 (छल)  यदिल्‍हा,  तो  सरकार;  ज्स  विषय
 में  क्या  कार्मेवाही  कर  रही  है  ?
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 वित्त  उपभत्री  (जी  we  vie  भषत)  :

 (क)  शौर  (स).  सभा  कौ  मेज  १९एक  विवरण
 रख  दिया  गया  है  |

 विवरण

 (क)  जहा  त्तक  सरकार  को  पता  है,
 नेपाल  से  भारत  में  चोरी-छिपे  चरस  भौर
 गाजे  का  कुछ  प्रायात  होता  है  ।  खयाल  है  कि
 नेपाल  से  भारत  भें  दूसरी  चीजों  का  या  भारत
 से  नेपाल  में  इन  चीज  में  से  किसी  का  चोरी
 छिपे  ायात  प्राय  नहीं  होता  ।

 (ख)  नशीली  चीजों  के  गेर-कानूनी
 व्यापार  को  बन्द  करने  की  जिम्मेदारी  मुख्यत
 राज्य  सरकार  की  है,  फिर  भी  केन्द्रीय  सरकार
 झपने  नशीली  वस्तु  विभाग  (नारकाटिक्स
 डिपार्टमेट)  की  माफंत  राज्य  सरकारों  से
 निकट  सम्पर्क  रखती  है।  नेपाल  से  भारत  में

 चोरी-छिपे  नशीली  चीजो  का  प्राना
 रोकने  के  लिये  बहुत  से  उपाय  किये  गये  हूं
 और  किये  जा  रहे  हे  ।  इन  उपायों  में  से  कुछ
 ग्रधिक  महत्वपूर्ण  उपाय  ये  हैँ

 (१)  उत्तर  प्रदेश  की  सरकार  उत्तर  प्रदेश
 शर  नेपाल  की  सीमा  पर  के  सुगम  और

 महत्वपूर्ण  प्रवेश-स्थानों  पर  और  महत्वपूर्ण
 भीतरी  केन्द्रों  पर  चोरी-छिपे  भाल  लाने  के

 जाने  की  रोकथाम  करने  वाले  बहुत  से  दलो
 से  काम  ले  रही  है  ।

 (२)  बिहार  सरकार  न  नेपाल  की
 सीमा  पर  कई  जाच-चौकिया  कायम  कर  दी  है
 और  तेज  चलने  वाली  गाड़ियों  से  लेस  गश्ती
 दल  भी  तेनात  कर  दिये  है  ।

 (३)  पश्चिम  बगाल  की  सरकार  ने
 पश्चिम  बगाल  और  नेपाल  की  सोमा  पर
 रखे  गये  उत्पादन-शुल्क-कर्मचारियो  की
 कारवाइयों  में  मेल  बैठान  के  लिये  एक  नया

 उत्पादन-शुल्क  सूचना  कार्यलिय  (एक्साइज
 इण्टेलिजेन्स  ब्यूरों)  बनामा  है

 (४)  नज्नीली  वस्तु  विभाग  ने  राज्य
 सरकारों  से  निकट  सम्पर्क  रखा  और  राज्य
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 के,  उस  क्षेत्र  में  काम  करने  थाले ,  पुलिस
 शौर  उत्पादन-सुल्क  भ्रधिकारियों  के  सम्मेलन
 इसलिये  समय  समय  पर  कराये  हैं  कि  चोरी-

 पि  माल  लाना-लेजाना  रोकने  के  उपाय

 सुझाये  जा  सकें  ।

 (५)  भोरी-छिपे  माल  लाने-लेजाने  की
 रोकथाम  के  इन  उपायो  को  शौर  कारगर
 बनाम  के  लिय  मारत  सरकार  तथा  सम्बद्ध
 राज्यो  शौर  नेपाल  सरकार  के  प्रतिनिधियों
 का  ऊचे  दर्ज  का  एक  सम्मेलन  कराने  का  भी
 विचार  है  !

 Engineering  College  at  Thirupathi

 °1073.  Shri  Rami  Reddy:  Will  the
 Minster  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  an  Engineering  College
 38  proposed  to  be  located  in  Thirupath:,
 and

 (b)  the  financial  aid  the
 Government  have  given?

 Central

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir  The  College  will
 be  established  by  the  Shri  Venkates-
 wara  University

 b)  No  grant  has  yet  been  paid  but
 the  University  Grants  Commussion
 have  agreed  to  provide  50%  of  the
 non-recurring  expenditure  and  50%
 of  the  recurring  expenditure  upto  the
 end  of  the  current  plan  period  as
 grants-in-aid  The  rest  will  be  borne
 by  the  University  and  Andhra  Pradesh
 Government

 कृत्रिम  पेट्रोलियम  उत्पाद

 +  pow  S  |  बिमूति  मिथ

 ी  सुपकार
 क्या  इस्पात,  खान  शौर  ईंधन  मत्री  यह

 बताने  की  कृपा  करेगे  कि

 (क)  २१  जनवरी,  १६५६  तक  कृत्रिम
 बैड़ोल  तैयार  करने  में  क्या  प्रगति  हुई  है

 (ख)  क्या  ऐसे  पैट्रोल  का  उत्पादन
 १९१५६  के  श््म्त  तक  झारम्म  हो  जायेगा;
 झौर

 (ग)  यदि  हा,  तो  कितना  पद्रोल  तैयार
 किया  जायेगा  शौर  इसका  प्रति  गैलन  मूल्य
 क्या  होगा  ?

 इस्पात,  खान  शौर  इंजन  मंत्री  (सरवार
 स्वर्ण  सिह)  (क)  शून्य  ।

 (ख)  भौर  (ग).  प्रदन ही नहीं ही  नही  उठते  +

 Building  for  Delhi  Municipal
 Corporation

 *30T7.,  Sardar  Iqbal  Singh:  Wii  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  allotment  of  a  site
 for  the  construction  of  the  Delh:
 Municipal  Corporation  headquarters
 has  been  made,

 (b)  if  so,  its  situation,  and

 fe)  the  details  of  this  project?
 The  Minister  of  Home  Affairs  (Shri

 G  B  Pant):  (a)  No
 ‘b)  and  (c)  Do  not  arise

 Aerodromes  in  Nepal

 i078.  Shri  L.  Achaw  Singh:
 4  Shri  Ram  Krishan  Gupta.

 Will  the  Mimste:  of  Winance  be
 pleased  to  state

 (a)  whethcr  tne  Government  of
 India  are  sending  a  team  of  experts
 to  survey  sites  for  ew  aerodromes
 m  Nepal,  and

 (b)  whether  then  eapenses  are
 being  borne  by  the  Nepal  Govern-
 ment?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  Govern-
 ment  of  India  are  sending  a_  survey
 party  for  conducting  survey  at  two
 sites  for  locating  additiona]  aero-
 dromes  in  Nepal  under  India’s  Ald
 Programme  a

 tb)  No,  Su
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 “Madras  Customs”

 a0.  Skrimati  Ha  Palcheudhuri:
 चा  the  Monister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  a  letter  fram  Mrs
 !Peggy  Braxton  published  in  The
 Statesman  dated  the  2ist  February,
 (1959,  in  which  apathy  on  the  part  of

 Customs  Officials  of  Madras  has  been
 alleged  in  regard  to  clearance  of  her

 ecar;

 (b)  of  so,  what  are  the  facts  of  the
 ecase;  and

 (c)  the  steps  taken  to  prevent  a
 recurrence  of  such  incidents?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Yes,  Sir

 (b)  A  statement  35  laid  on  the  Table
 eof  the  Sabha  [See  Appendix  ITI,  an-
 wmexure  No  76)

 (ce)  The  matter  is  under  considera-
 -tion

 Scholarships  for  Scheduled  Caste
 Stadents

 Shri  B.  K.  Gaikwad:
 Shri  Katti:
 Shri  Manay.

 bri  Balasaheb  Salunke:
 Shri  Dige:
 Shri  5.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Balkrishna  Wasnik:
 Shri  Wodeyar:

 *1080.

 Will  the  Minister  of  Education  be
 wleased  to  state

 (a)  whether  st  is  a  fact  that  the
 amount  of  Rs  ९25  lakhs  to  cover  all
 eligble  Scheduleil  Caste  students  was
 made  available  only  in  the  second
 hale  of  November,  ‘1958,

 (b)  whether  it  75  also  a  fact  that
 Heads  of  the  Institutions  in  India  have
 mot  been  informed  as  to  which  stu-
 dents  have  been  awarded  §scholar-
 ships  and  hence  the  students  are  com-
 pelled  to  pay  their  tuition  fees  and
 examination  fees;
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 (c)  whether  Government  are  aware
 that  the  above  sate  of  affairs  has
 Made  some  students  to  leave  col-
 leges,  and

 (d)  whether  Government  will  in-
 form  all  Heads  of  Institutions  by  wire
 Rot  to  compel  Scheduled  Caste  stu-
 Gents  to  pay  their  tuition  fees  till
 the  matter  is  finally  decided?

 The  Minister  of  Education  (Dr  K.
 L,  Shrimali):  (a)  Yes,  Sir

 (b)  A  Statement  is  laid  on  the
 Table  of  the  House  {See  Appendix
 Ili,  annexure  No  77]

 (c)  Some  such  cases  have  been
 brought  to  the  attention  of  Govern-
 Ment

 (d)  In  view  of  what  has  been  stated
 i  the  answer  to  part  (b)  of  the
 Question  it  35  not  considered  neces-
 sary  to  inform  the  Heads  of  Institu-
 tons  at  this  stage

 Military  Exercises

 *l08]  Shri  Braj  Raj  Singh  Wl]  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  military
 eCxercises  are  held  m  civil  areas  also,

 (b)  whether  on  the  360  February,
 3959  military  exercises  took  place  in
 the  civil  area  in  village  Baisam.ka-
 Purwa,  30  miles  away  from  Allahabad,

 (९)  whether,  after  the  exercises
 Were  over,  certain  mortar  bombs  were
 left  over  on  the  place  of  the  exer-
 Clses,

 (6)  if  so,  whether  as  a  result  of  the
 €xplosion  of  a  mortar  bomb,  four  per-
 5053  died,

 (e)  whether  :t  was  due  to  any  neg-
 ligence  on  the  part  of  military  autho-
 Tities,  and

 (f)  whether  any  enquiries  have  been
 Conducted  and  any  compensation  paid
 ६  the  dependents  of  the  deceased?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  ‘Yes,  some
 Military  exercises  are  held  in  civil
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 areas’  but  only  remote  localities”  are  *
 selected  for  such  exercises  and  fire
 practices  are  conducted  after  due
 warring  to  the  local  population.

 (b)  No  milhtary  exercises  were  con-
 ducted  in  village  Baisam-ka-Purwa
 on  the  i6th  February  1969.  An  In-
 fantry  Battalion  however  carried  out
 mortar  firing  exercises  at  Shankar-
 garh  range  near  Allahabad  on  the  i3th
 February,  1989.

 (c)  and  (da).  The  civil  authorities
 have  reported  that  a  villager  from
 Baisam-ka-Purwa  in  Shankargarh
 Police  Circle,  picked  up  an  unexplod-
 ed  mortar  bomb  and  carried  it  to  his
 hut  on  the  evening  of  430  February
 1959.  Next  morning,  that  is,  on  4th
 February  ‘1959,  while  he  was  trying  to
 break  the  bomb  to  extract  brass,  it
 exploded,  resulting  in  the  death  of  4
 Persons  and  serious  injuries  to  5
 others

 (९)  and  (f)  A  Court  of  Inquiry
 has  already  been  set  up  and  the  in.
 quiry  is  in  progress  The  question  of
 compensation  will  be  considered  in
 consultation  with  Revenue  authorities
 after  the  results  of  the  inquiry  are
 known

 Belaxation  ef  Capital  Issue  Controly

 Shri  Rajendra  Singh:
 Sardar  Iqbal  Singh:

 Will  the  Muimister  of  Finance  be
 Pleased  to  refer  to  the  reply  given  to
 starred  question  No  72  on  the  39
 November,  958  and  state:

 °1082,

 (a)  whether  Government  have  since
 taken  a  final  decision  in  regard  to  re-
 laxation  of  the  Capital  Issue  Control;
 and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Deputy  Minister  of  Finance
 (Shrimatt  Tarkeshwari  Sinha);  (a)
 and  (b).  The  matter  is  under  active
 consideration  and  Government

 expect  | to  take  2  decision  shortly.

 Mannfacture  of  Airerafts

 Shri  Suboth  Hanada:
 Shri  8.  C.  Samanta:
 Shri  R.  C.  Majhi:

 (  Shri  Vidya  Charan  Shukia:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  any  decision  has  been

 taken  regarding  the  manufacture  of
 medium  transport-cum-passenger  air-
 crafts  in  collaboration  with  a  foreign
 firm  during  the  Third  Five  Year  Plan
 pertod;

 (b)  if  so,  the  name  of  the  plece
 where  thie  factory  will  be  located;
 al

 23683,

 (c)  whether  negotiations  with  the
 foreign  firm  have  been  completed  and
 the  name  of  the  firm?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No,  Sir.

 (b)  Does  not  arise

 (c)  Does  not  arise

 Pilot  Plant  for  Stainless  Steel  «

 Shri  Ram  Krishan  Gupta:
 Shri  8s.  M.  Banetjee:

 |  Shri  Tangamani:
 iG  Shri  A.  K  Gopatan:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  30i  on  the  28th
 N«vember,  958  and  state  at  what
 stage  i5  the  question  of  setting  up  of
 a  pilot  plant  to  produce  stainless
 steel?  .

 ©3084

 The  Minister  of  Scientific  Research  |
 and  Cultural  Affairs  (Shri?  Hamayun
 Kabir);  It  is  proposed  to  make  nickle.
 free  stainless  steel  on  trial  as  a  part
 of  the  production  of  the  Alloy  &  Tool
 steel  plant  to  be  set  up.  The  ques-
 tion  of  setting  up  of  a  pilot  plant,
 therefore,  does  not  arise  Quotations
 for  the  preparation  of  the  detailed
 project  report  for  the  Alloy  &  Tool
 Stee]  Plant  have  been  received  and
 are  under  consideration.
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 Steel  Re-Rolling  Mills  in  Bikar

 °1085.  Pandit  9.  ह. म  Tiwary:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  has
 been  decided  to  set  up  a  steel  re-roll-
 ing  mill  at  Mehs  (District  Champa-
 ran)  in  North  Bihar,

 (b)  if  so,  the  party  which  has  been
 entrusted  with  this  job,  and

 (c}  whether  any  other  place  in
 North  Bihar  is  being  considered  for
 another  re-rolling  mil?

 The  Minister  of  Steel,  Mines  and
 Foel  (Sardar  Swaran  Singh):  (a)  to
 {c)  Governinent  have  approved  the
 scheme  of  M/s  South  Bihar  Sugar
 Mills  Limited,  Bihta  (Bihar)  for
 setting  up  a  new  re-rollmg  mill  at
 Barauni  in  North  Bihar  No  other
 Proposal  for  a  new  unit  3५  under  con-
 sideration

 क्या  बेज्ञानिक  गबेवणा  झौर  सांस्कृतिक
 कार्य  मत्री  १६  नवम्बर,  १६५८  के  ताराकित
 ह... ल  सख्या  ६७  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि

 (क)  राज्य-सरकारों  द्वारा  संचालित

 संग्रहालयों  को  केन्द्रीय  सहायता  देने  का
 जो  प्रश्न  विचाराधीन  था,  क्या  इस  बीच
 उसके  बारे  में  अन्तिम  निर्णय  कर  लिया
 गया  है;

 (ख)  यदि  हा,  ता  प्रत्येक  राज्य  का

 कितमी  सहायता  दी  जायेगी,  और

 (ग)  यह  सहायता  किस  कायें  के  लिये
 दी  जायेगी  ?

 अज्ञानिक  गवंधणा  पौर  सांस्कृतिक  कार्य
 त्री  द्य  हुमायनू  कबिर)  (क)  जी,
 हा ।
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 (m)  etc  (x).  मंजर  क्वि  बने

 झनुमानित  लर्च  की  सौ  फीसदी  तक  वित्तीष
 मदद  सेंट्रल  एडबाइजरी  बोर्ड  झाॉफ  स्यूजियम्स
 ढारा  हाल  ही  में  तय  की  गई  नीचे  लिखी
 प्राथमिकताशों.  (प्रायरटीज)  के  अनुसार
 देने  का  इरादा  है  —

 (१)  (एक)  उपकरण  (इक्विपमेंट)

 (दो)  प्रनुसधान  भौर  प्रयोगशाला

 (तीन)  पुस्तकालय

 (जार)  प्रकाशन  शौर  कटेलाम्स

 (पा)  सग्रहों  को मिलाकर  चीजो
 को  प्राप्त  करना

 (छ  )  प्लान  के  समय  के  लिये
 ऊपर  की  मदों  के  लिये  खास
 तौर  से  जरूरी  करमंचारी  लोग

 (२)  प्रधूरी  परियोजनाओ/छोटे  विस्तार
 कामो  को  मिलाकर  इमारतों  की  बहुत  जरूरी
 किस्म  की  खास  मरम्मते  t

 राज्य  सरकारों  से  ऊपर  की  प्राथ-
 मिफताओ  के  प्रतुसार  फिर  से  ऑावेद्त  भेजने
 के  लिये  कहा  गया  है  ।

 Fuel  OU  «६

 71087.  Shri  Harish  Chandra  Mathnr:
 Wl!  the  Minister  of  Steel  Mines  and
 Fuel  be  pleased  to  state

 ta)  what  are  our  present  sources
 of  Fuel  Oil,

 (by  how  are  the  prices  of  fuel  oil
 0९  termined,  and

 (९)  what  cffoits,  if  any,  have  been
 made  OL  are  being  made  to  bring
 down  thc  priccs”

 The  Minister  of  Mines  and  Oil  (Shri
 हूं,  9  Malaviya):  (ay  Of  the  three
 main  types  of  fuel  oils,  the  production
 of  Furnace  Oi]  im  the  refineries  in  the
 country  is  more  than  sufficient  to  meet
 indigenous  requirements,  as  regard
 High  Speed  Diesel  Oil  and  Light
 Diesel  Oil,  part  of  the  requirements
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 have  atill  to  be  imported,  mamly  from
 Persian  Gulf  sources,

 (bd)  and  (c)  Under  the  refinery
 agreements,  the  prices  of  fuel  oils,
 hke  other  products  of  these  refincr-
 xes,  are  based  on  import  parity  After
 negotiations  with  the  oll  companies
 certain  ad  hoc  reductions  in  ther
 selling  prices  of  various  products  (in-
 eluding  fuel  oils)  were  agreed  to  by
 them  with  effect  fiom  20-5-1958
 those  reductions  were,  howevei,  mop-
 ped  up  through  additional  taxation
 In  consequence  of  the  same  agree-
 ment,  the  Chief  Cost  Accounts  Offi-
 cer  of  Government  has  been  making
 a  detailed  examination  of  the  quantum
 and  propriety  of  all  charges  daclud-
 ed  by  the  030]  companies  in  the  selling
 prices  of  petrolLum  products  (includ-
 ine  fuel  oils,  o  that  ७  new  price
 formula,  which  will  have  retrospec-
 tive  effect  fiom  1-4-1958,  can  bi
 evolved  Hi,  repot  3  expected
 by  the  end  of  March  afte:  which  the
 new  formula  will  be  settled  with  the
 ‘companies

 Hotel  at  Bhilai

 21088  Shri  Vidya  Charan  Shukla
 Wall  the  Momste:  of  Steel  Mines  and
 Fuel  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  civil
 engimeering  contract  for  construction
 of  a  hotel  building  at  Bhila:  was
 awarded  to  Messrs  Uttam  Singh
 Duggal  &  Company,

 (b)  of  so,  whethe:  any  tendeis  were
 called  for  o:  negotiations  conducted
 with  any  othe:  contractors  before  the
 .ontract  was  so  awaided,

 (c)  af  not  the  reasons  therefor  and

 (da)  whether  it  is  a  fact  that  the
 «ontract  was  awarded  at  Delhi  and  not
 at  Bhilai?

 The  Minister  of  Steel.  Mines  and
 Fuet  (Sardar  Swaran  Singh)  (a)  Yes
 Sir

 (b)  No,  Sir

 (c)  Tenders  had  been  invited  for
 the  civil  engineering  work  in  the  en-
 tire  stee]  plant  area  on  a  description
 of  items  of  civil  engineering  involved
 and  approximate  quantities  Three
 valid  tenders  were  received  and  the
 work  in  the  major  sections  of  the
 plant  was  awarded  to  the  lowest  ten-
 dere:  It  was  considered  desirable,
 as  a  measure  of  insurance  to  have  at
 least  one  other  mayor  contractor
 working  at  site  The  work  im_  the
 auxiliary  shops  zone  of  the  mam  steel
 plant  and  the  construction  of  the
 hotel  which  had  to  be  done  expedi-
 thously  were  given  to  Messrs  Uttam
 Singh  Duggal  &  Company  mainly  on
 the  basis  of  rates  already  quoted  by
 them  for  work  in  the  entire  steel  plant
 al@a

 (d)  No  Si  The  proposal  to  award
 the  work  by  negotiation  to  this  Com-
 pany  was  made  by  the  General
 Manage:  Bhilat  and  was  approved  by
 the  Government  of  India  =  The  _nego-
 tations  lcading  to  the  contract  as  also
 the  signing  of  the  contract  took  place
 m  Bhila,

 Common  Pohce  Reserve  for  Northern
 Zone

 i089  Shr:  D.  C.  Sharma,  Wl  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 fai  whether  it  is  a4  fact  that  the  foi-
 mation  of  a  Common  Police  Reserve
 Force  fo:  the  Northern  Zone  has  been
 decided  upon  m  principle  and

 (b)  af  so  the  steps  taken  to  im-
 plement  the  decision’

 The  Minister  of  Home  “Affairs  (Shri
 G.  B  Pant)  (a)  Yes

 (b)  In  accordance  with  the  decision
 taken  by  the  Zonal  Counc!  at  its  last
 meeting,  the  heads  of  Governments  of
 the  three  States  included  in  the
 Northern  Zone  (Jammu  and  Kashmi,
 Punjab  and  Rajasthan)  have  been  re-
 quested  to  work  out  the  details  of
 {he  scheme
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 Box-strapping
 Shri  Vajpayee: #1990,

 {ian  Amar:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  free
 sale  of  25  per  cent  frozen  stocks  of
 box-strapping  imported  on  commer-
 cial  accounts  has  been  sanctioned;

 (b)  whether  it  is  also  a  fact  that
 the  importers  are  allowed  free  sale
 of  25  per  cent  of  materials  m  addition
 to  that;  and

 (९)  if  so,  the  reasons  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)  Yes,
 Sir.

 (b)  No,  Sir.

 (c)  Box  strappings  are  not  distri-
 buted  against  quotas  With  a  view
 to  ensure  equitable  distribution  of  the
 limited  imports,  the  commercially  im-
 ported  stocks  are  frozen  and  distri-
 buted  to  major  essential  consumers.
 In  order  to  enable  the  smal)  consumers
 to  obtain  their  requirements  directly
 from  the  importers,  free  sale  of  25
 per  cent  of  the  imported  stocks  has
 been  allowed.

 Balance  of  Payments  with  U.K.

 *209l.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  state

 (a)  the  present  position  of  India's
 balance  of  payments  with  the  United
 Kingdom;  and

 (b)  in  case  it  is  adverse,  the  steps
 that  are  behig  taken  to  meet  it?

 The  Deputy  Minister  of  Finance
 (Shri  B.  8,  Bhagat):  (a)  According
 to  the  latest  available  data,  India’s
 balance  of  payments  with  the  United
 Kingdom  showed  a  current  account
 deficit  of  Rs.  87.2  crores  during  April-
 September  1958,  as  compared  to
 Rs.  92.  crores  during  the  correspond-
 ing  period  of  ‘1957.
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 (b)  As  I  have  stated  in  reply  to
 similar  questions  on  previous  occa-
 sions,  we  are  already  making  the
 maximum  possible  effort  to  bridge
 the  gap  in  the  overall  balance  of
 payments  through  export  promotion,
 curtailment  of  imports  and  securing
 of  external  assistance.  It  is  the  over-
 all  balance  that  is  of  greater  signi-
 ficance  for  policy  rather  than  the
 surplus  or  deficit  with  any  one
 country  or  group  of  countries.

 /  Temporary  Assistants
 V  *I09%.  Shrimati  Sucheta  Kripalani:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2I8  on  the

 38008  December,  958  and  state  how
 long  it  will  take  to  finalise  the  con-
 firmations  of  the  Assistants  who  have
 put  in  l0  to  5  years’  service  and  are
 still  temporary?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  confirmation  of  these  temporary
 Assistants  being  contingent  on  the
 availability  of  the  required  number
 of  permanent  vacancies  in  the  depart~
 mental  quota,  no  definite  time-limit
 can  be  indicated  Confirmations  will
 be  effected  as  and  when  vacancies.
 for  this  purpose  become  available.

 Sanskrit  Commissjon
 (  Shri  Ram  Krishan  Gupta:

 Shri  Shree  Narayan  Dass:
 Shri  D.  C  Sharma:
 Shri  Bhakt  Darshan:
 Shri  Vajpayee:
 Shri  S  C.  Samanta:
 Shri  Subodh  Hansda
 Shri  Padam  Dev:
 Shri  Supakar:
 Shri  Bibhnti  Mishra:
 Shri  Jhulan  Sinha:
 Shri  A,  K.  Gopalan:
 Shri  Kodiyan:
 Shri  Ajit  Singh  Sarhadi:

 l  Shri  Prakash  V.  Shastri:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  ta
 Starred  Question  No.  826  on  the  0th
 December,  +1958,  and  state:

 (a)  whether  recommendations  made-
 by  the  Sanskrit  Commission  have

 #1093.
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 been  examined  by  the  State  Govern-
 ‘mente  ant  Universities;

 (9)  if  so,  nature  of  their  comments,
 and

 (e)  specific  proposals  formulated
 and  decisions  taken?

 The  Minister  of  Education  (Dr.  K.  L
 Shrimall):  (a)  Comments  from  7
 State  Governments/Union  Territory
 Admunistrations,  9  Universities  and
 the  University  Grants  Commission  are
 still  awaited  They  have  stated  that
 the  matter  is  under  their  considera-
 tion

 (b)  The  comments  so  far  received
 are  generally  favourable  on  most  of
 the  proposals

 (९)  Does  not  arise

 Coal  Production

 °1094  Shri  D  C.  Sharma.  W!l  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  how  much  of  the  target  of  pro-
 duction  of  coal  fixed  for  the  Second
 Five  Year  Pian  has  been  achieved
 upto  958  59,  and

 (b)  whether  any  programme  for
 mechanising  coal  mines  has  been
 drawn  up?

 The  Minister  for  Steel.  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Against  the  target  of  22  million  tons
 of  additional  production,  a  little  over
 7  millon  tons  has  been  achieved  by
 the  end  of  December,  958

 (b)  There  is  no  overall  programme
 for  mechanising  coal  mines  The  Coal
 Board  has,  however,  laid  down  that
 all  layouts  in  new  mines  and  seams
 should  be  worked  mechanically  to
 the  extent  possible  New  mines  in
 the  public  sector  are  being  planned
 on  the  basis  of  maximum  mechanisa
 tion

 Universal  Copyright  Convention
 #1095,  Shri  Vajpayee:  Whill  the

 Mimister  of  Scientific  Research  and
 Caitural  Affairs  be  pleased  to  state.

 (a)  whether  Government  has  been
 experiencing  any  difficulty  or  short-

 coming  in  respect  of  the  existing  pro-
 visions  of  the  Universal  Copyright
 Convention,  1982,

 (b)  if  so,  the  difficulties  experi-
 enced,

 (९)  whether  Government  has  made
 any  suggestions  to  the  UNESCO  in
 this  regard,

 (d)  the  suggestions  made,  and

 (e)  the  response  thereto?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir

 (b)  The  lack  of  a  provision  in  the
 Convention  requiring  a  member  State
 to  prosecute  its  national  who  infringes
 eopynght  belonging  to  the  national
 of  another  member  State

 (c)  Yes,  Sir

 (d)  That  the  Convention  should
 provide  fer  member  States  instituting
 criminal  proceedings  against  infringers
 of  copyright  residing  within  their
 jurisdiction,  at  the  motion  of  the
 Government  to  which  the  lawful
 owner  of  copyright  may  belong

 (e)  An  early  decision  35  not  expect-
 ed,  as  all  member  States  will  have  to
 be  consulted

 System  of  Examinations

 *i096  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  778  on  the  l0th  Decem-
 ber,  7958  and  lay  a  statement  on  the
 Table  showing"

 (a)  whether  Government  have
 received  the  final  report  of  the
 UNESCO  Regional  Seminar  on
 Educational  Reform  for  South  and
 South-East  Asia  which  met  m  Delhi
 and  had  recommended  a  change  in  the
 character  of  examination  system  in
 India  and  other  countries  in  the
 region,

 (b)  77  so,  its  details,  and

 (९)  the  reaction  of  Government  te
 this  recommendation?
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 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.

 {b)  and  (c).  Do  not  arise.

 State  Bank  of  India

 1689.  Shri  Ram  Krishan  Gupta:  Will
 tthe  Minister  of  Finance  be  pleased  to
 state  the  names  of  State  Financial
 Corporations  with  which  the  State
 Bank  of  India  has  entered  into  agrec-
 ment  whereby  they  can  make  use  of
 the  services  of  the  Bank  for  furnish-
 ing  reports  on  parties,  processing
 applications,  disbursing  loans  etc.?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  following  State
 Financial  Corporations  have  entered
 into  agency  agreements  with  the  State
 Bank  of  India  under  which  the  bank
 ‘will  act  as  the  Corporations’  agent  for
 collecting  reports  on  the  industrial
 units,  disbursing  loans.  collecting
 instalments  ete:

 l  Bombay  State  Financial  Cor-
 poration

 2.  West  Bengal  Financial  Cor-
 poration
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 3.  है१... 3  Pradesh  Financial  Cor-
 poration  in  respect  of  the
 bank’s  branches  situated  under
 the  jurisdiction  of  the  Bengal
 Circle  of  the  Bank.

 Expeniiture  Tas

 Shri  Ram  Krishan  Gupta:
 Shri  D.  C  Sharma:
 Shri  L.  Achaw  Singh:

 1640,  <  Shri  Hem  Raj:
 Shri  Pangarkar:
 Shri  Daljit  Singh.
 Shri  Rajendra  Singh:

 Will  the  Minster  of  Finance  be
 pleased  to  state  tie  total  amount  of
 expenditure  tax  ass¢ssments,  collec-
 tions  and  arrears  pts  3Ist  December,
 958  (State-wise)*

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  A  statement  giving
 the  necessary  ‘niurmation  is  given
 below  As  figures  are  available  only
 according  to  the  charges  of  the  Com-
 mussioners,  they  have  been  grouped
 together  State-wise  to  the  extent
 possible

 (Figures  in  thousands  of  rupees)

 S.  State  Demand  Collections  Arrears
 No.  raised  madeupto  as  on

 upto  3I-32-I958  I-I-3959
 3I-I2-3958

 2  Assam,  Tripura  and  Manipur  27  q3  34
 2  Andhra  Pradesh  .  r092  WZ  १079

 Bombay  (excluding  the  districts  of  Nagpur  and
 Bhandara)  42  203  59539

 4  Bihar  and  Orissa
 §  Delhi  and  Rajasthan  22t  TR3  38
 6  Kerala  and  Coimbatore  नि  20  है  20
 7.  Madras  (excluding  Commbatore  District)  6  2  4
 8  Mysore  3
 9  Madhya  Pradesh  and  Districts  of  Nagpur  and

 Bhandara  457  28  429
 oO  Punjab  and  Himachal  Pradesh  349  22  327
 z  Uttar  Pradesh  97  To  87
 r2  West  Bengal  565  Rr  84

 Torar  3779  558  $3221

 ®  This  includes  the  demand  of  Rs.  24-36  lakhs  raised  during  December,  7958.
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 Child  Welfare

 1641,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state  the  total  amount  spent  by
 the  Government  of  India  during
 1958-59  so  far  for  promoting  Child
 Welfare  Scheme  (State-wise)?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  A  statement  is  placed  on
 the  Table.  (See  Appendix  III,
 annexure  No.  78.)

 Overcrowding  in  Educational
 Institutions

 1642,  Shri  Ram  Krishan  Gupta:  W2ll
 the  Minister  of  Education  be  pleased
 to  state  the  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  remove
 overcrowding  in  educational  institu-
 tions?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  A  statement  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 HI,  annexure  No.  79  }

 Auction  of  Stores

 1643.  Shri  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  total  book  value  of  stores
 auctioned  7  Ordnance  Depots  during
 ‘1957-58,  and  upto  Ist  January,  1959,
 and

 (b)  the  value  at  which  auctioned?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  In
 Ordnance  Depots,  both  surplus  stores
 and  salvage/scrap  are  sold  by  auction
 Book  values  are  kept  for  surplus
 stores  only  and  not  for  salvage/scrap
 During  the  period  ist  April,  957  to
 Ast  January,  1959,  surplus  stores  of
 the  book  value  of  Rs.  1,495  lakhs
 were  auctioned.  The  sale  value
 realised  for  these  surplus  stores  was
 Rs.  390  lakhs  The  sale  of  salvage/
 scrap  during  the  same  period  fetched
 Rs.  239  lakhs  The  question  of  further
 regulation  of  sales  of  scrap  is  under
 review  having  regard  to  present
 requirements  of  Defence  production.

 386  LSD—3

 Manufacturing  Capacity  of  Ordnance
 Factories

 1644.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  names  of  Ordnance  Factories
 where  cent.  per  cent.  manufacturing
 capacity  is  being  used;

 (b)  the  names  of  Ordnance  Fac-
 tories  where  50  per  cent.  is  being
 used;  and

 (c)  the  names  of  those  where  less
 than  50  per  cent.  is  being  used?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c).  It  is  not
 in  the  public  interest  to  disclose  the
 extent  of  utilisation  of  manufacturing
 capacity  in  each  factory

 Supply  of  Raw  Hides  to  Harness  and
 Saddlery  Factory,  Kanpur

 1645.  Shri  S.  M.  Banerjee:  Wll  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  or  quantity  of  raw
 hides  supplied  to  Harness  and  Saddlery
 Factory,  Kanpur  during  956  and
 1957;

 (b)  the  number  or  quantity  tanned;

 (c)  whethe:  the  number  decreased
 an  1958;

 (d)  if  so,  to  what  extent.  and

 (e)  the  reasons  for  the  same?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  956—Nos
 32.515  or  Lbs  14,01,745.

 957—Nos  32,734  or  Lbs  12,75.541

 (b)  956—Nos  32,515  or  Lbs
 14,01,745

 s
 957—~Nos  32,734  or  Lbs  12,75,541

 (c)  Yes,  Sir

 (d)  Buffalo  and  cow  hide  numbers
 increased  by  9369  and  2024  respec-
 tuvely,  whereas  katta’  hide  decreased
 by  19134  numbers

 (e)  Decrease  in  numers  of  kattat
 hides  is  due  to  reduction  in  demand
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 of  chappals  and  also  due  to  utilisation
 of  buffalo  bellies  recovered  from  Prime
 Leather  in  place  of  Kattai  Hides,

 Work  Done  for  Railways  in  Ordnance
 Factories

 1646.  Shri  8.  M:  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  value  of  work  done
 for  Railways  in  Ordnance  Factories
 during  ‘1957-58;

 (b)  whether  more  work  is  likely
 to  be  done  during  1958-89  and
 1989-60;  and

 (c)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  The  total
 value  of  work  done  for  Railways  and
 Government  Departments  during
 ‘1957-58  was  Rs.  43.27  lakhs.  Appro-
 ximately  75  to  80  per  cent  of  this  was
 for  the  Railways.

 (b)  The  value  of  work  to  be  done
 during  1958-59  is  likely  to  be  main-
 tained  more  or  less  at  the  same  level
 as  for  the  year  1957-58.  Every  endeav-
 our  is  bemg  made  to  increase  the
 quantum  of  work  for  the  Rafiways  in
 1959-60

 (c)  It  is  not  possible  to  state  what
 the  value  of  work  for  Railways  in
 1959-60  will  be  as  it  will  depend  on
 the  orders  which  will  be  placed  by
 the  different  Railways

 Entertainment  Tax  in  Delhi

 1667.  Shri  Ram  _  Krishan  Gupta:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  the  total  amount  of
 meome  from  the  entertainment  tax  to
 the  Delhi  Administration  during  the
 year  1957-58?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  The  total  income  from

 tertainment  tax  during  ‘1957-58,  as
 reported  by  the  Delhi  Administra-
 tion,  was  Rs.  35,63,034,  excluding  in-
 come  fron:  betting  tax  which  amount-
 ed  to  Rs.  289,032  during  the  same
 year.
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 Red  Fort,  Dethi

 1648,  4  Shri  9,  0.  Sharma:
 {  Shri  Daljit  Singh:

 Wil)  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  the  amount  spent  for  the  main-
 tenance  of  Red  Fort,  Delhi  during
 ‘1958-59;  and

 (b)  the  amount  proposed  to  be
 spent  during  1959-607

 The  Deputy  Minister  of  Scientifie
 Research  and  Cultural  Affairs  (Dr.
 M,  M.  Das):  (a)  Rs.  5,084  (Upto  3lst
 January,  959)

 (b)  Rs.  9,900  subject  to  funds  being
 voted  by  Parliament

 Agra  Fort

 1649.  Shri  Pangarkar:  Wu  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the  main-
 tenance  of  Agra  Fort  during  ‘1958-59,
 and

 (b)  the  amount  to  be  spent  during
 ‘1959-60?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Rs.  22,770  (Upto  28th
 February,  2959)

 (b)  Amount  proposed  35  Rs.  34,750,
 subject  to  funds  being  voted  by
 Parliament

 Ellora  and  Ajanta  Caves

 1650,  Shri  Pangarkar:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the  main-
 tenance  of  Ellora  and  Ajanta  Caves
 during  ‘1958-59;  and

 (b)  the  amount  proposed  to  be
 spent  during  1959-607
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 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  §  (Dr.
 Mt.  M.  Das):

 Rs.
 ४)  (i)  Ellora  18,957

 (ii)  Ajanta  21,492
 (Upto  December,  1958).

 (b)  Subject  to  funds  being  voted  by
 Parliament:

 Ro.
 (i)  Ellora  60,000
 (i)  Ajanta  4T,000

 After-care  Programme  in  Punjab

 65i,  Shri  Daljit  Singh:  Wil  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  amount  allotted  to  Punjab
 under  the  After-care  Programme  for
 the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  An  amount
 of  Rs.  32.0  lakhs  has  tentatively  been
 allotted  to  the  State  Government  as
 central  assistance  under  the  After-
 eare  Programme  for  the  entire
 Second  Five  Year  Plan.

 Localities

 Sulphur  Springs  in  Orisa
 ‘1652.  Shri  है.  K.  Deo:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  geological  survey
 has  been  conductod  of  the  vavious  hot
 springs  in  Orissa  for  sulphur  deposits;
 and

 (b)  if  so,  the  results  thereot?

 The  Minister  of  Mines  and  Oil  (Shri
 हैं,  0.  Malaviya):  (a)  Yes,  Sir.  The
 hot  springs  at  the  localities  mention-
 ed  below  in  Orissa  were  examined  for
 sulphur  deposits  by  the  Geological
 Survey  of  India:

 North  of  Tarabala,  Khandapara.
 Around  Beuljhar:,  Athmalik.
 Taptapani,  Ganjam  district.
 Deoljhari  about  a  mile  to  the

 N.  of  Wodsinga,  Athmalik.
 5.  Atari,  Cuttack.
 6.  Near  Baghmanri,  Puri  district.

 OO

 RS
 me

 (b)  It  is  not  vonsidered  to  ve  ean
 economical  proposition  to  extract  sul-
 phur  from  these  suurces.  A  detailed
 statement  giving  the  results  of  investi-
 gations  carried  out  is  given  below:

 (i)  North  of  ‘Tarabala  :20°76  .8<"  20’),  Khandapara,  The  temperature  of  the  water  is  about  740°

 Gi)  Around  Beuljhari  2er4s!  :  44°30%  Athmalik.

 (iii)  Taprapani  (19 29  :  84°24").  Ganjam  dist.

 (iv)  Deolkhani  about  a  mile  of  the  No. of  Wodsinga  (22°44°  :  34°34’),  Athmalik.

 F  but  the  discharge  is  not  very  copious. The  flow  of  the  gas  is  intermittent,  bubbles
 issuing  at  intervals  of  one  to  two  minutes.
 The  spring  is  held  sacred  due  to  the
 medicinal  properties  of  its  water.

 The  atm
 oP

 here  of  the  locality  is  charged with  sulphurous  odour.  The  flow  of
 the  water  is  perennial  but  not  copious. The  temperature  of  the  water  is  much
 higher  than  body  temperature.  The area  is  held  sacred  by  the  Iccal  peuple and  the  water  is  reported  to  have  medi- cinal  properties  in  cases  of  skin  affection.
 The  soil  around  the  springs  is  coated
 with  a  thin  layer  of  salty  efflorescence.

 vis  at  the  headwaters  of  the  ‘Taptapani
 river  in  porphyroblastic  granitic  gneiss. It  discharges  a  copious  and  constant flow  of  hot  water  (about  445°F)  evolving sulphurous  vapour  (H.2  5),  Some  healing
 properties  are  claimed  for  the  water.

 Temperature  of  hotres:
 a  Slighdy Strong  discharge  of  sulphuretted

 hydrogen.
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 (२)  Atan  (20°22  85°33’  +30"),  Cuttack

 (९)  Near  Baghmar:  (20°r3’  85  39)  Pan  dur

 Ancestral  Home  of  Netaji  Subhas
 Chandra  Bose

 SRE  Shi  PE  Bee  Fo!  पर
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  whether  ascentral  home  of
 Netay)  Subhas  Chandra  Bose  at
 Cuttack  has  been  acquired  and  pre-
 served  as  a  national  monument,  and

 (b)  ४  so,  at  what  cost  and  what  .s
 its  annual  muintenance  charges?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M.  Das):  (a)  No,  Sir

 (b)  Does  not  arise

 Hostels  in  Orissa

 ‘1654,  Shri  ह  K.  Deo:  Will  the
 Mhanister  of  Education  be  pleased  to
 state  the  total  amount  of  Central  Gov-
 ernment  aid  sanctioned  for  construc-
 tion  of  Hostels  in  Orissa  during  the
 Second  Plan  period  so  far?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  Out  of  the  joan  of
 Rs  20  lakhs  sanctioned  to  Bhadrak
 College,  Bhadrak  (Orissa  State)  a
 sum  of  Rs  70,000  has  so  far  been  re-
 leased  to  the  College

 Social  Service  Camps  in  Hoshiarpur

 1638.  Shri  Daljit  Singh:  Will  the
 Monster  of  Education  be  pleased  to
 state.  ;

 (a)  the  names  of  labour  and  social
 service  camps  for  students  and  other
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 Temperature  38°F.  Discharge  copious with  a  quantity  of  sulphuretted  hydrogen.
 The  spring  which  emerges  from  a  nale  in

 yellowish  loam  in  lateritic  ground,  8
 enclosed  in  a  matonry  structure  104" in  diameter  with  two  outlets  Jeading  in
 two  cemented  reservoirs  The  water
 sulphurous  and  shows  bubbles  of  gas
 emerging  out  of  the  vent  The  rate
 of  evolunon  of  gas  is  not  steady  The
 flow  of  the  well  was  about  2,400  gallons
 per  hour  on  the  5th  of  Mav,  r9s0.0-  The
 tempcrature  of  the  water  as  observed  in
 the  early  part  of  July  was  67°C

 youth  held  with  the  help  of  the  Cen-
 tral  ard  in  Hoshiarpur  Distmet  dur-
 ing  ‘1958,

 (b)  the  amount  spent  and  the
 nature  of  work  done,  and

 (()  the  names  of  such  camps  to  be
 held  there  during  1959?

 The  Minister  of  Education  (Dr.  K.
 L  Shrimali):  (a)  to  (c)  A  statement
 “  paced  on  the  Tabk  [See  Appen
 dix  HI  annexure  No  80]

 Social  Service  Camps  in  Kangra
 District

 1656.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  names  of  labour  and  social
 service  camps  for  students  and  other
 youth  held  with  the  help  of  the  Cen-
 tral  aid  m  Kangra  district  of  Punjab
 during  1958,  and

 (b)  the  names  of  such  camps  to  be
 held  there  during  ‘19597

 The  Minister  of  Education  (Dr.  K.
 L  Shrimali):  (a)

 (Qi)  Khundian
 (au)  Ghurkurt
 (m)  Pathar
 (iv)  Bandla
 (v)  Kotla

 (b)  Information  regarding  location
 of  all  camps  to  be  held  in  Kangra
 district  during  959  has  not  yet  been
 received  from  the  organisations  con-
 cerned.  Camps  at  the  following
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 places  had  been  planned  for  the
 months  of  February  and  March,  959
 but  whether  these  camps  were
 actually  held  or  not,  is  not  yet  known.

 (i)  Ghian
 (ii)  28707
 (ii)  Nadaun

 Houses  for  Scheduled  Castes  in
 Himachal  Pradesh

 ‘1657.  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  Central  Government
 allocated  any  amount  for  Scheduled
 Castes  Housing  Scheme  m  the  villages
 of  Himachal  Pradesh  during  1958-59
 so  far;  and

 (9)  if  so,  the  nature  of  the  schemes?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b)
 An  amount  of  Rs  64,000  has  been
 sanctioned  fo:  housing  scheme  for
 Scheduled  Ca‘tes  in  Limachal  Pra-
 dech  for  the  yeat  1958-59  This  amount
 is  for  paying  subsidy  for  construction
 of  houses  and  hutments  and  for  free
 supply  of  GCI  sheets

 Adampur  Aerodrome

 1658.  Shri  Daljit  Singh:
 Minister  of  Defence  be
 state:

 (a)  whether  any  scheme  for  the
 development  of  the  airport  of  Adam-
 pur  for  its  safeguard  from  floods  has
 been  taken  up;  and

 (b)  uf  so,  the  details  thereof?

 The  Minister  of  Defence
 Krishna  Menon):  (a)  Yes.

 (b)  The  scheme  envisages—
 qa  diverting  Nasrala  Choe  from

 Will  the
 pleased  to

 (Shri

 Railway  Bridge  into  the  exist-
 ing  Rau  nallah;

 (2)  canalising  the  Rau  naillah
 upto  its  outfall  into  the  East
 Bein,

 (3)  protecting  the  embankments
 along  the  Rau  nallah  with
 stone  ptching  ard  spurs  in
 the  vicmty  of  habitations;
 and

 (4)  increasing  the  capacity  of  the
 syphon  on  the  Jullundur
 Branch  Canal  from  8,000
 cusecs  to  23,000  cusecs

 The  scheme  involves  the  acquisi-
 tion  of  about  400  acres  of  land  for
 which  compensation  will  be  paid  The
 scheme  is  being  financed  jointly  by
 the  Government  of  India  and  the  Gov-
 ernment  of  Punjab  The  Government
 of  Punjab  w.ll  mect  25  per  cent  of  the
 cxpenditure  while  the  Government  of
 India  will  meet  the  remaining  75
 per  cent  The  scheme  is_  being
 executed  by  the  Government  of  India

 Scheduled  Caste  and  Scheduled  Tribe
 Agriculturists  m  Punjab

 1659.  Shri  Daljit  Singh.  Will  the
 Minister  of  Home  Affairs  be  picased  to
 state

 (a)  wo  ther  the  schem.  fo  assist
 the  Scheduled  Ca-te  and  Scheduled
 Tribe  agriculturist.  has  been  imple-
 mented  in  Punjab,  and

 (b)  if  so  the  amount  allotted  to  the
 Punjab  Government  Ly  the  Centre
 under  ths  scheme  during  1057-58  and
 i958-59°

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva)  (g)  Ye:  Sir

 (b)  The  ameunt.  allntted  t,  the
 Punjyab  Government  duriasy  the  years

 a  point  downstream  of  the  1957-58  and  ‘1958-59  are  2  [oilows

 7987  ५५  TQSR-<y
 Category  of  Backward  >

 Classes  State  Central  Total  State  Central  Te
 Sector  Sector  Seetct  Sector

 ey  ww  ai
 (Re  in  lakhs

 Scheduled  Tribes  9  ३6  O-35  0  o  6  20  6  ३35  0 दा.
 Scheduled  Castes  .  6°40  6  40  o  6  40  of  40
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 Fire  in  Lunej  Oil  Well

 1660.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Steel,  Mines  and  Foel
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  fire
 broke  out  m  the  morning  of  the  28th
 November,  958  at  the  Lune;  ol  well
 site  eight  nules  north-west  of
 Cambav,

 (b)  sf  so,  the  nature  of  loss  of  life
 and  property,

 (ce)  whether  the  oil  drilling  wok
 was  suspended  due  to  this  fire  and

 (ad)  if  so  fo,  what  period?
 The  Minister  of  Mines  and  Oil

 (Shri  K.  D.  Malaviya):  (a)  and  (b)
 Yes,  Sir  There  has  been  a  small  fire
 due  to  accumulation  of  ol  and  gas
 round  about  the  well  There  was
 some  clectric  welding  going  on  nea}
 about  and  the  vapours  of  the  gas  con-
 tacted  :t  About  300  barrels  of  oi!
 which  had  been  collected  in  the  open
 pit  at  a  distance  from  the  wel!  caught
 fire  and  were  destroved

 (c)  No  Sir

 (d)  Does  not  arise

 Gris’  Education

 f  Shri  Ram  Krishan  Gupta:
 {  Shri  Shree  Narayan  Das:

 ‘1661.  <  Shri  Kodiyan.
 |  Shri  Aurobindo  Ghosal

 {Shri  Wodeyar

 Will  the  Maniste:  of  Education  be
 Pleased  to  state

 (a)  the  nature  of  decisions  taken
 recently  for  giving  grants  to  States  fo:
 the  education  of  girls

 (9)  the  total  amount  of  grants  given
 so  far  for  girls’  education  during  the
 Second  Five  Year  Plan  period,  and

 (९)  the  total  amount  of  grants  to
 be  given  during  remaining  pernod  of
 the  Second  Five  Year  Plan?

 The  Minister  of  Education  (Dr
 K  L.

 Shrimait)  (a)  It  has  been
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 decided  to  waive  the  condition  of  the
 States  finding  their  matching  contn-
 butuon  of  25  per  cent.  in  order  to
 obtain  Central  assistance

 (b)  ‘1957-58  Rs  00  lakh
 1958-59,  Exact  figures  not

 yet  available

 (c)  Present  provision  for  Second
 Plan  is  Rs  240  lakhs  and  actual  grants
 will  depend  upon  how  the  States  can
 implement  the  Scheme

 Audio-Visual  Education  in  Punjab

 2662  5  Det  Yoon  Keretan  जिप:
 wm  Sardar  Iqbal  Singh.

 Will  the  Minister  of  Education  be
 pleased  to  statc

 (a)  the  programme  of  Audio-visual
 Education  drawn  up  for  Punjab  during
 the  Second  Five  Year  Plan  period  so
 far,  and

 (b)  the  details  of  the  work  done  ५०
 far  in  this  regard?

 The  Minister  of  Educaton  (Dr
 K.  L.  Shrimali):  (a)  and  (b)  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha  [See  Appendix  ITI
 annexure  No  8]  ]

 Arrest  of  Pakistahis

 ‘1663.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state

 {a)  whether  if  ws  a  fact  that  police
 recently  arrested  0  Pakistanis  said  to
 be  members  of  a  9  man  ainter-State
 gang  of  notorious  criminals  and

 (b)  whethe:  if  3५  also  a  fact  that
 this  gang  operates  i  Bahawalpur
 (Pakistan)  Rajasthan  and  Punjab’

 The  Minister  of  Home  Affairs  (Shri
 G.  B  Pant)  (a)  and  (9)  Yes

 Jet  Engines  Research  Centres

 Shri  Ram  Krishan  Gupta:
 I664.  sf  Shri  D  C  Sharma:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
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 ६0  state  at  what  stage  is  the  scheme
 of  opening  a  research  centre  for  the
 development  of  jet  engines  in  co-
 ordination  with  the  Munistry  of
 Defence  and  the  Council  of  Scientific
 and  Industrial  Research?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M  M.  Das):  The  Gas  Turbine  Research
 Centre  has  started  functioning  at  the
 Indian  Air  Force  Maintenance  Centre,
 Kanpur,  and  work  on  a  few  projects
 has  been  initiated  Recruitment  of
 staff  for  the  centre  ॥५  m  progress

 व्हा  बल्कक,  ह...  रुचज्दुर,

 श्री  खुदावक्त  राय

 \  शी  वारियर

 ्श्नी  कोडियान

 क्या  शिक्षा  मत्री  यह  बतान  की  कृपा
 करंग  वि

 ६१६५

 (क)  कान्द्रीय  सरकार  ने  विद्या  भवन
 मासाइटी  उदयपुर  का  पिछले  पाच  सालो  से
 कितना  धन  अनदानो  के  रूप  में  दिया  है
 और

 (4)  ये  अनदान  कसि  कॉय  क॑  लिय
 दिय  गये  ’

 शिक्षा  मत्रो  (डा०  का०  ला०  श्रीसालो
 (क)  और  (ख)  सूचना  एकत्र  की  जा  रही

 है  भौर  यथा-समय  सभा-पटल  पर  ग्ख  दी
 जायगी  ।

 Survey  of  India

 2666.  Shri  S.  M.  Banerjee:  Wil  the
 Ministe:  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  lay  a
 statement  on  the  Table  showing

 (a)  the  number  cf  projects  with
 their  names  in  which  the  Survey  of
 India  had  undertaken  survey  work
 during  the  हटना,  Five  Year  Plan
 period

 (७)  the  amount  spent  for  such  su-
 vey  work,

 (०)  projects  on  which  the  Survey
 of  India  has  started  work  during  the
 Sefond  Five  Year  Plan  period;  and

 ;a)  the  amounts  Ihkely  to  be  spent?

 The  Deputy  Minister  of  Scientific
 Research  and  Cnitural  Affairs  (Dr.
 हा,  M.  Das):  (a)  to  (c)  A  statement
 shewmg  the  projects  undertaken
 during  the  First  and  the  Second  Plan
 periods  and  the  expenditure  incurred
 thereon  according  to  available  infor-
 mation,  38  laid  on  the  Table  ७१  the
 Heuse  [See  Appendix  ITI  annexure
 No  82)

 Co  "No  accurdte  eStumate  can  ‘be
 given  of  the  further  amounts  lkely
 to  be  spent  on  each  project  at  this
 stage

 Survey  of  India

 667  Shrt  S  M.  Banerjee.  Wil  the
 minister  of  Scientific  Research  and
 caltural  Affairs  be  pleased  to  state

 (a)  whethc:  certain  sections  of  the
 Survey  of  India  have  been  declared
 ac  industrial  undertakings,

 (b)  if  so  the  basis  of  such  declara-
 tion,

 ९6९)  the  reasons  fo:  excluding  othei
 sections,  and

 (d)  whethe:  the  excluded  sections
 art  also  to  be  declared  as  industrial
 undertakings’

 The  Deputy  Minster  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 mM  M  Das).  (a)  Yes  Sir

 (b)  The  Sections  concerned  come
 within  the  purview  of  the  term  ‘Indus-
 trial  Establishment’  as  defined  in
 (yause  (९)  of  Section  2  of  Industrial
 Employment  (Standing  Orders)  Act,
 i946

 ic)  The  othe:  Sections  do  not  fall
 within  the  purview  of  the  term
 «jndustrial  Establishment”

 (ad)  No,  Sir
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 Development  of  Regiohal  Languages
 2668  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Scientific  Research  and
 Cuitural  Affairs  be  pleased  to  state  the
 amount  of  aid,  if  any,  given  by  the
 Government  of  India  to  each  State  for
 @evelopment  of  regional  languages
 during  1958-59  so  far’

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 Mt.  M  Das):  The  following  grants
 have  been  sanctioned  during  1958-59
 so  far  under  the  Government  of  India’s
 Scheme  “Development  of  Modern
 Indian  Languages  (Except  Hindi)”

 l  Andhra  Pradesh  Rs_  5,000
 2  Bombay  Rs  3,000
 3  Delm  Rs  3,000
 4  Jammu  &  Kashmn  =  Rs  9,600,
 5  Madras  Rs  15,000
 6  Orissa  Rs  3,000
 7  Punjab  Rs  27,008
 8  West  Bengal  Rs  36,800

 Warakalai  Lignite

 i669.
 Shri  Punnoose:
 Shri  Kodiyan:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  whether  the  recent  investigation
 report  on  Warakaia:  Lignite  contains
 an  account  of  the  study  of  associated
 material  such  as  fire  clay,  ball  clay
 Lehina  clay  and  limestone  and

 (b)  whether  Government  of  India
 will  place  a  copy  of  the  report  on  the
 Table’

 The  Minister  of  Mines  and  Oil  (Shri
 K.  9.  Malwviya):  (a)  The  recent
 report  on  the  investigation  of  the  Lig-
 nite  in  Warkalli  Beds,  Quilon  and
 Tnvandrum  districts,  Kerala  State
 cont@ins  a  reference  to  only  the  occur-
 renee  of  limestone  at  Quilon  including
 the  results  of  the  chemical  analysis
 of  a  few  samples

 (b)  It  38  not  the  practice  to  lay
 unpublished  reports  on  the  Table  of
 the  House  However.  a  statement

 MARCH  10,  989  «Written  Answers  5306

 regarding  results  of  the  investigation
 carried  out  by  the  Geological  Survey
 of  India  for  hgnife  in  Quilon  and
 Trivandrum  districts  of  Kerala  State
 has  already  been  laid  on  the  Table  of
 the  Lok  Sabha  on  the  9th  November,
 9538

 झौद्योगिक  जिस  नि  म॒  के  कर्मचारी

 १६७०.  थी  न  प्रभाकर:  क्या  बिल
 मत्री  यह  बताने  की  कृपा  करेगे  कि  -

 (क)  इस  समय  श्रौद्योगिक  विन
 निगम  में  कितन  कमंचारी  काम  कर  रहें  है
 कौर

 (ख)  इन  में  से  क्नने  अनसूचित
 जातियो  के  है  7

 विस  मंत्री  (श्री  मोशरजोी  बेसाई):
 (क)  २२६

 (ख)  =

 U.P.S.C.  Advertisements

 ‘1671.  Shri  Rami  Reddy.  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  Government  has  revis-
 ed  the  lst  of  newspapers  .with  whom
 the  Wnion  Public  Service  Commission
 places  its  advertisements,  and

 (b)  ४  so  whether  a  copy  of  the
 revised  list  will  be  placed  on  the
 Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No  Sir

 (b)  Does  not  arise

 Air  Force  Recruiting  Centres

 ‘1672.  Shri  Rami  Reddy:  Will  the
 Minister  of  Defence  be  pleased  to
 State

 (a)  the  number  of  Air  Force
 Recruitment  Offices  in  the  country
 and  the  places  where  they  are  located:
 and

 (b)  the  number  of  candidates  inter-
 viewed  and  the  number  of  candidates
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 selected  in  each  of  these  offices  during
 19887

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  A
 statement  showing  the  location  of  Air
 Force  Recruiting  Centres  and  the
 number  of  candidates  interviewed  at
 each  Centre,  during  3958  35  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  J%f{,  annexure  No  83]  It
 38  not  in  4ne  public  interest  to  furnish
 the  infurmation  regarding  the  numbei
 of  Yersons  selected  at  each  centre

 Konarak  Temple

 1673.  Shri  Panigrahi:  Will  the  Minis-
 Yer  of  Sehentific  Research  and  Colturad
 Affairs  be  pleased  to  state

 (a)  whether  any  special  repaus  of
 Konarak  Temple  in  Omssa_  were
 undertaken  during  ‘1958-59,

 (b)  if  so,  the  nature  of  such  repairs
 and

 (c)  whether  any  allocations  have
 been  made  fo.  1959-60  for  preserva-
 tion  of  Konarak  Temple?

 The  Depoty  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das)’  (a)  Yes  Sir

 (b)  (:)  Dressing  of  the  compound
 with  a  proper  siope  after  the  major
 clearance  of  sand  and  heavy  stone
 blocks

 (a)  Water-tightening  of  the  entire
 surface  of  the  temple  by  drilling  8  ft
 deep  holes  and  grouting  with  hquid
 cement

 (ui)  Providing  coping  stones  to  the
 existing  compound-walis  where  mis-
 sing

 fav)  Pitching  with  masonry  the
 bases  of  the  platform  on  which  rest
 the  gigantic  animal-figures

 (v)  Collecting  of  sculpture  stones
 lying  scattered

 (vi)  Lime-terracing  of  the  exposed
 phnth  and  the  top  of  the  Vimana
 Walls

 (e)  About  Rs  18,700  subject  to  funds
 being  voted  by  Parlament.

 Government  Contracts

 ‘1674.  Shri  Ram  Krishan  Gupta:
 will  the  Mhnister  of  Finance  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  is  considering  a  proposal  that
 Government  contracts,  licences  ete.,
 should  not  be  gianted  to  those  who
 evade  taxes  or  are  in  default,  and

 (b)  if  so  at  what  stage  this  pro-
 posal  is?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  There  ts  no  such
 proposal  under  consideration  of  thc
 Government  at  present  However
 snstructions  were  issued  in  7948  that
 persons  who  were  to  be  given  Gov-
 ernment  contiacts  or  import  or
 export  licences  etc  should  be  required
 to  produce  before  the  concerned
 authorities  Income-tax  Verification
 Certificates

 (0)  Does  not  arse

 UNESCO  Travelling  Library  of
 Visual  Aids

 1675.  Shri  Jhulan  Sinha.  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  paces  visited  by  the
 UNESCO  Travelling  Library  and

 (b)  the  extent  of  advantage  tahen
 of  it  by  the  people  m  those  places?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b)  A
 statement  3s  placed  on  the  Table  of
 the  House

 StaTFvenr

 (3)  New  Delhi-Nilokher!-Allahabad-
 Belurmath-Smniketan-Ranchi-Hydera
 bad

 (b)  The  UNESCO  Travelling  Library
 which  contains  films,  filmstrips,  publi-
 cations  and  posters  was  exhibited  at
 the  various  Social  Education  Organ-
 zers’  Training  Centres  According  to
 the  reports  received  *  from  these
 centres,  the  exhibits  we.e  utihzed  to
 improve  the  knowledge  of  the  train¢es
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 and  staff  of  the  Centre  The  films
 which  were  instructive  and  interesting
 were  shown  to  the  trainees  and  helped
 them  considerably  to  understand  and
 solve  some  of  the  common  problems
 encountered  in  different  parts  of  the
 world,  particularly  m  the  econom-
 eally  under-developed  areas  The
 UNESCO  Travelling  Library  was  also
 displayed  during  the  UNESCO
 Regonal  Seminar  on  Fundamental
 Education  and  Community  Develop-
 ment  held  at  New  Delhi  during  Sep
 tember,  958

 Stock  Checking  in  Deha  Road  Depots
 3676  Shri  Aurobindo  Ghosal’  WH!

 the  Minister  of  Defence  be  pleased
 to  state

 (a)  whether  the  physical  venfice-
 tion  of  the  stores  in  Dehu  Road  Depot
 has  been  made,  and

 (9)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah).  (a)  Physical
 verification  of  stores  in  Ordnance
 Depots  is  carried  out  annually  com
 mencmg  from  lst  April  each  year  and
 ending  by  3lst  March  of  the  succeed-
 ing  year  Verification  of  stores  m  the
 Ordnance  Installations  located  at  Dehu
 Road  for  the  year  957  58  has  already
 been  carried  out  and  verification  for
 the  year  1958-59.  3५  m  progress,  which
 will  be  completed  by  the  3lst  March
 3959

 (b)  Does  not  arise

 Coal  in  Ramagundam  and  Kothagudam

 Shri  D.  V  Rao.
 asm.  Agnei  Nagi  Reddy

 Wali  the  Muniste:  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  whether  any  prospecting  of  the
 extent  of  coal  available  around  Rama-
 Sundam  and  Kothagudam  areas  was
 made  in  the  years  1957-58  and  1958-
 39;

 {b)  if  so,  what  are  the  results
 (०)  whether  any  tentative  plan  has

 been  drawn  to  extend  coal  mining  in
 that  area;  and
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 (a)  wf  not,  whether  there  is  any
 proposal  for  immediate  intensive  sur-
 vey  before  the  end  of  the  Second  Five
 Year  Pian  period?

 The  Minister  of  Mines  and  Oi!
 (Shri  K.  D.  Malaviya):  (a)  and  (b)
 No  prospecting  work  was  done  m
 1957-58,  or  1958-59  However,  recon-
 naissance  survey  to  plan  mapping  and
 drilling  work  was  carned  out  during
 ‘1958-59  The  work  so  far  done  ४8  of
 a  preliminary  nature  and  it  is,  there-
 fore  too  early  to  indicate  any  results

 (९)  and  (d)  It  is  proposed  to  carry
 out  deep  drilling  in  Kothagudam  and
 Tandur  areas  m  the  »mmediate  future
 Mapping  of  about  00  sq  mules  in
 this  region  is  also  proposed  during
 the  year  Investigations  have  been
 planned  in  this  area  with  a  view  to
 raise  the  output  of  coal  to  3  millon
 tons  by  the  end  of  Second  Five  Year
 Plan  and  6  million  tons  by  the  end
 of  Third  Plan  period  But,  it  is  yet
 too  early  to  indicate  the  extent  of
 and  quality  of  reserves  that  may  or
 may  not  be  found  as  a  result  of  pro-
 posed  investigations  and  drilling

 fares  च्देश  में  धनिया  शिक्षा

 की  पद्म  देव  «
 १६७८

 शो  स०  Wo  सामन्त

 क्या  शिक्षा  मन्नी  यह  बतान  की  कृपा
 करेगे  कि  *

 (क)  हिमाचल  प्रदश  में  अनिवाय
 शिक्षा  के  सम्बन्ध  में  बनाई  गई  योजना  की
 रूपरेखा  क्‍या  है  और

 (ख)  इसको  लागू  करन  में  अब  तक
 क्या  प्रगति  हुई  है  ra

 शिक्षा  मत्री  (डा०  to  ला०  भ्रीमाली)
 (क)  इस  उद्देश्य  से  तीसरी  परचवर्षीय
 झायोजना  के  लिये  हैयार  की  गयी  योजना
 को  ब्रन्तिम  रूप  दिया  जा  रहा  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।



 हा  Written  Answers  PHALGUNA  19,  2880  (SAKA)  Written  Anewere  ‘5312

 हिमाचल  प्रयेक्  में  भुनियादी  प्रशणिक

 स्क्ल

 _ भी फ्य देव :
 ि  ो  do  साभम्त  :

 क्या  शिक्षा  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  द्वितीय  पंचवर्षीय  योजना  काल
 में  हिमाचल  ब्रदेवा  में  ह... उ  तक  कितने  प्राथमिक

 स्कूलों  को  बेसिक  प्राथमिक  स्कूल  बना  दिया
 यया ,  और

 (ख)  क्या  इन  स्कूलों  का  अावद्यक
 सामग्री  और  उपकरण  दे  दिये  गये  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली)  :

 (क)  १५०

 (ख)  जी,  हा  !

 झन्त रिक्षगामी  धंत्र  झबदोष

 १६८०.  थ्री  रघुनाथ  (सह  क्‍या
 बेज्ञानिक  गवेषणा  और  सांरकृतिक  कार्य  मंत्री

 यह  बतन  की  कृपा  करेगे  कि  क्या  यह  सच  है
 कि  विदर्भ  में  परभणी  के  बन  में  किसी  झन्त-
 रिक्षगामी  यत्र  के  अ्रवदष  प्राप्त  हुए  है  जिन
 में  २०  गज  प्लास्टिक  का  कपड़ा  श्रोर  एक  वस
 में  बैटरी  सैट  तथा  घडो  लगी  हुई  है  *

 बेज्ञानिक  गयेषणा  और  सांस्क्ृतिक-कार्य
 मंत्री  (भी  हुमायू  कबिर)  यह  पता  चला  है
 कि  प्त  दिसम्वर  १६४५८  को  परभणी  जिले के
 पारतुर  तालुके  के  सीराजगाव  नाम  के  गाव  में

 पेराएट  बैलून  में  मिलती-जुलती  कुछ  चीजे
 मिली  हैं।  उनका ब्यौरा इस  तरह  है

 (१)  प्लास्टिक  का  कपड़ा  t

 (>)  दो  लोहे के  छल्ले,  जिन  में  रस्सी
 में  हुक  बे  है  ।

 (३)  एक  छोटा  लकडी  का  छल्ला
 जिस  में  रस्सी  से  लोह  का  भ्राधा
 छल्ला  बंधा  है  ।

 (४)  एक  लोहे  की  छोटी  पेटी,  जिसके
 भीतर  एक  घंड़ी  नट  और  पेच
 से  कसी  हुई  है  भोर  एबररेडी
 बैटरी  के  ्  छोटे  सेल  रखे  हैं  4

 ऐसा  मालूम  होता  है  कि  ये  बीजें  उस
 राकेट  की  है,  जो  टाटा  इस्टीट्यूट  शाफ
 फंडामेंटल  रिसर्च,  बम्बई  ने  जानकारी

 ह्कट्ठों  करने  के  लिये  छोडा  था  ।

 Seizure  of  Smugglied  Gold

 68l.  Shri  Raghunath  Singh:  Wu!
 the  Minister  of  Finance  be  pleased  to
 state  whether  At  78  a  fact  that  gold
 bars  weighing  1,130  tolas  and  valued
 at  Rs.  1,20,000  were  seized  on  the  17th
 January,  959  by  the  Bombay  Customs
 from  the  engine  room  of  the  steamer
 “Dwarka”  which  had  arrived  from
 Persian  Gulf?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Yes,  Sir  On  पा
 January,  959  gold  bars  weighing
 1,130  tolas  and  valued  at  Rs  1,29 000
 approximately  were  seized  by  the
 Customs  authorities  from  the  engine
 300०7  of  the  vessel  S  5.  ‘Dwarka’  which
 had  armved  in  Bombay  the  previous
 day  from  the  Persian  Gulf  ports

 देहर  (हिमाचल  प्रदेश)  में  तेल  को  खोज

 १६८२.  भ्री  पश्  देव  क्या  इस्पात,
 खान  झोर  इबन  मत्री  यह  बताने  की  कृपा
 करेंग  कि  हिमाचल  प्रदेश  के  जिला  मण्डी  में
 देहर  के  स्थान  पर  तेल  की  जो  खोज  की  जा

 रही  थी  उस  में  अब  तक  क्या  प्रगति  हुई
 >  9

 खान  और  गेल  त्री  (व्यो  के०  to

 मासलीय)  १६५६-५७  और  १६५७-५८
 के  क्षेत्र  मे ंकाम  करने  के  मौसम  में  हिमाचल
 प्रदेश  के  मण्डी  जिले  में  देहर  नामक  स्थान
 पर  एक  भूगर्मीय  पार्टी  ने  काम  किया  ।
 १६५८-५६  के  चालू  क्षेत्र  में  काम  करने

 के  मौसम  में  भी  वहा  एक  क्षेत्रीय.  पार्टी
 काम  कर  रही  है।  भव  तक  २००  वर्ग  मील
 के  क्षेत्र  का  नक्शा  बनाया  जा  चुका  है  भौर
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 ६६  बर्ग  मील  के  क्षेत्र  का  बिस्तृत  सारेखण

 (Trav.rs.s  )  किया  जा  चुका  है।
 यह  सब  कार्य  भूमि  को  तहों  के  क्रम  के

 वर्णन  (Strangraphical  )  से
 सम्बन्धित  है  ।  परीक्षण  के  लिये  शब  तक

 कोई  उपयुक्त  श्राकार  (Strucrur  )  नहीं

 मिला  है  |

 National  Defence  Academy

 1683.  Shri  Jimachandran  W5li  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  the  number  of  candidates  Stute-
 wise,  selected  to  the  National  Defence
 Academy  during  957

 (b)  whether  there  ts  |  ५  fixed  quota
 for  each  State,  and

 (९)  if  so,  the  basi  cn  which  such
 quotas  are  given?

 The  Deputy  Minisirr  of  Defence
 (Sardar  Majithia):  (a)  The  informa
 tion  required  is  given  in  the  Statement
 below.—

 Number  of
 Candidates

 selee  ed  in
 49§7  for
 admission  to
 the  National

 Deferic
 Acadery

 Punjab  7  हर  32
 Delhi  &r
 Uttar  Pradesh  al
 Bombay  6
 Assam  4
 Bihar
 Jammu  &  Kashot  6
 Madhva  Pradesh
 Orises  «
 Rajasthan  5
 West  Bengal  9
 Himacha)  Pradesh  ]
 Madras
 Mysore  i"
 Andbra  Pradesh
 Kerala  9
 Orhers  ¢  I

 Tora.  365
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 The  candidates  referred  to  sebove
 were  selected  in  two  batches  and  ad-
 mitted  to  two  courses,  one  commenc-
 ing  in  July  3957  and  the  other  com-
 mencing  in  January,  958

 (b)  No
 (९)  Does  not  arise

 Seizure  of  Gold  at  Calcutta  Air
 Port

 1684.  Shrimati  Mafida  Ahmed:  Will
 the  Minster  of  Finance  be  pleased
 to  lay  a  statement  on  the  Table  re-
 garding  the  gold  which  was  discover-
 ed  at  Calcutta  Air  Port  on  the  23rd
 January  959°

 The  Minister  of  Finanre  (Shri
 Morarji  Desai):  A  statement  giving
 the  information  35  lasd  on  the  Table
 of  the  Lok  Sabha

 हु

 सब  LMENT

 Information  was  received  that  two
 suitcase.  stored  im  the  Indian  Airlines
 Corporation  Transhipment  Shed  at
 Dum  Dum  Air  Port,  Calcutta,  con
 tasned  a  large  quantity  of  contraband
 goods  intended  to  be  smuggled  into
 India  These  sustcases  were  brought
 by  a  Cathay  Pacific  Airway.  Puiane
 from  Hongkong  and  wire  destined
 for  Bahrein  through  an  Indian  Air-
 lines  Corporation  aircraft  vith  tran
 shipment  at  Calcutta  and  Bombay
 The  contents  of  the  suitcases  were
 declared  as  samples  of  text'le.  and
 stationery  On  the  23rd  January,  959
 the  suitcases  were  opened  for  examimn
 ation  m  the  presence  of  =  represen-
 tatives  of  the  Airlines,  and  two  in-
 dependent  witnesses  Thev  were
 found  to  contain  gold  bars  weighing
 approximately  3296  tolas,  720  wrist
 watches,  a  few  fountain  pens,  ball
 point  pens  and  piece,  of  textile
 fabrics

 Monuments  in  Bolangir  Pisisict  of
 Orissa

 1685.  Shri  P  K.  Dee:  Will  the  Min-
 ister  of  Scientific  Research  and  Cui-
 tural  Affairs  be  pleased  to  state  whe-
 then  there  is  any  proposal  to  declare
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 the  Chousth  Jogin  Temple  and  other
 temples  of  Ranipur  Jharial  in  Bolan-
 gir  district  of  Ornsa  कड  monuments  of
 national  importance’

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  Yes,  Sir.

 Limestone  Deposits  in  Madras

 1686.  Shri  Elayaperumal:  W:ll  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state.

 (a)  the  present  position  of  avail-
 ability  of  limestone  in  Madras  State,

 (b)  whether  any  detailed  inve  t-
 gations  have  recently  been  made  of
 the  formation  of  limestone,  and

 (५)  if  the  details  of  साली  onve  te
 gations?

 Th:  “Unister  of  Wines  and  Onl
 (Shri  kh  0  Malaviyad:  (a)  The  occ
 rence  of  hmestone  has  been  recorded
 In  various  localities  m  the  districts  of
 South  Arcot,  Tanjore  Trichinopoly
 Salem,  Coimbatore,  Madura,  Ramna-
 thapuram  Tirunelveh  and  m  Rames
 waram  Island  in  Madras  State

 (b)  and  (c)  The  following  deposits
 of  limestone  were  investigated  ana
 reserves  assessed  by  the  Geological
 Survey  of  Ind:a‘~

 The  coral  reefs  of  Ramnathapuran
 and  Tirunelveh  Coast  were  investigat-
 ed  during  the  year  952  and  about  2
 millson  tons  of  reef  analysing  over
 52  per  cent  CaO  upto  22  per  cent
 SiO,  andl  per  cent  R2  ©,  were
 estimated  in  the  area  The  limestone
 deposits  of  Sattur  and  Arupukotta:
 taluks  in  Ramnathapuram  district
 were  also  investigated  and  the  =  re-
 serves  have  been  estinfated  at
 4,362,000  tong  with  more  probable  re-
 serves,  In  Rameswaram  island,  oc-
 currences  of  coral  limestone  have  been
 recorded  and  reserves  assecsed  at  5
 Million  tons.  Thin  beds  of  limestone
 were  recorded  in  the  South  Arcot
 district  during  ‘1985-56  and  the  re-
 serves  estimated  at  2,000,000  tons.

 5376

 Azad  Memorial  Lectures
 ‘1887.  Shri  Shivananjappa:  W3ll  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state.

 (a)  whether  it  us  a  fact  that  the
 Indaan  Couneil  for  Cultural  Relations
 has  instituted  the  Azad  Memorial
 Lectures;  and

 (b)  :f  so,  the  detail  thereof?.

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M.  Das):  (a)  Yes,  Sir

 (b)  The  Governing  Body  of  the
 Indian  Council  for  Cultural  Relations
 at  its  meeting  held  in  March,  ‘1958,
 decaijed,  as  a  tribute  to  the  memory  of
 its  Founder-President  Maujana  Abul
 Kalam  Acad,  to  arrange  a  series  of
 lectures  entitled  “The  Azad  Memorial
 Lectures”,  to  be  delivered  every  vear
 in  Delhi  and/or  any  other  centres  of
 learning  in  the  country  by  eminent
 scholars  from  India  and  abroad  The
 lectures  would  relate  to  vanous  as-
 pects  of  Ind:a’s  composite  culture  and
 he:  cultural  relations  with  other
 countnes  The  Azad  Memorta)  Lecture
 Series  was  inaugurated  by  the  Prime
 Minister  Shri  Jawahar  Lal  Nehru
 on  22nd  February,  959  at  the  Vigyan
 Bhavan  He  delivered  the  two  lectures
 of  this  year  on  22nd  and  23rd  Feb-
 ruary,  1959,  the  subject  of  his  Jectura,
 beng  “India  To-day  and  Tn
 morrow”

 शिपियों  को  मान्यता

 १६८८  »  प्रकाश  बोर  शास्त्री  क्‍या

 गृह-कार्य  मत्री  यह  बता)  की  कृपा  करेगे  कि

 (क)  सरकार  ने  सरकारी  नौकरियों
 के  लिये  किन-किन  शिक्षा  समस्थाश्ो  को
 डिग्रियों  को  मान्यता  दो  है  और

 (ख)  ्य  किसी  संस्था  की  डिग्री  को
 दी  गई  मान्यतः  हाल  ही  में  वापिस  ले  ली
 मई  है  ?

 गृह-कार्य  संत्रालय  में  राज्य-मंत्रो  भो
 बातार)।  (क)  केन्द्रीय  सरकार  के  भ्रधीन
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 मौकरी पाने  के  लिये  उन  सभी  विश्वविद्यालयों

 की  डिप्नियों  को  मान्यता  प्राप्त है  जो  हसद
 या  राज्य  विधान-सभा  द्वारा  पास  किये  गये

 ण्क्ट  के  प्रनुसार  स्थापित  किये  गये  हो
 इनके  झलावा  भारत  सरकार  के  न्ाधीन

 नौकरी  पाने  के  लिये  नीच  दी  गई  सस्थाभो
 की  कुछ  डिग्रियो  को  भी  मान्यता  दी  गई
 हैं.

 १  गुरुकुल  विश्वविद्यालय,  कागडी,

 हरिद्वार

 २  जामिया  सिलिया  इसलामिया,
 दिल्ली

 ३  काशी  विद्यापीठ,  बनारस

 ४  गुजरात  विद्यापीठ  (१९२०-२२
 में  प्रदान  की  गईं  डिग्रिया )

 ५  'लिलक  महाराष्ट्र  विद्यापीठ,  पुना
 (१६३२  से  पहले  दी  गईं  डिग्रिया )

 ६  टाटा  इस्टीट्यूट  श्राफ  सोशल

 साइसेजे,  बम्बई

 ७»  नशनल  काउसिल  आफ  रूरल  हायर

 एजूकेशन
 कौमी  विद्यापीठ,  लाहौर  (१६२७३

 तक  दी  गई  डिग्रिया)

 (ख)  जो  नहीं  ।

 Rest  Houses  at  Durgapur

 1680,  Shri  J  छ  8.  Bist:  Will  the
 Mirdster  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  amount  of  money
 spent  on  the  construction  of  a  rest
 house  in  Durgapur?

 The  Minister  of  Steel,  Mines  and
 Fadl  (Sardar‘Swaran  Singh):  No  rest
 house  has  been  constructed  in  Durga-
 pur  so  far

 n

 Tax  Collections

 Shri  J.  B  8.  Bist:  Will  =  the
 Minister  of  Finance  be  pleased  to
 state  the  latest  position  in  regard  to
 the  amount  of  Central  taxes  collection
 of  which  has  been  held  up  by  writs
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 wsued  by  the  High  Courts  and  the
 Supreme  Court?

 Tite  Minister  of  Finance  (Shri
 Morarji  Desai):  A  statement  giving  the
 position  is  laid  on  the  Table  of  the
 House  [See  Appendix  III,  annexure
 No  84)

 Delhi  Polytechnic

 69i.  Shri  J  B  S.  Bist:  Will  the
 Minster  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  pay  scales  of  Art  teachers  of  the
 Delh:  Polytechnic  and  how  they
 compare  with  the  other  staff?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  The  Polytechnic  hes  nine
 posts  of  Professors,  7  ए  the  Senior
 Scale  and  2  in  the  ordinary  scale  as
 follows

 a)  Semor  Scale—R:+  000  50
 1,500

 (a)  Ordinary  Scale  परे  800-40-
 1 000-50-1,250

 These  posts  are  not  earmatked  for
 any  particular  Department  A  Pro
 fessor  in  any  Department  can  be  ap-
 pointed  in  either  of  the  two  scales
 having  regard  to  various‘  considera
 tions

 The  pay  scale  of  the  present  incum-
 bent  of  the  post  of  Professor  in  the
 Art  Department  is  Rs  800  40  1000-50
 250

 The  prescribed  pay  scales  fo:  other
 teachers  of  the  Art  Department  are
 as  follows

 Lecturer
 (Senior  Scale

 Rs  350~350-380-380-30-
 $90/30-770-40-850

 Lecturer  Rs  300-25  £00-30-<60
 (Ordinary  Scale)
 Assistant  Lecturer  Re  -200-10-250-35=

 325-EB-r  5-400,

 The  pay  scales  in  all  the  Depart-
 ments  of  the  Delhi  Polytechnic  are
 the  same  for  the  same  designation  of
 teaching  poste
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 Restern  Circle  of  the  Department  of
 Archaeology

 168.  Shri  B.  C.  Mallick:  Wil)  the
 Minister  of  Scientific  Research  and
 Calturgl  Affairs  be  pleased  to  state

 (a)  whether  it  5  a  fact  that  the
 State  of  Orissa  has  the  largest  num-
 per  of  protected  monuments  and  sites
 in  the  Eastern  Circle  of  the  Depart-
 ment  of  Archaeology;  and

 (b)  if  ao,  the  reason  for  having  the
 cirele  headquarters  at  Calcutta?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr  M
 M.  Das):  (a)  No,  Sir

 tb)  Does  not  anse

 Ratuagir  Excavations

 693  Shri  8  C.  Mullick:  Will  =  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 what  steps  have  been  taken  to  display
 the  finds  excavated  in  Ratnagir  lil!
 in  the  district  of  Cuttack,  Orissa  and
 to  explain  them  to  the  vis.tors-

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M
 M  Das):  The  services  of  the  s‘aff  of
 the  Archaeological  Department  aie
 available  to  explain  the  finds,  which
 have  been  excavated  in  Ratnagir  hills
 in  the  District  of  Cuttack,  to  the
 visitors  For  the  prope  «  play  of
 the  finds  the  question  of  establishment
 of  a  site  museum  is  being  considered

 House  Tax  in  Mampnu:

 ‘1684.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  he
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  lunatics,
 invalids,  bachelors  and  spinsters  are
 exempted  from  payment  of  house  tax
 m  the  tribal  areas  m  Manipur,  and

 (b)  af  so,  the  reasons  for  their  being
 asked  to  pay  the  tax  during  the  year
 ‘1958-59  in  the  Tamenglong  Sub-
 Division?

 The  Minister  of  Home  Affsirs
 (Shri  G.  B.  Pant):  (a)  and  (b).  The
 material  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House

 Compensation  for  Manipur  Airfields

 1695.  Shri  L.  Achaw  Singh.  Wu  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
 that  some  outstanding  claims  to  com-
 pensation  for  airfield  at  Kakching  and
 other  places  9  Mamipur  have  not  been
 paid  up-till  now,

 (b)  whether  the  sanctioned  amounts
 have  not  been  paid  though  the  clai
 mants  are  furnishing  succession  cert
 ficates  and  other  necessary  docu-
 ments,  and

 (b)  ४  so,  the  reasons  thereof”  ,

 The  Minister  of  Home  Affatrs
 (Shri  6.  B  Pant):  (a)  to  (c)  The
 material  is  being  collected  and  will
 be  faid  on  t'e  Table  of  the  House

 Escape  of  Indian  to  Pakistan

 696  Shri  E  Madhusudan  Rao:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state

 (a)  whether  it  :  a  fact  that  one
 Shri  Nazeer  Ahmed,  Accountant  of
 Multipurpose  High  School,  Warangal
 recently  escaped  to  Pakistan,  with
 some  Government  money,

 (b)  xf  so,  the  circumstances  under
 which  he  escaped,  and  ०

 (e)  the  total  amount  taken  by
 him?

 The  Minister  of  Home  Affairs
 (Shri  G  B.  Pant):  (a)  to  (c).  The
 mmformation  {s  being  obtained  from
 the  Government  of  Andhra  Pradesh
 end  will  be  laid  on  the  Zable  of  the
 House  when  received
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 Purchase  of  Stores  from  U.S.A  and
 U.S.S.R

 re97,  J  Shri  Daljit  Singb.
 ‘4  shri  D  C.  Sharma:

 Wil  the  Minister  of
 pleased  to  state

 Defence  be

 (a)  the  total  value  of  stores  pur-
 chased  from  USA  and  USSR  dui-
 ing  1958-59  separately,  and

 (b)  the  value  of  stores  likelv  to  be
 purchased  during  959-60°

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  The
 value  of  stores  purchased  from  USA
 and  USSR  during  1958-59  and  lhkely
 to  be  purchased  during  1959-60,  sub-
 ject  to  funds  being  available  Is
 given  below

 19 §-  9  3999-AO
 Rs  Rs

 USA  Auk  lakhs*  3.72  lakhsa
 (approximatelv  ‘epproxumately

 USSR  0  39  Iakh  3  72  lakhs
 (approximately  (approaunatels

 *This  includes  purchases  of  An
 stores  onlv  upto  December  3958

 @This  includes  Air  stores  to  be
 purchased  from  Canada

 Child  Welfare

 Shri  Kodiyan 0
 {  Shri  Warior-

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  the  steps  taken  by  Government
 to  promote  child  welfaie  during  the
 Second  Five  Year  Plan  period

 (9)  the  total  amount  so  far  spent
 by  the  Government  for  this  purpose,
 and

 (6)  the  total  amount  given  to
 voluntary  agencies  working  m__  this
 field?

 The  Minister  of  Education  (Dr.  K
 L  Shrimali):  (a)  A  statement  giving

 ($322

 the  requisite  information  33  placed  on
 the  Table.  [See  Appendix  II,  an-
 nexure  No  85)

 (b)  Rs.  9,68,871  excluding  the
 amount  spent  by  the  Central  Social
 Welfare  Board  on  the  welfare  of
 children

 (९)  Rs  2,40,412

 Coal  Bearing  Areas  in  Ribar

 3699  Shri  Daljit  Singh:  Wl;  the
 Minister  of  Steel  Mines  and  Fuel  be
 pleased  to  state

 C8)  Ce  KORE  Hl  Cdl  CCAM,  QUES
 and  then  potential  c.  pacity  ir  Bihar
 State  at  present,

 (b)  the  details  of  the  propansals  to
 increase  its  product  on,  anu

 (c)  the  amount  of  money  proposed
 to  be  spent  for  the  nutpoce  during  the
 Second  Five  Year  P'an  pc  riod?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  A
 statement  giving  the  reqwred  infor-
 motion  is  placed  on  the  Table  [See
 Appendix  III  annexu  e  No  86)

 (b)

 Publ.  Sector  4  milfion  tons

 t  Karhara  rs
 2  Gidi  5
 3  Saunda  2
 4  Bhurkunda  IJ  (chiough  a

 new  working  १9]  me

 ~

 to  the  exesting  Colitc  rv)  05
 ६  Saval  and  Gidi‘A  ०९
 6  Bachra  06
 7  Chordhara  05
 §  Expansion  of  produciion

 from  old  state  collieries  Org

 oral  70

 Prwate  Sector

 Jhana  3  25
 Karanpura  O55

 ted
 Total  3°80
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 (c)  A  tetal  provision  of  Rs.  40
 crores,  40  far  as  the  entire  public  sec-
 ter  (N.C.D.C.)  target  of  40.5  million
 fons  is  concerned,  haz  been  made,  but
 mo  separate  State-wise  allocations  of
 this  amount  have  been  considered
 mecessary.

 No  details  regarding  the  private
 sector  are  available.

 अध्य  प्रदेश  के  टट्टम  गांव  में  'भगतावदेण

 १७००,  जो  to  wo  fat:  बा
 देशानिक  गनेबणा  ओर  सांसकृतिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 «ss  (vr)  कया  यह  सच  है  कि  मध्य  प्रदेश  के

 छतरपुर  जिले  के  ग्राप  टट्टम  में  पहाड  के
 निकट  की  गई  खूदई  में  aq  पराने  सिक्के
 काये  यये  |

 (4)  याद हा,  कोव  स  काल  कंढ़े
 ओर

 (ग)  ब्या  खुदाई  का  कार्य  चालू  ई  *

 वेजानिक  गंबजा  और  सांस्कृतिक  करप
 मंजा  (६ 3  हुमायूर  कबिर)  (क)  से  (4)
 जानकार,  इकट॒ठं।  की  जा  रह  हैं  और  लद 16
 समय  सभा  का  भेज  पर  रुवी  जाथगी  ।

 Hostile  Nagas

 101  Shri  Ram  Krishan  Gupta: *
 |  Shri  Raghunath  Singh:

 Will  the  Minster  of  Home
 be  picased  to  state.

 Affairs

 (a)  whether  43  ७४  a  fact  that  a  large
 number  of  hostile  Nagas  have  been
 arrested  recently  -by  the  Manipur
 Rifles  and  police  in  combined  operat-
 tons  in  remote  areas  of  Tamenglong
 sub-division  of  Manipur;

 (b)  if  so,  whether  it  is  also  a  fact
 that  documents  seized  from  the  arrest-
 ed  persons  had  made  far  reaching  re-
 velations,  particularly  about  Union
 ef  the  hostile  Nagas?
 386  L.S.D——4.

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  and  (b).  Yes.
 35  hostile  Nagas  have  been  arrested
 since  the  7th  February,  1959,  ae  a
 result  of  the  combing  out  operations
 in  thet  area.

 Demand  for  Hard  Coke

 ‘1202.  Sardar  Iqbal  Singh:  Wil!  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  Committee  ap-
 pointed  to  reassess  the  demand  for
 hard  coke  in  the  country,  has  sub-
 mitted  its  report;

 (b)  f  so,  the  main  recommendations
 of  the  Committee;  and

 (c)  whether  a  copy  of  it  will  be
 placed  on  the  Table?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes.

 (9)  The  recommendations  are  still
 under  the  consideration  of  Govern-
 ment.

 (c)  It  is  not  intended  to  lay  a  copy
 of  the  report  on  the  Table  of  the  House
 at  this  stage.

 Re-organization  of  Secondary  Edu-
 cation  in  Punjab

 1703,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  schemes  that
 have  been  submitted  by  the  Punjab
 Government  regarding  re-organization
 of  secondary  education  for  the  year
 1959-60;

 (b)  whether  any  of  these  echemes
 have  been  sanctioned;  and

 (९)  if  50,  what  amount  has  been
 given  or  proposed  to  be  given  to
 Punjab  for  this  purpose?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  12,  ,

 (9)  The  schemes  have  been  approvw-
 ed.
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 {e)  A  sum  of  Rs  59.09  lakhs  is
 proposed  to  be  given.

 Sales  Tax  on  Cloth

 704  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  all
 varieties  of  cloth  are  exempted  from
 the  levy  of  Sales  Tax  :n  Delhi,  and

 (b)  if  not,  which  of  the  varieties  of
 cloth  fall  within  the  purview  of
 Sales  Tax?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir

 (b)  Real  silk  fabrics

 Welfare  of  Ex-servicemen

 1705.  Shri  Vajpayee.  Will  the
 Minister  of  Defence  be  pleased  tuo
 state

 (a)  whether  it  35  a  fact  that  there
 is  a  proposal  to  appoint  senior  retired
 officers  in  the  Centre  and  States  to
 Jook  after  the  interests  and  welfare  of
 ex-servicemen,  and

 (b)  ४  so,  when  the  proposal  is
 hkely  to  be  finalised?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  Pro-
 posals  m  regard  to  the  problems  relat-
 ing  to  the  welfare  of  ex-Servicemen
 fave  been  under  the  serious  consider-
 ation  of  Government  for  some  _  time
 past.  It  is  proposed  to  place  the  ex-
 gervicemen’s  directorate  in  the  Mins-
 try  in  charge  of  a  full  time  officer  of
 the  rank  of  Major-General  as  soon
 as  such  a  post  can  be  made  available
 The  directorate  will  be  concerned
 with  new  ‘proposals  as  well  as  =  re-
 organisation  including  such  assistance
 or  direction  as  may  be  rendered  to
 Mate  and  District  Organisations

 Assad  Memorial  Chairs

 pres.  Shri  Ram  Krishan  Gupta:  Wil!
 the  Minister  of  Scientific  Research  and
 Caitural  Affairs  be  pleased  to  refer
 fo  she  reply  given  to  Unstarred  Ques-
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 reply  to  U.S,
 Q.  No.  9

 tion  No  470  on  the  380  August,  058
 and  state:

 (a)  whether  the  Indian  Couneld
 for  Cultural  Relations  has  established
 abroad  a  number  of  chairs  in  memorg
 of  the  late  Maulana  Abul  Kalam
 Azad;  and

 (b)  if  so,  the  name;  of  the  coun-
 tries  in  which  these  chairs  have  veen
 established?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultaral  Affairs  (Dr.  M.
 M  Das):  (a)  and  (9)  No,  Sir  But
 there  is  a  proposal  for  the  establish-
 ment  abroad  of  a  number  of  Chairs
 in  memory  of  the  late  Maulana  Abu}
 Kalam  Azad  and  negotiations  for  two
 such  Chairs  are  in  hand

 STATEMENT  CORRECTING  REPLY
 TO  USQ  NO  ng

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  }
 beg  to  Jay  on  the  Table  a  statement
 correcting  the  reply  to  Unstarred
 Question  No  9  on  the  3907  Novem-
 ber,  1958,  by  Sarvashr:  D  C  Sharma
 and  Bahadur  Singh,  regarding  the
 working  of  the  Regioal  Formula  under
 the  Punjab  Regional  Committees
 Order,  3957

 a
 STATEMENT

 The  answer  given  was  as  follows:
 “As  stated  m  answer  to  Lok

 Sabha  Starred  Question  No  89
 on  the  l8th  August,  1958,  the  two
 Regional  Committees  started
 functioning  with  effect  from  the
 26th  November,  3957  The  Re-
 gional  Committee  for  the  ‘Thndi
 Region  has  held  9  meetings  so  far
 and  the  Regional  Committee  for
 the  Punjab  Region  9  meetings”.
 2  I  now  find  that  the  number  of

 meetings  held  by  the  two  Regional
 Committees  requires  to  be  amended  as
 below.—

 Hind:  Regional
 meetings.

 Punjabi  Regional  Committee—?
 meetings.

 Committee.—-4
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 32.88  hrs,

 RE:  MOTION  FOR  ADJOURNMENT  v

 Shri  Tangamani  (Madurai):  Sir,  let, me  make  a  representation

 Mr.  Speaker:  Already,  we  have
 interrupted  the  business  of  the
 House.  (Interruptions).

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur):  Sir,  I  have  raised  a  question  of
 privilege.

 Mr.  Speaker:  Hon.  Member;  wil!
 look  into  the  Order  Paper.  I  am  call-
 ing  one  after  the  other.  What  is  the
 privilege  motion?  The  hon  Member
 wil)  kindly  resume  his  seat?

 Shri  Tangamani:  |  am  not..

 Mr,  Speaker:  When  I  once  refuse  a  ©
 motion  I  always  say  that  I  do  not
 stand  on  formalities.
 vinced  I  will  bring  :t  up  tomorrow.
 So  far  as  these  motions  are  concerned
 I  have  disallowed  them  as  nct  within
 the  jurisdiction  of  this  House.

 Shri  Tangamani:  The  reason  has
 not  been  stated,  Sir.

 Mr.  Speaker:  I  am  not  bound  to  state
 the  reasons.

 Shri  Tangamani:  Because  the  whole
 question  concerng  a  Member  of
 Parliament,  Sir.  For  the  past  4  or  5
 d@ays......  (Interruptions).

 Mr.  Speaker:  I  am  not  going  to
 accommodate  hon.  Members.  I  do
 not  make  any  difference  between  one
 Member  and  another  Member  or  mem-
 bers  of  the  general  public.  So  far  as
 Jaw  and  order  is  concerned  the  Mem-
 bess  of  this  House  have  no  peculiar
 right;  they  cannot  disobey  an  order,
 they  are  bound  to  obey  the  orders
 (Iinterruptions.)  I  am  going  to  make
 no  distinction  between  one  Member
 and  another  ("nterruptions.)  Orde  ५
 order.  Papers  {to  be  laid  on  the /
 Table.
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 12-12  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ACCOUNTs  AWD  AupIT
 REPORTS

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  18  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 papers:

 (i)  Appropriation  Accounts  of  the
 Defence  Services  for  the  year
 ‘1956-57  and  the  Commercial
 Appendix  thereto.
 Audit  Report,  958  of  Posts
 and  Telegraphs  under  Article
 45i(!)  of  the  Constitut‘on
 and  the  Appropriation
 Accounts,  1956-57.
 Audit  Report,  3956  of  the
 Government  of  Delhi  under
 Article  5l(])  of  the  Consti-
 tution  and  the  Finance
 Accounts,  ‘1955-56.  [Placed  in
 Library.  See  No.  LT-270/59.)

 ANNUAL  Report  or  Coat  Boarp

 The  Minister  of  Steel,  Mines  and
 Fue)  (Sardar  Swaran  Singh):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Anrual
 Report  of  the  Coal  Board  for  the  year
 1957-58.  (Placed  in  Library.  See  No.
 LT-2272/59  }
 AMENDMENTS  TO  MEDICINAL  AND  TOILET
 Preparations  (Excise  Duties)  RULES

 The  Deputy  Minister  of  Finance
 (Shri  B.  है.  Bhagat):  I  bee  to  lay  on
 the  Table,  under  sub-section  (4)  of
 section  १9  of  the  Medic‘na]  and  Toilet
 Preparations  (Excise  Duties)  Act,
 1955,  a  copy  of  Notification  No.  GS.R.
 227,  dated  the  28th  February,  ‘1959,
 making  certain  further  amendments  to
 the  Medicina]  and  Toilet  Preparations
 (Excise  Duties)  Rules,

 be}
 (Placed

 in  Library.  See  No.  LT-3272/59.)

 APPROPRIATION

 Qi)

 (in)

 2.48  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
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 Secretary]
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rayya  Sabba,  I  am  direct-
 ed  to  return  herewith  the
 Indian  Income-tax  (Amend-
 ment)  Bull,  1959,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  24th
 February,  1959,  and  transmit-
 ted  to  the  Rajya  Sabha  for  :ts
 recommendations  and  to  s‘a‘e
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  छ  ४

 (ii)  “In  accordance  with  ‘he  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropniation  8B  Il,  i969,
 which  was  passed  by  the  Lok
 Sabha  at  :ts  sitting  held  on
 the  25th  February,  ‘1959,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bn"

 24  brs

 QUESTIONS  OF  PRIVILEGE

 LeakacF  OF  MANIPUR  BuDpdcetT
 ESTIMATES

 Mr.  Speaker:  Let  me  explain  the
 position  so  far  as  ths  matter  is  con-
 cerned  3  got  a  notice  of  a  privilege
 motion  frm  the  hon  Member  I  have
 not  given  my  consent  I  want  to  know
 first  of  all  how  a  privilege  arises  so
 far  as  this  matter  is  concerned  and
 then,  assuming  it  58  a  question  of  pri-
 y  lege,  whether,  under  the  circum-
 stances,  there  35  any  breach  of  privi-
 lege  These  are  the  two  points

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur)’  I  beg  to  submit  that  I  brought
 te  your  notice  a  question  of  the  b.each
 ef  privilege  and  I  submit  that  it  a

 MARCH  10,  2959  ह... 3  ह...  =  fg wwe

 very  serious  one  A  local  daily  called
 Simanta  Patrika  published  the  detail-
 ed  Budget  figures  for  the  Union  Terri-
 tory  of  Manipur  under  the  Ministry  of
 Home  Affairs  in  its  issue  of  24-25th
 February,  1959  Generally,  thee
 figures  cannot  be  given  out  in  the
 Press  before  the  Budget  is  actually
 presented  to  the  House  The  article
 had  actually  a  heading  lke  this:
 “Rs  350  crores  Budget  for  Manipur
 passed  for  ths  year’  The  same  paper
 gives  details  of  a  Press  Conference
 where  the  Chief  Commissioner  of
 Manipur  announced  these  details
 Further,  the  paper  says  that  the  Bud-
 get  estimates  had  been  approved  by
 the  Manipur  Advisory  Cemmittee
 which  met  recently

 It  735  a  convention  of  parhamentary
 democracy  that  no  Budget  secrets
 should  be  published  before  the  Budget
 is  formally  presented  to  Parl  ament
 But  the  estimated  budget  figures  given
 in  the  article  are  all  taken  out  from
 Demand  No  57  under  the  Ministry  of
 Home  Affairs  It  may  concern  a
 small  Union  Territory  But  it  has
 serious  effects  on  the  people  of  the
 Union  Territory  The  Territory  38
 directly  governed  by  the  Centre  and
 by  Parl  ament  According  to  demo-
 cratic  parhamentary  convention,  no
 individual,  however  high  he  may  be
 placed  can  give  out  any  Budget  secret
 to  anvone  not  to  speak  of  giving  such
 a  wide  publicity  in  a  daily  paper  in
 Manipur

 I  submit,  Sr  that  the  publication  of
 these  figures  under  the  different  heads
 of  expenditure  such  as  land  revenue
 excise  registration,  forest,  veterinary,
 co-operrtion,  and  Scheduled  Castes
 and  Scheduled  Tribes  ४5  deliberate
 and  intentional  and  3s  meant  for
 lowering  the  digmty  and  prestige  and
 the  author  ty  of  this  House

 I  also  submit  that  the  Budget  esti-
 mates  were  discussed  in  the  meeting
 of  the  Manipur  Advisory  Committce
 which  consists  of  the  Chief  Commis-
 sioner  and  Members  of  Parlament  and
 the  Committee  under  the  Chairman.
 ship  of  the  Minister  approved  it.  But
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 meetings  of  the  comuiittee  are  secret
 and  confidential  and  no  detail  can  be
 given  out  in  the  Press  without  the
 consent  ef  the  Centra]  Government  or
 the  Home  Ministry.  It  is  unfortunate
 that  these  estimates  are  publ:shed
 under  the  very  nose  of  the  Home  Min-
 istry.

 It  has  been  held  by  May,  the
 suthority  on  Parliamentary  procedure,
 that  the  publ  cation  of  proceedings  of
 committees  conducted  with  closed
 doors  or  draft  reports  of  committees
 before  they  have  been  reported  to  the
 House,  will  constitute  a  breach  of  pri-
 vilege.  So,  I  humbly  submit  that  the
 act  of  the  Chief  Commussioner  of
 Manipur  is  a  clear  case  of  a  breach  of
 parliamentary  privilege

 The  priv  leges  of  Parliament  are
 rights  which  are  absolutely  neccssary
 for  the  due  execution  of  8७५९४  of  its
 members.  They  are  enjoyed  by  each
 House  for  the  protection  of  its  Mem-
 bers  and  vindication  of  its  own
 authority  and  dignity.  When  any  of
 its  rights  and  ‘mmunities,  both  of  the
 Members  individually  and  of  the
 assembly  in  its  collective  capacity,
 which  are  known  by  the  general  name
 of  privileges  are  disregarded  or  attack-
 ed  by  any  individual!  or  authority,  the
 offence  :s  called  a  breach  of  privilege
 and  35  punishable  under  the  law  of
 Parliament.

 Mr.  Speaker:  Does  he  say  that  this
 Committee  is  a  Committee  of  the
 House-~-Standing  Committee  or  Select
 Committee?

 Shri  L.  Achaw  Singh:  No,  Sir.

 Mr.  Speaker:  It  consists  of  two
 parts:  whether  any  Budget  provision
 ought  to  be  disclosed  to  the  public  or
 elsewhere  before  the  Budget  ix  pre-
 sented.  That  is  one  part....

 Seme  Hon.  Members:  Yes.

 Mr.  Speaker:  I  do  not  want  the
 nodding  or  assent  of  any  hon.  Member.
 Now,  the  second  part  is  this.  The
 hon.  Member  says  that  there  is  a  com-
 mittee  appointed  to  look  into  this
 matter  and  that  the  proceedings  uf
 that  committee  are  absolutely  secret

 |  |
 privilege  of  this  House.
 am  able  to  see,  there  is  a  breach
 privilege  of  this  House  when  a
 mittee  is  appointed  by  this
 it  has  to  report  to  this  House  and
 its  proceedings  or  report  is  made
 lic  before  a  report  is  made  to
 House.  ३4  am  ask  ng  from  him  whe-
 ther  he  says  that  that  committee  is  a
 committee  of  this  House  by  any
 stretch  of  language  or  legal  phraseo-
 logy.  He  says  it  is  not.  Then,  it  is
 said  that  he  has  disclosed  certain  facts
 which  ought  to  have  been  disclosed  to
 this  House  in  due  course  in  the  Budget
 and  that  the  figures  tally.  What  docs
 the  hon.  Minster  say?

 म्  ि

 प्

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  Sir,  I  am  really  perplex-
 ed  that  a  notice  of  this  type  should
 have  been  raised  before  you  I  am
 utterly  at  a  loss  to  understand  how  a
 question  of  privilege  can  arise  in  a
 case  of  this  type.  The  Chicf  Commis-
 soner,  I  believe,  has  even  now  no  idea
 of  the  Union  Budget  or  even  of  its
 salient  features  He  never  saw  the
 Budget  and  he  cannot  possibly  have
 disclosed  the  Budget.  So,  the  ques-
 tron  of  his  disclosing  the  Union  Bud-
 get  is  mconceivable  (Interruptions).
 Iam_  glad  to  see  that  many  hon.
 Members  are  interested  in  this  matter.
 I  thought  :t  concerned  only  Manipur
 and  only  the  hon.  Member  from  Mani-
 pur  was  interested  I  am  happy  to
 find  that  the  question  is  receiving  the
 attention  of  the  hon.  Members  and  I
 can  count  upon  their  sympathy  for
 the  progress  of  Manipur.

 Sir,  so  far  as  this  particular  matter
 is  concerned,  the  Central  territor‘es
 have  not  got  any  legislatures  of  their
 own,  and  the  entire  executive
 authority  is  vested  in  th  President.
 So  an  advisory  committee  has  been
 appeinted  for  each  one  of  the  Central
 territory.  Matters  of  policy  and  mnat-
 ters  relating  to  legislation  and  cthers
 concerning  these  territories  are  placed
 before  these  consultative  committees
 whch  consist  mostly  of  Membeis  of
 Parliament  and  represegtatives  of  the
 Territorial  Council,  or  the  Corporation
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 in  the  case  of  Delhi,  and  the  Admin-
 dutrator,  so  that  they  may  be  able  to
 consider  matters  of  common  interest
 among  themselves  ९९38  in  the  interest
 of  this  House  and  also  of  the  people
 ef  the  ternitor.es  concerned  that  auch

 4D  arrangement  should  be  made  and
 that  it  should  be  given  an  opportunity
 for  discussing  matters  which  affect
 only  the  small  areas  The  Parlament
 cannot  have  sufficient  time  to  deal  with
 them,  and  the  people  there  must
 have  opportunity  of  expressing  ther
 views

 So  whenever  there  is  any  question
 they  are  consulted  They  are  also
 consulted  with  regard  to  financial
 matters  Therefore  when  the  propo-
 sals  are  mature  in  the  Home  Ministry
 after  consulting  the  various  mimisti  cs
 concerned  the  Adminstration,  their
 Territorial  Councils,  the  Corporaticn
 and  the  Finance  Ministry,  these  pro
 posals  are  placed  before  these  com-
 muttees  for  their  comments  and  advice
 If  there  is  anything  that  culls  for  fur-
 ther  reference  to  the  Finance  Mini
 try,  then  such  a  reference  35  made

 In  fact  the  Budget  is  never  plaved
 before  them  but  what  the  Home  Min-
 istry  considers  to  be  reasonable  pro
 posals  after  taking  due  2876  to  ascer-
 tain  the  wishes  of  other  Ministries,
 because  many  Ministries  aie  concen
 ed,  are  then  placed  before  this  com-
 mittee  and  they  are  considered  by  this
 cemmittee  The  committee  =  then
 expresses  its  views  The  proposale
 then  receive  either  the  approval  or
 ‘he  disapproval  or  something  ike  that
 or  something  im  between,  of  the  com-
 mittee  and  its  members

 here  is  no  question  of  the  Budget
 being  adopted  by  the  committee  The
 Budget  3s  framed  by  the  Finance  Min-
 ustry  and  it  is  presented  here  by  the
 Finance  Minister  So,  even  in  this
 case  too,  even  apart  from  other  things
 the  figures  do  not  suite  coincide  I
 may  just  mention  that  according  to  the
 figures  of  revenue,  for  example,  for
 1988-59  as  contained  m  our  Home
 Ministry’s  proposals,  the  amount  came
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 to  Rs  43°68  jakhs,  but  according  te
 the  Budget  as  it  has  been  presented
 the  figure  is  Rs  2666  Iakhs—e
 difference  of  about  Rs  i7  lakhs,
 instead  of  Rs  4388  lakhs,  it  is
 Rs  26  66  lakhs  which  is  the  revised
 figure  Similarly,  about  the  estimates
 for  1959-60,  the  figures  that  were  plac-
 ed  before  the  committee  were  Rs  52  22
 lakhs  but  the  correspondi.g  figure  ४
 the  Budget  is  Rs  2958  lakhs  Similar.
 ly  in  other  matters  The  Home  Min-
 istry’s  figures,  for  exampic,  as  pub-
 hshed  in  Samant  Patrika  35  Rs  59  4%
 lakhs  but  thet  publithed  in  the  Budget
 are  Rs  54  74  lakhs  There  are,  simrar-
 ly  other  variations  too

 But  I  am  not  very  particuler  about
 that  What  I  am  submuting  i  that
 no  one  has  revealed  the  Budget
 figures  But  before  any  figuies  have
 been  placed  in  the  Budget  there  55  8
 Jot  of  discussion  among  thc  Minirtaie
 between  the  Finance  Miurisiry  bet-
 ween  the  Admunistration  and  so  on
 They  are  the  subject  of  scrutiny  and
 examination  for  a  long  tune  We  fee:
 that  whenever  any  changes  are  called
 for  in  the  Budget  they  ought  to  be
 communicated  to  the  Finance  M  nis-
 try,  but  it  is  their  right  to  accept  then
 ०  not  accept  them  we  chnot  fercc
 them

 So,  I  had  thought  that  Shri  Achaw
 Singh  would  have  teally  welcomed
 and  in  every  way  accepted  and  even
 hailed  the  procedure  that  we  have
 adopted  The  Chief  Comm  ssioner  can-
 not  possibly  :magine  that  he  can  rom-
 mit  a  breach  of  privilege  of  this
 House  or  do  anything  that  would
 affect  the  dignity  of  this  Housz,  whe-
 ther  of  individual  Members  or  co'lec-
 tive  There  is  absolutely  0  question
 of  privilege  mvolved  in  thi.  If  any-
 thing  these  proposals  were  thos:  of
 the  Home  Mnustry  Thev  were  dis-
 cussed  there  and  they  had  wo  he  dis-
 cussed  there  (Interruption)

 Shri  Braj  Raj  Singh  (Firozabad):
 The  Chief  Commissioner  there  held  a
 Press  conference  (Interruption).
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 Mr.  Speaker:  Order,  order  I  am
 ‘not  going  to  allow  a  general  discus-
 si0n

 aed
 Shri  Jagdish  Awasthi  (Bilhaur):

 We  want  to  know  about  the  Pres
 wonference  held  oy  the  Chiez  Com-
 missioner  at  Manipur

 Mr.  Speaker:  Order,  order  It  is
 mot  denied  There  was  a  7६88  con-
 ference  I  do  not  find  theie  is  any
 ease  of  privilege  in  this  matter  (Inter-
 ruption)  Order,  order  Up  w  a  par-
 ticular  point,  hon  Members  can  go  on
 making  submissions  When  I  begm
 to  give  my  ruling  merely  ovcause  of
 these  interruptions,  am  I  going  te
 ehange  what  I  have  aireudy  thought
 about  it?  It  is  not  mgt  (Inter  rup-
 tion)  Order,  order  We  ar  mt
 shildren  sitting  here

 Shri  Tangamani  I  want  to  make
 one  submission

 Mr  Speaker  No  I  cannot  allow
 ony  further  submission  I  have  heard
 the  hon  Member  who  tabied  the
 motion  I  have  heard  the  objectune
 from  this  side

 Shri  Tangamani  Is  that  vour  ruling,
 Sir?

 Mr  Speaker  Yes,  that  is  my  ruling
 I  have  not  yet  given  my  consent  If  I
 do  give  my  consent,  then  I  will  bring
 it  up  before  the  House  It  is  now  at
 the  preliminary  stage,  wheie  :t  is  for
 me  to  make  up  my  mind  4s  to  whe-
 ther  there  38  a  case  of  breach  of  pri-
 vilege  here  or  not  I  do  not  see  that
 there  is  any  case  of  privilege  invotv-
 ed  If  I  say  there  is  a  case  uf  privi
 lege  I  will  allow  all  sections  of  the
 House  to  express  ther  views  (Inter-
 ruption)  Order,  order  This  s
 what  I  propose  to  do,  and  I  have  done
 it  I  am  not  satisfied  that  there  is  any
 case  of  privilege  here

 Two  things  have  been  raised  One
 is  that  there  is  a  breach  of  privilege
 because  these  are  Budget  figures  As
 soon  as  the  hon  Member  gave  me
 fotice  of  this  motion,  I  asked  hin  to
 give  a  tabular  statement  showing  the
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 Budget  figures  and  also  those  figures
 that  have  been  made  public  by  the
 Chief  Commussioner  in  his  Press  con-
 ference  He  gave  me  the  statement.
 The  hon.  Minster  has  already  refer-
 red  to  those  figures  There  have  been
 substantial  differences  So  far  as
 tne  Home  Ministry  28  concerned,
 Rs  59  lakhs  were  sought  to  be  asked
 for  by  the  Commussioner  or  thet
 Council,  but  Rs  54  lakhs  alone  were
 given  As  a  matter  of  fact,  su  far  as
 public  health  is  concerned,  Rs  9,000
 was  asked  for  and  Rs  40  lakhs  have
 been  provided  The  respective  figures
 for  education  are  Rs  30  lakhs  and
 Rs  3l  lakhs  Thus  there  nave  been
 very  little  differences  After  all,  it  is
 open  to  the  Council  to  give  its
 demands  The  Council’s  opinion  is
 invited  The  Commissioner  and  the
 various  departments  first  of  all  make
 up  their  mnd  as  to  what  amount
 ought  to  be  asked  for  It  is  for  the
 Home  Ministry  in  this  particular  case,
 and  finally  the  Finance  Ministry  to
 decide  taking  all  these  matters  inte
 consideration,  as  to  what  amount
 ought  to  be  provided  The  proposals
 discussed  ain  the  committee  do  not
 themselves  constitute  the  Budget

 Now  I  would  only  advise  for
 future  consideration  by  the  Commis.
 sioner,  that  he  need  not  hold  a  Press
 conference  a  few  days  before  the  pre-
 sentation  of  the  Budget  (Interruption)

 Shri  Bray  Raj  Singh  He  :s  9  close
 contact  with  the  Home  Minister  and
 the  Prime  Minister

 Mr  Speaker-  Order  order  If  it
 had  been  held  some  5  or  20  days
 before,  I  can  understand  that  because
 in  that  case,  the  Home  Minister  may
 take  all  those  things  into  considera-
 tion  But,  if  only  four  days  i
 advance  of  the  Budget  presentation,
 he  does  it,  he  wants  to  take  the  wind
 out  of  the  sails  of  the  hon  Fiance
 Mainaster  here,  and  if  he  presents  ‘his
 own  Budget  there,  ३६  seems  to  me  that
 the  gentleman  there,  the  Commuis-
 sioner,  wanted  to  arrogate  to  himself
 the  position  of  the  Finance  Minister.
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 Except  for  this  matter  of  indiscre.

 tion,  I  do  not  think  there  is  any
 ‘question  of  privilege  here.  It  is  open
 -to  him  and  to  other  members  of  the
 ‘Committee  also  to  express  their  views.
 ‘lf  Shri  Achaw  Singh  was  a  member
 ‘ef  the  Council  and  if  he  himself  had
 held  a  Press  Conference,  there  would
 not  have  been  a  breach  of  privilege.
 He,  in  that  case,  only  makes  a  sug-
 gestion,  and  it  is  for  the  Home  Minis-
 ter  to  accept  it.  Even  if  the  Home
 Minister  accepts  it,  it  is  for  the
 Finance  Minister,  finally,  to  accept  it
 or  reject  it.  Therefore,  any  proposal
 that  comes  from  any  department  by
 itself  is  not  a  part  of  the  Budget,  and
 at  any  particular  stage  during  the
 fourse  of  negotiations  however  care-
 lessly  any  person  might  have  given
 out  some  information  to  the  Press,  it
 is  not  a  breach  of  privilege  of  this
 House.

 The  other  question  that  he  raised
 was  that  the  proceedings  of  the  com-
 mittee  were  secret.  If  it  is  intended  to
 be  secret,  it  is  right  that  it  is  kept  so.
 But  any  absence  of  secrecy,  is  not  a
 breach  of  privilege  of  this  House.  The
 consultative  committee  is  not  a  com-
 mittee  of  this  House.  I  was  told  the
 other  day  by  Shri  Achaw  Singh  that
 he  was  asked  to  keep  quiet  and  not
 to  disclose  it  to  the  public.  But  the

 ‘Commissioner  himself  did  so.  The
 Commissioner,  I  am  sure,  hereafter
 will  not  do  such  things.  If  he  wants
 ‘to  impose  a  vow  of  secrecy  on  the
 members,  he  must  also  observe  that
 secrecy,  but  if  he  does  not  do  so,  let
 him  allow  all  the  members  also  to  be
 free,

 I  am  sorry  I  am  not  able  to  agree
 with  the  hon.  Member  that  there  is
 any  question  of  privilege  involved.  I
 have  nothing  more  to  say  except  to
 add  that  on  such  questions  a  wise
 practice  may  be  adopted  in  future

 by ‘the  Commissioner.
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 Axizorp  Barach  or  Pera  eax  ड
 GrnznaL  Bupost

 Mr,  Speaker:  Shri  ::5  M.  Banerjee.

 Shri  8.  M.  Banerjee  (Kanpur):  2
 have  received  a  photostat  copy  of  a
 letter  and  I  have  already  sent  to  you
 a  copy  of  that  letter.  That  letter  is
 from  S.  Salig  Ram  &  Co.,,  Proprietors:
 Raj  Sahib  Roora  Ram  &  Surinder
 Kumar;  Distributors:  The  Imperial
 Tobacco  Company  of  India,  Lid.  The
 Area  Distribution:  The  Ardath
 Tobacco  Co.,  London.  They  are  also
 stockists  for  the  products  of  Tata  Oil
 Mill  Co.,  Ltd.,  and  are  also  army  and
 air  force  contractors.  Their  letter  has
 been  issued  from  Delhi,  14/70,  Kutab
 Road,  and  is  dated  2ist  February,  ‘1959.
 The  letter  says:

 “Messrs  Salig  Ram  &  Company,
 Bangalore.

 Dear  Sirs,

 I  have  come  to  know  that  there
 are  chances  of  enhancement
 of  excise  duty  on  Players  and
 Gold  Flakes.  As  such,  please
 make  arrangements  to  keep
 stocks  for  2/3  months.”

 The  letter  was  actually  written  from
 Delhi  on  20th  February,  959  when  the
 budget  had  not  been  presented,  and  it
 was  issued  on  2lst  February,  ‘1959,
 when  the  budget  was‘placed  before  the
 House  only  on  28th  February,  1959,  |
 know  the  firm  has  cleverly  used  the
 word  “chances”,  but  he  has  also  said,
 “J  have  come  to  know”,—know  from
 whom?  Surely  not  from  any  astrolo-
 ger.  So,  my  submission  is  that  not
 only  this  thing  has  happened,  but  I
 have  also  received  information  from
 Bangalore  that  this  particular  com-
 pany  which  used  to  buy  articles  worth
 Rs.  1,500,  from  various  places,  bought
 the  entire  material  from  one  source,
 namely,  Messrs  Prem  Agencies.  To-
 day,  the  cost  of  this  cigarette,  Gold
 Flake,  especially,  is  l4  ames  per
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 packet.  If  it  is  according  to  the  old
 calculation,  it  should  have  been
 32  annas  4nP.  Today,  because  of  this
 hoarding  by  this  particular  company
 throughout  the  country,  it  is  priced
 at  4  annas  at  every  place  So,  I  feel
 that  this  requires  an  investigation  by
 the  Home  Minister

 Mr  Speaker  Is  this  cempany  also
 a  monopoly  buyer?

 Shri  8.  M  Banerjee:  Yes,  through-
 out  the  country  they  have  branches,
 and  they  have  distributors

 Mr.  Speaker:  Arc  they  manufac-
 turers?

 Shri  S.  M  Banerjee  No,  Sir  They
 are  distributors,  or  rather,  the  dis-
 tmbutors  are  the  Imperial  Tobacco
 Company  of  India  Ltd,  and  the  area
 distribution  is  with  the  Ardath  Tobacco
 Co,  of  London  They  are  actually  the
 monopoly  distributors  of  this  material

 This  particular  letter  is  clear  proof
 that  they  knew  that  the  excise  duty
 was  going  to  be  increased  after  the
 placing  of  this  budget  here  I  feel
 that  while  the  budget  1५9  kept  so  secret
 from  us,  and  we  knew  it  only  at  about
 6-30  pm  on  28th  February,  959  these
 speculators  and  hoarders  knew  it  or
 2ist  February,  959  |  want  that  there
 should  be  a  judicial  enquiry  into  the
 conduct  of  these  hoarders  who  are  ac
 tually  anti-national  I  fee]  that  this  is
 not  only  a  case  or  a  question  of  privi-
 lege,  but  a  question  of  anti-social  ac
 tivity  I  submit  that  there  is  a  clear
 case  of  leakage  and  the  hon  Speaker
 should  give  a  ruling  or  allow  an  in-
 vestigation  to  be  made  by  the  Home
 Minister

 Shrimati  Rengka  Ray  (Malda)  May
 I  say  one  thing  on  this  point  =  It  was
 8  very  widespread  speculation
 throughout  this  country  that  the  pre-
 sent  Finance  Minister  35  going  to  bring
 some  kmd  of  duty  on  cigarettes,  and
 therefore  I  do  not  think  it  was  quite
 confined  to  any  one  company  to  make
 deduction  and  no  inner  knowledge
 ‘was  required
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 The  Minister  of  Finance  (Shrf
 Morarji  Desai):  May  I  say  that  the
 letter  says,  “I  have  come  to  know
 that  there  are  chances”  that  there
 will  be  an  enhanced  duty  on  two
 brands  of  cigarettes  It  does  not  say
 how  much  enhancement  there  will  be.
 If  he  had  come  to  know  of  anything
 particularly  he  would  have  stated  it;
 there  could  be  any  intelligent  antici-
 pation  of  many  excise  duties

 Mr.  Speaker:  The  letter  is  a_  short
 one

 Shri  Morarji  Desai:  It  is  only  of
 three  lines

 Mr.  Speaker:  Shri  Banerjee  has  in-
 terpreted  it  in  one  way,  and  the  hon
 Minister  interprets  it  in  another  way
 After  all,  it  is  only  three  Ines  He
 has  not  ignored  them  but  he  is  only
 trying  to  interpret

 Shr:  Morarji  Desai.  I  do  not  know
 af  the  letter  by  itself—though  it  is  a
 photostat  copy—is  genuine

 Shri  S.  M.  Banerjee:  I  have  got  it

 Shri  Morarji  Desai.  I  am  saying  I
 do  not  know  I  am  not  saying  that  it
 35  Not  genuine

 Mr  Speaker:  How  did  the  hon
 Member  get  a  photostat  copy?

 Shri  S.  M_  Banerjee:  This  was  sent
 to  me  under  postal  certificate  There
 is  a  note  which  also  I  will  read

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  Let  there  be  an  investigation

 Mr  Speaker:  It  is  not  that  merely
 because  there  is  a  photostat  copy  I
 must  immediately  say  that,  they

 must
 start  an  investigation  I  am  entitled
 to  ask  how  the  hon  Member  got  it

 Shri  S.  M.  Banerjee.  From  Bangalore
 by  post

 Mr,  Speaker:  The  original  of  this?

 ghri  S.  M.  Banerjee:  The  pnotostat
 copy  The  original  mustube  there  im
 their  office
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 Mr.  Speaker:  From  any  authentic
 person  or  anonymous  source?

 Shri  8,  M  Banerjee:  It  may  be  from
 any  source,  if  the  investigation  s
 made,  it  may  be  known

 Shri  Morarji  Desai:  Even  if  it  is
 anonymous  or  even  if  it  is  right  or
 wrong,  I  am  not  concerned  with  that
 question  What  I  am  concerned  with
 45  whether  the  letter  can  be  taken  as
 genuine  It  does  not  show  anything
 4t  only  shows  that  there  are  chances
 of  the  duty  being  enhanced  Any-
 body  could  say  it  In  the  Free  Press
 they  mentioned  20  articles  on  which
 there  was  going  to  be  enhancement,
 out  of  that  four  articles  came  up
 That  cannot  be  any  divulgence  of
 secrets  Then  again,  he  does  not  say
 by  how  much  it  is  going  to  be  en-
 hanced  He  mentiened  only  two
 brands  As  a  matter  of  fact,  it  is  on
 all  brands  that  the  duty  has  been  en
 hanced  He  is  wrong

 hri  S.  M  Banerjee.  May  I  submit
 that  the  hon  Minister  has  taken  into
 account  only  one  word,  “chances’  I
 knew  emphasis  would  be  given  to  that
 word  But  he  has  not  given  his  im-
 pression  on  this  suggestion  “As  such
 please  make  arrrangements  to  keep
 stocks  for  2/3  months’  My  submis-
 sion  is,  the  branches  of  this  particular
 concern  purchased  al)  stocks  from
 Prem  Agencies  Bangalore  and
 throughout  the  country  it  has  been

 done,  the  stock  has  been  cornered
 with  a  view  to  make  fabuleus  profits
 As  I  have  already  told  you,  the  price
 of  Gold  Flakes  today  is  14  annas  per
 packet

 wh)
 le  it  should  have  been  only

 i2  annas  4  nP  before  this  excise  duty
 I  say  there  ts  a  clear  case  where  an
 anvestigation  should  be  made

 Shri  Joachim  Alva  (Kanaia)  It  is
 a@  very  slender  and  thin  matte:  for  the
 ‘House  to  spend  its  time  upon

 e
 e

 Mr.  Speaker:  J  have  heard  the  hon
 Member  and  also  the  hon  Finance

 MARC:  10,  959  of  Privilege  5342

 Minster  So  far  as  this  matte  ig
 concerned,  it  38  not  one  of  first  im-
 pression  Sometime  ago,  in  1956,  है. उ
 the  hon  Members  may  be  aware,  some
 cyclostyled  or  typed  copies  of  the  pro-
 visions  in  the  budget  or  the  propesals
 in  the  Finance  Bill  were  circulated  to
 various  institutions  and  businessmen
 in  Bombay  The  matter  was  brought
 up  here,  when  Shr  C  D  Deshmukh
 was  the  Finance  Minster  We  went
 into  that  question  elaborately,  and
 this  was  my  ruling  then

 “In  the  matter  of  determination
 of  the  privileges  of  the  House,  we
 are  governed  by  the  provisions  of
 article  105(3)  ef  our  Constitution,
 which  state  that  the  powers,  privi-
 leges  and  immunities  of  the  House
 are  such  as  were  enjoyed  by  the
 House  of  Commons  in  the  Unated
 Kingdom  at  the  commencement  of
 our  Constitution  The  precedents
 of  the  United  Kingdom  should
 guide  us  in  determining  whether
 any  breach  of  privilege  was  in
 fact  committed  in  the  present  case
 So  far  as  I  can  gather,  only  two
 cases  occurred  in  which  the  House
 of  Commons  took  notice  of  the
 leakage  of  the  budget  proposals
 They  are  known  as  the  Thomas
 case  and  the  Dalton  case  In
 neither  of  these  cases  was  the
 leakage  treated  as  a  breach  of
 privilege  of  the  House  nor  were
 the  cases  sent  to  the  Committee  of
 Privileges  for  enquiry  The  pre-
 vailng  view  im  the  House  of
 Commons  35  that  until  the  finan-
 cial  proposals  are  placed  before
 the  House  of  Commons,  they  are
 an  official  secret  A  reference  of
 the  present  leakage  to  tne  Com-
 muttee  of  Privileges  does  not  there-
 fore  arise

 Though  the  leakage  of  budget
 vroposals  may  not  constitute  e
 breach  of  privilege  ०  the  House,
 the  Parliament  has  ample  power
 to  enquire  into  the  conduct  of  a
 Minister  in  suitable  proceedings
 in  relation  to  the  leakage  and  the
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 circumstances  in  which  the  leak-
 age  occurred.  In  the  two  English
 cases  aforesaid  matters  were
 brought  to  the  notice  of  the  House
 of  Commons  by  a  resolution  or  a
 motion  for  appointment  of  special
 committees  or  tribunal  to  enquire
 into  the  matter  and  report  the
 facts  thereon  to  the  House.”

 Therefore,  I  examined  on  a  prior
 occasion  what  cases  had  arisen  in  the
 House  of  Commons.  We  are  guided
 by  article  105(3)  of  the  Constitution
 in  all  such  matters  and  so  long  as
 there  35  no  law  on  the  subject  here
 we  are  guided  by  the  practice  of  the
 House  of  Commons  It  has  been
 repeatedly  held  that  there  is  no
 breach  of  privilege  It  is  not  techni-
 cally  a  breach  of  privilege  Al)  the
 same,  it  is  not  as  if  this  House  or  the
 House  of  Commons  its  not  competent
 to  go  into  such  matters  When  7६  35
 a  matter  which  ought  to  be  kept
 secret,  Government  is  bound  to  keep
 it  as  a  secret  The  House  can  ap-
 point  a  committee  or  a  tribunal  to  go
 into  this  matter  and  into  the  conduct
 of  the  hon.  Minister.  but  nobody  has
 ever  alleged  a  word  against  the  hon.
 Minister  here  that  he  was  responsible
 for  this

 Our  country  also  is  not  so  barren  of
 intellect  as  not  to  be  capable  of
 speculating  intelligently  in  advance
 the  proposals  that  are  hkely  to  be
 made.  We  are  in  the  second  Five
 Year  Plan  and  already  every  man
 must  be  obsessed  with  the  idea  that
 some  kind  of  tax  will  be  levied  on
 something,  particularly  because  neces.
 saries  will  not  be  taxed,  but  only
 luxuries  will  be.  So,  if  a  man  intelli-
 gently  speculates  and  sends  round  a
 circular  saying,  “Wait  for  two  or  three
 months;  let  us  see”,  I  do  not  know
 how  this  House  need  appoint  a  com-
 mittee.  So  far  as  this  matter  35  con-
 cerned,  there  is  no  resolution  before
 me.  It  does  not  come  under  breach
 of  privilege;  it  ig  enough  to  dispose  of
 this  fiction.
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 So  far  as  the  other  matters  are  con-
 ecerned—the  appointment  of  a  com-
 mittee,  ete—there  is  no  proper  resolu-
 tion  here  as  was  the  case  in  the  House
 of  Commons.  It  is  unnecessary  for
 me  to  proceed  further.  Not  a  word
 has  been  alleged  that  there  is  any
 default  on  the  part  of  the  hon.  Minis-
 ter  Various  persons  get  into  specu-
 lation.  Possibly  this  may  be  or  may
 not  be  a  case  of  speculation.  It  is
 not  necessary  for  me  to  pronounce
 one  way  or  the  other.  So  far  as  the
 breach  of  privilege  motion  is  concern-
 ed,  I  withhold  my  consent  to  raising
 the  matter  as  there  is  no  breach  of
 privilege

 Shrimati  Renu  Chakravartty:  If
 there  is  a  clear  case  of  a  letter  having
 been  sent,  couched  in  a  clear  way
 without  giving  the  actual  figures  and
 if  that  results  m  a  whole  monoply
 making  huge  profits,  should  not  that
 come  under  an  enquiry?  Naturally,
 the  Minister  being  the  head  of  the  de-
 partment  and  the  person  responsible
 for  presenting  the  budget,  his  conduct
 also  will  come  under  enquiry  It  is
 not  necessary  for  us  to  put  it  forward.

 Mr.  Speaker:  I  would  urge  on  the
 hon  Minister  to  find  out  how  intelli-
 gently  a  letter  may  be  written.  It
 may  be  a  case  of  speculation  or  may
 not  be.  So  far  as  the  hon.  Minister
 is  concerned,  he  himself  through  his
 agencies  might  try  to  find  out  how  a
 person  from  here  can  speculate  intelli.
 gently.  That  is  only  8  suggestion;
 which  he  is  not  bound  to  accept.

 So  far  as  the  Lady  Meniber  is  con-
 cerned,  I  have  already  said  that  at  is
 not  a  matter  of  breach  of  privileges.
 So  far  as  any  other  matter  is  con-
 cerned,  I  have  got  no  motion  before
 me.  All  that  I  can  say  is  that  it  is
 not  such  a  clear  case  where  it  is
 necessary  for  this  House  to  go  _  into
 this  matter  or  appoint  a  committee.  I
 leave  it  at  that  stage.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Fre  wm  Groom  Coiumry

 Shri  Vajpayee  (Balrampur)  Under
 Rule  197,  I  beg  to  call  the  attention
 of  the  Minster  of  Labour  and  Em-
 ployment  to  the  following  matter  of
 urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon

 “A  fire  m  8  section  of  the
 Giridih  Colliery  on  the  2nd
 March,  1959,  resulting  in  the
 death  of  four  persons  *

 The  Parliamentary  Secretary  to  the
 Mimster  of  Labour  and  Employment
 and  Planning  (Shri  L  N.  Mishra).
 Government  regret  to  report  to  the
 House  a  tragedy  which  occurred  on
 the  2nd  March,  959  at  the  Kurhur-
 baree  Colhery  in  the  Guridih  Sub-
 Division  of  Bihar  involving  the  loss  of
 4  lives  This  Colhery  38  owned  by
 the  National  Coal  Development  Cor-
 poration  (Private)  Limited  and  is
 under  the  charge  of  a  _  qualified
 manager  According  to  the  informa-
 tion  available,  the  accident  was  due
 to  an  underground  fire  The  Colliery
 is  served  by  two  pits  namely,  Koli-
 maran  and  Bhaludanga  At  about
 4-30  am  on  the  2nd  March,  4959  when
 the  mining  sirdar  and  an  electrical
 fitter  were  visiting  the  pumps  at  the
 Bhaludanga  pit  on  a  routine  inspec.
 tion,  they  found  the  return  airway
 fuli  of  smoke  and  irrespirable  atmos-
 phere  The  electrical  chargeman  who
 was  alerted  of  the  danger  rushed  to
 the  spot  with  the  electrical  fitter  and
 his  helper,  but  all  the  three  were  over-
 whelmed  py  the  foul  air  and  died
 The  pump  attendant  who  was  present
 at  the  pump  house  had  also  met  with
 the  same  fate  earlier  Rescue  opera-
 tions  were  carried  out  by  the  local
 rescue  team  which  was  later  assist-
 ed  by  the  rescue  teams  rushed  from
 Jdharia

 Iminediately  on  receipt  of  informa-
 thun  a  Hegional  Inspector  of  Mines

 Matter  of  Urgent
 Public  Importance

 proceeded  to  the  mine  and  later  in  the
 Gay  the  Additional  Chief  Inspector
 also  visited  the  mine  After  discus-
 sion  with  the  Regional  Inspector  and
 the  manager  and  other  officials,  :t
 was  decided  to  seal  both  the  pits.
 Sealing  operations  were  commenced  at
 630  pm  and  completed  at  2  am  on
 the  3rd  March,  959  As  a  precau.
 tionary  measure  the  workings  of  the
 adjoining  Jatkut:  mcline  and  sariabad
 pit  were  also  stopped  Normal  work
 has  since  been  permitted  to  be  resum-
 ed  m  these  workings  as  an  inspection
 of  the  workings  by  the  Additional
 Chief  Inspector  of  Mines  on  the  6th
 Maren,  2850  revealed  that  the  atmas-
 phere  there  had  not  been  affected  by
 the  fire  :n  the  sealed  pit

 The  sealing  of  the  pits  has  result-
 ed  in  the  loss  of  about  5  per  cent
 of  the  total  output  of  the  colliery  and
 has  affected  the  employment  of  about
 450  persons

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  I  want  to  know  after  how  many
 hours  after  the  accident  actual  rescue
 operations  started  and  also  whether
 it  is  a  fact  that  without  detecting
 the  location  of  the  fire,  the  sealing  of
 the  pits  was  ordered,  if  so,  why?

 Shri  L  N  Mishra:  The  local  rescue
 operations  started  immediately  with-
 in  an  hour,  it  was  detected  at  330  and
 rescue  operations  started  at  430

 Shrimati  Renu  Chakravartty.  Why
 was  the  location  of  the  fire  not  detect-
 ed?

 Shr  L  N  Mishra:  The  location  was
 detected  and  the  pits  were  sealed

 Shri  Vajpayee.  The  tragedy  occur-
 red  on  2nd  March  and  I  gave  notice  of
 my  motion  on  the  5th  Whenever
 such  tragedies  occur  and  the  House  }s
 sitting,  it  is  for  the  Minister  to  come
 to  the  House  and  inform  the  House
 about  it

 Dr.  Melkote  (Ra:rchur)  Is  this  the
 complete  report  that  has  been  obtain-
 ed  or  are  any  further  investigations
 proceeding?
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 Shri  L.  ्,  Mishra:  Investigations  are
 going  on  and  reports  are  expected.

 Mr.  Speaker:  I  have  already  said
 that  with  respect  to  the  railways  and
 air  services,  whenever  there  are  major
 ealamities  and  casualties,  they  will  be
 reported  to  the  House  by  the  Minis-
 ters  themselves.  That  applies  to
 mines  also.  So,  hereafter,  whenever
 any  casualties  occur,  they  will  be  re-
 ported  to  the  House  for  such  action  as
 the  House  may  think  proper.  Hon.
 Members  may  pursue  it  and  say  let
 there  be  further  enquiry  and  so  on

 Shrimati  Renu  Chakravartty:  There
 have  been  two  or  three  accidents  in
 between  and  there  is  complete  silence
 from  that  side

 Mr.  Speaker:  The  hon  Minister  will
 make  a  statement  as  quickly  as  possi-
 ble  with  respect  to  the  other  accidents
 elsewhere

 Shrimati  Ua  Palchoudhuri  (Nabad-
 wip):  There  have  been  two  or  three
 accidents  पा  two  months  in  Hazari-
 oagh  It  is  up  to  the  Minister  to  let
 us  know  the  reasons  for  so  many
 accidents  in  that  Government-owned
 colliery

 Shri  L.  N  Mishra;  Every  accident
 has  its  own  cause;  the  causes  are  not
 common  for  all  accidents  We  are
 making  enquirics  and  reports  are
 being  laid  on  the  Table  of  the  House

 APPROPRIATION  (RAILWAYS)
 No  2  BILL

 The  Minister  of  Railways
 Jagjivan  Ram):  I  beg  to  move?:

 “That  the  Bill  to  authorise
 payment  and  appropriation  of
 certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of
 India  for  the  service  of  the  finan-
 cial  year  1958-59.  for  the  purpose
 of  Railways  be  taken  into  con-
 sideration.”
 Rares  pes vce  On

 (Shri  '

 —

 General  Discussion
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  cer-
 tain  further  sums  from  and  out
 of  the  Consolidated  Fund  of
 India  for  the  service  of  the  finan-
 cial  year  1958.59,  for  the  purpose
 of  Railways  be  taken  into  con-
 sideration  co

 The  motion  was  adopted.
 Mir  Speaker:  The  question  ts‘

 “That  clauses  l  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bali”

 The  motion  was  adopted

 Clauses  |  to  3,  the  Schedule,  the
 Enact  ng  Formula  and  the  Title  were
 added  to  the  Bull

 Shri  Jagjivan  Ram:  I  beg  to  move:

 “That  the  Bull  be  passed”
 Mr,  Speaker:  The  question  is

 “That  the  B:ll  be  passed”
 The  motion  was  adopted

 12°50  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd

 Mr.  Speaker:  The  House  wil]  now
 take  up  general  discussion  of  the
 budget  Shri  D  C  Sharma  will  con-
 tmue  his  speech  He  has  already
 taken  seven  minutes

 Shri  D.  C.  Sharma  (Gurdaspur).  I
 think  I  have  taken  only  3  minutes  and
 not  7  minutes  ५

 The  year  7958  was  a  year  of  crisis
 in  the  economy  of  our  country,  There
 was  an  unprecedented  food  crisis,
 though  the  statement  that  our  Food
 Mamster  made  in  the  Rajya  Sabha
 yesterday  makes  us  think  that  we
 may  not  be  in  the  midst  of  a  crisis
 like  that  in  future,  and  that  given
 normal  circumstances  we  may  be

 नजच्त्व्वा  with  the  recommendation  of  the  President.
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 {Shri  9  CG  Sharma)
 able  to  have  better  chances  in  our
 food  situation.  At  the  same  time,
 there  was  the  crisis  of  foreign  .ex-
 change  I  am  glad  that  our  Finance
 Mimster  took  a  trip  to  some  of  the
 countries  of  the  West  and  that  it  was
 very  rewarding

 But  there  is  one  crisis  which  con-
 tinues,  and  that  crisis  is  between  our
 country  and  Pakistan  We  have  ail
 been  very  much  alarmed  by  the  in-
 crease  in  the  border  incidents  _  bet-
 ween  India  and  Pakistan  and  though
 several  times  we  have  had  agreements
 with  regard  to  the  cessation  of  border
 ineidents,  all  these  agreements,  I  am
 sorry  to  say,  have  not  been  fulfilled,
 either  in  letter  or  m  spirit  But  I
 must  say  that  in  spite  of  these  crisis
 our  economy  has  shown  a  great  deal
 of  vitality,  resilience  and  stability  and
 for  that  I  pay  my  homage  to  the
 Fmance  Minister  who  has  laid  the
 foundations  of  our  economy  on  a  very
 sound  footing

 32.52  brs.

 (Suarmart  Renu  CHAKRAvarTTy  im  the
 Chair]

 As  I  said  yesterday,  our  budget  8
 more  or  less  conditioned  by  our  Five
 Year  Plan  It  is  said  about  the  Second
 Five  Year  Plan  that  it  must  provide
 for  a  larger  mcrease  in  production,
 in  investment  and  in  employment
 Simultaneously,  :t  must  accelerate  the
 institutional  changes  to  make  the  eco-
 namy  more  progressive  in  terms  no
 legs  social  than  of  economic  needs

 So  the  goals—if  I  can  use  that  word
 with  due  deference  to  my  friend—
 that  we  have  m  view  are  the  goals  of
 production  rnd  I  feel  that  on  the
 whole  we  have  done  quite  well  in  the
 fitld  of  production,  though  I  wish  we
 should  have  done  letter  in  the  field  of

 “egports.  At  the  same  time,  I  think,
 though  the  incidence  of  unemployment
 is  increasing  in  the  country  and  it  is
 ereating  a  sense  of  frustration  among
 a  section  of  the  people,  our  Govern-
 ment  is  taking<suitable  steps  to  reduce
 its  incidence  and  so  a  time  will  come

 soon  when  unemployment  will  not  be
 a  factor  to  mar  the  minds  of  youth  of
 this  country

 So  far  as  mvestment  goes,  I  think
 the  Finance  Minister  has  done  well.
 So  far  as  expenditure  tax  goes,
 wealth-tax  goes  and  other  taxes  go,
 I  think  by  doing  this  thing  he  has
 tried  to  create  a  good  climate  for
 investment  Of  course,  I  know  there
 are  certain  persons  who  are  not  m
 favour  of  some  of  these  taxes—wealth
 tax,  expenditure  tax  and  all  that  kmd
 of  thing—and  there  are  some  persons
 who  do  not  want  taxes  on  tyres  and
 diese]  ol  I  think  all  these  taxes  are
 justified  by  the  economy  of  the  coun-
 try  But  I  would  say  only  one  thing.
 So  fa:  as  khandsar:  is  concerned,  the
 Finance  Minister  could  distinguish
 between  khandsari  as  a  cottage  indus-
 try  and  as  a  small-scale  industry.
 Wherever  it  functions  as  a_  cottage
 industry  there  should  be  no  burden
 placed  upon  it

 Then,  while  the  Plan  3s  in  the  minds
 of  all  of  us,  I  feel  there  are  certain
 factors  in  oui  country  which  are  try-
 ing  to  destroy  the  faith  of  the  people
 in  this  Plan,  which  are  trying  to  belit-
 tle  the  goals  of  this  Plan  which  are
 trying  to  create  lack  of  enthusiasm  m
 the  minds  of  the  people,  so  far  as  this
 Plan  is  concerned  I  cannot  refer  to
 all  the  factors,  but  I  will  refer  to  three
 factors  First  of  all  there  is  the
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  and  such
 other  bodies  I  think  our  Plan  stands
 on  two  feet—one  is  our  public  sector
 (of  course,  the  private  sector  is  also
 there)  and  the  other  is  our  agricul-
 tural  production,  about  which  we  have
 evolved  a  new  policy  The  Federation
 of  Indian  Chambers  of  Commerce  and
 Industry,  to  use  the  words  of  an  hon.
 Member,  has  been  carrying  on  a  per-
 sistent,  well-studied.  scientifie  cold-
 war  against  the  public  sector  I  can-
 not  understand  how  our  Ministers  go
 and  patronize  the  members  of  the
 Federation,  how  they  go  there  and
 make  such  speeches.  I  think  an
 attempt  to  convert  them  is  a  futile
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 attempt  I  think  the  Monsters’  pre-
 gence  will  only  lend  respectability “to
 them  and  also  venom  add  to  their
 charges  against  the  public  sector  So,
 I  would  submit  very  respect  vely  that
 our  Ministers  should  take  into  ac-
 count  the  harm  that  is  done  to  the
 public  sector  by  their  patronising  such
 bodies,  which  are  bodies  of  vested  in-
 terests

 Acharya  Kripalani  (Sitamazh:)
 Then  how  will  you  get  money  for
 your  elections?

 Shri  D.  0.  Sharma  Then  there  s
 the  Forum  of  Fiee  Enterprise  I
 would  very  respectfully  submit  that
 this  should  be  called  the  Forum  of
 Closed  Minds,  because  I  think  it  is
 a  forum  of  those  persons  who  suffer
 from  some  kind  of  arrested  mental
 development,  a  forum  of  those  persons
 who  cannot  think  ahead,  a  forum  of
 those  persons  whose  minds  are  fixated,
 and  who  are  averse  to  every  kind  of
 change  and  who  do  not  understand  the
 difference  between  co-operative  farm-
 ing  and  collectivisation  I  think  that
 the  members  of  this  kind  of  forum
 are  out  to  do  harm  to  our  Plan,  and
 I  hope  the  Finance  Minister  will  take
 note  of  that

 At  the  same  time,  there  are  certain
 political  parties  in  this  country  who
 want  to  co-operate  with  us  at  one
 level,  but  who  withhold  their  co-
 eperation  at  another  level  I  will
 compare  that  co-operation  to  a  ladder
 If  a  person  gives  me  co-operation  only
 on  the  first  rung  of  the  ladder  and  not
 on  the  second  or  third  or  fourth  rung,
 I  will  not  take  it  because  by  stand-
 ing  with  me  on  the  first  rung  of  the
 ladder  he  will  prevent  my  going  up
 to  the  second  rung,  third  rung  or
 fourth  rung  of  the  ladder  Therefore,
 I  will  say  that  the  Finance  Minister
 should  take  full  note  of  those  factors
 which  are  trying  to  lessen  the  faith
 of  our  country  in  our  Plan

 It  is  also  said  in  the  Plan  that  we
 will  have  institutional  changes  I
 would  say  that  if  there  is  any  depart-
 ment  where  institutional  changes  are

 needed,  it  w  m  our  admunistrative
 structure  I  do  not  have  time  to  give
 all  the  facts  and  figures  that  I  have
 with  me,  but  I  want  to  ask  one  ques-
 tion,  and  that  question  nas  been  exer-
 cising  the  mmd  of  my  hon  friend  Shrr
 Feroze  Gandhi—somehow  he  is__  not
 present  here  just  now—gnd  that  is  the
 question  of  civil  expenditure

 i3  hrs

 Coming  to  the  question  of  civil  ex~
 penditure  compare  our  civil  expendi-
 ture  in  1948-49  with  our  civil  ex-
 penditure  in  1958-59  You  will  find
 that  our  expenditure  has  been  rising
 so  far  as  civil  expenditure  Is  concern-
 ed

 Mr  Chairman  The  hon  Member
 should  also  reach  the  end  of  his
 speech  there  is  very  little  time

 Shri  D  C  Sharma.  I  would  say  that
 something  should  be  done  to  supervise
 the  civil  expenditure  We  have  got
 the  second  Pay  Commission  I  would
 submit  very  respectfully  to  the  Finance
 Minister  that  he  should  appoint  8
 Commission  to  go  into  the  admunistra-
 tive  expenditure  of  our  country  so  that
 we  can  See  that  our  expenses  on  the
 civil  side  are  commensurate  with  the
 performance  that  we  get  from.  thenr
 and  also  commensurate  with  the  aims
 and  needs  of  our  country  Here  is  क
 case  where  you  find  Establishment
 Inspectors,  Employment  Inspectors,
 Personnel  Inspectors,  Co-operative
 Inspectors,  Port  Inspectors,  Land  Ins-
 pectors,  God  knows  what  Something
 should  be  done  to  reduce  the  top
 heavy  expenditure  on  administration
 Something  should  be  done  to  make  this
 administration  more  in  conformity
 with  our  needs

 >
 At  the  same  time,  I  would  submit

 that  so  far  as  tax  collection  is  con-
 cemed,  we  should  do  something  to
 make  tax  evasion  a  thing  of  the  past.
 We  should  also  see  that  arrears  do  not
 accumulate  We  should  see  to  al!
 these  things  Lastly,  Sir,

 Some  Hon.  Members:  Madam
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 Shri  D.  C.  Sharma:  The  Chair  has
 Mo  sex.

 Mr.  Chairman:  Let  the  hon.  Mem-
 der  proceed.

 Shri  D.  0.  Sparma:  I  was  submitting
 Tespectfully  that  while  we  require
 .administrative  changes,  we  also  re-
 squire  changes  so  tar  as  the  tax  struc-
 ture  is  concerned,  so  tar  as  the  machi-

 mery  for  tax  collection  is  concerned.  I
 -would  also  submit  very  respectfully
 that  there  should  be  a  comprehensive
 ‘plan  made  for  youth  welfare  in  this
 country.  I  know  we  are  doing  some-
 thing  here  and  something  there.  I
 know  we  are  doing  it  in  starts  and
 ‘fits.  I  would  say,  in  order  to  mobilise
 the  energy  and  in  order  to  focus  the

 -energies  of  our  youth  on  constructive
 ‘problems,  we  should  evolve  a  scheme
 -of  youth  welfare.  It  is  they  who  are
 ‘to  run  our  country  after  a  few  years
 I  will  say  that  this  would  be  a  very
 ‘fine  gesture  made  by  our  nation  to  the
 young  men  of  our  country.  I  was
 submitting  that  we  should  do  some.
 ‘thing  in  order  that  our  Plan  succeeds,
 ‘and  in  order  that  those  persons  who
 call  our  Prime  Minister  a  master  of
 evasion,  those  persons  who  think  that
 our  public  sector  is  not  functioning
 “properly,  those  persons  who  think
 ‘that  they  will  give  us  co-operation  in
 sone  sector,  but  create  trouble  for  us
 in  other  sectors,  are  proved  to  be
 ‘wrong.  The  reply  to  that  can  be
 ‘given  by  the  Finance  Minister  and
 ‘also  by  other  Ministers  who  are  in
 charge  of  the  destinies  of  our  country.

 Acharya  Kripalani:
 Speaker,

 Madam

 Me.  Chairman:  Madam  Chairman.

 _Aeharya  Kripalani:  I  thought
 “Speaker’  was  a  term  that  can  be  ap-
 ‘plied  to  both  ladies  and  gentlemen.

 Mr.  Chairman:  You  cannot  do  that
 ‘in  Parliamentary  parlance,

 Acharya  KFripalani:  Madam,  some
 Meinbers  have  praised  the  Finance
 Minister  as  the  last  speaker  did  pro-
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 fusely  and  some  have  blamed  him.  %
 am  here  neither  to  praise  him,  nor  te
 blame  him,  but  to  sympathise  with
 him  lest  he  may  not  go  the  way  that
 other  Finance  Ministers  went.  There
 is  another  point  of  view  from  which
 I  sympathise  with  him,  because  he
 has  to  provide  money  for  an  ever-
 expanding  expenditure  in  the  ctfviJ
 administration  and,  shall  I  say,  cri-
 minal,  I  mean  military  administra-
 tion.  He  has  also  to  provide  for  @
 very  costly  and  ambitious  Plan.  For
 these  he  has  to  find  money.  He  must
 either  beg,  borrow....

 Some  Hon.  Members:  Or  steal.

 Acharya  Kripalani:  I  will  not  use
 that  term.  ‘You  must  remember,  all
 this  is  not  of  his  doing.  It  is  coming
 from  before.  It  was  there  before  he
 was  transplanted  from  the  muggy  and
 moist  climate  of  Bombay  to  the  drier
 regions  of  Delhi.  He  has  to  find
 money.  He  has  done  plenty  of  bor-
 rowing.  The  list  of  countries  that  he
 gave  on  that  day  was  legion.  He  was
 also  getting  free  gifts  from  other  coun-
 tries.  What  remains  then?  I  would
 not  use  the  word  that  my  friends  have
 used,  because  when  great  people  and
 rich  people  indulge  in  that  vice,  it  is
 not  called  stealing,  but  it  is  called
 kleptomania.  When  a  Finance  Minis-
 ter  indulges  in  it,  it  is  called  deficit
 financing  and  indirect  taxation.  Let
 us,  however,  see  what  really  consti-
 tutes  an  anti-social  activity.  It  is
 when  an  activity  is  conducted  in  such
 a  way  that  it  loses  sight  of  its  ob-
 jective  and  becomes  wrong.  For  in-
 stance,  a  merchant  he  has  a  right  to
 earn  money.  But,  when  he  earns
 money  by  blackmarketing  and  by
 speculation,  his  activities  become  anti-
 social.  So  also  an  administrator.  If
 he  supplements  his  income  by  doubt:
 ful  means,  it  is  considered  as  stealing
 Government  have  a  right,  of  course
 as  a  merchant  and  administrator,  Gov-
 ernment  have  a  right  to  impose  taxes
 Government  have.also  a  right  to  in:
 dulge  in  deficit  financing.  But,  the
 one  has  to  be  used  for  the.  good  of.  the
 people  and  the  other  {is  to  be  used  for
 an  expanding  economy.  If  this  is  not
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 done,  I  hold  that  taxaton  and  deficit
 financing  become  anti-social  activities
 I  bope  the  Finance  Mmuster  will  agree
 with  me  in  this

 Deficit  financing  becomes  inflationary
 when  xt  iumpoverishes  the  people
 What  is  the  meanmg  of  impovershing
 the  people?  When  the  people  have  to
 pay  for  their  primary  needs  of  life
 disproportionately  more  than  their
 real  mcome  That  this  753  so  is  patent
 to  everybody  who  has  to  live  in  this
 country

 This  deficit  financing  may  also  be
 justified  :f  social  amenities  are  in-
 creasing  Deficit  financing  becomes  a
 curse  when  unemployment  is  increas-
 ing  instead  of  diminishing  Our  eco-
 nomy  is  suffering  today  from  all  these
 evils,  but  we  are  told  that  this  deficit
 financing  is  needed  for  building  heavy
 and  capital  industry,  and  this  cannot
 be  done  without  a  large  dose  of  deficit
 financing  It  is  hard  to  say  when  the
 effects  of  these  schemes  will  be  mani-
 fested  m  the  hfe  of  the  people  There
 seems  to  be  no  end  Weare  not  dealing
 with  one  plan  but  plan  after  plan,
 and  every  plan  is  costler  than  the
 previous  one  There  seems  to  be  no
 end  to  it,  and  in  the  future  also  we
 are  told  that  plans  will  be  coming
 When  will  we  get  the  fruit  of  these
 plans?  There  seems  to  be  no  possi-
 bihty  in  sight

 Shri  Khadilkar
 Future  generations

 (Ahmednagar)

 Acharya  Kripalani:  However,  the
 baneful  effects  of  inflation  can  only
 be  removed  when  there  is  production
 of  consumer  goods  and  also  equitable
 distribution  of  consumer  goods  We
 have  seen  this  phenomenon  in__  the
 countries  of  Eastern  Europe  where
 big  industry  hag  been  expanding,
 where  capital  industry  has  been  ex-
 Pandmg,  and  there  is  no  proportion-
 ate  mcrease  m  consumer  goods  People
 have  plenty  of  money  there,  but  if
 they  go  to  the  shops  there  is  nothing
 to  purchase  Some  of  our  young  men
 went  to  durthg  what  they  call

 38  LSD—5,

 the  youth  festival,  and  they  found  such
 tempting  offers  farther  coats  and
 overcoats  and  shoes  that  they  sold
 them  They  sold  them  at  abnormal
 prices,  but  when  they  went  to  the
 market  to  purchase,  they  could  get
 absolutely  nothing  But  even  m
 these  countries,  may  I  submit,  there
 is  no  unemployment?  Here,  not  only
 prices  have  risen,  but  there  is  also
 unemployment

 It  38  a  fact  that  the  production  of
 consumer  goods,  agriculture  and
 industry,  has  been  on  the  decline  since
 the  beginning  of  3957  Last  year
 there  has  been  a  big  drop  Even  my
 friend  speaking  before  me,  Shri
 Sharma,  a  Congressmen  and  a_  very
 loyal  Congressman—complained  that
 there  was  a  big  rise  in  prices  m  958
 This  35  admitted  also  by  the  Finance
 Minister  not  only  in  his  speech,  but
 im  the  economic  survey  that  he  has
 supplied  to  us  However,  instead  of
 taking  steps  to  cure  this  inflation,  he
 has  increased  it  enormously,  more
 than  it  was  increased  in  other  years
 The  adverse  effects  of  this  inflation
 were  apparent  in  our  economy  =  as
 early  as  the  beginning  of  3997  The
 former  Finance  Minister,  my  dear
 friend  Shri  T  T  Krishnamachan,
 while  presenting  his  Budget  that  year,
 declared  Rs  900  crores  of  deficit
 financing  as  the  safe  limit  That  was
 also  an  exaggeration,  but  he  consider-
 ed  it  as  a  safe  limit,  and  2t  is  on  that
 account  that  he  made  his  extravagant
 tax  proposals  The  Planning  Commis-
 sion  in  its  reappraisal  put  the  limit
 for  the  last  two  years  of  the  Plan  at
 Rs  283  crores  Both  these  limits  have
 been  exceeded  The  aggregate  deficit
 financing  will  greatly  exceed  the  limit
 of  Rs  200  crores  that  was  contem-
 plated  for  the  whole  of  the  five  years
 of  the  Plan,  and  that  also  under
 favourable  economic  conditions

 The  conditions  I  am  afraid,  are
 anything  but  favourable,  and  this,  I
 submit  will  entail  added  hardship
 upon  the  masses  of  our  people  and  the
 salaried  middle  and  lower  muddle
 class
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 {Acharya  Kripalani]
 What  our  Government  experts  and

 economists  seem  to  forget  is  that  we
 were  already  suffering  from  very
 heavy  inflation  after  the  war.  This
 inflation  was  not  less  than  400  per
 cent,  and  instead  of  taking  away  that
 inflation  or  diminishing  it,  we  have
 gone  on  adding  to  it.

 Anyway,  let  us  see  where,  why  and
 how  our’  calculations  have  gone
 wrong.  Our  Plan  was  scientifically
 made.  It  was  made  by  experts  or
 at  least  persons  who  considered  them-
 selves  experts.  Why  is  it  that  the
 economy  is  suffering  like  this?  When
 we  ask  the  Government,  so  far  as  the
 food  problem  is  concerned  which  _  is
 the  most  crucial  problem  today  as
 discovered  even  by  the  Prime  Minister
 of  India,  we  are  told  that  the
 monsoons  were  bad,  the  blame  is  on
 the  weather;  or,  we  are  told  that  there
 is  an  increase  in  population.  I  do  not
 know  that  after  independence  people
 were  required  not  to  increase  and  not
 to  indulge  in  that  vice.  But  any  plan
 drawn  in  a  manner  which  does  not
 take  into  consideration  the  fact  that
 there  will  be  monsoons  and  some-
 times  they  may  fail,  that  does  not  take
 into  consideration  the  changing
 weather  of  India,  and  that  does  not
 eonsider  the  population  of  India  and
 its  possible  growth,  is  a  Plan,  I  submit
 not  based  upon  facts,  but  upon  some
 imaginary  calculations  which  are
 earried  on  m  the  Statistical  depart-
 ment  of  the  Government  of  India.

 Apart  from  the  over-ambitious
 nature  of  the  Plan.—I  do  not  say  it  is
 over-ambitious  so  far  as  our  needs
 are  concerned,  but  it  is  over-ambitious
 so  far  as  iy  resources  in  men  and
 materials  are  concerned—instead  of
 cutting  the  coat  according  to  our  cloth,
 the  expenditure  is  very  greatly
 inflated  by  the  mistakes  that  are  made
 im  the  schemes  that  are  part  of  the
 Five  Year  Plan.

 On  the  lagt  occasion,  if  you  will
 vemember,  I  talked  of  the  three  steel
 plants.  Then  I  said  that  about  Rs.  400

 id
 crores  were  lost  by  mismanagement.
 These  steel]  plants  are  our  largest
 single  item  in  expenditure  on  the  Five
 Year  Plan,  Since  I  spoke  last  time  in
 the  House,  we  have  the  advantage  of
 the  Estimates  Committee’s  report  on
 these  plants  Let  us  see  what  it  says.

 The  Estimates  Committee  says  there
 was  lack  of  foresight  and  adequate
 planning—mark  the  words,  It  finds  it
 strange  that  the  administration  of  the
 Rs,  560  crore  stee]  projects  should
 have  been  vested  largely  with  two  to
 four  officials  or  erstwhile  officials—
 this  35  what  the  report  says—who
 have  had  no  previous  experience  of
 steel  industry,  or  of  any  industry  for
 that  matter.  Then,  contracts  for  civil
 engineering  works,  and  building  of
 blast  furnaces,  which  could  have  been
 given  to  loca)  contractors  employing
 local  skills  were  given  to  foreigners
 who  did  the  work  at  much  heavier
 cost  We  had  engaged  the  services  of
 costly  foreign  consultants,  as  they  are
 called  In  Rourkela,  the  site  of  the
 location  of  the  plant  had  to  be
 changed,  and  this  cost  us  Rs  2}  crores
 more  It  is  not  known  why  or  at
 whose  instance  this  was  done.  Even
 the  Estimates  Committee  has  not  been
 able  to  get  information  from  official
 sources  to  enable  it  to  fix  responsi-
 bility  The  sources  of  iron  ore,  lime-
 stone  and  water  supply  have  beer
 found  to  be  inadequate  and  unsatis-
 factory  The  time-schedule  has  alse
 proved  illusory.  Finally,  the  estimates
 are  nowhere  near  the  originals.  The
 difference  cannot  be  explained  on  the
 basis  of  rise  in  prices;  it  is  much
 more,  Yet,  Rs,  l0  crores,  I  am  told,
 were  paid  to  the  foreign  expert  con-
 sultants.  Such  are  the  foreign
 experts  that  we  employ.

 The  conclusion  of  the  Committee  is
 that  a  thorough  probe  must  be  made
 into  the  various  aspects  of  the  work-
 ing  of  these  three  steel  plants.  For
 the  future,  the  Committee  opines  that
 the  Parliament  should  be  given  full
 information  every  year  regarding  ang
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 mew  projects  involving  high  cost.
 ‘With  the  Committee's  report  before
 we,  I  hope  this  House  will  do  some-
 thing  about  the  matter,  if  it  is  to  be
 vigilant  about  the  expenditure  ०
 public  funds.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Already  Rs.  22  crores  more
 are  going  to  be  sunk  in  the  steel
 plants.  We  are  talking  uselessly
 about  it  now

 Acharya  Kripalani:  Further,  it  is
 very  disconcerting  that  from  time  to
 time,  the  country  is  shocked  by
 various  reports  about  mismanagement
 of  public  funds.  Recently,  we  had
 the  Dulat  Committee's  report  on  the
 Bhakra-Nangal  project  This  project
 is  the  show-piece  for  all  the  digni-
 taries  favouring  us  with  their  visits.
 If  I  mistake  not,  it  is  about  this
 project  that  the  Prime  Minister  once
 said  that  it  must  be  considered  by  us
 as  anew  temple  anda  place  of
 pilgrimage.  I  hope  I  am  right

 Several  Hon.  Members:  Yes

 Acharya  Kripalani:  Hon  Members
 remember  it  The  Dulat  Committee
 examined  only  one  section  of  the
 project...

 Shri  Hem  Barua  (Gauhati):  Of  the
 temple.

 Acharya  Kripalani:  One  canal  wing
 costing  only  Rs.  9  crores.  It  has
 found  that  out  of  this,  Rs  50  lakhs
 were  wasted  through  injudicious
 Planning  and  inadequate  supervision;
 and  this  provided,  the  report  says,
 opportunities  for  dishonesty,  If  this
 ig  what  is  happening  mn  the  Bhakra-
 Nangal  project  which  is  periodically
 visited  by  Ministers  and  by  the  Prime
 Minister,  what  would  be  happening  in
 other  quarters,  it  is  not  very  difficult
 to  imagine.

 Shri  C.  ह:  Chaudhury  investigated
 into  the  allotment  of  evacuse  lands  in

 the  Punjab,  and  his  conclusion  is  very
 very  illuminating.  He  says  that:

 ee
 “In  the  tralitional  Moghul  style,

 many  officials  conferred  jagirs  on
 their  friends  and  relations,  in
 utter  disregard  of  legal  or  moral
 considerations.”,

 What  is  worse  is  that  periodically,  the
 country  73  shocked  to  learn  of  corrup-
 tion  at  levels  higher  than  that  of  the
 administration,  Curiously  enough,
 these  scandals  are  exposed  by  Con-
 gressmen  themselves,  and  I  am  sorry
 to  say,  sometimes,  by  the  members  of
 the  Cabinet

 Thakur  Das  Shargava
 redeeming

 Pandit
 (Hissar):  That  is  a
 feature

 Mr.  Chairman:  Corruption  should
 always  be  exposed.

 Acharya  Kripalani:  Yes,  it  must  be
 exposed.  In  most  cases,  as  has  been
 my  experience  here,  and  as  I  have
 also  seen  in  the  press  reports  from  the
 States,  whenever  a  Minister  resigns,
 for  whatever  reason,  sooner  or  later
 he  comes  out  with  something  or  the
 other  about  his  colleagues.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians)  He  5  falling  out.

 Acharya  Kripalani:  ‘Yes,  they  fall
 out.  This  is  what  is  happening  And
 is  it  any  wonder  that  the  country
 should  lose  faith  in  the  administration,
 whether  at  the  administrative  level  or
 even  at  a  higher  level?

 As  I  said  before,  taxes  are  justified
 only  if  they  go  to  make  the  economy
 of  the  country  and  make  the  hfe  of
 the  people  easier,  But  hefe  what  do
 we  see?  The  expense  on  the  adminis-
 tration,  only  civil  administration,
 which  stood  at  the  figure  of  Rs,  35
 crores  in  1948-49  has  risen  to  the
 modest  figure  of  Rs.  222  crores,  which
 means  an  addition  of  Rs.  187  crores.
 This  works  out  at  the  rate  of  600  per
 cent  in  one  decade.

 ig  Si
 cannot  be

 wondered  at,  because  staff  is
 indefinitely  increasing;  yet  there  is  no
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 proportionate  efficiency.  In  former
 days,  under  the  imperial  foreign  rule,
 there  was  one  Secretary  and  one  Joint
 Secretary  to  mana  department.
 Today,  we  have  Principal  Secretaries,
 Special  Secretaries,  Additional  Secre-
 taries,  Assistant  Secretaries,  Joint
 Secretaries,  Deputy  Secretaries  and
 80  on.

 Some  Hon.  Members:  And  Under
 Secretaries,

 Acharya  Kripalani:  I  do  7०
 remember  all  the  names.

 In  some  departments,  we  have  also
 Secretaries-General.  What  is  missing
 is  the  Secretary  Extraordinary.  But
 I  take  it  that  all  these  secretaries  are
 extraordinary  because  we  never  knew
 of  them  before.  They  came  after  the
 profuse  rains  of  Independence.  Then,
 the  numbers  of  Boards  and  Com-
 mittees  are  indefinitely  increasing.  For
 instance,  previously  the  Railway
 Board  used  to  consist  of  three  mem-
 bers.  Now  it  consists  of  ten  Members.
 All  these  members  must  have  peons,
 clerks,  steno-typists,  private  secre-
 taries,  special  secretaries  and  they
 must  have  other  secretarial  staff.  They
 must  need  building  accommodation
 also.

 An  Hon.  Member:  Rs.  4,000  a  month
 salary  also.

 Acharya  Kripalani:  The  paraphern-
 alia  costs  more  than  Rs.  4,000  If  they
 multiply  only  the  jobs  I  have  no
 Qbjection.  But  with  jobs,  they  multiply
 everything  else.  The  Railway  Board
 has  ten  members  instead  of  three  that
 %  previously  had.  The  Revenue  Board
 has  five  members  instead  of  three,
 but  do  you  know  the  arrears?  There
 are  at  least  83,000  income-tax  appeals
 yet  pending.  These  are  only  appeals.
 The  number  of  ministerial  posts  also
 goes  on  increasing.  And  then,  almost
 all  the  States  enjoy  the  luxury  of,
 ‘what  is  called,  an  Upper  House.

 e
 ६  The  Governmental
 ivi  and  military,  is

 expenditure,
 progressively
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 increasing  and.  becoming  more  lavish
 Huge  sums  are  spent  upon  prestige
 buildings.  Not  only  that,  but  many
 new  capitals  are  constructed,  all  in
 the  style  of  imperial  Delhi.  And
 what  is  the  result?  The  additional
 resources  collected  even  for  the  Plan
 are  not  utilised  for  the  Plan.  I  am
 quoting  from  the  Planning  Commis-
 sion  itself.  It  states:  “All  the  tax
 effort”—they  are  very  polite,  they  do
 not  say,  all  the  taxes  squeezed  from
 the  poor  people—“all  the  tax  effort
 has,  however,  not  provided  resources
 for  the  Plan;  a  large  part  of  it  has
 been  absorbed  by  other  demands,
 defence,  non-development  expendi-
 ture  and  development  expenditure
 outside  the  plan.”  Further  the  Com-
 mission  says  that  “despite  further
 improvement  in  the  tax  receipts  by
 Rs  500  crores  over  the  original  Plan
 targets,  the  revenue  receipts  available
 for  financing  the  Centre’s  plan  outlay
 are  expected  to  show  an  improvement
 of  only  45  crores”.  From  500  crores,
 only  45  crores  have  gone  to  the  Plan
 projects  This  also  goes  not  to  the
 Plan  projects;  there  may  be  some
 grant  given  to  universities,  this,  that
 and  the  other  thing.

 Let  us,  however,  see  whether  with  al!
 this  expenditure,  the  physica)  targets
 of  the  Plan,  have  been  fulfilled  or  not.
 In  the  First  Five-Year  Plan,  our
 target  of  irrigation  and  cultivation
 was  800  million  acres.  What  was  the
 result?  The  actual  area  that  could  be
 brought  under  the  plough  was  only
 4  millions,  50  per  cent  cf  the  planned
 targets.

 An  Hon.  Member:  400  million  acres
 or  50  per  cent.

 Acharya  Kripalani:  Well,  you
 understand  that.  After  all,  I  am  an
 old  man.  My  memory  fails

 But,  so  far  as  spending  is  concerned,
 the  monetary  targets  were  fully
 fulfilled.  In  that  sense,  our  Plans
 are  fulfilled.  In  the  Second  Plan,  our
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 food  production  target  was  155
 maillion  tons,  At  the  end  of  the  third
 year  we  will  be  achieving  only  about
 6  million  tons  though  we  have  already
 spent  now  Rs.  95  crores  out  of  Rs.  70
 crores.

 In  Irrigation,  we  have  achieved  only
 3°8l  million  acres  in  place  of  2
 million  acres,  while  we  have  spent
 Rs.  238  crores  out  of  Rs,  370  crores.
 Similarly,  by  the  end  of  the  third  year
 our  power  potential  will  increase  by
 *"7  ~=million  out  of  3°5  million
 kilowatts,  But  we  would  have  spent
 248  out  of  427  crores.  Our  planners
 have  calculated  that  by  the  end  of
 the  Plan  period  we  will  produce
 through  the  new  steel  plant  two
 million  tons  of  iron  and  steel.  It  is
 yet  to  be  seen  what  stee]  and  what
 fron  we  get  at  the  end  of  the  Plan.

 We  know  that  the  public  sector
 contributed  ‘2  million  tons  of  coal  in
 the  first  year  through  State  collieries.
 It  was  estimated  that  in  the  five  years
 it  will  be  40  million  tons  at  least.

 Then,  the  amount  allotted  for
 shipping  is  Rs.  45  crores  and  all  of  it
 has  been  committed,  But  against
 390,000  tons  GRT,  the  achievement  has
 been  less  than  half,  180,000  6  R.T.

 About  ports,  road  development  and
 others  things,  the  same  can  be  said.
 The  point  is,  we  spend  money  accor-
 ding  to  the  Plan  but  our  physical
 targets  fall  very  much  below  the
 Plan

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  got  more  to  say?  Already  he  hes
 taken  half  an  hour.

 Acharya  Kripalani:  Yes,  but  I
 speak  so  slowly.

 Mr.  Chairman:  Hé  may  try  to
 conclude  in  a  littlewhile,  *

 fn

 Acharya  Kripglani:’  I  will  try  my
 best.  But  ,gau.  vmustimaiie  ‘some

 MOR!  ह...  ह..'.  ह.  my

 arid
 a  righ  52  will  do  my

 I  have  little  to  say  about  the  specifie
 Proposals  of  our  Finance  Minister.  He
 js  not  responsible  for  these.  He  is
 only  responsible  for  finding  the
 money.  So,  I  do  not  want  to  criticwe
 him.  It  is  none  of  his  doing.  But,
 anyway,  the  tax  proposals  have  been
 already  criticised  sufficiently  and  I
 need  not  say  more.  Only  I  would
 say  one  thing,  namely,  that  the  Gov-
 ernment  which  has  been  advertising
 that  it  is  very  anxious  to  foster;  pro-
 tect  and  encourage  cottage  industry,
 should  have  taxed  khandsari  sugar.

 It  may  be,  as  some  Congress  people
 have  said,  the  tax  proposals  this  time
 are  very  light.  But  these  light  tax
 proposals  must  be  studied  against  the
 background  of  heavy  impositaon  from
 year  to  year  going  on  for  the  last
 twelve  years.  I  warn  the  Government
 to  beware  lest  the  lagt  straw  break
 the  camel’s  back.  It  is  not  any  one
 burden,  but  the  last  straw  that  may
 soon  be  imposed  and  then  it  will  be
 disastrous  for  the  Government  and  the
 country.

 Then,  it  is  useless  for  me'to  say
 anything  about  defence  expenditure.
 We  are  told  that  there  is  a  small  cut;
 and  that,  we  are  told,  is  nominal.
 Also,  it  witli  be  superfluous  for  me  to
 Suggest  that  any  cut  be  made  in  this
 mihtary  budget  because  the  country
 isan  the  gtip  of  fear,  It  is  very
 strange,  that  we  are  afraid  of  a  httle
 country  ke  Pakistan.  One  wonders
 today  how  our  unarmed  people  fear-
 lessly  met  the  challenge  of  the  British
 Empire  before  independence.  This  fear
 hag  mecreased  because  the  Prime
 Minster  has  told  us  that  American
 atms  are  being  used  in  the  raids.  I

 It  ag,  therefore,  no  wonder  that  these
 i8  disbelief.sq  far  as-the  intentions  uf
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 But  one  thing  Kas  surprised  me.  I

 do  not  know  where  our  Foreign
 Department  hives  I  read  in  the  papers
 that  they  believe  that  the  new  treaty
 will  not  be  used  ‘if  India  goes  to  war
 with  Pakistan’  These  people  do  not
 know  how  to  write  even!  This  xs  very
 strange  Why  should  India  go  to  war
 with  Pakistan?  Sometimes  they  (the
 foreign  office  spokesmen)  speak  in
 volumes,  sometimes  they  speak  m
 sutras  The  fact  35  that  India  may  be
 obhged  to  defend  herself  and  there
 tay  be  war  Instead  of  putting  it  like
 that,  that  aggression  may  come  from
 Pakistan  and  we  may  be  obliged  to
 defend  ourselves  and  there  may  be  a
 @efensive  war,  instead  of  saying  this,
 they  say  that  this  treaty  does  not
 contain  provisions  in  case  =  =  India
 declares  war  on  Pakistan!  This  is  a
 strange  way  of  saying  things  In  a
 a@iplomatic  department,  they  should
 know  that  much  of  language  and
 Meanings  of  words  One  wonders  how
 India  is  going  to  attack  Pakistan,
 India  waging  war  with  Pakistan—
 except  that  Pakistan  may  wage  war
 against  India.

 While  I  am  on  this  subject,  Madam,
 I  have  to  mention  a  very  delicate
 point,  because  3६  75  concerned  with
 woman  (laughter)  It  is  not  a
 laughing  matter  I  would  also  make

 associate  our
 daughters,  ssters  and  mothers  with
 thiy  cruel  business  of  war  It  is  the
 pride  and  privilege  of  women  to  give
 aad  preserve  life  Let  them  not,

 from  the  land  of  Gandhij.  Inspired

 waintly  soul,  a  man  of  God,  a  man  of
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 lews  and  cruel  carnage—in  this  atoms
 age

 Gandhiji  always  said  that  non-
 violence  was  most  natural  to  women,
 It  was  in  accord  with  their  tradition
 and  ‘with  ther  special  function  as
 mothers  I  would  appeal  through
 thig  House  to  women’s  organisations
 throughout  the  country  to  agitate
 against  women  joining  the  military
 forces  of  the  country,  even  though  it
 may  be  for  defensive  purposes.  Are
 we  men  so  devoid  of  bravery  and  30
 poor  in  spirit  and  so  few  in  numbers
 that  we  must  need  the  help  of  our
 womenfolk  in  the  defence  of  our
 motherland,  and  im  _  (the  _  process
 subject  them  to  the  cruel,  brutal  and
 brutalising  business  of  war?  After
 all,  we  know  the  hfe  that  a  soldier
 leads  Need  we  prescribe  that  hfe  for
 our  women?  I  appeal  to  the  House
 that  this  be  stopped.  If  we  really
 think  that  Gandhij:  was  the  Father
 of  the  Nation,  we  must  do  at  least
 this  little  in  his  memory  I  know
 some  day  the  Prime  Munister,  who
 happens  to  be  absent  now,  will  tell
 me  historical  examples  of  the  Ran:  of
 Jhans  and  Chand  Bibi  to  disprove
 my  pomt.  These  are  not  ordinary
 examples  They  were  ‘exceptions  in
 exceptional  times  But  we  are  not
 here  bound  to  follow  history  We
 are  the  trustees  of  our  nation,  we  are
 the  trustees  of  future  generations  We
 must  take  history  even  as  we  made
 it  before  wndependence

 Mr.  Chairman.  The  hon  Member
 should  try  to  conclude  now

 Acharya  Kripalani:  Yes  With-
 out  fulfilling  the  objectives  we
 have  kept  before  ourselves,  we  are
 umposing  on  the  present  generation
 heavy  burdens.  We  tell  them  that
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 then  we  cannot  enthuse  them  and  we
 earmot  get  their  co-operation  or  their

 ey  and  frustration  If  this  happens
 before  our  plans  for  the  future  have
 materialised,  the

 t  i  i  ;

 We  know,  and  have  been  often
 told  by  the  Prime  Minister,  that  the
 tasks  before  us  are  stupendous  and
 require  for  their  fulfilment  utmost
 unity  and  honest  and  co-operative
 effort  of  all  people  and  of  all  pa:ties
 But  this  unity  and  co-operation  can
 only  be  based  upon  confidence  in  the
 leadership  ang  in  the  admunistration
 People  must  beleve  that  those  in
 authority  have  no  other  objective  but
 their  good  After  all,  not  only  indi-
 viduals  but  even  communities  hive  by
 faith  Faith  is  the  man  and  faith  35
 also  the  community  When  Gandhi:
 appeared  on  the  political  scene,  the
 first  thing  that  he  myected  in  the
 people  was  faith—faith  in  himself,
 faith  in  the  leadership  and  fath  in
 themselves  This  faith  wag  generated
 not  through  words  but  by  deeds  and
 examples

 We  are  told  that  there  is  a  ciisis
 im  the  country,  and  it  33  a  political
 and  economic  crisis  But  I  say
 that  there  is  only  one  crisiz  in  the
 country,  and  that  is  the  crisis  of  faith,
 and  unless  we  restore  that  faith,  we
 will  be  be  able  to  do  nothing
 Why  are  our  young  men  so  restive?
 Why  have  they  lost  confidence  in
 themselves?  Why  are  they  unruly’ Tt  is  because  they  have  no  fasth  in
 the  future  They  have  become  cyni-

 induced  in  the  people,  ay  before  in-
 dependence,  not  through  words  but
 by  deeds  of  devotion

 Shri  Dasappa  (Bangalore)  Madam
 Chairman,  it  is  not  by  any  means  a
 very  easy  task  to  stand  on  my  legs
 after  listening  to  the  eloquent  speech
 of  my  revered  friend  Aeharya  Kri-
 palani

 Mr.  Chairman:  But  the  hon  Mem-
 ber  should  not  think  that  he  will  get
 that  50  munutes  Therefore,  he
 should  be  circumpect  and  keep  to  the
 time  hmuit  of  5  minutes

 Shri  Dasappa.  Tr  think  that  hghtens
 my  burden  I  am  not  unaccustomed
 to  exercise  restraint  on  myself  and
 T  hope  I  will  justify  my  own  claim
 You  have  only  to  give  the  mng  and
 T  will  obey  you

 I  was  following  the  speech  of  our
 respected  frend  Acharya):  and  3६  ७
 rather  difficult  to  answer  everything
 he  has  said,  more  so  because  of  the
 Tegard  I  have  for  him  than  for
 the  excellence  of  his  speech  But,  I
 Must  just  take  a  few  points  from
 his  speech  before  I  go  on  to  those
 which  I  have  noted  down  here

 We  referred  to  the  atmosphere  in
 the  country  and  he  referred  particu-
 larly  to  the  unfortunate  position  in
 the  country  of  Panditj:  and  other
 frends  talking  of  varus  things  such
 as  women  being  dragged  into  the
 Military  field  He  himself  quoted  the
 historic  past  and  said  that  we  should
 not  take  the  example  of  Ran:  Laksh-
 mi  Ba:  Jhansi  and  others

 e
 If  you  take  the  whole  history  of  the

 country,  I  cannot  for  one  moment  re-
 concile  myself  to  the  position  that
 patriotism  and  sacrifice  should
 be  the  monopoly  only  of
 men  You  are  sitting  m  this
 high  office  today  and  I  very  much
 doubt  whether  you  would  ever  sub-
 cribe  to  the  view  that  Acharyaj!
 placed  before  the  House.  History
 gives  us  numerous  illustrations  of  the
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 glorious  part  played  by  our  woman-
 hood  in  defending  the  country.

 In  fact,  the  representation  of  Saktt,
 according  to  us,  is  not  a  man  but  a
 woman.  You  hail  from  that  part  of
 the  country  where  Sakti  is  worship-
 ped.  I  am  rather  surprised  that
 when  ‘it  comes  to  the  question  of
 safeguarding  the  security  of  this
 country  there  should  be  any  differ-
 ence  whatever  between  man  and
 woman.  In  fact,  I  must  say  that
 almost  every  ideal  that  we  have  placed
 before  ourselves  is  typified  by  woman.
 It  is  not  only  Sakti.  If  it  is  learning,
 it  ig  Saraswati.  If  it  is  the  question
 of  wealth,  it  is  Lakshmi.  I  see  no
 reason  why  we  should  now  go  back
 to  some  period—which  period  I  do
 not  know—or  evolve  some  new  order
 which  ig  very  strange,  an  order
 where  brothers  and  sisters  should  not
 co-operate  in  defending  the  country
 and  also  in  rebuilding  the  country.
 That  was  a  strange  thing  that  I  was
 hearing  from  him.

 I  do  not  want  to  worry  very  much
 about  other  points  now.

 I  will  now  refer  to  certain  other
 points  which  I  wish  to  place  before
 the  House.  We  have  got  to  bear  in
 mind  two  facts.  The  Finance  Minis-
 ter  here  has  inherited  a  legacy  and  it
 is  not  fair  that  we  should  be  com-
 menting  on  things  for  which  he  is
 himself  not  responsible.  In  fact,  the
 Previous  speaker  himself  said  that  he
 may  not  have  been  responsible  for
 many  of  the  things.  Therefore,  it  is
 not  quite  his  responsibility  that  there
 Ihave  been  these  items  of  high  ex-
 penditure.  6

 As  soon  as  the  hon.  Minister  took
 charge  of  his  office,  he  brought  to
 ‘bear  upon  it  a  considerable  amount
 of  security  and  he  never  allowed  un-
 necessary  expansion  of  services  and

 YGmecrease  in  expenditure.  It  is,  there-
 fore,  no  use  trying  to  become  histo-
 zie  and  harp  upon  various  things  for
 which  today  the  Ministry  is  not  very
 है...  responsible.

 The  first  speaker,  Shri  Dange,  was
 referring  to  certain  matters  in  -charac-
 terising  the  Finance  Minister's  presen-
 tation  of  the  Budget  as  lulling  us
 into  a  kind  of  smugness  and  compla-
 cency.  I  am  afraid  that  that  could
 never  be  the  meaning  of  the  Eati-
 mates  that  are  placed  before  the
 House.  What  has  the  Finance  Minis-
 ter  done?  On  the  other  hand,  he
 has  called  for  greater  production,  for
 greater  savings,  for  greater  restraint
 on  consumption  and  for  greater
 efforts  and  greater  sacrifice.  So,  it
 can  never  be  said  that  there  is  any
 complacency  for  which  he  is  responsi-
 ble.

 The  other  thing  that  Shri  Dange
 said  was  that  the  kind  of  aid  we  are
 getting  is  something  like  wheat  and
 dollars  for  the  stomach  and  bullets
 for  the  back.  I  fear  that  it  is  a
 very  uncharitable  construction  put
 On  the  very  massive  aid  that  we  are
 getting  from  the  West,  and  particu-
 larly  from  the  United  States  of
 America.  There  is  hardly  any  neces~
 sity  for  us  to  harp  on  those  points
 and  characterise  the  kind  of  aid  that
 We  are  getting  at  a  time  when  we  are
 in  so  much  need,  as  something  in  the
 shape  of  bullets.

 44  hrs,

 So  far  as  we  are  concerned,  though
 we  87९  getting  foreign  aid  for  the
 purpose  of  building  our  economy,  we
 have  also  to  spend  our  moneys  on
 the  military  budget  and  so  it  is
 obvious  that  whether  we  get  it  in  the
 shape  of  military  aid  or  in  the  shape
 of  economic  aid,  it  comes  to  more  or
 less  the  same  thing  in  the  sense  that
 we  have  got  to  depend  upon  some
 amount  of  foreign  aid  if  we  have  to
 build  the  economy  of  our  country.  I
 See  no  reason  why  we  should  reject
 it.  I  may  just  point  out  that  the
 Government  of  the  State  where  that
 Party  is  in  power  is  not  hesitant  to
 get  aid  from  the  capitalists  and  if  the
 capitalists  can  go  and  rebuild  the
 economy  of  that  State  which  it  is
 now  administering,  I  see  no  reasos
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 Indjg  as  a  whole  should  not
 ie  some  aid  from  men  given  to
 the  same  philosophy.

 Shri  Punnocse  (Ambalapuzha)-
 Does  he  think  that  the  State  which
 the  Communist  Party  is  administering
 is  in  a  position  to  get  aid  from  out-
 alde?

 Shri  Dasappa:  It  ts  not  that  they
 have  powers  to  negotiate  directly
 They  go  out  of  the  State  in  order  to
 get  funds  from  the  so-called  capita-
 list  people  Therefore,  :f  we  also
 think  the  whole  world  as  a  frater-
 nity--we  have  no  compiexes—that  38
 a  matter  which  should  be  welcomed
 rather  than  objected  to

 Shri  Punnoose:  Am  I  to  under-
 stand

 Mr,  Chairman:  Let  the  hon  Mem-
 ber  conclude,  he  has  only  five  mutes
 left  The  hon  Member  will  have  a
 chance  to  answer  tms  point.

 Shri  Dasappa:  I  would  refer  to  a
 few  points  touched  upon  by  Shri
 Masam  that  the  current  year’s  plan
 is  to  ypend  about  Rs  1,092  crores  on
 the  capital  budget  and  that  in  the
 final  year  it  will  be  something  less
 That  is  very  obvious  because  we  need
 huge  sums  for  the  steel  projects  and
 it  38  not  necessary  to  spend  that  much
 amount  next  year  I  can  see  noth-
 mg  wrong  mm  our  spending  more  this
 year  than  in  the  final  year  of  the
 Plan  period  I  would  refer  to  the
 other  point  which  he  referred  to,  the
 clubbing  of  wife  and  minors  for  ex-
 penditure  tax,  and  he  said  that  it
 would  also  lead  to  income-tax  I  do
 not  know  why  he  should  be  afraid  of
 this  For  the  purpose  of  expenditure
 tax  the  wealth  of  the  wife  and  the
 wealth  of  minor  children  are
 also  pooled  but  he  is  afraid
 that  we  will  be  thinking  of
 doing  the  same  thing  with  regard  to
 income-tax.  So  far  as  his  suspicions
 with  regard  to  land  reforms  are  con-
 cerned,  I  must  say  that  we  should
 admire  his  and  sincerity
 but  certainly  not  his  judgment  Our

 inheritance  has  been  one  of  non-vio-
 lence  and  we  would  certainly  not.
 resort  to  anything  except  on  the
 plane  of  non-violence,

 Let  me  just  deal  with  a  few  taxa
 tion  proposals

 Mr.  Chairman:  Very  late  in  the  day.
 At  the  end  of  fifteen  minutes,  the
 hon  Member  35  going  to  deal  with
 taxation  proposals  It  will  take  an-
 other  ten  minutes  He  must  conclude
 now

 Shri  Dasappa  Only  with  regard  to
 khandsari,  I  will  say  this  There
 Seems  to  be  some  objection  to  the
 tax  on  khandsar:  sugar  It  5  clear
 that  khandsar:  is  escaping  all  taxes
 virtually  and  :t  is  becoming  &  serious
 mval  to  sugar  There  is  no  reason
 why  it  should  not  also  be  taxed,  of
 not  to  the  extent  of  sugar,  at  least  to
 some  partial  extent  There  has  been
 the  report  of  the  Karve  Committee
 and  they  say  that  khandsar:  is  a
 wasteful  process  and  should  not  be
 encouraged  as  only  six  or  seven  per
 cent  of  the  sugar  content  is  recovered
 The  duty  on  sugar  has  been  enhanc-
 ed  to  more  than  Rs  8-4-0  per  maund
 and  the  total  incidence  comes  to
 about  Rs  13--3.0  per  maund  A
 paltry  sum  of  Rs  4-2-0  or  Rs  4-10-0
 on  khadsar:  75  not  a  thing  which  they
 should  complam  about  Before  the
 dutv  on  sugar  was  doubled  khand-
 sarl  was  surviving  and  when  the
 sugar  duty  is  doubled  if  a  portion  of
 the  incidence  falls  on  khandsari  also,
 I  do  not  think  it  would  be  right  to
 complain  about  it  So  far  as  the
 duty  on  diesel  o:ls  and  automobile  tyres
 is  concerned,  there  are  some  com-
 plaints  that  both  of  them  should  not
 be  levied  at  the  same  time  and  that
 some  margin  should  have  been  allow-
 ed  I  am  happy  that  so  far  as  the
 tyres  are  concerned  the  heavier  tyres.
 for  traction  and  so  on  are  not  going
 to  come  within  the  operation  of  this
 clause

 Mr.  Chairman:  The  hon  Member
 started  by  saying  that  even  if  I
 were  to  ring  the  Bell  once,  he  would
 immediately  resume  his  seat.
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 Shri  Dasnppa:  I  will,  in  the  end,
 eay  that  the  returns  so  far  as  the
 State  undertakings  are  concerned  are
 -capable  of  improvement  and  so  there

 iy  room  for  considerable  improve-
 ment  there.  I  am  grateful  for  the
 time  given  to  me.

 Shri  Punnoose:  Madam  Chairman,
 unlike  the  previous  two  speakers,  I

 -do  not  intend  going  into  an  exten-
 five  examination  of  the  Budget.  The
 major  questions  of  the  Budget:  plan,
 resources,  taxation,  foreign  assis-
 tance,  etc.  have  been  dealt  with  and
 some  of  these  have  been  examined  by
 our  leader,  Shri  S.  A.  Dange.  With-
 in  the  short  space  of  time  available
 to  me  I  will  confine  myself  to  the
 agrarian  sector.  I  have  my  own
 reasons  for  doing  that.  Fifty  per
 cent  of  our  national  income  comes
 from  the  agricultural  sector  and  some.
 thing  like  seventy  per  cent  of  ous
 people  depend  upon  agriculture  in
 one  way  or  the  other.  The  success
 of  the  Plan  depends  upon  whether  we
 succeed  in  this  sector  and  the  success
 or  failure  becomes  apparent  almost
 immediately  in  this  sector.  I  am
 sorry  to  say  that  in  this  particular
 sector  our  Government  has  a  record
 of  dismal  failure.  I  am_  sure  the
 Food  Minister  will  contest  this  state-
 ment,  but  I  am  basing  my  argument

 .on  what  they  have  said  in  the  past.

 It  was  declared  that  the  objective  of
 the  First  Plan  was  to  make  India
 self-sufficient  in  food,  and  I  remem-
 ber  that  during  the  last  general
 elections  Congress  propagandists
 went  about  the  country,  throughout
 its  length  and  breadth,  saying  that  we
 have  achieved  self-sufficiency  in  food.
 Some  of  them  were  exuberant
 a@mough  to  say  that  we  are  even  in  a
 position  to  export.  But  what  has
 happened?  In  ‘1956-58  the  import  of
 food  was  °87  million  tons  and  that
 cost  us  Rs.  350  crores.  During  the

 be  to  the  tune  of  38  to  34  million
 ‘tons,  and  we  “will  have  to  pay  Rs.  560
 crores,  This  the  type  of  self-

 sufficiency  that  we  have  achieved  on
 the  agrarian  front.

 Look  at  production.  There  is  no
 doubt  that  more  acreage  has  come
 under  cultivation.  Something  like  4
 lakhs  acres  have  been  reciaimed  and
 irrigation  facilities  have  been  given,
 it  is  calculated,  to  more  than  40
 lakhs  acres.  But  what  has  hapened
 in  the  realm  of  food?  What  has
 happened  in  the  realm  of  produc-
 tion?  You  will  see  that  production
 is  moving  at  snail’s  speed.  Let  us
 refer  to  certain  figures.  I  would  like
 to  take  the  figures  given  in  Economie
 Survey,  1958-59,  In  1958-54  rice
 production  was  27°77  million  tons.
 In  1954-55,  it  was  24°82  million  tons.
 In  1955-56  it  went  up  to  27°2  million
 tons.  In  ‘1956-57  it  was  28°28  million
 tons.  In  the  case  of  wheat  the  story
 is  not  different.  From  7°88  in
 1958-54  the  figure  went  up  to  8°90,
 then  it  came  down  to  8°62  and  again
 in  1956-57  it  went  up  to  9°3!.  With
 regard  to  cereals  as  a  whole,  with
 wegard  to  foodgrains  88  a  whole,  the
 position  is  almost  the  same.

 From  this  you  will  see  that  there  is
 clear  stagnation  in  our  agrarian
 economy.  What  are  the,  reasons  for
 this?  The  Food  Minister  was  labour-
 ing  in  the  other  House  to  disprove
 this  stagnation.  He  was  arguing  with
 all  sorts  of  figures  to  show  that  we  are
 producing  4  per  cent  more.  I  have
 my  sympathies  for  the  Food  Minis-
 ter.  Even  granting  that  he  is  by  and
 large  correct,  it  is  very  little  conso-
 lation  to  me,  to  us  and  to  the  people,
 because  unless  we  are  able  to  show
 very  clear  results  in  this  front,  all
 our  planning  goes  phut;  all  our  hopes
 fall  down.

 Therefore,  we  must  examine  why
 we  have  not  been  able  to  achieve
 any  appreciable  results  in  agricultu-
 re.  Many  steps  have  been  taken  in
 this  direction.  Irrigation  facilities
 have  been  given.  Large  scale  credits
 were  given  to  the  peasants.  Fertili-
 seers  were  distributed.  But  the  re
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 States.  The  Special  Officer  for  land
 reforms  from  Hyderabad  has  reported
 that  in  the  four  years’  working  of  the
 Jaw  relating  to  land  reforms  67  per
 cent  of  protected  tenants  had  lost
 their  lends  and  this  also  represented
 89  per  cent  of  the  total  land  leased.
 This  story  is  being  repeated  in  several
 States.  If  this  goes  on,  there  is  no
 question  of  any  improvement  coming
 about  in  our  situation  with  regard  to
 agriculture.

 Then,  the  benefits  that  a  peasant  35
 entitled  to  get  for  improving  produc-
 tion  are  practically  demied  to  him,
 rather  he  is  incapable  of  taking  advan-
 tage  of  them.  For  example,  I  am  told
 almost  one-third  of  the  irrigation
 potential  is  not  being  used  to-day.  In
 The  Food  Problem—An  Analysis,  the
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  have  made
 certain  observations  about  the  irr'ga-
 tion  facil.ties  They  say:

 “During  the  past  few  years,
 another  fact  which  has  clearly
 emerged  is  that,  unless  Govern-
 ™ment  assist  the  agriculturists  on
 @  long-term  basis,  developmental
 Projects  like  irrigation  will  not  be
 fully  utilised.  Even  now  the
 water  that  is  available  is  not  fully
 made  use  of  either  because  the
 necessary  preparatory  work  by
 ‘way  of  constructing  distributaries
 and  popularising  the  newer
 methods  of  cultivation  called  for
 has  not  been  done  or  because  the
 ‘Water  rates  are  high  or  because  of
 the  apprehension  that  such  utilisa-
 tion  would  only  result  in  addition-
 al  liability  by  way  of  paying  Det-

 terment  levies.  Therefore,  the
 authorities  must,  in  the  first
 instance,  encourage  the  use  of  उडन
 gation  facilities  by  all  possible
 means....”.

 Yesterday  I  heard  the  Finance  Minis-
 ter  asking  why  a  reference  35  made  to
 the  Punjab  betterment  levies.  This
 is  the  relevance,  because  the  Central
 Government  has  to  take  a  helpful
 attitude  in  this  particular  matter

 Well,  Bhekra  Nangal  is  the  pride
 of  our  nation.  People  who  have  seen
 it  are  proud  of  it,  the  whole  nation
 as  proud  of  it.  But  what  is  happen-
 ing?  There  is  the  insistence  that  the
 betterment  levy  should  be  paid  here
 and  now  There  is_  the  insistence
 that  a  big  amount  has  now  to  be  paid
 by  peasants,  by  large  numbers  of
 peasants  who  have  not  got  any  benefit
 at  all.  I  am  told  that  instead  of
 their  gettzng  any  improvement  in
 agriculture,  it  has  gone  the  other  way.
 Such  people  are  now  asked  to  pay  the
 betterment  levy,  with  the  result  that
 there  338  much  discontent.  There  is  a
 very  large  scale  agitation  and  the
 State  Government  is  driven  to  the
 necessity  of  putting  it  down  by
 oppressive  measures.

 Well,  if  we  have  to  go  forward  in
 these  things,  the  Central  Government
 has  to  take  a  national  view,  the  Cen-
 tra]  Government  has  to  take  a  con-
 struct  ve  attitude  They  should  try
 to  carry  the  people  with  them  As
 far  as  betterment  levy  is  concerned,
 we  are  not  against  collecting  from
 the  people  a  part  of  their  benefits,  but
 it  must  be  done  in  a  way  where
 people  understand,  people  appreciate
 the  action  of  Governments  This  sort
 of  rough-shod  way  of  carrying  out
 measures  will  only  bring  our  Plan
 inta  dscredit  ‘You  should  never
 allow  the  glorious  Bhakra  Nangal  to
 be  soiled  by  the  blood  of  our  people
 That  will  be  an  eternal  shame  for  us,
 end  I  would  request  the  Central  Gov-
 ernment  to  intervene  in  time.

 What  is  the  result  ot  ‘all  this,  the
 result  of  this  crisis  in  agrarian  rela-
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 [Shri  Punnoose]
 tions  which  promise  large  scale  evic-
 tion  leaving  our  peasantry  groaning
 under  heavy  rent,  and  also  the  attitude
 taken  by  the  Government  in  collect-
 ing  back  such  levies?  The  result  of
 all  this  is  that  production  has  not
 increased.  On  the  other  hand,  it  is
 experienc.ng  a  stalemate.  The  result,
 again,  of  all  this  is  there  is  a  soaring
 rise  in  the  prices  of  foodgrains  and
 with  the  rise  in  the  price  of  foodgrains
 the  price  of  essential  commodities  also
 goes  up.  So,  whatever  benefit  our
 people  get  out  of  the  development
 activities  during  the  Plan  period,
 whatever  they  earn,  is  washed  away
 and  it  goes  down  the  drain,  for,
 because  of  the  rising  prices  they  are
 not  able  to  stand.

 I  say  this  particularly  because  I
 come  from  en  area  where  this  thing
 has  hit  us,  I  think,  in  a  more  serious
 way  than  in  other  States.  I  was
 referring  to  Kerala  where  the  popu-
 lation  is  3°6  million  according  to  the
 395[  census,  and  it  can  be  said  thet
 now  the  population  there  is  5  million.
 These  5  million  people  require  at  the
 rate  of  12  ounces  of  rice  per  head  per
 day—I  do  not  think  that  quantity  is
 too  much—5  lakh  tons  of  rice  a  year.
 Out  of  these  45  lakh  tons,  we  produce
 8-8  lakh  tons.  From  this,  if  you  reduce
 the  quantity  required  for  seedlings,
 etc.  it  will  be  8  lakh  tons.  That
 means  we  want  at  least  7  to  8  lakh
 tons  of  rice  a  year  to  give  2  ounces
 to  every  man,  woman  end  child  per
 day.  This  deficit  of  7  lakh  tons  has
 to  be  met  from  outside.  ए  the  end
 of  August,  1957,  the  Government  of
 India  had  been  supplying  us  at  the
 average  rate  of  25,000  tons  a  month.
 Every  month  they  used  to  give  us
 25,000  tons.  Then,  from  the  neigh-
 bouring  State  of  Madras  also  and
 through  private  channels  from  Andhra,
 we  used  to  get  something  like  60,000
 tons  per  month.  This  is  how  we  used
 to  make  up  our  deficit.  This  conti-
 nued  till  the  South  Zone  was  formed.
 The  South  Zone  formation  was  dec-
 lared  with  teumpets,  that  it  was  a
 ray  of  hope,  end  we  were  told  that  a
 new  star  of  hope  was  coming  up.  We

 '
 were  told,  “you  need  not  look  to  the
 centre  for  spoon-feeding  hereafter.
 You  can  make  your  life  easy  in  the
 safe  area  of  the  South  Zone.”  The
 Central  Government  calculateq  that
 there  is  a  huge  surplus  of  9  lakh
 tons  in  the  South  Zone  and  therefore
 we  could  have  our  purchases.  We
 were  told  in  clear  terms—I  do  not
 want  to  quote  it—that  the  South  Zone
 mainly  meant  to  feed  us  and  see  that
 this  heavily  deficit  State  of  Kerala
 wag  supplied  with  necessary  ‘food.
 With  the  inauguration  of  the  South
 Zone  the  supply  of  this  25,000  tons
 per  month  declined.  For  three  or
 four  months  thereafter  they  gave  us
 some  rice,  and  on  the  whole  46,000
 tons  of  rice  were  given.  Also,  some
 24,000  tons  by  way  of  loan  were
 given.  In  all,  it  worked  up  to  about
 70,000  tons.  After  this  supply,  we
 had  to  depend  on  the  South  Zone.
 We  really  liked  the  formation  of  the
 zone,  because  we  thought  that  we
 could  purchase  and  get  our  rice  from
 Andhra.  In  the  Central  Government
 there  was  discontent  and  millers  pro-
 tested;  and  the  Andhra  Government
 was  visibly  annoyed.  The  Central
 Government  then  had  to  declare  that
 they  would  commandeer  rice  under
 the  Eessential  Commodities  Act.  At
 that  time,  the  Kerala  Government
 said,  “Anyway  you  are  going  there
 to  purchase  and  are  taking  rice  under
 the  Essential  Commod'ties  Act.  Either
 you  or  the  Andhra  Government  can
 give  us  rice.”  These  are  the  two
 Governments  that  could  have  any
 power  there  and  command  authority.
 “Therefore,  please  purchase  our
 requirements  and  buy  rice  for  us,
 because  the  South  Zone  was  mainly
 meant  for  us.  That  was  your  policy
 statement  which  you  declared.  There-
 fore,  purchase  the  rice,  and  we  will
 pay  the  price;  not  only  the  price  but
 the  incidental]  expenses  also”.  But
 the  Food  Minister  said  “I  am  not  a
 purchasing  agent”.  What  will  havpen
 to  the  prestige  of  the  Central  Gov-
 ernment  if  he  becomes  a  purchasing
 agent?  We  were  told  that  he  was  not
 a  purchasing  agent.  We  were  asked
 to  go  and  purchase  in  the  market.



 gar  General  ह...  PHALGUNA  19,  7880  (SAKA)  General  Discussion  5380

 What  happened?  In  the  Delta  dis-
 tricts,  under  this  Essential  Commo-
 aities  Act  by  which  the  Central  Gov-
 ernment  was  permitted  to  comman-
 deer  rice,  it  was  di  and  we
 were  told,  that  we  should  not  buy  at
 maore  than  the  maximum  permitted
 controlled  price,  because  there  was  a
 law  and  nobody  was  permitted  from
 that  area  to  purchase  beyond  the
 maximum  controlled  price.  The  result
 was  we  could  not  purchase  at  a  price
 above  the  maximum  price,  and  there
 was  nobody  to  give  us  rice  within  the
 controlled  price,  and  the  Kerala  Gov-
 ernment  was  not  able  to  make  any
 purchase  for  several  months.  From
 December,  958  to  February,  ‘1959,  the
 Kerala  Government,  in  spite  of  its
 best  efforts,  could  not  purchase

 Then  the  Government  purchased,
 with  the  help  of  the  Andhra  Govern-
 ment,  beyond  the  maximum  control-
 led  price,  and  we  had  to  pay  higher
 prices  You  will  see  that  we  went  m
 for  the  very  ordinary  type  of  rice,
 but,  nevertheless,  we  had  to  purchase
 it  at  very  hgh  rates  As  against  the
 maximum  controlled  price  of  Rs  3i
 fixed  for  Kerala,  we  had  to  pay
 Rs  40,  and  for  other  varicties  of  rice
 the  price  fixed  was  Rs  34,  while  we
 had  to  pay  Rs  4  That  way  the
 Kerala  Government  had  to  pay  much
 more  The  result  was  that  scarcity
 conditions  came  up  in  Kerala  and  the
 fair-price  shops  broke  down  Our
 people  had  to  suffer  a  lot.

 The  question  that  I  pose  8  this  I
 do  not  want  to  take  away  the  prestige
 of  the  Central  Government  I  do  not
 want  them  to  come  in  as  purchasing
 agents  But  may  I  ask  the  Govern-
 ment  one  or  two  questions?  I  am
 sure  they  will  take  them  up  and  ans-
 wer  them  Very  recently  there  was
 a  deal  between  the  West  Bengal  Gov-
 ernment  and  the  Government  of
 Orissa,  for  the  supply  of  rice  What
 happened?  The  Central  Government
 intervened.  They  said  that  they
 would  purchase  from  the  Orissa  Gov-
 ernment  and  supply  the  rice  to  the
 West  Bengal  Government  at  a  price
 lower  than  that  which  was  agreed  to
 between  the  two  Governments.  I  ask

 the  Food  Minister,  with  all  respect,
 “What  is  this?  Js  this  the  purchasing
 agency  or  what?”  So,  it  comes  to  this;
 he  will  be  a  purchasing  agent  for
 West  Bengal  but  not  for  Kerala!  Is
 that  the  position?  I  would  lke  to
 know  the  answer.

 Again,  from  the  Central  Govern-
 ment,  during  1958-59,  32  lakh  tons  of
 rice  have  been  supplied  to  various
 States.  Why?  If  that  is  so,  if  the
 task  of  feeding  West  Bengal  is  the
 duty  of  the  Central  Government,  if
 the  duty  of  feeding  Calcutta  xs  the
 duty  of  the  Central  Government,  what
 ig  gomg  to  happen  with  regard  to  the
 Kerala  State,  a  State  which  is  heavily
 defict  in  food?  I  do  not  see  any
 reason  why  that  facility  should  be
 denied  to  us  We  only  ask  you  to
 leave  the  south  zone  undisturbed,
 because  you  have  said  that  ths  zone
 was  created  to  feed  the  Kerala  State.
 But  you  have  purchased  more  than
 2  lakh  tons  and  exported  it  from  there,
 with  the  result  that  we  are  in  a  con-
 dition  which  3ढ  not  very  enviable  If
 ths  is  allowed  to  go  on,  what  will
 happen?  Kerala  State  will  have  to
 purchase  rice  from  elsewhere  at  ngh
 prices,  which  will  mean  Rs  5  crores
 everv  vear,  with  the  result  that  all
 our  development  plans  will  collapse.
 I  do  not  know  why  recently  move-
 ment  of  paddy  from  Madras  to  Kerala
 has  been  prohibited  That  has  been
 our  traditional  market  Paddy  used
 to  come  to  Palghat  where  it  used  to
 be  milled  and  distributed  If  that  is
 disallowed,  it  is  something  against  the
 vital  interests  of  our  people.

 Shri  Khimji  (Kutch):  I  am  tempt-
 ed  to  break,  as  it  were,  my  silence  and
 speak  on  the  budget  proposals  It  is
 because  :t  has  come  to  me  somewhat
 forcefully  that  the  critics  of  the
 budget  certainly  and  even  some  sup-
 porters  have  tended  to  place  empha-
 sis  on  points  which  appear  to  my
 mind  to  be  not  very  relevant  or
 material  Consequentlv.  some  of  the
 comments  that  have  been  made  on
 individual  proposals,  lose  their  objec-
 tivity.  and  in  any  case,  are  not  quite
 appropriate.
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 {Shri  Khimji]
 in  a  planned  economy  like  ours,  the

 yearly  proposals  put  forward  by  the
 Finance  Minister  of  the  year  are
 Jooked  upon  as  forming  part  and
 parcel  of  our  broad  programmes  of
 development.  I  should  not  lke  to  go
 into  details  of  this  general  question  of
 economic  development,  nor  weary,  the
 House  wth  too  many  figures;  but,  I
 must  underline  the  one  fundamental
 point,  ie.  how  our  plans,  however
 imperfect  they  may  be,  are  directed
 to  carry  forward  the  country  to  new
 economic  frontiers  If  I  may  say  so,
 our  planning  partakes  the  character
 of  a  historical  evolution  in  the  way
 that  people  everywhere  should  long
 for  the  way  of  better  living  standards,
 individual  liberty  and  justice  and  the
 maintenance  of  such  spiritual  qualities
 as  our  ancient  traditions  possess

 14.88  hrs.

 {Supt  MonamMMepd  ImMaM  tn  the  Chanr]

 In  thig  connection,  I  may  refer  to
 the  somewhat  curious  phenomenon
 that  characterises  the  arguments  of
 the  cr  tics  and  even  of  some  support-
 ers  of  the  budget  proposals  On  the
 one  hand  it  38  argued  almost  vehe-
 mently  that  the  State  should  assume
 newer  and  greater  responsibilities  to
 improve  the  lot  of  the  common  man.
 On  the  other,  when  Government
 attempt  to  undertake  these  responsi-
 bilities,  even  in  a  small  way  to  begin
 with,  protests  are  voced.  There  is
 the  protest  that  Government  should
 not  increase  taxation  of  any  kind,
 direct  or  indirect.  I  for  one  cannot
 imagine  how  Government  can  get:
 about  doing  things  if  they  do  not
 raise  the  requis'te  resources.  Then,
 there  is  almost  the  common  objection
 that  Government  cannot  do  anything
 well  and  therefore  should  not  take  up
 anything  upon  itself.  All  these  pro-
 tests  are  in  the  context  of  the  insis-
 tent  plea  that  Government  should  do
 eemething  more.

 As  I  have‘said,  in  the  context  of
 piamied  development  of  the  country,

 the  budget  of  the  Central  Government
 ig  no  longer  a  mere  presentatian  of
 the  annual  balance  sheet  of  the  Gov-
 ernment’s  finances.  It  assumes  a
 pivotal  significance  in  promoting  the
 progress  of  planned  development  of
 the  economy  as  a  whole.  This  enlarg-
 ed  objective  of  budgetary  policy,  I
 submit,  must  be  prominently  borne  in
 mind  m  attempt  ng  to  assess  its  scope,
 its  main  features  and  the  effects  of
 the  proposals  embodied  in  it.

 Right  from  the  cormmencement  of
 the  second  Five  Year  Plan,  the  eco-
 nomy  showed  evidence  of  stresses  and
 strains.  A  reappraisal  of  the  resources
 position  resulted  in  the  decision  to
 hmit  the  total  outlay  on  development
 for  the  five  year  period  to  Rs.  4,500
 crores  The  outlays  in  the  first  three
 years  are  estimated  at  Rs.  2,466  crores,
 leaving  a  balance  of  Rs  2,034  crores
 to  be  incurred  in  the  next  two  years.
 The  total  plan  outlay  for  the  Centre
 and  the  States  for  the  year  1959-60
 will  amount  to  Rs  1,121  crores.  The
 main  problem  which  confronts  the
 country  33  one  of  find  ng  the  resources
 to  maintain  the  tempo  of  development
 at  any  rate  to  the  extent  of  the
 revised  targets

 It  is  relevant  in  this’  connection  to
 recall  that  a  five  year  yield  of  the
 additional  taxation  measures  adopted
 in  the  three  years  of  the  second  Plan
 period  works  out  to  more  than  Rs  900
 crores.  Ths  not  only  fully  meets  the
 Plan  target  of  Rs  450  crores.  but  alse
 fills  in  the  uncovered  gap  of  Rs  400
 crores  As  pointed  out  in  the  Apprai-
 sal  and  Prospects  of  the  Second  Plan,
 even  so  all!  these  tax  efforts  have  not
 provided  resources  for  the  Plan  since
 a  large  part  of  it  hac  been  absorbed
 bv  other  demands  such  as  non-deve-
 lopmental  expenditure  or  develop-
 mental  expenditure  outside  the  Plan.

 There  was,  therefore,  naturally
 room  for  the  public  grievance  that  the
 burdens  thet  the  tax-payers  had  been
 called  upon  to  bear  have  not  resulted
 in  the  effective  utilisation  of  the  pro-
 ceeds.  The  first  step,  therefore  om
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 which  attention  had  to  be  concentrat-
 ed  was  in  regard  to  remedja]  measures
 in  ensuring  a  strict  check  on  non-
 developmental  expenditure.  It  ws  8
 matter  for  satisfaction  that  this  aspect
 has  rece  ved  prominent  attention  in
 the  hands  of  the  Finance  Minister  and
 he  has  given  an  assurance  that  strict
 vigilance  छ  being  exercised  in  regard
 to  non-developmental  expenditure

 A  broad  review  of  the  economic
 situation  in  1958-59  emphasises  the
 need  for  mobilisation  of  resources
 both  internal  and  external  I  for  one
 would  hke  to  share  the  optimism
 expressed  by  the  Finance  Minister  that
 we  have  passed  through  the  most
 difficult  phase  At  the  same  time,
 economic  trends  will  have  to  be  care-
 fully  watched  and  m  my  opinion,  the
 first  and  foremost  concern  should  be
 how  to  concentrate  the  nation’s  efforts
 on  icreasing  agricultural  production
 since  that  constitutes  the  king-pin  of
 our  economy

 A  word  about  deficit  financing
 Fortunately,  Government  know  the
 hmuts  of  deficit  financing  and  the  con-
 sequences  of  ‘over-stepping’  It  will
 be  sucidal,  to  say  the  least,  to  do
 anything  that  will  weaken  the  value
 of  the  rupee  The  rupec’s  value  must
 be  maintained  Such  maintenance  is
 not  merely  for  prestige  purposes  It
 can  easily  become  a  matter  of  life  and
 death  If  the  rupee  depreciates  and
 prices  shoot  up,  a  position  may  deve-
 lop,  as  it  had  developed  in  other
 countries  as  you  know,  when  several
 distortions  both  of  economic  and  social
 cheracter  ensue  It  tg  a  matter  of
 satisfaction  that  the  Finance  Minister
 has  already  shown  his  concern  over
 this  aspect  and  I  hope  that  every
 effort  will  be  made  to  see  that  deficit
 financing  78  kept  withm  the  limits  of
 manageable  proportion

 As  against  this,  the  Government
 had  a  successful  performance  in  the
 sphere  of  public  borrowing  and  actual
 loan  receipts  amounted  to  Rs  202
 crores  ag  against  the  assumed  loan  of
 Rs  48  crores.  The  expectations
 under  small  gavings  have  not  been

 fulfilled  to  the  desired  extent  and  I
 believe  various  steps  should  be  neces-
 sary  to  intensify  the  drive  for  savings
 in  the  coming  year

 The  problem  of  resources,  as  I  said
 before,  assumes  a  great  significance  un
 a  developing  economy  and  as  such  all
 possible  efforts  have  to  be  made  to
 mobilise  the  resources  through  taxa-
 tion,  economy  in  edmunistrative
 expenditure  as  also  through  loans  and
 savings  The  Finance  Munster  has
 done  well  in  not  leaving  the  gap  for
 the  cormng  year  wholly  uncovered
 The  Government  have  rightly  recog-
 nized  the  fact  that  with  an  integrated
 taxation  structure  it  has  been  possible
 to  mobilise  additional  resources  by
 way  of  taxation  in  था  mmpressive
 manner  He  has  also  recognised  the
 need  for  deepening  and  broadening
 the  base  of  tax  structure  by  resorting
 to  indirect  taxation  which  is  expected
 to  bring  nearly  Rs  20  crores  out  of
 a  total  amount  of  Rs  23  35  crores

 I  will  now,  Sur,  briefly  refer  to  the
 taxation  proposals  In  the  sphere  of
 direct  taxation  I  welcome  the  removal
 of  wealth  tax  on  compamies  and  excess
 dividend  tax  These  are  steps  in  the
 right  direction  and  will  certainly  go
 a  great  way  in  creating  the  necessary
 chmate  for  develop  ng  and  expansion
 in  the  private  sector  The  Finance
 Minister  has  also  emphasised  the  need
 for  improving  the  admunistrative
 machinery  and  simplifying  the  exist-
 ing  procedures  and  plugging  the  loop-
 holes  I  have  no  doubt  that  by  proper
 steps  mn  the  right  direction,  we  should
 be  able  to  augment  the  revenues  and
 also  have  a  wider  coverage  I  also
 welcome  the  increase  m  é¢he  indivi-
 dual  wealth  tax  and  the  removal  of
 certain  exemptions  from  the  expen-
 diture  tax

 However  an  important  change  in  the
 matter  of  direct  taxation  has  been  in
 respect  of  the  introduction  of  a  new
 system  of  taxation  of  cgmpany  pro-
 fits.  While  I  welcome  the  attempt  to
 introduce  a  measure  of  simplicity  im
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 place  of  the  existing  system,  which
 is  ‘characterised  by  multiplicity  of
 Jevies  on  corporate  undertakings,  I
 should  like  to  urge  upon  the  Finance
 Minister  to  carefully  examine  the  im-
 plications  of  the  change  and  the  im-
 pact  of  the  same  on  the  quantum  of
 taxation  payable  by  the  shareholders,
 particularly  the  smaller  ones.  It  will
 -also  have  to  be  seen  that  the  effect
 of  new  proposals  ensure  that  the  ag-
 .gregate  quantum  of  taxation  both  in
 the  hands  of  the  company  and  in  the
 Shands  of  the  shareholders  on  the
 same  income  is  not  more  than  what  it
 ds  at  present.  I  would  also  plead  that
 the  proposal  be  examined  from  the

 point  of  view  whether  there  will  be
 an  element  of  double  taxation  of  the
 same  income  at  two  different  stages.
 If  that  is  so,  it  would  naturally  be
 fair.  I  suggest  that  in  respect  of
 profits  which  have  already  been  sub-
 jected  to  tax  at  a  higher  rate  in  the
 dands  of  the  company,  the  benefit  of
 the  refund  to  the  shareholders  should
 continue.

 In  respect  of  indirect  taxation,  I
 generally  welcome  the  attempt  to
 broaden  the  base  of  tax  structure  so
 as  to  spread  the  burden  on  as  large  a
 section  of  the  community  as  possible.
 At  the  same  time,  I  should  like  to
 point  out  that  some  of  the  increases,
 «covering  as  they  do  items  of  industrial
 raw  materials  and  articles  of  daily
 consumption  lke  vegetable  products,
 will  inevitably  have  some  impact  on
 price  trends.  Perhaps  in  the  context  of
 the  very  limited  scope  for  increase  in
 @irect  taxation  such  increase  in  in-
 direct  taxation  was  unavoidable  for
 covering  a  part  at  least  of  the  pros-
 pective  revenue  deficit.  I  would  parti-
 cularly  like  to  draw  the  attention  to
 the  increase  in  excise  duty  on  diesel
 oil  as  also  the  increase  in  duty  on
 ‘motor  tyres,  which  are  likely  to  bear
 heavily  on  road  transport,  and  which
 may  have  adverse  effects  on  the  deve-
 Jopment  ofesuch  transport.  It  may
 also  be  considered  whether  the  same
 would  be  in  keeping  with  the  policy

 a  Government,  namely,  to  accelerate
 the  development  of  road  transport

 country.

 With  these  observations,  I  should
 Nke  to  state  that  the  stresses  and
 Strains  in  the  economy  are  likely  to
 Sontinue  in  the  context  of  our  grow-
 Mg  development  requirements.  But
 We  cannot  slacken  the  tempo  of  deve-
 lopment,  nor  can  we  view  the  situa-
 tion  with  any  complacency.  We  will

 ve  to  make  a  determined  effort  to
 March  forward  in  the  direction  of  the
 Great  task  that  we  have  undertaken
 hy  instilling  a  new  consciousness  in
 the  people  aad  evoking  entrusiem  in
 them,  so  that  we  are  able  to  fight  the
 Challenge  of  poverty  which  faces  the
 °buntry  and  raise  the  standard  of  liv-
 ‘hg  of  the  teeming  millions  of  our
 Country.  .

 Shri  P.  Patel  (Mehsana):  I  have
 Tead  the  speech  of  the  hon.  Finance
 Minister  not  once  but  twice.  I  read
 it  again  only  to  see  whether  a  kind
 “ord,  a  sympathetic  word,  has  come
 ftom  the  Finance  Minister  to  the  agri-
 Clturists  of  the  country.  I  do  not  find
 &  single  word.  On  the  contrary,  J
 found  in  his  speech  ote  thing.  He
 Wanted  only  the  golden  eggs  and  did
 Not  think  of  feeding  the  hen.  He
 tiked  of  more  production,  less  pro-
 duction  and  so  on  but  he  did  not  talk
 8007६  the  conditions  of  the  agricultu-
 Tist  and  did  not  show  or  indicate  any
 Ways  or  means  to  improve  their  con-
 dition.  On  the  contrary,  I  find  from
 his  speech  that  he  wanted  to  tax  the
 8griculturist  a  little  bit  more  by  in-
 Creasing  the  excise  duty  on  diesel  oil.
 2  think  that  is  not  the  way  of  improv-
 ihg  the  conditions  of  the  agriculturist
 °r  encouraging  more  production.

 Some  days  back  I  read  a
 Pamphlet  regarding  agriculture  in  the
 United  Kingdom.  There  I  found  that
 the  British  Government  has  a  plan  to
 €ncourage  production,  and  the  plan  is
 %  help  every  farm,  say,  within  3-5
 Years,  up  to  about  “£700  just  for  the
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 improvement  cf  agriculture  so  that
 production  may  increase.  In  our  coun-
 ty,  which  is  an  agricultural  country,
 more  attention  33  paid  to  factories,
 mines,  business,  industry  and  civil
 service  than  to  the  agriculturists  of
 the  country  Furthermore,  one  new
 thing  is  there  Those  persons  who
 know  nothing  of  agriculture,  those
 persons  who  have  nothing  to  do  with
 agriculture  or  farmers,  they  are  talk
 ing  of  co-operative  farming  Well,  |
 fee]  that  is  a  conspiracy  against  the
 farmer  community  to  keep  them
 downtrodden  for  all  times,  one  way  or
 the  other  In  the  old  days,  in  the
 name  of  religion,  the  name  of  so
 many  other  things,  exploitation  was
 one  by  the  exploiter  class  of  the
 agricultural  community  Today  also
 the  same  process  is  there,  but  now  the
 new  process  ts  m  the  name  of  co-
 operative  farming  It  is  the  concern
 of  the  agniculturists  If  they  find
 that  by  co-operative  farming  they
 gain  more,  they  wil]  ask  for  it.  It
 cannot  be  imposed  from  the  ०  It
 was  only  Hitler  or  Mussolini  who
 imposed  things  from  above

 An  Hon  Member  Stalin

 Shri  P.  RB.  Patel:  Stalm  too  In
 democracy  matters  should  come  from
 below  Let  the  agnculturists  think
 among  themselves  and  if  they  find
 that  co-operative  farming  is  good  for
 them,  they  will  adopt  it  Why  this
 imposition  and  raising  of  so  much
 difficulty?  It  seems  in  our  country
 there  is  a  purohit  class,  a  preceptor
 class  who  know  one  thing  and  that
 of  preaching,  knowing  nothing  about
 the  conditions  of  those  to  whom  the
 preaching  28  done  My  submussion  is,
 let  the  farmers  decide  the  matter  and
 those  persons  who  are  not  farmers
 may  not  indulge  themselves  in  it  or
 may  not  trouble  themselves  in  the
 matter

 So  far  as  better  production  and
 better  farming  are  concerned,  what  is
 needed?  Co-operative  farming,  whe-
 ther  at  is  good  or  bad,  leave  ३3६  aside
 What  is  required  is  incentive  price,
 support  of  price  The  question  is
 386  LSD—6

 whether  that  i  given,  whe-
 ther  anything  of  that  type
 is  given  in  this  budget  There  is
 type  35  given  in  this  budget  There  us
 nothing  absolutely  What  requires  to
 be  done  is  not  done  Something  else
 is  done

 There  are  modern
 here  and  there  The  most  important
 thing,  the  most  valuable  thing  75
 democracy  and  democratic  principles
 We  are  wedded  to  democracy  The
 Preamble  to  our  Constitution  says  that
 ours  is  a  democratic  Republic  The
 words  of  the  Constitution  give  demo-
 cracy  If  we  judge  from  that,  I  have
 read  the  Chinese  Constitution,  I  have
 read  the  Russian  Constitution,  they
 are  more  democratic  in  words  than
 our  Constitution  What  38  required  is
 spirit  of  democracy  underlying  the
 Constitution  If  that  is  not  observed,
 I  think  we  cannot  keep  our  democracy
 healthy  Today  I  feel  that  our  demo
 cracy  33  m  danger  Undemocratic  acts
 are  done  under  the  cover  of  demo-
 cracy  I  will  just  narrate  one  thing
 A  pamphlet  has  been  circulate@  by
 this  office  and  that  is  Development  of
 Agricultural  Marketing  There  I  find,
 regulated  market  worked  on  democra-
 tic  principles  Everywhere  we  use
 the  word  democracy  and  democratic
 principles  But,  in  practice,  we  do  it
 otherwise  In  my  constituency  a
 market  is  set  up  Those  persons  who
 were  defeated  in  the  last  general
 election,  those  persons  who  were  de-
 feated  in  the  general  election  of  ‘1951,
 those  persons  who  were  defeated  in
 the  Local  board  elections,  they  have
 been  nominated  in  this  Market  com-
 mittee  All  those  persons  who  were
 elected  with  the  support  of  the  people
 were  let  off  Those  who  supported  the
 other  side  who  were  defeated,  have
 been  included  and  the  Chairman  is
 a  nominated  one  I  ask  where  ts
 democracy  If  in  practice  at  the  vil-
 lage  level,  at  the  district  level,  we  do
 not  follow  democratic  methods,  how
 are  we  going  to  survive  democracy®
 Will  democracy  survive  because  of
 Parliament  and  legislature’  I  say,  no
 It  has  its  roots  in  the  villages.  At  the
 village  level,  at  the  district  level,  if

 achievements
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 we  have  democracy  in  working,  then
 our  democracy  would  be  strong,  and
 healthy.  I  would  submit  that  this  ez-
 periment  in  marketing  is  done  to
 benefit  the  agriculturists.  Those  per-
 sons  who  do  business,  who  do  not  do
 agriculture,  are  put  on  this  board,  in
 this  nomination  list.  Those  persons
 who  are  despised  by  the  people,  who
 are  not  supported  by  the  people,  are
 ‘ut  in  the  committee.  How  are  you

 going  to  get  co-operation?  Our  Prime
 Minister  often  says  that  people  must
 eome  forward  and  give  co-operation  in
 nation-building  work.  Does  he  want
 co-operation?  I  think  he  wants  sub-
 ardinatian  ta  the  Congresa  garty.
 Nothing  else.  In  this  country,  if  sub-
 ordination  goes  on  like  this,  I  think,—
 Shri  M.  R  Masani  may  say  that  there
 will  be  civil  war  and  bloodshed,  he
 may  be  afraid  to  say  that—I  say
 there  will  be  bloodshed,  there  will  be
 civil  war  in  this  country  if  one  party
 tries  to  subordinate  the  rest  of  the
 people

 The  Congress  got  tess  than  50  per
 cent  of  the  votes  If  co-operation  is
 required,  co-operation  could  be  got  at
 an  equal  level  and  not  in  a  superior
 er  subordinate  level.  In  my  district
 there  are  Development  boards

 The  Deputy-Minister  of  Pood  and
 Agriculture  (Shri  A.  M.  Thomas):
 How  much  percentage  of  votes  did
 the  hon  Member's  party  get?

 Shri  P  R.  Patel:  My  party  got
 much  more  in  my  district.  I  am  tel-
 ling  you  at  the  district  level.  Not  a
 single  candidate  was  successful  on
 their  side  .

 ,The  Minister  of  Finance  (Shri
 Werarjfi  Desai):  One  was

 Shri  P  B.  Patel:  Not  one.

 Shri  Morarji  Desai:  One  was.

 Shri  P.  BR.  Patel:  That  one  was
 fiven  over  fo  Banaskantha.

 Shri  Morar]!  Desai:  After  that.

 Shri  P.  B.  Patel:  He  was  sucesseful
 by  000  votes  more.  At  least  I  am
 talking  of  democracy.  If  we  want
 democracy  in  this  country.....

 Shri  Morarji  Desai:  May  I  know  if
 the  Development  Boards  are  the  crea-
 tion  of  the  Central  Government?

 Shri  है  R.  Patel:  Yes,  Sir,  I  tell  you.

 Mr.  Chairman:  The  State  Develop-
 ment  Boards  are  the  creation  of  the
 State  Governments

 hri  P.  BR.  Patel:  I  submit,  we  are
 giving  development  funds  to  the  State
 ang  ‘ine  State  utiuses  ‘ins  Tund  ‘fnrougn
 the  Development  boards.  It  is  the
 concern  of  this  House  when  we  give
 the  money.

 Mr.  Chairman:  Please  proceed.

 Shri  ह  B.  Patel:  I  put  a  question
 some  days  back  in  this  House  whether
 this  Government  is  aware  that  money
 ig  spent  only  through  the  Congress
 group  and  out  of  this  money,  salaries,
 honoraria  are  paid  to  the  Vice-Pre-
 sidents  and  Secretaries  who  are  with-
 out  exception  Congress  people.  The
 Government  replied  that  the  Govern-
 ment  has  no  information.  I  fail  to
 understand  how  this  Government,
 giving  money,  lakhs  and  crores  of
 supees,  would  come  forward  and  say
 shat  this  Government  has  no  informa-
 tion.  If  a  businessman  is  running  a
 shop,  if  his  money  is  running  that
 ghop,  could  the  manager  say,  I  have
 fo  information  where  the  money  goes,
 pow  the  money  is  spent?  My  suo-
 yussion  is,  in  these  Development
 foards,  whatever  nomination  is  done,
 jt  is  done  from  the  Congress  people
 for  instance,  the  secretaries;  they  are
 nominated  invariably  from  the  office
 pearers  of  the  District  Congress  Com-~
 mittee.  The  money  is  spent  through
 hem  for  the  development  of  the  vil-
 yages.  People  have  to  go  to  them  and
 seek  their  pleasure.  Is  it  the  way  of
 getting  co-operation,  I  ask?  Is  it
 democratic  to  constitute  these  deve-
 lopment  boards  this  way?
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 The  hon.  Minister  saig  that  certain
 tings  are  to  be  done  through  the
 States.  There  is  one  article  that  I
 would  like  to  bring  to  his  notice,  that
 ig  article  358  which  says  that  it  is  the
 duty  of  the  Central  Government  to
 ensure  that  the  Government  of  every
 State  is  carried  on  in  accordance  with
 the  principles  of  the  Constitution
 What  are  the  provisions  of  the  Consti-
 tution?  Is  it  not  that  the  spirit  of  our
 Constitution  is  democratic?  If  we  say
 that  ours  is  a  democratic  Constitu-
 tion,  at  the  district  level,  at  the  vil-
 lage  level,  whatever  bodies  are  creat-
 ed,  they  should  be  democratic  and  3६
 will  be  the  duty  of  this  Government
 to  see  that  the  spirit  of  democracy  is
 carried  out  in  all  bodies  that  are
 created  by  the  States  and  others

 In  the  end  I  would  hke  to  say  a
 word,  and  If  would  not  take  more
 time

 Some  days  back  in  the  Bombay
 Assembly

 5  bre,
 4

 Mr  Chairman:  The  Bombay  As-
 sembly  will  take  care  of  itself  I
 fhink

 Shri  P.  B.  Patel:  In  the  Bombay
 Assembly,  Shri  Brijlal  Biyani  spoke
 out  expressing  the  sentiments  of
 Vidarbha  and  he  asked  for  the  crea-
 tion  of  four  States  out  of  Bombay
 State  He  expressed  the  feelings  of
 the  people  of  Vidarbha  Here  also,
 some  days  back,  the  hon  Member,
 Dr.  Aney,  gave  vent  to  the  feelings
 of  the  people  of  Vidarbha,  guardedly
 no  doubt,  but  he  also  said,  it  appears
 from  his  speech,  that  the  people  of
 Vidarbha  would  be  happy  to  have  a
 separate  Vidarbha  After  all,  the  feel-
 Ings  are  there

 Shri  Morarji  Desal:  May  I  say  thus
 is  not  a  proper  representation  of
 Dr.  Aney.  What  he  said  was  that  if
 Bombay  was  broken  up,  then
 Vidarbha  should  be  established.

 Shri  P.  है.  Patel:  It  is  for  Dr.  Aney
 to  speak.  He  is  sitting  there.  Don't
 worry  Pleading  his  case.

 Shri  Morarji  Desai:  No  question  of
 pleading.

 Mr.  Chairman:  Dr  Aney  does  not
 contradict  at

 Shri  ह  R.  Patel:  So,  my  submismon
 35  this,  that  the  people  of  Gujarat  are
 not  happy,  the  people  of  Maharashtra
 are  not  happy,  the  people  of  Vidarbha
 are  not  happy,  and  the  people  of
 Bombay  also  are  not  happy

 Shri  Morarji  Desai  Some  people

 Shri  P  R  Patel:  Well,  some,  more,
 less.  After  all,  the  feelings  are  there
 And  if  the  Congress  is  not  financed
 so  much,  it  would  not  be  in  power;  I
 think  in  the  last  election  they  would
 not  have  been  able  to  get  the  result
 that  they  got

 Howevei,  I  submit  one  thing,  and
 that  too  to  the  hon  Finance  Munister
 because  he  is  responsible  for  all  these
 things,  that  he  should  consider  the
 matter  and  see  that  the  feelngs  of
 the  people  are  respected.  It  is  ao
 good  keeping  the  fire  burning  Well,
 you  must  some  day  put  an  end  to  this
 fire,  and  I  request  him  just  to  consider
 the  matter  and  do  something  in  the
 matter.

 Mr.  Chairman:  Shr:  Prabhu  Narayan
 Singh  He  is  not  here?

 Shri  ह  N  Singh  (Chandaul:).  |  am
 sorry  I  was  a  hittle  confused  as  to
 whether  you  had  called  my  name  or
 xf  it  was  some  Member  from  that  side

 सभापति  जी.  माननोय  वित्त  मत्री

 जी  ने  जो  बजट  सन  १६५६-६०
 के  संबध  में  सदत  के  सामने  प्रस्तुत  किया

 है,  बहू  भी  पिछले  सालो  को  तरह  घाटे  का

 बजट है  वैसे  उस  पये  व्यवस्था  में  जो  कि
 विकास  की  शोर  जाने  वाली  हो,  घाटे  का
 बजट  पेश  किय  जाने  पर  हमपर  जैसे



 4393  General  Budget  MARCH  lo,  959  General  Discussion  5904

 [at we  to  सिंह]

 सोगों  को  भो  एतराज  नहीं  हो  सकता  ।  सेकिन
 उसी के  साथ  हम  यह  कहना  चाहते हैं  कि बजट

 के  घाटे  इस  घाटे को  किन  उपायों से  पूरा

 किया  जाना  है।  बजट  को  पूरे तौर  पर

 देखने  से  पता  चलता  है  कि  इस  में  देशी पौर
 विदेशी  ऋण  पर  बहुत  मुनहसिर  किया  गया

 है  ।  इसी  के  साथ  साथ  झाखिर  में  २४५

 करोड़  रुपये  क॑  करेसी  बिल  जारी  फर  के  भो
 इस  कमी  को  पूरा  करने  का  विचार  है।

 जहा  तक  देशो  या  विदेशी  ऋणा  का

 सवाल  हूँ  इन  को  देग  कर  में  यह  महसूस  करता

 हू  कि  आज  सरकार  देश  को  कजलोर  बनातो
 जा  रही  हैं  ।  श्रगर  इस  सम्बन्ध  में  ध्यान  नहीं
 दिया  गया  तो  स्थिति  बहुत  खराब  हो  सकतो

 है

 जहा  तक  विदेशी  कज  का  सवाल  है  भौर

 जहा  तक  विदेशी  पूजी  को  देश  में  लाने  का
 सवाल  है  हम  यह  महसूस  करते  हैं  कि  यदि  इस
 दिशा  में  हम  धीरे  धीरे  बढते  गये  तो  कही  हमको
 अपने  देश  को  बन्धक  के  रूप  में  न  देखना  पडे  |

 इसलिए  मै  वित्त  मंत्री  जी  को  शोर  उनके  द्वारा
 उनकी  सरकार  को  इस  बात  की  झोर  ध्यान
 दिलाना  चाहता  हू  कि  देश  में  कर्जदारी  बढती
 श्ब्ली  जा  रहो  है  भौर  जो  कंपीटल  इनवस्टमेंट

 होता  है  उस  से  उस  प्रकार  का  रिटन  नही  हो
 रहा  है  जैसा  कि  होना  चाहिये  1  ऐसी  :देशा  में

 शुल्क  की  करजंदारी  बहुत  ही  ब्वतरनाक  साबित

 हो  सकती  है|

 बजट  प्रोपोजल्स  का  दलखने  से  यह  भी

 मालूम  होता  है  कि  डफिसिट  को  टैक्सों  के  द्वारा

 पूरा  करने  क्षा  भी  प्रयत्न  किया  गया  है,  जैसा
 कि  पिछुते  सानो  में  भी  किया  जा  रहा  ।  |
 और  इस  सिलसल  में  २३  करोड़  रपये  का

 शेडीशनल  टैक्स  सारे  देश  पर  लादा  जाने  वाला

 ड  हमें  इस  सम्बन्ध  में  भी  कोई  विशेष

 एतराज  नही  है,  क्योंकि  भ्गर  हमको  प्रपतनी
 विकास  योजनाओं  को  चलाना  है  तो  टैक्सों  के
 द्वारा  ही  भ्र्षनी  आमदनी  को  बढ़ाना  होगा  ।
 किन  सोक  साथ  साथ  हम  इस  बात  को

 कलते  है  कि  प्लानिंग  कमीक्षण  का  यह  रिक-
 मेंडेशन  था  कि  दूसरी  पंत्रवर्षीय  योजना  में
 coo  करोड़  रुपये  से  ज्यादा  टैक्सेबान  नहीं
 बढ़ाना  चाहिये  लेकिन  करीब  १००  करोड
 और  टैक्सेशन  उसके  ऊपर  पंचवर्षीय  योजना  के
 तीन  वर्ष  के  काल  में  हो  बढा  है।  भाज  जो  देश

 को  झाम  जनता  की  हालत  है  भौर  उस  पर
 झभी  तक  जितना  टैक्स  लगाया  जा  चुका  है,
 उसको  दखते  हुए  ऐसा  लगता  है  कि  उस  पर
 धौर  ज्यादा  टैक्स  लगाना  उसका  खून  खीचना
 है  1  हमे  इस  सबंध  में  इस  बात  प*
 जबरदस्त  एतराज  है  कि  जो  सरकार  समाज-
 ग्रक़ी  क्त्र  की  ग्रा?  1...  गरी है.  गफ  1.

 मत्री  में  कम्पनियों  पर  से  वेल्थ  टैक्स  की  भौर
 अतिरिक्त  लाभाश  कर  को  खत्म  कर  दिया  है  |

 जहा  एक  झोर  सरमायेदारों  पर  सीधा
 पडने  वाला  टैक्स  हटाया  गया  है  वहा  स्वष्सारी
 के  गृह-उद्योग  पर  टैक्‍स  बढाया  बया  है।
 माननीय  वित्त  मत्री  जी  यहा  पर  नही  है  लेकिन
 जो  भी  यहा  उनके  प्रतिनिधित्व  करते  हो  उतके
 द्वारा  में  वित्त  मत्री  जी  |  पास  यह  सदेदा

 पहुंचाना  चाहता  हु  कि  झाज  गह  उद्योग  पर  यह

 डमला  :

 एक  सासनीय  लबरय  प  बिच  मत्राणी
 जी  बैठी  हुई  है  ।

 श्री  प्र०  fe  fag  मैं  उन  से  परिचित

 नहीं हु  वैसे  नाम  सुना  था  भ्रौर  भ्राज  देखने
 का  भी  सौभाग्य  मिला  |

 सो  &  मत्राणी  जी  द्वारा  वित्त  मत्री  जी
 के  पास  यह  सन्देश  पहुचाना  चाहता  हू  कि

 जहा  एक  झोर  सरमायेदारों  पर  टैक्स  कम  किया
 गया  है  वहा  खखड़सारी  के  गृह-उच्चोग  पर  टैक्स

 बढ़ाया  जा  रहा है,  जिस  में  उत्तर  प्रदेश  में  ही  ५

 लाल  लोग  सगे  ड्ण  हैं  धौर  बिहार,  राजस्थात
 भादि  दूसरे  प्रदेशों  में  भी  इस  उद्योग  में  बहुत

 से  लोग  लगे  होगे।  इस  उद्योग  में  सारा  काम

 हाथ  से  होता है।  जो  किसान,  छोटे  व्यापारी
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 और  मजदूर  लोग  इस  उद्योग  में  लगे  थे

 रे  तारीख  का  दिन  उन  के  लिये  कहर

 का  दिन  था  भौर  उस  दिग  से  खन्हों ने झपने ने  भ्रपने

 इस  उद्योग  में  हड़ताल  कर  रखी  है  करीब

 एक  लाख  लोग  झाज  हड़ताल  पर  हैं  सारे  उत्तर

 अदेश में,  शौर  इस  का  प्रसर  देश  के  दूसरे  हिस्सो
 पर  भी  अवश्य पडा  होगा  ।  मैं  शाप के  द्वारा

 सदन को  यह  बतलाना  चाहता  हू  कि  झाज  भी

 देश  में  ऐसी  स्थिति  है  कि  इस  खडसारी  4:

 इंडस्ट्री  का  शीरा  काम  में  लाया  जाता  है
 उत्तर  प्रदेद  के  पूर्वी  जिलों  मे  जहां  गरीबी

 अविक  हूँ  इसको  खाने  के  काम  में  लाया  जाता

 है।  प्रगर इस  इंडस्ट्री  पर  टैक्स  बढ़ा  कर  यह
 हमला  किया  गया  तो  &  समझता हू  कि  यह
 किसी  तरह  से  भी  उचित  नहीं  होगा  t  एक
 तरफ  सरमायेदारों  पर  टैक्‍स  कम  हो  रहा  है
 और  दूसरी  तरफ  ऐसे  गृह-उद्योग  पर  टैक्स

 बढ़ाया  जा  रहा  है  जिस  में  किसान,  छोटे  लोग
 और  मजदूर  काम  में  लगे  है  ।  ऐसी  स्थिति  में

 जो  इस  उद्योग पर  बजट  में  टैक्स  की  व्यवस्था
 है  वह  खत्म  होनी  चाहिये  ।  जो  इनडाइरेक्ट
 टैक्सेशन  की  व्यवस्था  है  उस  का  भी  स्व  स्‍्मा

 होना  चाहिय  t

 पर  सवाल  यह  पैदा  हां  जाता  है  कि  यदि
 पंचवर्षीय  योजनाझों  को  चल;ना  है  तो  पैसा

 कहां  से  .:s  येगा  7  यह  उचित  सवाल  है  अगर
 और  कोई  भी  सरकार  हो  उस  के  सामने  यह
 प्रश्न  आयेगा  कि  अगर  योजना  चलानी  है  तो
 उस  के  लिये  चैस  कहां  से  भ्रायेगा  ।  मै  कहना

 चाहता हू  कि  यह  पैसा  जनता  की  बचत  से
 श्राना  चाहिये  1  मैं  कहना  चाहता  हु  कि  इस
 समस्या  को  इस  देश  के  न्दर  बहुत  कुछ  बचत
 द्वारा  हुल  किया  जाना  चाहिये  t  लेकिन  में

 देखता हूं  कि  बजट  में  जो  भाय  बचत  द्वारा
 दिखायी  गई  है  बह  केवल  ्भ्  करोड  रुपये  की
 है।  इस  का  कारण  यह  है  कि  हमारे  देश  की
 ह... द  व्यवस्था  इतनी  खराब  होती  जा  रही  है
 भर  लोगों  की  जिन्दगी  इतनी  बेहाल  होती
 जा  रही  है  कि  बजढ़  की  गृजाइश  कम  होती

 या  रही  है।  दूसरे भो  हया  इस  तरह  बचत

 से  शा  रहा  है  उस  का  उपयोग  योजना  में
 ठीक  तरह  से  नहीं  किया  जा  रहा  है  ।

 इसी  के  साथ-साथ  दूसरी  बात  मैं  यह
 कहता  हूं  कि  योजनाप्रों  के  लिये  धन  ल  ने  के

 लिये  देश  में  शाज  इकानामिक  ड्राइव  चलाने
 की  जरूरत  है।  हम  देखते  हैं  कि  योजनाओं  के

 तहत  बहुत  फिजललर्जी  हो  रही  हे  बेर

 हम  यह  भी  देखते  हे  कि  योजनाओं  के
 सिलसिन  में  जो  भ्रष्टाचार  फैला  हुआा  है
 वह  प्रधांसकीय  स्वर  पर  ही  नहीं  वह
 उस  से  बागे  भी  बढ़  गया  है।  मैं  नाम  तो  नहीं
 लेना  चाहता,  लेकिन  उत्तर  प्रदेश  विधान  सभा
 में  एक  मत्री  के  खिलाफ  अप्टाचार  के  आरोप
 आये  हैं  और  इस  सम्बन्ध  में  उत्तर  प्रदेश  की
 सारी  जनता  और  विव्रान  सभा  के  विरोधी
 दल  ने  पब्लिक  इन्क्वायरी  की  माग  की  है
 लेकिन  झभी  तक  इस  सम्बन्ध  में  कोई  जाच
 कम्मेटी  नहीं  बिठायी  गयी  ।
 Shri  Kamalnayan  Bajaj  (Wardha):

 On  a  point  of  order.  Is  it  relevant  to
 the  debate?

 Mr.  Chairman:  There  is  no  point  of
 order  779  _  this.

 wt  To  नाग  सिह  माननोय  सदस्य  यह
 जानना  चाहते  हैं  कि  इस  की  रेखेबेंसी  इस
 बजट से  क्या  है।  यह  मैं  स्पष्ट  करना  चाहता  हू  t
 में  यह  कहना  चाहता  हूं  कि जब  तक  योजनाओं
 के  तहत  में  जो  अष्टाचार  हो  रहा  है  वह  खत्म

 नहीं  होगा  भौर  इस  भ्रष्टाचार  में  जो  बड़े-बड़े
 लोग  शामिल  है  जब  तक  उन  के  खिलाफ
 पब्लिक  इन्क्वायरी  नहीं  होगी  तब  तक  यह
 योजनाप्ो  का  क्रम  ठीक  तरह  से  नहीं  चल
 सकता  |

 इस  के  साथ  ही  साथ  मेँ  श्राप  के  द्वारा

 यह  बात  भी  कहना  चाहता  हू  कि  हम  को  ऐसा
 लगता  है  कि  धाने  वाले  सालो  में  भी  हमारी
 इकानोमी  टैक्सेशन  के  धाधार  पर  चलेगी  |

 हम  ने  इस  सरकार  की  योजनाशो  में  देखा  है
 और  माननीय  वित्त  मत्री  जी  की  बजट  स्पीच
 में  झौर  सारे  बजट  मैं  भी  देखए है  कि  बेकारी
 के  बहुत  बड़े  सबाल  पर  जितन।  गौर
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 [  श्री  to  नाठ  सिंह  |
 किया  जाना  चाहिये,  उतना  गौर  नहीं  किया
 गया  है।  मैं  भाप  के  द्वारा  माननीय  वित्त  मंत्री
 जो  से  यह  जानना  चाहूंगा  कि  यह  योजना  क्या

 है,  जिस  के  चलते  हुए  हर  साल  बेकारी  बढ़े  t
 झभी  तक  हम  को  जो  श्राकडें  मिले  है,  उन  के
 झाधार  पर  हम  इस  बात  को  देखते  हैं  कि

 जहा  १६५२  में  बेकारो  ३८  ३  परसेंट  थी,
 बहा  १६५८  में  वह  ५३  ४  परसेंट तक पहुंच तक  पहुंच
 चुकी  है  ओर  तृतीय  पचरवर्षीय  योजना  में  भी
 बेकारी  शौर  भी  जोरो  से  बढ़ने  दाली  है  ।
 मैं  यह  कहना  चाहता  हू  कि  माननीय  वित्त
 मची  जी  का  बजट  पूजीवादी  कल्य  णकारी
 राज्य  की  आकाक्ाझो  को  भी  पूरा  नही  करता

 है  उस  में  सामाजिक  सुरक्षा  की  गुजायश
 नही  हूँ  |  पूजीवादी  कल्याणकारी  राज्य  में  जो
 व्यक्सि  काम  करना  चाहता  हैँ,  उसे  काम  करने
 की  गुजायद  होती  है,  उसे  काम  मिलने  की
 गारण्टी  हातो  हूं,  बुढ़ापे  को  पेन्सन  घौर

 अन-एम्प्लायमेंट  की  पेन्शन  को  व्यवस्था  होती
 है।  लेकिन  आज  जो  काम  चाहता  है,  उसे  काम
 नही  मिलता  है  भौर  इस  बजट  में  उस  के  लिये
 कोई  प्राध्व/सन  भी  नहीं  दिया  नगरा  हूँ  t  जहा
 तक  समाजवादी  समाज  की  रचना  फा  प्रश्न  है,
 उस  का  सवाल  नहों  उठता  है।  जहा  तक  खाद्य
 नीति  का  सम्बन्ध  है,  माननाय  वित  मत्री  का
 सरकार  की  तरफ  से  भौर  प्रधान  मत्री  की  तरफ
 से  कहा  गया  था  ति  प्रचवर्षीय  वाजना  क॑
 अन्तगत  हम  खाद्य  ममत में  १६५०  मे
 सैल्फ  सफियेन्ट  हा  जायेये  नेकिन  हम  इस
 बात  का  दुख  है  के  द्वितीय  प्रचवर्षोय  याजन।
 के  खत्म  होगे  होते  भी  हप  खाद्य  के  मामने  मे
 आत्म-निर्म र  हृद्दी  हुए  ह  और  हम  कहना
 चाहते  हे  कि  जब  तक  हम  खाद्य  के  मामन
 में  आत्म-निर्भर  नहीं  होते  हे,  नब  तक  दूसरे
 क्षेत्रों  में  भी  हमारा  विकास  का  काय
 शपर्द्ध  रहेगा ।

 इ  बात  की  काफ़ी  काशिठ  की  गई
 के  झत्पात  को  कैम  कर  &  फारेन  एक्सचेंज
 की  पोजाशन  ै. 2  बैलेंस  मेनटेन  किया  जाय,

 लेकिन  हम  देखते  हे  कि  हमारो  वर्तमान
 अर्थ-व्यकस्था  इस  ढंग  को  हूँ  कि  उस  हे

 बहुत  से  उद्योगो ंमें  पैदावर  कम  हुई  हूँ  rT
 १६५८  के  इकानोमिन  सर्वे  रिपोर्ट  में

 साफ  तौर  से  कहा  गया  है  कि  १६४८  में  कादव
 टैक्सटाइल  को  छोड  कर  कोई  भी  उद्योग
 नैशनल  इनकम  की  वृद्धि  में  किसी  भी  तरह
 सहायक  नहीं  ह््धा  है  t  में  यह  कहना
 चाहता  ह्  कि  वर्तमान  बजट  को  देखते  हुए
 हम  यह  महसूस  करते  है  कि  अगल  भाने  काले
 साल  भी  हमारे  देश  के  लिये  मुसीबत  के  साल

 है  शौर  उनमें  इस  देश  के  साधारण  झादमी
 को--कामन  मैंने  को--राहुत  नहीं  मिलने
 वाली  है  भौर  श्ाज  दाम  जितने  बढ़े  हुए  हैं
 झर  झासमान  को  &  रहे  हैं,  उनके  कम  होने
 के  कोई  लक्षण  दिखाई  नही  देते  हैं  7  मे  वित्त
 मत्री  और  उतकी  सरकार  से  कहूंगा  कि  आज
 मरकार  पर  इस  बात  की  ज़िम्मेदारी  है  कि
 जो  जीवन-निर्वाहन  व्यय  बढ़  रहा  है  जो
 चीज़ों  के  दाम  बढ़  रहें  है,  उनमें  कमी  को  जाय
 और  झगर  उनमें  कोई  कमी  नही  की  जाती  हूँ
 झौर  कोई  रुकावट  नहीं  डाली  जाती  है,  तो
 इन  पचवर्षीय  योजनाझो  का  कोई  मतलब

 नही  होगा  और  हमारे  देश  के  रया  अकाश  लागा
 में  निराक्षा  व्याप्त  हागी  |  में  यह  उम्मीद  करता

 हैं  कि  माननीय  वित्त  मत्री  जी  खडसारी  उद्योग
 पर  लगाए  गए  टैक्स  पर  गम्भी  रता  से  गौर  करेंगे
 और  इसके  साथ  ही  ऋण  को  व्यवस्था  में  जो
 कंपीटल  इन्वेस्टमेंट  है  उसके  रिटिन्ज  के  प्रध्त
 पर  भी  विचार  करेगे  |

 आखिर  में  म॑  यह  माग  करना  चाहता
 हैं  कि  इस  देश  में  जो  बडी-बडी  योजनायें  चल

 रही  हैं,  उनमे  जो  बरबादी  हुई  है,  उन  सबकी

 एक  साथ  एन्क्‍्वायरी  करने  के  लिये  एक  हाई
 पावर  कमीशन  बिठाया  जाये  जा  यह  देले
 कि  कितना  प्रोपोसल  था  धौर  उसके  बाद
 कितना  ज्यादा  खच  हुआ  भोर  कहां-कहा,
 किस  लेवल  पर  करप्शन  हुप्रा,  ताकि  इस  देश
 में  जो  बड़े  बडे  उद्योग  भंघे  चल  रहे  हैं,  उनके
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 सम्बन्ध  ये  टीका  तरीके  से  रिपोर्ट  इस  सदन  के

 सामने  पेषा  हो  सके  |

 इन  शब्दों  के  साथ  मै  इन  बजट  प्ोपोजल्स
 का  और  खास  कर  अडसारी  पर  टैक्स  की
 प्रोपोड़न  ह. द  सख्त  विरोध  करता  हू  ।

 Shrimati  Manjula  Devi  (Goalpara)
 Mr.  Chairman,  I  am  rather  confused
 how  within  the  few  minutes  allotted
 to  me,  I  shall  be  able  to  cover  the
 various  points  that  I  would  like  to
 raise,  because  they  are  points  of  posi-
 tive  approach.  But  I  shall  try  to  do
 my  best,  and  if  I  fail,  I  crave  your
 indulgence

 tL  am  glad  that  the  hon  Finance
 Minister  has  hit  upon  a  more  realis-
 tic  approach  in  the  presentation  of
 the  Budget  than  in  the  case  of  the
 previous  Budget.  The  Budget  has  a
 sober  note,  and  he  has  tried  to  make
 a  compromise  of  the  idealistic  with
 the  practical

 I  am  glad  that  the  Second  Plan
 has  achieved  a  few  targets  specially
 in  the  industrial  field  The  three
 steel  plants  are  monuments  of  success
 in  our  endeavour  for  industrial  deve-
 lopment  I  do  hope  that  we  will  make
 the  fullest  utrlsation  of  these  plants
 0  that  the  expenditure  on  foreign
 exchange  will  be  justified

 4  am  glad  there  is  a  trend  to  en-
 courage  industry  Taxation  is  not
 an  end  in  itself,  but  production  is  the
 main  aim  of  our  plans  The  abohi-
 uuon  of  the  wealth  tax  and  the  excess
 dividend  tax  is  most  welcome,  because
 we  must  industrialise  our  country
 According  to  the  revised  procedure,
 dividends  shall  be  declared  after
 deduction  of  income-tax  and  super-
 tax  These  dividends  will  again  be
 taxed  »n  the  hands  «!  the  =  share-
 holders  which  will  mean  double
 taxation  Now  the  very  purpose  for
 which  the  wealth  tax  and  excess
 dividend  tex  are  abolished  75  defeated
 if  the  tax  on  dividends  is  not  aboh-
 shed  80  J  request  the  hon.  Minister

 to  consider  this  aspect  of  the  ques-
 tion.

 Till  India’s  ndustrialisation  reaches
 a  mature  point,  both  the  private  and
 the  public  sectors  should  go  hand
 in  hand  in  the  industrialisation  of  the
 country.  So  we  should  encourage
 both  the  sectors.  Small-scale  indus-
 try  should  be  given  priority  in  the
 Third  Plan,  as  it  involves  no  large
 investment  of  foreign  capital  and  the
 production  period  will  be  much
 quicker

 As  regards  mdirect  taxation,  I
 think  the  tax  on  diesel  oil  should  be
 abolished.  Diesel  oil  is  used  for  far-
 ming  and  agricultural  development
 So  the  tax  will  hamper  the  growth
 of  production  As  food  production  is
 the  main  theme  of  the  Third  Plan,  I
 do  hope  that  due  consideration  will
 be  given  to  this  aspect  The  types
 of  tractors,  trailers  and  also  buses
 should  be  exempt  from  tax  as  in  the
 case  of  types  of  cycles,  as  these  touch
 the  common  man

 Fhe  Third  Plan,  as  I  said,  should
 concentrate  more  on  _  agricultural
 development  So  there  should  be  an
 intensive  drive  through  service  co-
 operatives  with  the  help  of  gram
 panchayats,  development  blocks  and
 other  organisations  When  I  speak  of
 co-operatives,  they  should,  in  the  first
 place,  only  concern  themselves  with
 the  poolhng  of  manpower  and  imple-
 ments  Consolidation  of  holdings  and
 pooling  of  land  should  be  only  per-
 suasive  and  permissive,  it  should  not
 be  under  compulsion  or  coercion  To
 instil  confidence  and  ai  sense  of
 security,  we  cannot  use  coercion  or
 compulsion  Infringing  on  proprietary
 rights  of  small  landholders  will  also
 cause  frustration,  mental  fevolt  and
 desperate  despondency  So  when  we
 study  the  psychology  of  the  man  of
 the  sol,  we  have  to  understand  his
 point  of  view  as  well

 There  is  a  system  in  Assam  where
 co-operative  farming  is  done.  The
 village  groups  itself  and  they  do  the
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 jeint  farming  without  infringing  on
 the  proprietary  rights  of  the  land-
 holders.  They  pool  their  implements
 and  manpower.  On  the  day  on  which
 the  joint  farming  is  done,  the  parti-
 cular  member  has  to  feed  the  entire
 group.  So  it  actually  becomes  eco-
 nomically  feasible,  and  it  also  helps
 the  co-operative  spirit.  Our  approach
 to  co-operation  should  be  on  that
 line.  Our  concentration  should  be
 more  on  the  productive  aspect  than
 on  the  distributive  side.  Production
 is  the  most  important  factor  in  our
 plans  and  we  must  concentrate  on
 that.

 I  do  admit  that  there  should  be
 social  and  economic  revolutions.  But
 the  practical  side  and  the  idealistic
 approach  should  be  balanced.  The
 practical  sympathetic  approach  should
 be  there,  instead  of  the  emotional,
 impatient  idealism.  Rational  outlook
 and  understanding  of  human  psycho-
 logy  must  be  there  to  dispel  fear

 As  regards  land  ceilings,  I  do  admit
 that  we  must  have  ceilings.  But
 these  should  be  so  framed  that
 mechanised  cultivation  with  modern
 method  for  increased  production
 should  be  economically  feasible.  If
 we  take  statistics  of  U.S.A.  we  find
 that  unless  economically  feasible,
 mechanised  farming  is  not  possible.
 Individual  initiative  should  not  be
 curbed  by  indifferent  officia]  arrogan-
 oe  and  ineffective  obscurity  as  exis-
 tent  in  the  present  development
 Blocks.  When  co-operatives  are  form-
 ed,  the  officials  should  not  function  as
 if  they  are  a  separate  entity  by  them-
 selves;  they  should  act  in  a  spirit  of
 service  tothe  common  man.  I  hope
 that  in  the  development  blocks  the
 ame  spirit  would  be  available

 I  have  been  thinking  for  a  consi-
 derable  time  about  the  growing
 necessity  of  India’s  development.  At
 every  ‘step,  we  are  confronted  with
 foreign  exchange  difficulties.  I  have
 tacked  my  “brain  thinking  hard  to
 find  out  how  we  could  meet  this

 growing  necessity,  this  unavoidable
 neceasity,  of  meeting  foreign  exchange
 difficulties.  After  studying  various
 aspects  of  this  matter,  I  have  come
 to  the  conclusion  that  the  quickest
 investment  on  quickest  response
 would  be  on  shipping,  because  the
 moment  a  ship  is  put  to  sea,  she  will
 start  earning  foreign  exchange.

 Now,  the  present  position  is  this.  I
 am  not  talking  about  shipping  ०५६
 about  foreign  exchange  difficulties
 and  so  I  have  to  elaborate  on  this
 point.  Fifty  per  cent  of  the  incoming

 and  outgoing  cargo  of  {indian  trade  &
 shared  by  the  foreign  shipping  es
 well.  If  this  is  to  be  assigned  to
 nationa)  shipping,  then,  we  can  easily
 earn  the  required  foreign  exchange.

 For  instance,  in  U.S.  and  Egypt,  50
 per  cent  of  ‘he  national  trade  is
 reserved  exclusively  for  U.S.  ship-
 ping  and  in  Egypt,  the  ships  carrying
 the  Egyptian  flag  do  carry  most  of
 the  trade  excluding  foreign  shipping.
 If  such  reservations  are  made  for  our
 national  shipping  also,  I  am  sure  the
 present  foreign  exchange  difficulties
 would  be  lessened.

 The  tramp  vessels  carrying  goods
 to  India  having  one  way  demands,
 accept  low  rates  of  freights  to  cut
 the  losses  on  the  return  journey  with
 empty  bottoms.  Because  they  take
 such  low  rates  the  rates  of  Indian
 shipping  seem  to  be  a  little  high.  But
 gain  in  reduction  of  freight  on
 foreign  vessels  is  heavily  lost  in
 foreign  exchange.  Indian  shipping,
 though  0  to  5  per  cent  higher  than
 foreign  shipping  freight  brings  gain
 to  India  in  the  form  of  foreign  ex-
 change.  So,  50  per  cent  of  the
 national  trading  emanating  and  termi-
 nating  in  India  should  be  reserved
 for  Indian  shipping  only.  Foreign
 loans  that  are  coming  to  India  in-
 clude  freight  charges  in  foreign
 currency.  If  India  offers  to  separate
 the  freight  charges  and  to  carry
 cargo  by  Indian  vessels,  the  freight
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 vharges  would  be  in  rupee  account
 md  would  save  a  big  margin  of
 loreign  exchange  which  we  need
 very  badly.

 The  State  Trading  Corporation  in
 their  selling  and  buying  policy  with
 foreign  countries  should  see  that  goods
 are  sold  on  cif  basis  and  purchased
 m  fob  basis,  eliminating  our  expenses
 and  responsibilities  for  loading  and
 unloading  That  will  save  us  a  lot
 of  expenses

 We  can  do  this  reservation  of  50
 per  cent  of  the  shipping  by  amending
 the  export  and  unport  licences  or
 through  legislation  Thus,  we  can
 save  the  much-needed  foreign  ex-
 change  Foreign  exchange  being  the
 keynote  of  our  Plan,  Indian  shipping
 should  be  mcluded,  I  think,  m_  the
 hard  core  of  the  Third  Five  Year
 Plan  for  easing  the  foreign  exchange
 difficulties  Ten  crores  of  Indian
 shipping  earnings  if  mvested  in  ship-
 ping  alone,  adding  to  ts  tonnage,
 will  earn  more  and  more  foreign  ex-
 change

 With  regard  to  social  welfare  I  am
 not  going  into  the  details  because

 the  time  38  limited  I  think  that  the
 coordination  of  all  socal  welfare
 under  one  department  is_  essential
 Effective  drive  for  social  welfare  by
 non-Government  agency  with  Gov-
 ernment  cooperation  should  =  take
 place.  There  should  also  be  com-
 pulsory  education  up  to  the  lower
 primary  standard  Unless  ths  is
 done,  raising  of  the  standard  of  the
 Indian  population  cannot  be  achieved

 I  am  glad  that  there  is  reduction
 in  Defence  US  should  not  go  on
 having  one  military  pact  after  the
 other  with  countries  which  have  ad-
 verse  repercussions  on  the  Indian
 Budget  Reduction  in  Defence  is  भा
 indication  in  itself  of  India’s  good  in-
 tentions  of  peaceful  co-existence  and
 friendly  approach  Pakistan  need  not
 entertain  any  fears  of  Indian  agres-
 sion  when  India  adheres  strictly  to  the
 Principle  of  non-violence  I  think
 Pakistan  would  do  well  to  remember

 that  she  is  an  offspring  of  India.  As
 such,  India  has  the  welfare  of  the
 people  of  Pakistan  at  heart.  That  is
 why  India  is  putting  up  with  the
 childish  pranks  of  this  young  nation
 with  forbearance  I  do  not  under-
 stand  what  reason  is  there  for  U.S
 to  enter  into  bilateral  Defence  pact
 with  Pakistan

 Mr.  Chairman:  I  am  sorry  the  hon.
 Member  has  to  conclude

 Shrimati  Manjula  Devi:  I  will  come
 to  the  end,  Sir  Long-term  aid  to
 India  by  Western  Powers  38  as  much
 a  necessity  to  US  for  self-preserva-
 tion  and  defence  against  aggression.
 US  should  think  twice  before  enter-
 ing  into  military  pacts  Military  pacts
 are  suicidal,  setting  up  one  natton
 against  another  is  7  self-annuhilation
 It  38  foolish  to  provide  a  spark  for
 world  destruction  But  India  stands
 firm  on  the  moral  strength  of  non-
 violence,  unflinching,  fnendly  to  all,
 but  yielding  to  none

 श्री  ओनारायण  दास  (दरभगा)  सभा-
 पति  महोदय,  में  अपना  भाषण  वित्त  मंत्री

 महोदय  के  बजट  भाषण  के  झन्तिम  भाग  से

 शुरू  करता  ह  ।  उन्होंने  उसमें  प्रपनी  यह
 शाधा  और  भ्रपना  यह  विश्वास  प्रकट  किया  हैं
 कि  बावजूद  थोडो  बहुत  कठिनाइया  के  और

 बावजूद  थोडी  बहुत  मुसीबतो  के  हमारी
 अर्थ  व्यवस्था  ठोस  है  श्रौर  जो  कठिनाइया
 हमारे  सामने  है,  उन  सब  कठिनाइयो  का

 मुकाबला  करते  हुए  हमें  झागे  बढ़ना  है  t

 उन्होंने  अपने  भाषण  में  यह  भो  कहा  है  कि

 हिन्दुस्तान  की  जनता  को  कठिन  त्याग  और
 परिश्रम  करने  के  लिये  तैयार  रहना  चाहिये  ।
 में  समझता  हु  कि  उनकी  इस  भावना  के  साथ

 हिन्दुस्तान  की  अधिकाश  जनता  और  इस
 मदन  के  थोडे  से  माननीय  सदस्यों  को  छाड
 कर  सभी  माननीय  सदस्य,  ग्रधिकांश  माननीय
 मदस्य  सहमत  है  भौर  जो  प्राशावादिता  वित्त
 मंत्री  महोदय  को  है  वही  उनकी  भी  है  o  जन
 सरकार  ने  एक  महात्‌  योजनएो  कार्यान्वित
 करने  की  बात  उठाई  थी  और  उस  योजना
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 को  इस  सदन  ने  स्वीकृति  दी  थी,  उसी  समय

 हमसे  करीब  करीब  निश्चय  कर  सिया  था
 कि  द्वितीय  पंचवर्षीय  योजना  को  पूरा  करने
 के  लिये  जिस  प्रकार  के  वित्त  की  भावश्यकता

 होगी,  उस  विस  को  हमें  झपने  ऊपर  कठि-
 नाइयां  उठा  करके  मुहैया  करना  होगा,  सभी
 साधन  मुहैया  करने  होगे  ।  यही  कारण  है  कि

 हर  साल  एक  के  बाद  दूसरे  वित्त  मंत्री  जब  इस
 सदन  में  नए  नए  कर  प्रस्तावों  को  लकर
 उपस्थित  होते  है  तो  उन  कर-प्रस्तावों  का
 विरोध  करने  का  साहस  हम  में  नही  होता  है  ।

 बहुत  से  माननीय  सदस्य  जिन्होंने  भाषण
 दिये  हैं  उन्होंने  टैक्सों  का  पूरा  पूरा  विरोध
 किया  है,  फिर  चाहे  वे  डायरेक्ट  टैक्सिस  हों
 और  चाहे  इंडायरेक्ट  टैक्सिस  हों  ।  लेकिन  मै

 बहुत  सोचने  के  बाद,  बावजूद  इस  बात  के  कि

 हम  जिस  जनता  के  प्रतिनिधि  है,  उसकी  हालत
 को  भी  जानते  है,  उसकी  कठिनाइयों  से  भी
 बाकिफ  हैं,  उसकी  दक्षा  में  आज  तक  कितना

 सुधार  हुआ  है,  यह  भी  हम  जानते  है,  इस

 नतीजे पर  पहुचा  हु  कि  भविष्य  को  झाशा  में,
 स  झाशा  में  कि  भागे  जाने  वाली  हमारी  जो
 सतान  है,  वह  सुखी  होगी  हमें  उनका  समर्थन
 करना  चाहिए।  इस  चीज  को  देखते  हुए  कि

 करोड़ों  की  संख्या  में  लोग  झोपड़ियो  में  रहते  है
 तथा  उनके  उपभोग  की  जो  चीज़ें  हें  उनके  दास

 बढ़ते  चले  जा  रहे  है,  हम  इन  सभी  टैक्सों  का
 समर्थन  करते  हैं  फेकिन  जब  हम  उनके  बीच
 में  जाते  है,  तो  भी  बावजूद  इस  बात  के  कि

 हमारे  विरो,  पक्ष  के  तोत  ए।  राजतीतिव
 समस्या  खड़ी  कर  देते  है  भ्ौर  कहते  है  वि:
 कांग्रेस  सरकार  हर  तरह  से  टैब्सो  का  बोझ

 उन  पर  बढ़ा  रही  है,  फिर  भी  उसी  जनता  के
 अंतिनिधियों  के  रूप  में  हम  उन्हें  बतलाते है
 किडश्रगरप्रभीकी  जो  पीढ़ी  है  झौर  जो

 इस  देक्ष  मे  रहती  है,  इस  योजना  को  मफल
 बनाने  में  मदद  देती  है,  यह  जो  योजना  का
 £ . ल  if  उसको  सफलतापूर्वक  सम्पन्न  करती  है,
 इसमें  अपनी  कटिनाइयों  की  परवा  किये  बिना

 जागे  शक्ती  है  भौर  करों  के  रूप  में  सरकार

 की  सहायता  करती  हू  तो  शाने  बाली  हमारी

 जो  संतानें हैं  ये  सुली  होंगी,  सस्तृष्ट  होंगी  भर
 जब  कभी  भी  इतिहास  लिखा  जायेगा  तो  लोभ

 कहेंगे  कि  कांग्रेस  को  जो  ह्रधिकार  मिला
 स्वराज्य  के  बाद  तो  उसने  लोक  ढर  से  या
 लोगों  के  उसके  ग्विलाफ  हो  जाने  के  डर  से
 काम  को  नहीं  छोड़ा  बल्कि  उसी  काम  को
 किया  जिस  से  भविष्य  में  उन्नति  हो  सकती  है,
 जिससे  देश  का  भविष्य  उज्जवल  हो  सकता  है।
 इसलिए  बावजूद  इस  बात  के  कि  टैक्स  लगाने
 से  हमारी  लोकप्रियता  घटती  है,  फिर  भी

 हम  दैक्सों  का  समर्थन  करते  है

 सभापति  महोदय,  इसके  बारे  में  विस्तार  से
 न  कह  कर,  चूकि  समय  कम  है,  मै  हतना  ही
 कहना  चाहूंगा  कि  टैक्स  लगाने  से  हमारा
 विरोध  नहीं  है  उकिन  टैक्स  लगाने  के  साथ  साथ

 हमें  यह  भी  देखना  चाहिये  कि  समाज  के
 जितने  भी  वर्ग  हैं  और  जितने  भी  उन  वर्गों  के
 लोग  है,  वें  सब  बराबर  उस  स्थाग  में  हिस्सा
 नेते  है  या  नही  उते  है।  पिछले  एक  दो  सालों  में

 हमारे  देश  की  कर-प्रणाली  में  एक  बड़ा  परि-
 बन  लाने  का  प्रयत्न  किया  गया  है  जिस  का  हम
 लोगो  ने  स्वागत  किया  हूँ  भौर  यह  भाथा  प्रकट
 की  गई  थी  कि  करो  से  अधिक  से  अधिक  रुपया
 पा  कर  जहां  हम  विकास  के  काम  को  आग
 बढायेगे  वहा  हमारे  देश  में  जो  आर्षिक
 विधमता  है,  उसको  भी  हम  कम  करेगे  ।

 यह  बात  सही  हूँ  कि  हमने  इनकमटैक्स  तो

 पहुले  से  लगाया  ह्भा  था,  उसके  बाद  कैपिटल
 गन  टैक्स  लगाया,  वैल्थ  टैक्स  लगाया,  गिफ्ट
 टैक्स  लगाया,  एक्सपेंडिचर  टैक्स  लगाया
 और  इतने  टैक्स  लगाने  के  बावजूद  भी देश में
 जो  प्राथिक  विषमता  है  वह  विषमता  धटी

 नही  है  ।  कहने  के  लिए  तो  हमने  कह  दिया  कि
 ये  बहुत  रेडिकल  मैचार्स  है  और  इसमे  देवा  के

 श्वन्दर  जो  भ्राधिक  विषमता  है  वह  मिठेगी
 लेकिन  जो  पैसा  टैक्सों  से  हमे  झा  रहा  है  बह
 उतना  नहीं  आ  रहा  है  जितना  शाने  की  कि

 हम  झाशा  करते  थे  ।  इन  टैक्सों  से  काफी
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 आगदनी  हमारी  गहीं  हुई  है।  इतना  ही  नहीं
 हम  देखते  हू ँकि  जो  धनी  लोभ  हैं  वे  तो  भौर

 बनी हो हो  रहे  हैं  ौर  जो  गरीब  थे  8  गरीब  होते
 आअले  जा  रहे  है  {

 ली  बाहरीकी  (बुसत्दशाहर--रक्षित---
 अनुसूचित  जातियां)  पौर  गरीब  हो  रहे  है  t

 ot  श्ीनारावत दास  इसलिए मैं  कहना

 आहता हूं  कि  इतना  ही  काफी  नही  है  उस  शासन
 में  जोकि  प्रजातात्रिक  शासन  हँ--भौर  चाहे

 यह  कानून  का  सासन  हो,  न्याय  का  शासन  हो
 या  कोई  और  हो---कि  हम  कहें  कि  हम  पना
 काम  झच्छा  करते  है  लेकिन  देखने  वाली

 बात यह है यह  है  कि  लोग यह  महसूस करें  भौर  लोग

 यह  समझें  कि  श्राप  प्रच्छा  काम  कर  रहे  हैं  ।

 तो  में  यह  कहना  चाहता  हूं  कि  झगर
 आप  कोई  टैक्स  लगाने  है  झोर  बाद  में
 उसमें  वृद्धि  करते  है,  बैल्य  टैक्स  में  वृद्धि  करत॑

 हैं  या  इनकमटैक्स  में  वृद्धि  करते  है  तो  यह
 हल्ला  होता  है  कि  इन  टैक्सो  में  सैचुरेशन
 प्वाइंट  पहुंच  गया  है,  इससे  और  टैक्स  को
 बढ़ाया  गया  तो  खराबी  पैदा  होगी  लेकिन

 दूसरी  तरफ  हम  देखते  है  कि  टेक्सों  से  जो
 आमदनी  हो  रही  हैं  वह  कम  ही  होती  हैं  भोर
 साथ  ही  साथ  देश  में  जो  विषमता  हूं  वह  दूर
 नही  हो  रही  है  भाप  योजना  के  लिए  साधन

 जुटाने  के  लिए  प्राप  चाहे  डायरेक्ट  टैक्स
 लगायें  या  हनडायरेक्ट  टैक्स  लगायें,  हम
 उसका  समन  करने  के  पलिए  नैयर  है  ओर

 श्ूकि  मेरे  पास  समय  नहीं  है  इसलिए  मैं  यह
 नहीं  बता  सकता  हू  कि  कौन  सा  टैक्स  लगना

 चाहिये,  कौन  सा  नहीं  लगना  चाहिये  या  कौन
 सा  कम  लगना  चाहिए,  कौन  सा  अ्रधिक  लगना

 चाहिए  शौर  यह  बात  कहने  का  हम  को  तब
 मौका  मिलेगा  जबकि  वित्त  विधेयक  हमारे
 सामने  प्रस्तुत  होगा  7  इसलिए  इस  समय
 में  केवल  इतना  कहना  चाहता  हूं  कि  कर  लगाने
 में  हमारे  दो  मुख्य  उद्देश्य  होते  हैं.  एक  सो  हमे
 ्लान  के  लिए  रुफया  मिले  और  दूसरे  जो  देश
 में  ग्राथिक  विषमता  है  बह  कम  हो  ।  दोनों  की

 बति  होनी  चाहिए  ।  हमारा  देक्ष  प्रजातंत्री  देश

 है  धौर  हमारे  देश  में  सधिकतर  सोग  गरीब  हैं  |
 लेकिन  मैं  मानता  हूं  कि जब  तक  गरीब  से  गरीब
 झादमी  से  पैसा  नहीं  लिया  जायेगा  तब  तक
 देश  का  विकास  नहीं  हो  सकता  है  t  प्रगर  भाप
 गरीब  से  गरीब  झ्रादमी  को  अधिक  से  धिक
 त्याग  करने  के  लिए  कहते  हैं,  कष्ट  उठाने  के
 निए  कहते  हैं  तो  भ्रापका  यह  देखना  भी  कसंब्य
 हो  जाता  हँ  कि  उसको  इसके  लिए  इसेंटिव
 मिले  i  लेकिन  जब  गरीब  आदमी  देखता  है
 कि  में  गरीब  का  गरीब  हू  और  मैं  इसलिए
 स्याग  कर  रहा  हूं  कि  जाने  वाली  संतान  को
 लाभ  पहुंचे,  तो  उसके  मन  में  यह  विषवास
 तो  कम  से  कम  होना  हो  चाहिए  कि  सरकार
 जो  टैक्स  वसूल  करती  है  उसका  सदुपयोग
 होता  है  शौर  साथ  ही  साथ  जो  दूसरे  वर्ग  के
 लोग  है,  उसके  ऊपर  भो  जिस  तरह  से  टैक्स
 लगाया  जाता  है  वह  भी  अच्छी  तरह  से  वसूल
 किया  जाता  है  शौर  उतना  ही  श्रापको  मिलता
 है  जितना  मिलना  चाहिए  ।  आपने  वैल्थ  टैक्स,
 गिफ्ट  टैक्स.  एक्सपेंडिचर  टैक्स  इत्यादि  लगाये
 लेकिन  उन  सब  का  जो  नतीजा  है,  जो  प्रसिफल
 है  वह  कुछ  उत्साहवद्धंक  नहीं  है  ।

 यहा  पर  बहुत  से  माननीय  सदस्य  और
 ज्यादातर  श्रवबार  भी  जिन  लोगों  के  हाथ  में  है
 े  कालडोर  साहब  को  कोसा  करते  हैं  कि
 कालडोर  ने  ग्रपन  सिद्धान्त  की  बात  तो

 हिन्दुस्तान  में  चला  दी  और  उससे  फायदा

 कुछ  नही  हो  रहा  है  झौर  देश  में  कैपिटल
 फार्मेशन  नही  होता  है  या  यह  चीज  नहीं  होती  हूं
 श्रौर  वह  चीज़  नही  होती  है  ।  में  वित्त  मत्री

 महोदय  को  आगाह  करना  चाहता  ह  कि  जहा
 पर  उन्होंने  २३  करोश  रुपये  के  नये  टैक्स
 लगाये  है.  उन  में  से  Bete  करोड  के  बारे
 में  आप  यह  समझिये  कि  'शक्माइज्ञ  ड्यूटी
 का  है  4  उसका  भार  गरीबो  पर  पडने  वाला  है
 में  इसका  विरोध  नहीं  करता  ह  ।  लेकिन  मैं
 इतना  अवश्य  कहना  चाहता  ह  कि  प्रापने
 डायरेक्ट  टैक्सिस  को  ईफंक्टिव  बनाने  का
 झाइवासन  तो  दिया  है  लेकिन  इस  तरह  के
 आश्वासन  हर  साल  मिलते  हैं  लेकिन  इनकम-
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 हैक्स  का  डिपार्टमेंट,  बैल्थ  टैक्स  का  डिपार्टमेंट,

 गिफ्ट  टैक्स  का  डिपार्टमेंट,  उन  सब  का  काम

 इफैक्टिव  नहीं  हो  रहा  है,  यह  निस्‍्सन्देह  कहा

 जा  सकता &  1  यह  बात  सही  हूँ  कि  एक  कमेटी
 जांच  पड़ताल  कर  रही  है  लेकिन  कमेटी  द्वारा
 जांच  का  नतीजा  यही  होने  वाला  है  कि

 बहू  सिफारिएों  तो  करेगी  लेकिन  उन  सिफारिशों
 को  कार्यान्वित  करने  के  लिए  अगर  सरकारी
 कमंचारी  तैयार  न  हो  तो  कोई  नतीजा  बहीं
 निकल  सकता  है,  यह  टैक्स  ऐसे  का  ऐसा  ही
 रह  जायेगा  |

 ममापति  महोदय;  मेँ  कहना  चाहता  हू  कि
 झाज  जो  हमारे  देश  में  इनकम-टैक्स  का  रेट  है
 वह  कुछ  कम  नहीं  है।  घनिक  वर्गों  पर  जो  टैक्स
 का  रेट  है,बह  सो  के  पीछे  ७५  या  ८०  या  ह. 2

 रुपये  है  ।  लेकिन  इतना  होने  पर  भी  यह  सोचने
 बाली  बात  है  कि  धरनिक  वर्ग  के  पास  कैसे  घन

 बढ़  रहा  है,  कहां  से  उसके  पास  इतना  धन  भा

 रहा  है  इस  बात  की  जांच  करना  सरकार
 का  काम  है  भौर  जांच  के  बाद  अगर  इनकम-टैक्स
 रेट  को  घटाने  की  आवद्यकता  हो  तो  उसको
 चटाया  जा  सकता  है  ।  कालडोर  साहब  नें
 अपनी  स्कीम  में  कहा  था  कि  इनकमटैक्स  का
 जो  रेट  है  वह  ४५  परसेंट  घटा  करके  कर
 दिया  जाना  चाहिए  ।_में  ने  एक  प्राटिकल  पढ़ा
 था  कि  कालडोर  साहब  जब  पाये  थे  तो  उन्होंने
 कहा  कि.में  ने  जो  जो  कहा  था  वैसा  हो  गया

 होता,  गिफ्ट  टैक्स,  एक्स्पेंडिच्रर  टैक्स,  वैल्थ
 टैक्स,  इन  सम  के  सब  ऐक्ट्स  वैसे  बम  बे  होते
 और  उन  से  जितनी  आमदनी  मैं  समझता  था
 उतनी  हो  गई  होती  तो  जरूर  इनकम-टैस
 ४५४  श्तिशत  हो  जाना  चाहिये  था।  लेकिन
 वैल्य  टैक्स  से  भामदनी  हो  चाहे  न  हो,  गिफ्ट
 टैक्स  भौर  बेल्थ  टैक्स  के  जो  प्राविजन्स  है.  वह

 डाइल्यूट  होते  होते  कहा  पहुंच  गये  है  इस  का

 कोई  ठिकाना  नहीं  है,  उस  के  बाद  यह  कहना
 कि  इनकमटंकक्‍्स  ४५  प्रतिशत  हो  जाना  चाहिए,

 बह  ठीक  नदी,  |  भाज  देश  की  जो  हालत  है
 उस  में  दोनों  काम  साथ  साथ  चलने  चाहिए  1

 डैक्सों  हारा  प्लैन  के  लिये  रुपया  मिले  शौर
 जनता  को  सोशल  जस्टिस  भी  मिलनी  चाहिए  |

 मैं  एक  बात  कहना  चाहता  हूं  t  मैं  किसी
 पर  अाकषेप  नहीं  करना  चाहता  ।  हम  सभी  लोग
 ग्रतवार  पढ़ते  हैं  लेकिन  भ्राज  प्रखबार  किन
 के  हाथ  में  है  ।  इन  प्रसबारों  में  जो  विचार
 प्रकट  होते  है  वे  किन  के  विचार  हैं  ?  जितने
 हम  लोग  यहां  पर  है  भाज  वे  करोड़ो  जनता
 की  झोर  से  बोलने  वाले  नही  है,  ऐसा  नहीं  है,
 लेकिन  हमारा  बोलना  झाज  एफेक्टिव  नहीं
 होता  ।  मैं  उन  का  प्रतिनिधि  होते  हुए  भी

 कहता है  कि  उन  को  टैक्स  देना  पड़ेगा  ।  लेकिन

 यहां  पर  मैं  यह  कहना  चाहता  हू  कि  जिस  तरह
 से  हमारे  देश  में  प्रयत्न  हो  रहे  है,  योजनाये
 बन  रही  है  उसी  तरह  से  देश  में  जो  ्राथिक
 विषमता  है  वह  दूर  होनी  चाहिये।  हमारे
 देश  में  विकास  का  काम  जोरों  से  चल  रहा  हे
 शौर  बहुत  बडो  प्जी  हम  अपने  विकास  के
 काम  के  लिये  लगा  रहे  है  लेकिन  जितने  काम

 हुए  है  उन  को  देखने  से  मालूम  होता  है  कि
 जितनी  पूजी  हम  ने  लगाई  है  उस  का  कुछ  न

 कुछ  प्रतिफल  तो  मिलने  लगा  है  लेकिन  हालांकि
 एकानमिक  सर्वे  में  सरकार  यह  बात  अच्छी
 तरह  से  स्पष्ट  कर  चुकी  है  कि  प्रथम  पचवर्षीय
 योजना  में  इतना  इन्वेस्टमेंट  हुआ  भौर  उस
 का  लाभ  इतना  हो  रहा  है,  दूसरी  पच्रवर्षीय
 योजना  में  इतना  इन्वेस्टमेंट  हुआ  भौर  उस  का
 प्रतिफल  यह  है,  फिर  भी  सरकारी  और  गैर
 सरकारी  क्षेत्रों  में जितना  हन्वेस्टमेंट  हुभा,
 प्रथम  श्रौर  द्वितीय  परचवर्षीय  योजनाभों  मे,
 उस  का  जो  प्रतिफल  हूँ  वह  साधारण  जनता  के

 हिस्से  में  उतना  नहीं  भ्राया  जितना  कि  झाना

 चाहिये  था  ।  इसका  लाभ  भ्धिकतर  कुछ
 थोडें  से  लोगो  के  हाथ  में  गया  ।  तब  देदा  की
 जनता  को  जोश  होगा,  उत्साह  होगा  कठि-
 नाइयों  को  झेलते  हुए  भागे  बढने  का,  यह  कैसे
 हो  सकता  है  |

 सबसे  पहनते  हुतवारे  देंगे  में

 दा  बीजों  सें  क्राइग्रिंस  पैदा  हुई
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 एक  तो  ह) ६  का  भ्रमाष  झौर  दूसरी  विदेशी

 मुद्दा  का  भभाव  1  विदेशी  मुद्रा  का  जो  प्रभाव

 दूसरी  पंचवर्षीय  योजना  के  लिये  है  वह  तो

 बाहरी  सहायता  से  पूरा  होने  वाला  है,  लेकिन
 अन्न  का  जो  अमाव  है  उसे  हम  बाहरी  सहायता
 से  कब  तक  पूरा  करते  रहेंगे  ?  इसलिये  इस
 विषय  में  मैं  एक  ही  चीज  कहना  चाहता  हू  ।
 अभी  तक  प्रथम  पंचवर्षीय  योजना  और
 दसरी  पच्चवर्षीय  योजना  में  खेती  की  तरक्की के
 लिये जो  भी  काम  हुआ  है  वह  एफेक्टिव  साबित
 नहीं  हुआ  ।  रुपया  तो  खर्च  हो  गया  लेकिन
 उस  का  पूरा  प्रतिफल  नही  मिला  ।  बावजूद
 इस  बात  के  कि  रूरल  क्रेंडिट  एन्कवायरी
 कमेटी  की  सिफारिशो  के  मुताबिक  सरकार  ने
 कोझापरेटिव  मूवमेट  का  धागे  बढाने  के  लिय
 हन  कम  काम  किया  है,  मैं  इस  का  समर्थन
 करता  हू  भ्रोर  सरकार  को  बधाई  देता  ह
 लेकिन  देश  में  खतो  की  प्रगति  के  लिये
 जितन  कोने  बौ  जरूरत  है
 उस  की  दिशा  में  बहुत  थोडी
 तरक्‍की  हुई  है  ।  यहा  पर  रिजर्व  बेक,  स्टेट  बैंक
 और  सरकार  तीनो  ही  जितना  रुपया  देते  है
 वह  बहुत  कम  है।  देश  में  खेती  की  प्रति
 के  लिये  जितने  वित्त  की  जरूरत  होती  है
 वह  करीब  ७००  करोड़  र०  के  है  लेकिन
 ७००  करोंड  रु०  को  बात  को  तो  एक  तरफ
 छोड  दीजिये,  एक  या  सवा  सौ  करोड  से  ज्यादा
 उन  की  सहायता  होन  वाली  नही  है  ।  इसलिय
 में  जोर  देना  चाहता  ह्  कि  आप  जो  भी  काम
 करते  है  सिचाई  झादि  का  वह  तो  करे,  लेकिन

 देहात  के  लोगों  के  लिये  वक्‍त  पर  कम  सूद  पर
 खती  के  लिये  रुपया  मिले  ।  अभी  तक  हम  इस
 की  यांजना  पूरी  सफलता  के  साथ  नही  कर
 रहे  है  स्टेट  बैक  और  रिजेव  बैक  दोनो
 इस  दिशा  में  कुछ  कदम  उठा  रहे  है  लेकिन  वह
 कदम  बहुत  इनएफेक्टिव  कदम  है  |  इसलिये
 स्टेट  बैक  और  रिजर्व  बैंक  दोनो  को  इस  बात
 की  कोशिश  करनी  चाहिये  ि  जल्दी  से  जल्दी
 ती  के  लिये  जितने  रुपये  की  जरूरत  हो
 हमारे  देश  में  उस  की  पूति  के  लिये  कदम
 उठायें  ।  सरकार,  रिजर्व  बेंक  जौर  स्टेट

 बैंक  तीनों  ही  जोरदार  कोशिश  करें  ताकि
 ढितीय  पंचवर्षीय  योजना  के  झन्दर  झगर  ७००
 करोड  रु०  नहीं  तो  कम  से  कम  ४००  करोड
 रु०  का  प्रबन्ध तो  हो  ही  जाये  t  इस  से  उत्पादन
 मी  बढ़ेगा  और  खर्च  भी  कम  होगा  1

 इन  शब्दों  के  साथ  मैं  अपना  यह  विचार
 प्रकट  करता  हू  कि  यदि  लाने  वाले  टैक्सों से
 हमें  मुक्ति  मिले  तो  मैं  उस  का  समर्थन  करूगा,
 लेकिन  शान  दि  होल  योजना  को  पूरा  करने  के
 लिये  सरकार  ने  जो  टैक्स  लग  या  है  मै  उन  का
 समर्थन  करता  हु  1  इस  के  साथ  ही  साथ  यह
 भी  निवेदन  करना  चाहता  हू  कि  यह  प्रय  न
 करना  चाहिये  कि  वैल्थ  टैक्स,  एक्सपेंडिचर
 टैक्स,  पट  टैक्स  आदि  जितने  भी  टैक्स  हैं,
 उन  से  ज्यादा  से  ज्यादा  रकप्र  वसूल  करनी

 चाहिय  और  अगर  इस  के  लिय  उन  के  रेट  का

 बढ़ाने  की  भी  जरूरत  हो  तो  उस  का  भी
 बढाया  जाय  3

 Shri  P.  K.  Deo  (Kalahandi)  Mr
 Chairman,  Sir,  after  the  brillant  ex-
 position  by  various  Members  of  this
 House  on  the  maiden  performance  of
 our  Finance  Minister,  I  do  not  like  to
 describe  my  reaction  on  the  various
 aspects  of  the  Budget,  but  I  would
 like  to  pimpoint  my  observations  to
 certain  aspects  of  the  Budget

 The  Budget  envisages  a  deficit  of
 Rs  8i  67  crores  on  the  revenue
 account,  which  is  estimated  to  be  re-
 duced  to  Rs  67  58  crores  by  néw
 taxation  proposals  which  are  supposed
 to  yield  Rs  23  35  crores,  and  the
 overall  budgetary  deficit  35  estimated
 to  be  reduced  from  Rs  245  crores  to
 Rs  222  crores  के

 Sir,  we  have  been  advised  to  tighten
 our  belts  and  to  bring  about  more
 production  We  have  also  been  ad-
 vised,  at  the  same  time,  to  effect
 greater  saving  The  Ministers  and
 planners  have  been  continuously
 appeahng  to  the  people  ६०  have  more
 savings  and  to  invest  in  the  Gcverr-
 ment  secunties  But  I  am  very  sorry
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 to  remark  that  they  are  not  con-
 scious  of  the  fact  that  saving  in  the
 Government  expenditure  also  goes
 tewards  adding  our  resources.  Des-
 pite  the  official  profession  we  find
 that  no  serious  attempt  has  been
 made  with  determination  to  curtail
 the  various  items  of  expenditure,
 where  there  is  ample  scope.  There
 will  be  no  two  opinions  that  if  we  go
 on  scrutinising  the  various  items  of
 expenditure  of  the  Government  there
 is  sufficient  scope  for  saving

 Coming  to  the  defence  part  of  our
 expenditure,  defence  takes  up  a  huge
 slice  of  revenue—that  is,  Rs.  242.68
 crores.  Even  though  it  is  estimated
 that  in  the  coming  year  it  wouvid  be
 Jess  by  about  Rs  2439  crores  than
 in  the  current  year  I  cannot  under-
 stand  what  use  we  can  have  with  the
 cruisers.  Of.  course  we  have  to  buy
 Canberra  bombers  to  face  the  arma-
 ments  supplied  to  Pakistan  Ly  the
 western  countries.  Sometime  back
 at  a  very  high  price  we  purchased
 the  aircraft  carrier.  It  has  to  92  re
 conditioned  and  in  96]  the  aircraft
 carrier  would  be  in  commission.  By
 then  I  think  it  would  be  out  of  date
 becinse  war  technique  has  been
 chinzing  from  year  to  year  In  this
 armament  race,  we  are  not  racing
 with  Pakistan;  as  a  matter  of  fact.
 we  are  racing  with  the  United  States
 of  America,  because  by  the  latest
 Pakistan-America  bilateral  mulitary
 pact  they  are  supposed  to  supply
 Pakistan  with  all  the  latest  ammuni-
 tions,  and  they  get  their  arms  supply
 free.  For  every  purchase  of  arms
 and  ammunitions  we  have  to  pay
 through  oyr  nose  and  the  poor  tax-
 payer  has  to  foot  the  bill  Instead
 of  draining  our  much  needed  _re-
 sources  to  such  an  extent  for  pur-
 poses  of  defence,  why  not  spend  some
 amount  in  educating  the  world  public
 opinion  in  favour  of  the  ideals  for
 which  we  stand?

 Sir,  we  have  got  an  eminent  per-
 sonal'ty  in  Sur  Prime  Minister  and  an
 eminent  personality.  in  our  Vice  Pre-
 sident,  who

 could  tour  round  different

 parts  of  the  world  and  mould  puibtic
 opinion  in  our  favour.  If  that  is  done
 we  need  not  have  to  spend  so  much
 for  defence  purposes.  Secondly,  every-
 body  in  the  world  should  be  anxious
 to  preserve  this  biggest  democracy
 of  the  world  which  is  going
 on  in  this  country.  I  feel  that  what-
 ever  misunderstanding  exists  now
 could  easily  be  removed  by  our  Prime
 Minister  and  our  Vice  President  if
 they  have  closer  contacts  with  foreign
 powers

 Regarding  civil  expenditure,  it  is
 esimatceh  ‘a  unt  mh  “co  Feo.  Vo  wrures
 in  the  coming  year—that  is,  an  in-
 crease  of  Rs.  75.32  crores  The  ex-
 penditure  on  administrative  services
 has  shown  an  estimated  rise  of  Rs.  2.5
 crores,  on  developmental  and  social
 services  Rs  23  crores,  Rs  17  crores
 on  community  projects  and  Rs.  5.50
 crores  on  the  welfare  of  Scheduled
 Tribes  and  other  Backward  Classes.
 Considering  the  colossal!  expenditure
 in  the  community  projects,  we  find
 that  the  result  has  becn  most  insignifi-
 cant  This  has  been  admitted  by  our
 Prime  Minister  sometime  back  The
 large  irrigation  projects  do  not  have
 the  desired  effect  on  the  production
 side,  rather  it  created  problems  due
 to  submersion  of  large  areas  and
 rehabilitation  of  those  displaced  per-
 sons.  In  spite  of  these  large  irriga-
 tion  schemes,  hardly  we  have  been
 able  to  cover  20  per  cent  of  our  cul-
 turable  lands  under  irrigation  and
 more  than  80  per  cent  is  still  left  to
 the  vagaries  of  the  monsoon

 4  beg  to  submut,  Sir,  that  instead
 of  these  giant  projects  we  can  con-
 centrate  on  small  and  medium  scale
 irrigation  projects  by  which  we  can
 bring  more  land  under  irrigation
 more  quickly  and  at  lesser  cost.
 In  the  various  State  enterprises  we
 find  a  growing  tendency  of  the  bure-
 aucratic  oligarchy  and  that  should
 be  stopped.  Unless  that  is  done  all
 our  ideals  of  nationalisation  in  the
 country  would  be  frustrated.
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 The  budget  includes  a  total  pro-
 vision  of  Rs.  843  crores  for  imple-
 menting  the  Second  Five  Year  Plan.
 Rs.  50  crores  has  been  provided  in
 the  revenue  budget  and  Rs,  698
 crores  in  the  capital  budget  Besides,
 the  Railways  would  be  _  spending
 Rs.  39  crores  and  the  various  State
 Governments  would  be  spending
 Rs.  239  crores.  In  spite  of  the  large
 expenditure  under  this  head  m  the
 past  and  in  the  coming  year  we  find
 that  the  continual  deterioration  in
 unemployment  situation  has  not  been
 checked  The  problem  of  educated
 unemployment  in  the  urban  and  the
 rural  sectors  has  been  very  acute

 For  our  labour  force,  it  is  estimated
 that  there  will  be  an  increase  of  two
 millon  persons  every  year  Lastly,
 the  under-employed  in  agriculture
 and  household  should  get  increased
 work  opportunities  mm  order  to  fully
 utilise  our  colossal  manpower  Our
 yomt  family  system,  which,  at  one
 tume,  provided  to  some  extent,  a
 measure  of  social  security  against
 unemployment  has  been  in  the  pro-
 cress  of  disintegration  Sir,  with  the
 spread  of  education,  land  reform  and
 natural  desire  on  the  part  of  the
 vouth  for  independent  means  of
 hvelihood,  there  is  a  tendency  towards
 seeking  more  wage  employment

 Sir,  even  though  it  +  difficult  to
 assess  the  magnitude  of  the  problem
 of  unemployment  due  to  insufficient
 data,  the  National  Sample  Survey
 made  a  preliminary  survey  of  the
 urban  unemployment  and  estimated  it
 to  be  of  the  order  of  2.24  million  in
 1984  By  now  that  figure  might  have
 increased,  and  it  might  have  reached
 three  million.

 Regarding  the  rural  unemployment
 figures,  some  attempt  has  been  made
 by  the  State  Governments  to  have
 ३  sample  survey.  I  do  nat  think  the
 statisties  are  very  reliable,  but  the
 Agricultural  Lebour  Enquiry  Com-
 ‘nittee  sometime  back  estimated  our

 rural  unemployment  figure  to  be  of
 the  order  of  2.8  millions.

 Sir,  the  need  to  increase  the  scope
 for  employment  of  labour  in  lieu  of
 machinery  is  an  aspect,  to  be  borne
 in  mind,  but  at  the  same  time  we
 cannot  think  of  putting  a  stop  to  our
 expanding  industrialisation  pro-
 grammes  I  am  afraid  there  is  lack  of
 clear  thinking  somewhere.  We  speak
 of  establishing  big  textile  mulls,  and,
 at  the  same  time,  we  carry  on  and
 we  push  through  our  ambar  charkha
 programmes  We  talk  of  ceiling  on
 land  on  private  individual  holding
 We  give  encouragement  for  mecha-
 nised  large  scale  farming  and  _  give
 loans  to  individuals  for  tractors.  I  feel
 that  even  at  the  planning  level  there
 is  lack  of  clear  thinking  So  far  as
 this  question  is  concerned,  there
 should  be  a  synthesis  between  collec-
 tivisation  and  giving  scope  to  the
 individuals  to  grow

 We  expect  that  in  the  Second  Plan
 period  the  additional  employment
 that  would  be  generated  would  be  to
 the  tune  of  80  lakhs  But,  Sir,  even
 though  we  are  in  the  third  year  of
 the  Plan,  I  don’t  think  our  unemploy-
 ment  problem  has  been  arrested
 Taking  into  account  the  regional  as-
 pect  of  the  unemployment  problem,
 the  Plannig  Commission  suggested
 that  regional  distribution  of  employ-
 ment  opportunities  should  be  spread
 throughout  the  country  There  are
 areas  where  there  is  acute  and  chro-
 nic  unemployment  like  Orissa,  where
 the  average  annual  per  capita  mcome
 is  only  Rs.  75  as  against  the  national
 figure  of  Rs.  290.  I  think  that  the
 intention  of  the  Planning  Commission
 is  to  give  top  priority  for  the  location
 of  big  industry  in  those  areas;  and,
 naturally,  that  prompted  the  Central
 Government  to  put  upitsfirst  steel
 plant  in  the  public  sector  at  Rourkela  in
 the  Orissa  State.  What  is  the  result?
 Although  thirty-six  thousand  persons
 are  enrolled  in  the  local  employment
 exchanges  there,  hardly  is  the  em-
 ployment  exchange  ever  consulted
 when  any  appointment  is  made  by
 the  local  administration.  Out  of

 A]
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 18,000  displaced  persons,  mostly
 Adivasis,  only  70  have  heen  appointed
 im  permanent  jobs  and  very  few  in
 temporary  jobs

 Mr.  Chairman:  The  hon.  Member
 may  conclude.

 Shri  2.  K.  Deo:  I  want  some  more
 time.  Nobody  has  spoken  from  my
 group

 Mr.  Chairman:  Only  one  has  spo-
 ken  from  his  group

 Shri  है  K.  Deo:  My  remarks  may
 appear  to  be  parochial;  but  this
 problem  is  a  human  problem.  So,  I
 would  like  to  draw  the  attention  of
 the  Finance  Minister  to  this  ques-
 tion

 After  the  completion  of  the  First
 Five  Year  Plan,  it  is  estimated  that
 national  income  rose  by  eighteen  per
 cent.  I  do  not  know  by  what  per-
 centage  the  index  prices  of  foodstuffs
 and  other  necessaries  of  life  did  rise
 I  do  not  believe  in  the  jugglery  of
 statistics,  but  I  feel  this,  namely  that
 the  man  in  the  street  should  be
 benefited  Abnormal  rise  in  the  mat-
 ter  of  foodstuffs  has  made  it  very
 difficult  for  the  common  man  in  the
 street.  It  is  becoming  more  difficult
 for  the  man  in  the  street  to  make  both
 ends  meet

 Coming  to  borrowing  it  is  noticed
 that  the  value  of  helping  democratic
 India  is  beginning  to  be  understood
 fairly  well  by  the  foreign  countries.
 By  the  end  of  the  Second  Plan,  our
 foreign  loan  would  be  to  the  tune  of
 Rs.  1,500  grores  for  which  our  annual
 repayment  will  be  40  crores,

 I  would  like  to  know  if  our  Gov-
 ernment  are  conscious  of  this  fact.  It
 remainds  me  of  the  saying  of  Charbak:

 यावज्जीवेत्सुख्  जीवेतू  ऋण  कृत्वा  चत  पिवेत्‌

 The  meanigg  is:  So  long  as  you  live,
 have  a  good  time  even  by  incurring
 loans.

 Because,

 wet,  yer  देदस्थ  पुनरागमनं  कत

 The  meaning  is:  After  you  die,  what
 is  the  guarantee  that  you  will  be
 again  re-born.  Now,  this  is  incon-
 sistent  with  Government  because
 Government  is  not  an  individual.
 They  have  to  see  to  posterity  and  the
 future  generation  and  their  welfare.

 Mr  Chairman:  He  has  to  conclude

 Shri  P.  K.  Deo:  In  this  connection,
 I  would  request  that  the  Government
 should  carefully  consider  our  capacity
 for  repayment  of  our  loans.  Now,  our
 outstanding  public  debt  is  to  the  tune
 of  Rs  40,66,82,00,000  That  is  the
 borrowing  both  from  outside  and
 inside  the  country

 Besides  this,  I  would  hke  to  point
 out  that  a  country,  serious  about
 planning  and  about  mobilising  all  of
 its  resources  cannot  afford  to  lose  its
 revenue  purely  on  ideologica)  grounds,
 especially  when  the  loss  does  not  even
 fulfil  the  purpose  of  the  ideology
 About  30  crores  is  being  lost  to  the
 Government  revenue  every  year  by
 the  introduction  of  prohibition.  Sir,  I
 know  fully  well  how  vehemently  a
 moralist  hike  our  Finance  Minister  will
 react  to  my  proposal  to  scrap  prohibi-
 tion.  But  I  am  a  teetotaller  myself,
 and  I  know  fully  well  that  prohibition
 38  doing  more  harm  than  good.  I  do
 not  think  the  number  of  the  alcoholic
 addicts  has  gone  down;  rather,  instead
 of  having  the  moral  courage  to  drink
 openly,  they  are  drinking  in  the  bath
 room  and  all  sorts  of  things.  They
 are  drinking  all  sorts  of  things  like
 various  tinctures,  spirits,  eau  de
 Cologne,  mrityusanjiveni  sura,  et.,
 injuring  their  health.  I  do  not  think
 regulated  drinking  is  at  all  bad.  So,
 I  request  that  the  Honourable  Min-
 ister  may  reconsider  this  aspect  of  the
 question.
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 Siri  Hynniewta  (Autonomous  Dis-
 tricte—Reserved-Sch.  Tribes):  Mr.
 Chairman,  Sir,  being  one  of  the  few
 Mambérs  from  the  tribal  areas  of  the
 eastern  frontier  of  India,  and  owing
 to  the  shortage  of  time  at  my  disposal,
 {  propose  to  approach  this  budget
 mainly  from  the  expenditure  side  and
 from  the  view-point  of  the  tribal  peo-
 ple  of  the  State  of  Assam  whom  I
 represent.  It  is  very  sad  to  observe
 that  the  emphasis  laid  by  the  Govern-
 ment  in  the  distribution  of  funds  for
 the  regions  in  the  eastern  frontier  is
 on  the  maintenance  of  law  and  order
 rather  than  on  development.  The
 conditions  obtaining  in  that  area,
 except  perhaps  to  some  extent  in  the
 Naga  Hills,  do  not  in  the  least  warrant
 such  a  shift  of  emphasis.  Even  in  the
 Naga  Hills,  the  Government  have  been
 all  along  claiming  that  the  situation  is
 improving.  Therefore,  I  fail  to  under-
 stand  why  our  Government  are  spend-~
 fing  more  and  more  on  the  mainten-
 ance  of  law  and  order  in  the  eastern
 frontier.

 It  38  a  source  of  great  regret  for  me
 to  note  that  the  worsening  plight  of
 the  tribal  people  who  live  in  the  bor-
 der  of  Pakistan  has  not  been  given  the
 sympathetic  consideration  due  to  it
 from  the  Government.  For  this  year
 a  small  sum  has  been  provided  for
 their  economic  rehabilitation.  These
 unfortunate  victims  of  the  partition
 did  not  have  to  leave  their  hearths
 and  homes  as  the  refugees  from  Pakis-
 tan  had  to;  yet,  I  feel  they  were  more
 hard  hit  by  the  partition;  because
 they  remained  in  their  own  mother-
 land,  their  economic  prosperity  was
 shattered  to  pieces  and  they  could  not
 do  anything  to  check  :t.

 Sylhet  and  East  Bengal  in  the  pre-
 partition  days  were  the  natural  mar-
 kets  for  the  products  from  the  border
 areag  and  from  where  our  people  got
 their  daily  necessities.  From  the  eco-
 nomic  viewpoint  the  tribal  people

 Hast  Pakistan  formed  a  part
 of  Bast  Pakistan  rather  than  India
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 Though  this  is  a  fact,  we  have  never
 for  a  moment  entertained  any  idea  to
 join  Pakistan,  though  there  was  8
 semblance  of  a  chance  to  do  so  at
 the  time  of  the  attainment  of  Inde-
 pendence,  because  we  believe  in  the
 high  ideals  of  Indian  nationalism,  and
 hope  also  that  the  Government  would
 come  to  our  aid  whenever  the  occa-
 sion  arises.  But  when  we  have  lost
 our  markets  and  thereby  our  means
 of  livelihood,  it  seems  that  we  have
 lost  also  the  right  to  expect  adequate
 succour  from  the  Government.

 For  twelve  long  and  nightmarish
 years,  we  were  left  alone  and  we  had
 to  fend  for  ourselves  and  to  depend
 for  our  hiving  on  our  ability  to  smuggle
 goods  into  Pakistan.  The  imposition
 of  military  rule  recently  in  Pakistan
 had  removed  the  straw  of  smuggling
 to  which  we  had  been  desperately
 chnging  for  a  decade  to  maintain  our
 precarious  existence.  Our  people  now
 are  at  their  wit’s  end.  They  do  not
 know  what  to  do.  Some  of  th
 accepted  the  inevitable  and  in  order  to
 avoid  starvation  immigrated  into
 Pakistan  where  they  were  received
 with  open  arms.

 Last  year,  when  the  Minister  of
 State  in  the  Ministry  of  Home  Affairs
 paid  a  hurried  visit  to  some  of  the
 villages  in  the  border,  he  denounce&
 smuggling  as  immoral  and  said  that
 under  no  circumstances  our  people
 should  depend  on  smuggling  for  a
 living.  These  are  indeed  very  lofty
 sentiments  and  ideas  which,  backward
 though  we  may  be,  we  most  whole~
 heartedly  share.  We  do  not  want  to
 live  m  the  midst  of  alarms  and  inse-
 curity  natural  to  smuggling.  We  hoped
 then  that  after  the  Minister’s*comfort-
 ing  assurances,  the  grants  given  to  the
 State  Government  of  Assam  for  the
 first  time  in  959  would  be  substanti-
 ally  increased  in  order  to  afford  real
 relief  to  these  suffering  people.  But
 when  I  went  through  the  provisions  in
 the  budget,  I  could  not  but  be  a  vic-
 tim  of  a  great  sense  of  disappointment.
 An  increase  of  Rs.  5  lakhs  anly  is  by
 no  means  sufficient  to  afford  a  sem-
 blance  of  relief  which  is  indispensably
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 meeded  especially  during  the  rainy
 season  when  hardly  anything  can  be
 grown.  The  whole  sum  set  apart  for
 the  economic  rehabilitation  of  the
 border  people  who  number  about  ry
 lakhs  is  only  Rs.  30  lakhs.  The  inade-
 quacy  of  this  amount,  I  believe,  will
 be  obvious  to  this  House  as  well  as  to
 the  Government.  A  lasting  solution
 4s  of  course  the  diversion  of  the  pro-
 ducts  of  this  area  to  other  markets  in
 India,  and  this  can  be  done  only  with
 the  initiative  and  active  help  of  the
 Government.

 Other  measures  like  the  establish-
 ment  of  industries  to  consume  the  pro-
 ducts  as  raw  materials  and  afford  em-
 ployment  to  the  economically  aispiac-
 ed,  the  construction  of  a  network  of
 roads  to  link  the  inaccessible  areas
 with  the  rest  of  the  country  and  the
 provision  of  cheaper  transport  through
 subsidies  and  other  means  occupy  a
 very  important  place.  Although  all
 the  above-mentioned  solutions  are
 long-term  in  nature,  the  initial  stage
 for  their  implementation  has  to  be
 started  at  once  lest  the  =  situation
 should  go  out  of  control.

 What  I  am  mostly  concerned  with
 at  the  moment  is  the  immediate  relief
 that  should  be  provided  to  these  peo-
 Ple,  especially,  as  I  have  mentioned
 earlier  during  the  rainy  season,  when
 at  times  they  have  to  depend  on  herbs
 and  wild  roots  for  their  subsistence.
 A  good  number  of  them  have  died  of
 starvation  and  a  greater  number  stil)
 of  malnutrition.  My  submission  is
 that  the  amount  provided  for  1959-60
 is  too  inadequate  to  cope  with  the
 problem.  A  morsel  of  food  will  not
 be  enough  to  save  a  man  on  the  brink
 of  starvation.  I  would,  therefore,
 plead  with  the  Finance  Minister  to
 allot  more  money  for  the  above  pur-
 pose  from  the  many  sources  and
 resources  at  his  command.

 I  would  also  like  to  take  this  oppor-
 tunity  to  request  him  to  pay  a  personal
 visit  to  any  of  the  worst-affected  areas
 as  Shri  C.  D.  Deshmukh  did  during
 his  stewaflisnip  of  the  Finance  Min-
 istry.

 te
 Since  the  operation  of  the

 Constitution,  a  sum  of  Rs.  3.6  crores
 Was  given  to  the  State  of  Assam
 Under  clause  (a)  and  about
 Rs.  0  crores  under  clause  (b)  of  the
 Second  proviso,  making  thereby  a
 total  of  about  Rs.  8  crores.  We  are
 Srateful  to  the  framers  of  the  Consti-
 tution  for  incorporating  these  provi-
 Sions  in  it  with  the  objective  that  the
 Standard  of  administration  in  the  tribat
 areas  should  be  raised  to  that  of  the
 Test  of  the  State.  So  far,  the  Govern-
 Ment  of  India  have  not  yet  acted  in
 4ccordance  with  the  spirit  of  these
 Provisions,  because  they  have  not  as
 Yet  tried  to  ascertain  whether  that
 Objective  of  the  Constitution  has  been.
 Tealised,  if  so  to  what  extent  and  whe-
 ther  the  degree  of  realisation  is  com-
 Tensurate  with  the  amount  spent.

 I  have,  in  the  course  of  my  previous
 Speeches,  drawn  the  attention  of  Gov-
 Srnment  to  the  fact  that  the  grants
 under  this  article  have  not  been  pro-
 herly  utilised  and  that  the  tribal  peo-
 Ble  have  not  got  in  terms  of  actual

 efit  even  a  tenth  part  of  the  money
 fiven  to  them.  One  of  the  main  rea-
 Sons  that  accounts  for  this  is  that  the
 Tepresentatives  of  the  tribal  people
 have  no  say  except  recently  in  an
 &dvisory  capacity  in  the  distribution
 Gf  funds  and  in  their  use.  I  have
 heard  today  one  Member  making  a
 Somplaint  that  members  of  a  certain
 barty  were  favoured  for  appointment
 to  development  boards  and  other
 bodies  connected  with  the  distribution
 6f  grants  given  by  Government.  The
 Same  is  the  story  in  my  place  also.

 To  cite  an  example,  about  six  months
 बहुत,  in  the  tribal  advisory  council!
 Gonstituted  by  the  State  Government,
 there  was  a  demand  from  the  elected
 kepresentatives  of  the  district  of
 Khasi-Jaintia  Hills  for  a  reconstruc-
 tion  of  the  Shillong  sub-divisional
 evelopment  board,  which  containg  as
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 months  had  passed  and  not  the  alight-
 est  change  was  effected.  I  have  cited
 this  instance  to  show  that  the  subju-
 gation  of  national  interests  to  narrow
 political  ends  has  vitiated  the  whole
 atmosphere  to  the  extent  that  the
 wasteful  utilisation  of  public  money
 cannot  but  come  as  a  natural  corollary.
 I  would,  therefore,  urge  upon  the
 Government  to  institute  an  enquiry
 into  the  manner  in  which  Central
 grants  have  been  utilised  by  the  local
 Government

 This  budget  contains  an  omission
 which  may  constitute  a  violation  of
 the  Constitutional  provisions.  Normally
 the  grants-m-aid  to  every  State  under
 article  275  are  divided  into  two  heads:
 (i)  grants  under  the  substantive  pro-
 vision  and  i)  grants  under  the  pro-
 visos.  But  in  this  budget,  there  has
 been  a  deviation  70  the  case  of  Assam.
 If  we  turn  to  page  270  of  the  publica-
 tion  containing  the  demands  for  grants
 of  the  Ministry  of  Finance,  we  shall
 find  that  for  the  State  of  Assam,  the
 grants-in-aid  are  provided  only  under
 the  substantive  provision  and  no  men-
 tion  is  made  of  the  grants  under  the
 provisos.  Does  it  mean,  I  ask  the
 Finance  Minister,  that  the  grants  under
 the  proviso  will  not  be  any  more  avail
 able  to  the  State  of  Asam?  Can  the
 Government  do  this  without  amend-
 ing  the  Constitution?  The  second
 proviso  is  exclusively  meant  for  the
 tribal  people  in  the  State  of  Assam,
 end  the  grant  under  clause  (a)  of  the
 proviso  ig  fixed  in  amount.  Surely,
 this  sum  should  have  found  a  place
 m  the  budget,  as  it  used  to  be  the
 case  in  the  previous  years.  The
 Finance  Minister,  I  feel,  owes  an
 explanation  to  this  House  for  this
 grave  omission,  which  it  is  not  possi-
 ble  for  me  to  say,  is  intentional  or
 not.

 Now  I  shall  come  to  my  last  point
 and  I  shal?  deal  very  briefly  with  it.
 The  grants  under  article  275  are
 meant,  ag  the  Constitution  says,  to  raise

 the  standard  of  the  backward  tribal
 people  to  the  level  of  the  more  pro-
 gressive  sections  of  the  population.
 But  these  progressive  sections  are  not
 remaining  stationary.  They  also  pro-
 gress.  Therefore,  we  must  have  other
 grants  to  keep  pace  with  the  progress
 of  the  more  advanced  brothers  of  the
 country.  But  it  38  very  regrettable  to
 say  that  the  grants  under  Art.  275
 meant  to  raise  the  standard  of  the
 tribal  people  have  been  included  in
 the  provisions  of  the  First  and  Second
 Five  Year  Plans  with  the  result  that
 actually  we  get  nothing  extra.  If  we
 are  to  get  Rs  I  crore  and  if  from  the
 grants  under  article  275  we  get  Rs.  90
 lakhs,  they  will  give  us  only  the
 balance,  namely,  Rs  40  lakhs.  In  this
 way,  they  are  defeating  the  very
 purpose  of  the  Constitution  and  cir-
 cumventing  it  ए  order  that  the  money
 which  should  have  gone  to  the  tribal
 people  might  be  diverted  elsewhere.

 This  communal  and  narrow-mmnded
 approach  of  the  local  government  there
 will  make  the  situation  worse  and
 worse,  and  it  Is  mainly  for  the  wrong
 handling  of  the  tribal  problem  that
 the  Nagas  have  gone  to  the  stage  in
 which  they  are  today.  It  is  not  because
 they  hate  us.  Here  I  may  relate  an
 meident  during  the  life-time  of  the
 father  of  the  nation.  Long  before  that
 time  the  Nagas  have  been  clamouring
 for  an  independent  sovereign  Naga
 land,  Somehow  or  other  they  wanted
 to  press  their  demand  before  Mahatma
 Gandhi.  They  went  to  him  and  he
 received  them  very  lovingly  They
 asked  him—the  Nagas  told  me—for  a
 separate  Naga  land  and  in  reply  he
 told  them  “If  you  do  not  want  to
 remain  m  India,  we  shall  not  keep
 you  by  force”.  They  went  away  very
 glad  and  felt  at  that  time  that  they
 should  be  in  India  at  least  for  some
 time  to  find  out  whether  it  is  good  or
 bad  for  them  to  be  in  it.  But,  as  I
 have  said,  the  wrong  handling  of  the
 tribal  affar  by  the  State  Government
 of  Assam,  and  the  freedom  given  to  it
 by  the  Central  Government,  have  made
 things  worse  and  worse  for  the  coun-
 try,  and  today  large  sums  of  money

 .
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 to  the  tune  of  Rs.  2  or  8  lakhs  are
 epent  there  for  the  sole  purpose  of
 fighting  the  Nagas,  who  are  our  own
 countrymen.  Therefore,  I  would
 appeal  to  the  Government  to  be  more
 careful  in  their  dealing  with  the
 tribals  and  to  see  that  the  money
 meant  for  the  upliftment  of  the  tribals
 is  properly  spent.

 Mr.  Chairman:  The  hon.  Member
 from  Mirzapur  and  after  him,  the  hon.
 Member  from  Shivpuri.

 aft  रूप  मारायण  (मिर्जापुर,  रक्षित--

 अनुसूचित  जातियां)  :  सभापति  जो,  मैं  भाप  की
 घन्यवाद  देता  हूं  कि  काफी  इन्तिजार  के  बाद
 आज  मुझे  समय  दिया  गया  |

 यह  खुशी  की  बात  है  कि  इस  वर्ष  जो

 हमारे  वित्त  मंत्री  जी  ने  बजट  पेश  किया है
 उस  में  कोई  ऐसा  विशेष  कर  नही  लगाया  है
 जिस  का  देश  में  खास  विरोध  हो  ।  सिर्फ  एक
 टैक्स  खंडसारी  पर  लगाया  गया  है  जिस  से

 कुछ  लोग  उत्तर  प्रदेश  ओर  बिहार  में  प्रभावित

 हुए  हैं  ।  यह  कर  कुछ  मध्यमयर्ग  झे  लोगों  पर

 दढेगा  जो  कि  इस  काम  को  पपने  घरों  में
 करते  है  ।  इसलिये  में  यह  सुझाव  देना  चाहता
 हूं  कि  इस  कर  में  कुछ  कमी  होनी  चाहिये
 क्योंकि  यह  कर  खास  कर  गरीबों  पर  समझा
 जायेगा।  बाकी,  जैसा  कि  मेरे  एक  भाई  ने  कहा
 है,  मैं  मी  यह  सुझाव  देना  चाहता  हू  कि  वैल्थ

 टैक्स,  एक्सपेंडीचर  टैक्स,  शौर  गिफ्ट  टैक्स
 की  बढ़ाना  चाहिये  U  लेकिन  यह  इस  बजट  में

 नहीं  किया  गया  है  इस  से  हम  को  भ्रसतोष  है  ।
 इन  टैक्सों की बमुली मी की  वमुली  भी  बहुत  कम  हुई  है
 इसलिये  भी  विस  मंत्री  जी  को  इस  शोर  भ्रधिक
 ध्यान  देना  चाहिये  ।

 ब  में  उत्तर  प्रदेश  के  विषय  में  कुछ
 कहता  चाहता  हूं  यो  तो  हमारा  भ्रदेश,

 यादी  उत्तर  प्रदेश  पिछड़ा क््भा  प्रदेश  है,  वहां

 पर  बनी  अ्रविदी है  भौर  लोग  भुखमरी  के

 किकार हो  रहे  हैं  पर  जिस  हिस्से से  मैं  भाता

 हैं,  शवी  मिर्जापुर,  गाजीपुर,  बलिया,  बेबरिया,,
 और  बोरखपुर  जिले  बहुत  पिछड़े  हुए  है

 हक  हे
 हर  साल  सोग  भुखमरी  के  सिकार

 t

 एक  लागगीय  सदस्य  :  उत्तर  प्रदेश  के

 पश्चिमी  जिलों  में  भी  भुखमरी  बहुत  ज्यादा  है।  :

 श्री  रूपए  मारायण  पदिचमी  जिले  पूर्वी

 जिलों  से  फिर  भी  भच्छे  है  मे  पूर्वी  जिसों  कौ
 तरफ  झापका  विदेष  रूप  डे  ध्यान  भ्राकर्षित
 करना  चाहता  हैं  भौर  भी  कई  बार  यह
 प्रशन  इस  हाउस  में  उठाया  जा  चुका  है  v  पिछले
 साल  भी  मैने  इस  सदन  का  ध्यान  इस  झोर
 आकर्षित  किया  था  ।  पूर्वी  जिलों  में  सिंचाई
 की  कोई  खास  योजना  नही  चल  रही  हैं  ।
 उत्तर  प्रदेश  के  पूर्वी  जिलो  में  ट्यूब  बैल्स
 की  योजना  चलायी  गयी  है  लेकिन  वह  काफी
 सफल  नही  हुई  ।  परिचमी  जिलों  में  तो  पहले

 से  नहरे ंहै  I  पर  पूर्वी जिलो  में  ट्यूब वेल  की
 योजना  सफल  नहीं  हुई  है,  इसलिए  हमारे
 सामने  बडी  विकट  समस्या  पैदा  हो  गयी  है
 क्योकि  वहां  पर  हर  साल  सूखे  से  बड़ी  ब्रेन
 शानी  पदा  होती  हूँ  ।  भाबादी  दिन  पर  दिन

 बढ़ती  जा  रही  है  ।  कोई  नई  इंडस्ट्रीज  हमारे

 यहां  नहीं  दी  जा  रही  है  |  सिर्फ  बनारस  में
 बहुत  प्रयत्न  करने  पर  साहू  केमिकल  फैक्टरी
 बनी  हैँ  भौर  एक  रेलवे  का  कारशाना  खोला
 गया  हूं,  पर  मुझे  बड़े  श्रफसोस  के  साथ  कहना
 पढ़ता  है  कि  हाल  में  उसका  काम  धीमा  कर
 दिया  गया  हे  क्‍योंकि  बिजली  नहीं  मिल  रही
 हैं  ।  ऐसा  मालूम  होता  है  कि  कुछ  दिन  इस
 कारखाने  का  काम  भी  ठप  रहेगा  |

 दूसरे  राज्यों  को  केन्द्रीय  सरकार  पैसा
 देने  में  बहुत  उदारता  का  व्यवहार  करती  हैं

 लेकिन  उत्तर  प्रदेश  के  साथ उसका यह  व्यवद्धर
 नही  है  1

 एक  मामननोयथ  सदस्य  :  मिनिस्टरों  की

 संख्या  कप्त  कर  दीजिये  |



 Seay  Generel  Brudett-  reat  um  38  980  (BAKA)  Generel  Disousrion  sqah

 जी  ।  ree  :  हे  सो  ewe  te
 करते  के  ई...  हैं  |  शेकिद  यह  में  श्त्व्को

 eur  wren  g  fe  eet  sty  fern

 पिला  हुकर है।  ।  देखें कि  तू  eters
 भ॑  उत्तर  प्रदेश  के  सोगों की  दर  कंफीदा

 इनकम  २६१.  १५  की  जबकि  इंडिक  की  पर

 कैपीटा  भामदनी  २७१.६  थी  ।

 एक  धानमभौत  weer:  दिल्वार  की  क्‍या

 थी?

 कौ  रूप  मारायण  :  १६५५-५६  में  उत्तर
 प्रदेश  की  पर  कैपीटा  इनकम  २६५.०६  थी
 जबकि  इंडिया  की  २७३.  ६  थी  सन्‌  १६५६-
 ४७  में  उत्तर  प्रदेश  कौ  पर  कैपीटा  इनकम
 २५८  .४०  भी  जबकि  इंडिया  की  २८४.  vo

 थी  शौर  सन्‌  १९५८  में  उत्तर  प्रदेश  की  पर
 बौपीटा  इनकम  २४८.  ७६  थी  ।  इस  तरह  से
 झाप  देखें  कि  देश  की  पर  कैपीटा  भ्रामदनी

 बढ़  रही  है  शौर  उत्तर  प्रदेश  की  पर  कैपीटा
 झामदनी  २६६  से  घटते-घटते  २४८  पर  भा

 गयी  है  ।

 एक  माननीय  सदस्य  मिनिस्टर  प्रापके

 बढ़ते  जा  रहे  है

 को  कप  लारायण  तो  आप  देखेंगे  कि

 हमारा  प्रदेश  कितना  पिछड़ा  हुआ  है  ।

 में  आपको  बताना  चाहता  हूं  कि  रुपया
 देने  के  मामले  में  ू  पी०  के  साथ  ग्रच्छा

 व्यवहार  नहीं  किया  गया  है  ।

 पावर  के  लिए  जो  रुपया  दिया  गया  है,
 उसमें  यू०पी०  के  साथ  बहुत  बुरा  व्यवहार
 किया  गया  है  ।  यू०  पी०  बहुत  गरीब  प्रदेश

 है  ।  उस  को  इंडस्ट्रीज  की  जरूरत  है  झौर

 इंडस्ट्री!  के  लिए  पावर  की  ज़रूरत  होती  है
 भौर  पावर  के  मामले  में  यू०  पी०  कितना

 पिछल  हा  है  ।

 थी  सुरेखनाथ  दिेदी
 सारे

 हिन्दुस्तान  की  पाथर  उसके  हाथ  में  है  ।

 चह  का  ares:  कमर  @  rex  का

 पर  यूमिट  कयसम्प्यन  ४.०  है  |  उस  को
 केव्दीय  खस्कार  मे  पावर  के  ह... 4  ५२३.  ०

 ू 7  कोरिया  एलसचेंश में  दिया  है,  कभी  क्रेस
 एक्सचेंज  इलाटमेंट  का  ४.  १  परेड  cesT
 को  दिया  गया  है  ।  वैस्ट  बंगाल  का  पर  यूनिट
 1... ॥  ६२.  ०६  है  भौर  उसको  २८६०३.  ०
 ह...  दकसचेंज  मिस्रा  है,  खिसका  क  कह
 है  कि  उसको  फारेन  एस्शचेंज  एलाटमेंट  का
 २०.६  परसेंट  दिया  गया  है  |  मज्ाल  का
 पर  यूनिट  कनजम्प्यन  २२.१५  है  भौर
 उसको  फारेब  एक्सचेंज  RVR.  ६७  ल्पया
 दिया  गया  है,  भ्र्थात्‌  उसको  फ़ारेन  एक्सचेंज
 एल्लाटमेंट  का  २६.५  परसेंट  दिया  गया  है  ।
 मध्य  प्रदेश  का  पर  यूनिट  कनज़म्प्शन  ५.  ७१
 है  श्ौर  उसको  १०२३.०  रुपया  फ़ारेन

 एक्सचेंज  दिया  गया  है  भौर  इस  तरह  उसको
 फारेन  एक्सचेंज  एलाटमेंट  का  १८  परसेंट
 दे  दिया  गया  है  ।  पंजाब  का  पर  यूनिट  कनज-
 मदन  १५.०५  है  भौर  उसको  Lolo ०
 फारेन  एक्सचेंज  दिया  गया  है,  जिसका  मत-
 लब  यह  है  कि  उसको  १८.  १  परसेंट  दिया  गया
 ह  |  शब  यू०  वी०  के  बारे  में  सुनिए  t
 उसको  सुन  कर  आप  घबरा  जायेंगे  |  यून  पी०
 का  पर  यूनिट  कनज़म्प्शन  ८.१०  है  और
 उसको  फ़ारेन  एक्सचेंज  सिर्फ  ६५.६७  ६ ह
 दिया  गया  है,  जो  कि  सब  से  कम  है  और  जो
 कारेन  एक्सचेंज  एलाटमेंट  का  .५  परसेंट

 है  ५  इससे  भाप  अनुमान  लगा  सकते  हैं  कि  यू०
 पी०  के  साथ  कितनी  उदारता  दिखाई  गई  है  ।
 झाज  स्थिति  यह  है  कि  उत्तर  प्रदेश  के  लोग

 भुखमरी  का  शिकार  हो  रहे  है  वहां  पर  कोई

 इंडस्ट्री  नहीं  है।  लोग  उसको  और  भी  मारना

 चाहते  हैं  :  इसलिये  में  इस  हाउस  का  ध्यान

 झाकषित  करना  चाहता  हूं  कि  ्पू०  पी०  के

 हम  लोग  भी  आदमी  हैं  भौर  हम  भी  ड़िन्दा

 रहना  चाहते हैं  और  मे  वित्त  मंत्री  जी  से  कहुंगा
 कि

 की  wo  र०  दांडे  (नेनीताल)  कोई  बिस

 मंत्री  नहीं  है  ।
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 aft  रूप  Ra  :  इससे  भाषूम  होता

 है  कि  कोई  हमारी  बात  को  सुनना  भी  नहीं

 चाहता  है  ।  यह  तो  हमारा  दुर्भाग्य  है  कि  कोई

 qe  fo  की  बात  को  सुनना  नहीं  चाहता  है,
 लेकिन  हमने  सुनानी  है  ।

 में  आपको  बता  रहा  था  कि  हम  लोग

 किस  तरह  से  पिछड़े  हुए  हैं।  इसी  तरह  हम

 दूसरे  विभागों  में  भी--मिसाल  के  तौर  पर

 एजूकेशन  में  भी  पिछड़े  हुए  हैं

 aft  सुरेजनाथ  दिबेदो  :  यह  मानते  हैं

 aft  रूप  नःरायण  :  प्रा  पाप  सब  प्रदेशों

 का  लिटरेसों  का  परसेंटेज  देखिए  ।  भान्द्र  में

 लिटरेसी  का  परसेंटेज  १५  परसेट  हैं,  भासाम

 में  १८.  १  परसेंट  है,  बिहार  में  १२.२  परसेंट

 है,  बम्बई  में  २४.६  परसेंट  है,  मद्रास  में

 २१.८  परसेंट  है,  उड़ीसा  में  १५.८  परसेंट

 हैं,  पंजाब  में  १६  १  परसेट  है  भौर  यू०  पी०

 में  १०.८  परसेंट  है,  वैस्ट  बंगाल  में  २४.  ५

 परसे  हूं,  मंतर मे  २०  ३ परसे  है, सोर स्टर
 में  १८.५  परसेंट  है  भौर  ट्रावनकोर-कोचीन
 में  ४६.४  परसेंट है  ।

 पंडित  wa  नारायण  गपाजेद"  (शिवपुरी )
 अध्य  प्रदेश  ?

 एक  साननीय  सदस्य  :  केरल  ?

 शी  रूप  मारायण  :  केरल  के  भांकड़े

 भेरे  पास  नहीं  हैं  ।

 te  रणबोर  सिंह  (रोहतक):  ये  फ़िगर्ज

 कहां  से  भाए  हैँ
 ?

 ली  रूप  मारायण  :  मैं  यह  कहना  बाहता

 हूं  कि  यू  पी०  एजूकेशन  में  भी  पिछडा  हुभा

 है|  शिक्षा  के  एलाटमेंट  में  भी  यू०  पी०  का

 झबसे  कम  हिस्सा  है  |  जहां  तक  रोड्स  का

 ताल्लुक  है,  उसमें  भी  यू०  पी०  सबसे  पिछड़ा

 हमा  है  भौर  प्लानिंग  कमीशन  ने  इसके  लिए

 भी  यू०  पी०  को  सबसे  कम  रुपया  दिया  है  ।

 मैं  क्या  बताऊं  ।  झगर  यही  हास  रहा  तो

 यू  पी०  बेचारा  मर  जायेगा  ।  इसलिए  मैं

 कहता  चाहता  हूं  कि  इस  योजना  में  मू  पौ०
 के  साथ  इस  तरह  का  व्यवहार  न  किया  जाये.
 झौर  उस  को  झौर  रुपया  दिया;  जाये  ।  जो
 योजनायें  चल  रही  हैं,  उनका  भी  ठीक  तौर

 पर  श्याल  नहीं  किया  जाता  है  |

 6°44  bre.

 (Mr.  Speaker  in  the  Chair]

 हमारे  यहां  कई  प्राजैक्ट्स  हैं।  दोहरी
 घाट  पम्प्ड  केनाल,  टांडा  पम्प्ड  बौनाल,  कुआानों
 पम्प्ड  कैनाल,  माटा  टीला  डेम,  रामगंगा
 रिवर  प्राजैक्ट,  नानक  सागर  प्राजैक्ट,  शारदा
 सागर  प्राजैक्ट  और  टोमरिया  रेजरवायर

 बगैरह  कई  छोटी-छोटी  प्राजैक्ट्स  हमारे  यहां
 हैं।  हमारा  प्रदेश  इन  सब  प्राजैक्ट्स  को  चताना

 चाहता  है,  लेकिन  उन  सब  में  रुकावट  श्र  रही
 है  भोर  वह  इसलिये  कि  केन्द्रीय  सरकार  उसको
 फारेन  एक्सचेज  का  एलाटमेंट  नही  दे  रही  है
 श्राज  यू  पी०  को  इन  प्राजेक्ट्स  के  लिए
 मशीनें  मंगाने  के  लिये  इम्पोर्ट  लाइसेन्स  नहीं
 मिल  रहे  है।  में  माननीय  वित्त  मंत्री  जी
 से  कहना  चाहता  हूं  कि  इस  वक्‍त  हमारी  जो

 प्राजेक्टस  चल  रही  हैं,  उन  के'  लिए  हमने
 मशीनरी  का  आर्डर  प्लेस  कर  दिया  है,  लेकिन

 हम  को  फ़ारेन  एक्सचेंज  क्‍यों  नहीं  दिया  जा

 रहा  है,  ताकि  वे  प्राजक्ट्स  पूरे  हो  सकें  t

 मिसाल  के  तौर  पर  मिर्जापुर  में  रिहन्द  डैम
 बन  रहा  है  1  वहां  के  लिए  ट्रांसफामर  मंगाने
 के  लिए  एक  कम्पनी  से  टेंडर  मंगाया  गया,
 लेकिन  उस  टेंडर  को  इस  लिए  कैन्सल  कर
 देना  पड़ा  कि  केन्द्रीय  सरकार  ने  उसके  लिए
 हम  को  फ़ारेन  एक्सचेंज  नहीं  दी  शौर  उसके

 यहां  से  यह  लिख  कर  गया  कि  फ़ारेत  एक्सचेंज
 नदी  मित्रेत,  ।
 Shri  Sinhasan  Singh  (Gorakhpur):

 May  I  point  out  that  the  hon.  Deputy
 Minister  is  not  listening  to  the  hon.
 Member?  He  is  talking  with  other
 Members.

 Mr.  Speaker:  Order,  order.  Shri
 Rameshwar  Tantia  is  not  in  his  seat;
 he  may  kindly  go  back  to  his  seat.
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 Shri  6.  D.  Pande  (Naini.  Tal):
 Otherwise,  the  Deputy  Minister  of
 Finance  will  not  hear  the  hon.  Mem-
 ber;  he  will  not  attend  to  U.P.

 Mr.  Speaker:  Order,  order.  Of  all
 the  several  Ministers,  there  is  only  one
 present,  and  even  he  is  not  hearing.
 ‘What  is  to  be  done?

 Shri  C.  D.  Pande:  That  is  because
 U.P.  is  speaking.

 Shri  Raghunath  Singh  (Varanasi):
 Nobody  is  here  to  hear  U.P.  That  is
 the  main  difficulty.

 Mr.  Speaker:  The  Minister  will
 convey  the  information  to  them.

 भी  रूप  गारामबण  हस  रिहन्द  डैम  के
 बारे  में  बहुत  लोग  पंगूली  उठाते  है  कि  यू०
 पी०  को  बहुत  बडा  प्राजक्ट  दिया  गया  है  ।
 लेकिन  में  निवेदन  करना  चाहता  हु  कि  वह
 एक  ही  है  d  जैसा  कि  श्री  सी०  डो०  पाडे  ने
 उस  के  बारे  में  कहा  है,  इट  इज  दि  फर्स्ट  इट
 दख  दि  लास्ट  t  तात्पयं  यह  है  कि  हमारे
 यहा  वह  एक  ही  प्राजेक्ट  हैं  प्रौर  हमारी
 केन्द्रीय.  सरकार  उसमें  बाधा  डाल  रही  है,
 जिससे  वहा  काम  रुका  हुआ  है  ।  जैसा  कि  मैने
 झमी  बताया  फारेन  एक्सचेंज  न  मिलने  की

 वजह  से  ट्रासफामज  के  टेडर  को  कैसल  कर
 देना  पड़ा  शौर  यू०  पी०  गव्नमेंट  ने  हम  को
 बताया  है  कि  दूसरे  टेंडर  में  खर्च  शौर  बढ़
 जायेगा  ।  परिणाम  यह  है  कि  फारेन  एक्सचेंज
 न  देने  से  एक  तो  खर्चा  बढ़ता  है  भौर  दूसरे
 काम  भी  रुक  जाता  हैं  भौर  हमारे  यहा  परे-
 क्षानियां  बढ़  रही  हैं  1

 करी  श््ज  राज  सिह  (फिरोजाबाद)  :

 संतिमंडल  की  परेशानिया  बढ़  रही  है  ?

 शी  रूप  नारायण:  मै  यह  निवेदन  करना

 चाहता  हूं  कि  जो  कुछ  दिया  गया  है,  कम  से
 कम  उसको  तो  एक्सपीडाइट  कराया  जाये
 भौर  फारेन  एक्सचेंज  दिया  जाये,  ताकि

 हमारे  प्राजक्ट्स  चालू  हो  जायें  ।

 भरी  प्रभु  नारायण  हि  ने,  जो  कि  बनारस
 के  नए  सदस्य  हैं,  कहा  कि  हमारे  देश  पर  कर्जा

 बहुत  हो  रहा  है  भौर  उसकी  वजह  से  हमारे
 देश  की  परेशानी  बढ़  जायेगी  ।  उनके  क्षेत्र  में
 एक  मंत्री  जी  ने  इतना  काफ़ी  काम  कर  दिया

 है  कि  जिधर  जाइये  उधर  कंनाल्स  हैं,  जिधर
 जाइये  उधर  पक्की  सड़कें  हैं  भौर  यहां  तक
 कि  पगड़ंडियां  भी  पक्की  कर  दी  गई  है  ।
 इतना  होने  पर  भी  उन्होने  मंत्री  जी  की शिकायत
 की  है।  उस  क्षेत्र  की  तो  यही  बात  है  कि  काम
 झगर  भ्रधिक  ह््भा  है  तो  ज्यादा  शिकायत
 करो  ।  हम  तो  यह  कहते  हैं  कि  हम  तो  काम
 करते  है  और  उनका  काम  खाली  शिकायत
 की  जाच  करने  के  लिए  कमेटी  बिठवाना  ही
 है  ।  प्रभु  नारायण  जी  दूसरे  क्षेत्र  में  काम  होना
 पसन्द  नही  करते  है  इसलिये  शब  कर्जा  लेना
 नही  चाहते  1

 शी  ब्रज  राज  सिंह  :  तभी  तो  बाप  हार
 गए  हँ  ;  Unterruptions).

 Mr.  Speaker:  Order,  order.  I  can-
 not  understand  this  sort  of  interrup-
 tions.  This  383  becoming  a  market
 place.  Why  should  there  be  so  much
 mterruptions?  There  is  no  decorum
 maintained  here  Any  stranger  who
 comes  here  will  feel  that  we  are  hav-
 ing  a  public  meeting.  I  am  really  sorry
 that  this  is  happening.

 Shri  Braj  Raj  Singh:  He  was  speak-
 ing  on  Banaras.

 Mr.  Speaker:  Let  him  speak  on
 anything.  The  hon.  Member  will  have
 his  own  turn.

 Shri  Braj  Raj  Singh:  Interruptions
 have  always  been  allowed.  »

 Mr.  Speaker:  That  is  occasionally,
 when  interruptions  throw  light,  but
 not  interruption  for  mterruption  or
 obstruction.

 Shri  Braj  Raj  Singh:  This  was  not
 interruption  for  interruption’s  sake.
 He  was  throwing  light  on  Banaras
 about  which  Shri  P.  N.  Singh  had
 spoken.
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 Mr.  Speaker:  &  is
 Gearnens  toe

 for  me.
 Woat  is  light  for  one  is  tor
 ethers.

 waht  रूप  में  कोई  ऐसी  बात

 नहीं  कह  रहा  या  जो  उस  के  लिलाफ  हो  t

 wm  मैं  एप्रिकलजर  के  बारे  में  कुछ
 कहना  चाहता  हूं।  कृषि  का  जहां  लक  सवाल

 है,  उत्तर  प्रदेश  कृषि  ब्रधावन  प्रदेश  है|  वहा
 की  झावादी  बढ़  नहीं  है  भोर  उस  का  भार
 कृषि  पर  पड  रहा  है  t  इस  के  नतीजे  के  तौर
 प्र  उत्तर  प्रदेश  की  जो  परेक्षानिया  है  वे

 बढ़  रही  हैं  भौर  बढती  जा  रही  हैं  ।

 शनी  fo  Wo  धार्मा  फैमिली  प्लानिंग
 करो ।

 थी  रूप  नारायण  हमारी  सरकार  का

 यह  मधा है

 अध्यक्ष  महोरय  ब  माननीय  सदस्य
 खत्म  करे  |

 नौ  रूप  नारायण  कुछ  तो  हमारा
 बक्त  भ्रपोज्ञीशन  वालो  ने  ले  लिया  है  ।  मैं
 आप  से  त्रार्थना  करता  हू  कि  मुझे  दो  मिनट
 का  समय  झौर  दिया  जायें

 मैं  चाहता  हु  कि  जहा  तक  सीलिग  लगाने
 का  सवाल  है  वह  चीज़  स्टेट  गवर्नमेट्स  को
 न  सौंप  कर  के  केन्द्रीय  सरकार  अपने  हाथ
 मे ंछे  ।  मे  यह  भी  चाहता  हू  कि  इस  मामले
 में  सरकार  स्टेट  गवर्नमेंट  को  एडवाइस  करे
 कि  कितनी  सीलिंग  फिक्स  की  जाये  t  मैं
 झप  को  भ्रपनी  स्टेट  की  बात  बतलाना  चाहता
 ह्  जब  यह  सीलिंग  का  सवाल  नही  आया
 था  तो  हमारी  सरकार  कुछ  इस  बात  की  तरफ
 इनक्लाइड  थी  कि  साढ़े  बारह  एकड  सीलिग

 हम  फिक्स  करेगे  t  लेकिन  नागपुर  काग्रेस ने
 व से से  इस  के  बारे मे  रेशोल्यूदान  पास  किया  ।
 1. ह  से  ऐसी  चर्चा  सुनने मे  भा  रही है  कि  ५०
 चूकड़  की  सीलिंग  करने  हम  जा  रहे  हैं।  यह
 7  बतलाने  का  मेरा  मंशा  यह  है  कि  जब
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 किसी  चीज  को  भमली  जाना  बहुनानें  को

 सह  कली  है  वो  कोयों के थो के  जो  प्रिया

 होते  हैं  ये  मदल  जाते  हैं  &  weer कि  द्
 ने  हो  ।  ये  यह  सी  चाहता  हूं  कि  इस हवाल
 को  केगीय  सरकार  जपने  हांग्र  में  ले  के  ।

 झब  मैं  शैड्यूल्ड  कास्ट्स  के  बारे में कुछ में  कुछ
 कहना  चाहत  हु  i  ह्  के  बारे में  हकरी
 जो  फाइनेंस  मिनिस्ट्री  है  यह  हमेशा  ही
 उदास्सलीनता  का  व्यवद्वार  करती  है  धौर
 इस  के  झभ्दर  जो  मे  लोग  हैं  उन  की  बहुत
 ही  खराब  हालत  है  1  में  दो  साल  पहले  की  एक
 मिसाल  बतलाना  चाहता  हू  ।  एक  हरिजन
 जो  कि  इनकम  ट्स  भारफीसर  था  भार  डस
 ने  दस  साल  की  सविस  पूरी  कर  ली  थी,
 इस्पैक्टर  की  जगह  पर  रिवर्ट  कर  दिया
 गया  और  दूसरे  लोगो  को  जोकि  नान-शेड्यूल्ड
 कास्ट  के  थे  उन  को  एज्जेम्प्ट  कर  के  पचासों
 की  तादाद  में  इनकम-टैक्स  झाफिसर  परमानेंट
 कर  दिया  गया  |  वह  हरिजन  वहा  पर  इतना

 दुखी  हुआ  कि  उस  को  फाइनेंस  बिभाग  को
 छोडना  पडा  |  इस  की  शिकायत  श्री  ०  रा०
 भगत  जी  से  भी  की  गई  थी  भौर  वह  भादमी
 उन्ही  के  डिस्ट्रिक्ट  का  था  पेर  चन्हों  ने  भी
 इस  बात  को  महसूस  किया  था  कि  उस  कै
 साथ  ज्यादती  हो  रही  है,  उस  ज्यादती  को

 दूर  बही  किया  ।  ऐसी  सूरत  में  उस  को  रोते

 हुए  इस  विभाग  को  छोडना  पडा  ।  आज  वह
 रेलवे  में  क्लास  वन  झआफिसर  बन  गया  है  t

 एक  मामनीय  सदस्य  तब  तो  झच्छा

 ह्भा  है  |

 थी  रूप  गारायण  क्लास  वन  की

 हैसियत  से  जिस  ने  इनकम  टैब्स  विभाग  की
 सेवा  की  हो  और  दस  बरस  तक  की  हो,
 उस  को  उस  पद  से  हा  दिया  जाये,  उस
 को  बह  विभाग  छोड़ना  पड़े,  तो  उस  को
 कितना  दुख  हो  सकता  है,  यह  ग्राप  समझ
 सकते हैं  ।  तो  मैं  कहना  चाहता हु  इस  तरह
 का  व्यवहार  हरिजनों  के  प्रति  करना  ठीक

 नही  है  ।
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 we  यो  ह. अ  ह... ए  इयों  की  आप-
 विलस्वमेंट  के  लिये  देते  हैं,  क  के  ऋरे  में
 |  ge  wee  बाहता हूं  ।  आप  wor  a  देते
 हैं  हिकिम  ग्रह  रतयर  क्ति  तरह  से  बच  लिया
 जाता है,  यह  हाना  थी  प्रो  ाप  का  |... ह

 है,  कसि  सराह  से  स्टेट्श  ठस  रुपये  को  क्षय

 करती है,  यह  भी  तो  ore  देखें  हरिचनों

 के  सास  बर  बह  बया  कर्ज  तो  प्रबरण  किया
 जा  रहा  है  भौर  इस  के  लिये  re  a  एक

 सैड्यूल्ड  कास्ट  कनिबनर  भी  चिता  दिया  हैं,

 लेकिन  वहां  क्या  होता  है,  किस  तरह  से  रुपया
 बेस्ट  होता  है,  यह  देखना  सौ  तो  भाष  का

 कर्ज  है  t  ऐसे-ऐसे  श्रसिस्टेंट  सैश्यूस्ड  क््स्ट
 कमिशनर  नियुक्तकिये  जात ेहैं  जोकि  एटी-

 शड्यूरद  कास्ट  होते  हैं  i  मैं  श्राप  को  एक
 उद्दाहरण  देगा  चाहता  हू  1  हमारे  यहा  बनारस

 में  एक  गाव  भदोड़ी है,  वहा  पर  कई  सौ
 हरिजन  परिवारों  को  ज़मीन  से  बेदखल  कर

 दिया  गया  ।  उन  पर  पुलिस  ने  अत्याचार

 किया,  मारा  पीटा  ।  इस  सब  की  जान  पढताल
 करने  के  लिये  केन्द्रीय  सरकार  के  असिस्टेंट

 दौडयल्ड  कास्ट  कमिद्नर  गये  ।  यह  के

 अधिकारियों  ने  उन्हें  कहा  कि  यह  हरिजनो
 का  मामला  है  इस  में धाप  ज्यादा  दखल  न

 दे  और  नहों  ने  भ्रपनी  जो  रिपोर्ट  दी  वह

 हरिजनो  के  खिलाफ  दे  दी  ।  वे  हरिजन
 वेघरयार  हो  गये  हैं  भौर  बिचारो  की  रोडी
 उन  से  छीन  ली  गई  है  ।  इस  वास्ते मैं  कहना

 चाहता  हू  कि  ऐसे  लोगो  को  भ्रसिस्टेंट  कमि-
 दानर  क्यों  नियुक्त  किमा  जाता  है  जिन  की

 हमदर्दी  इन  लोगो  के  प्रति  न  हो,  जिन  के

 दिलो  में  इन  लोगो  के  लिये  कोई  स्थान

 न  हो।

 बजट  में  यह  झा  ती  जाता  है  कि  इतना
 स्पया  हम  ने  इन  लोगों  के  ऊपर  खर्च  किया  है
 झौर  इतना  हम  ।  करने  वाले  हैं, लेकिन उस
 रुपये  का  जितना  फायदा  हरिजनों  को  पहुंचना
 चाहिये, उतना  नहीं  पहुंचता  है  |  जहां  तक
 एप्याइंटनेंट्स  का  सवाल  है  कुछ  भसिस्टेट

 किसझनर्स  को  थुना  गया  है  जिन  में  ज्यादा

 पह  है  शौर  मह  कह  कर  कि  इफोनोसी
 काइव  है,  नियुक्तियों  को  रोक  1... अ
 है  |  यह  जो  इकोलोमी  ड्इय  होती  है  कह
 इन्हीं  के  लिमे  होती  है  दूसरों  के  लिये  सहीं
 wg  ठीक  नही  है  ।

 क्  उन  को  ओ  रुपया  स्कॉलरशिप्स
 के  तौर  पर  दिया  जाता  है,  उस  को  बारे  में
 &  थोडा  सा  कहना  चाहता  हूं  ।  भ्राम  के  पास
 इस  तरह  की  दिकायतें  भाई  होंगी  भौर
 सदस्यों  के  पास  भी  सैकड़ो  शौर  हज़ारों

 लैटर  भा  रहे  हैं  कि  लोग  फाइनल  के  इम्तिहान
 में  बेठ  हेहै  शौर  सकल को  छोड़ने  जा  रहे  हैं
 लेकिन  झाज  तक  भी  उन  को  स्कालरशिप
 का  रुपय  नही  दिया  गया  है  t  एसी  बात
 नहीं  होनी  चाहिये  ।  उन  को  समय  पर  रुपया
 मिल  जाना  चाहिये  ।  एक  तो  भाप  इन  लोगो
 के  लिये  बहुत  ही  कम  रुपया  लग  रखते  हैं
 और  जो  थोड़ा  बहुत  देते  भी  है  वह  भी  ठीक
 से  खर्च  नही  हो  पाता  है,  यह  ठीक  नहीं  है  t
 यह  रुपया  ठोक  तरह  से  खर्च  हो,  यह  भी
 आप  को  देखना  चाहिये  f

 झन्त  में  म॑  वित्त  मत्री  महोदय  को  उन
 के  इस  बजट  के  लिये  धन्यव,द  देता  हु

 पंडिस  जज  नारायण  श्जेश  (शिव-
 पुरी)  अध्यक्ष  महोदय,  में  भ्र.रम्भ  में  ही
 झाप  से  यह  प्रार्थना  करूगा  कि  दूसरे  माननीय
 सदस्यो  ने  झाध-भाध  घटे  तक  भाषण  दिया

 है  भर  जब  में  भाषण  देता  हू  तो  प्राय.  देखा
 गया  है  कि  उस  का  खमियाज़ा  मुझे  भुगतता
 पडता  है  1

 भ्रष्यक्ष  महोदय  ऐसा  नहीं  हो  सकता

 है  ।  मैं  दूसरो  को  भी  सधिके  टाइम  नहीं
 देता

 हु
 भौर  न  झाप  को  दे  सकता हूं

 t
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 चर  माननीय  सदस्थों  से  अपने-अपने  विचार

 श्रकट  किये  हैं  भौर  उन  में  प्रायः  एक  ही
 बात  की  प्रापत्ति  उठाई  गई  है  भौर  गह  यह
 कि  इस  देवा  में  साधन  को  चलाने  के  लिये

 जिस  प्रकार  का  बजट  बनना  चाहिये  था  उस

 शरकार  का  बजट  बता  नहीं  है  1  लोग  यह

 आाहते  है  कि  देश  में  सर्वतोमुली  प्रतिभा

 आग्रत  हो,  देश  उन्नति  करे  ।  लेकिन  झाम

 तौर  पर  लोग  यह  बात  भूल  जाते  है  कि  उन्नति

 का  भ्राधार  तो  श्र  है  जक्  तक  पैसा  नहीं

 होगा,  भर्थ  नही  होगा  किसी  भी  दिश्षा  में

 उन्नति  हो  नही  सकी  है  ।  जैसेकि  स्पष्ट  रूप

 दे  हमारे  यहा  घोषित  किया  गया  है  :

 यस्पास्ति  वित्तम्‌  a  at:  कुलीन:,
 सपण्डित:  संश्रुतवान  गुणजशञः,  उएववा  तता
 सचदर्शनीय  ,  सर्वे  गुणा.  काचनमाश्रयन्ते  ।

 हम  जानते  है  कि  भाज  अमेरिका  शोर  रक्षिया

 का  सारे  संसार  में  इसलिये  बोलवाला  है
 कि  वहां  र्थ  चमक  रहा  है  भोर  हमारे  यहां
 थ  न  होने  के  कारण  अनर्थकारी  घटनायें

 चट  रही  है  ।  साथ  ही  हमारे  पास  जो  भ्रय  है
 उस  1.) ह  को  जिस  प्रकार  से  लगाया  जाना

 आाहिये,  उस  र्थ  को  जिस  प्रकार  से  व्यय

 किय,  जाना  चाहिये,  उस  शर्क  र  से  नहीं  हो

 रह  है, जब  के  सम्बन्ध  में  असावधानी

 बरती  जा  रही  है  -  उस  का  उपयोग  करने  में

 जिस  दूरदर्शिता,  जिस  बृद्धिमत्ता,  जिस  जाग-

 कता,  जिस  सावधानी  का  हमें  उपयोग

 करना  चाहिये,  बेसा  हम  कर  नही  रहे  हैं

 -इस  के  कारण  भी  झनेंकों  कठिताइया  खड़ी

 दो  रहीहें।
 हमारे  यहां  आज  सब  से  प्रथम  धर्म  का

 -भाम  लेना  भी  भपराध  हो  गया  है  1  ठेकिन

 र्म  का  तात्पयं  केवल  पूजा  पाठ  से  नही  है।

 न्य  की  व्याख्या  करते  हुए  हमारे  ऋषियों

 मे  भी  एक  सूच  कहा  है  :

 आचार:  प्रथमो  धर्मा  :

 चर्म  का  जचर्म  स्वरूप  भाचार  है  I  जिस  का

 आभार  ढक  नहीं  है  उस  का  व्यवहार  ठीक
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 नहीं  हो  सकता है  जिस  का  भाचार  भौर
 व्यवहार  ठीक  नहीं  है,  उस  को  सफलता
 कभी  मिल  नहीं  सकती  है  1  हमारा  भाचार
 पतनक्षीस  हो  गया  है,  हमारा  झाचार  दूचित
 हो  गया  है  झौर  उस  धाचार  को  हम  से
 ऋष्टाचार  का  नाम  दे  दिया  है  |  हमारा
 झाचार  जब  अ्रष्टाभारी  हो  गया  तो  भ्रष्टा-
 बारण  के  द्वारा  किसी  कार्य  में  सफलता  नहीं
 मिल  सकती  है  t  हम  जानते  हैं  कि  हमारे
 शासन  के  पास  1...  का  भ्रभाव  है  भौर  उस
 र्थ  के  भाव  की  पूति  के  लिये  उसे  ऋण
 लेता  पड़ता  है,  कर्ण  लेता  पड़ता  है  |  हम
 दूसरों से  कर्ज  लेते  हैं  और  इस  में  कोई  हरज
 की  बात  भी  नहीं  है  |  लेकिन  इस  को  एक
 मर्ज  तो  नहीं  बन  दिया  जाना  चाहिये  |  जब

 देखो  कर्ज  हम  लेते  चले  जा  रहे  है।  कर
 लेने  के  पर  तत्‌  हमे  यह  देखना  चाहिये  कि

 जो  हम  ने  ऋण  लिया है  उस  ऋण  को  वापस
 करने  की  क्षमता हम  में  भा  रही  है  या  नहीं

 झा  रही  है  झन्यथा  बणिक  वृत्ति  तो  यह  देखी
 गई  है  कि  जो  अच्छे  प्रकार  का  साहुकार
 होता  है  वह  कर्जा  दे  कर  वापस  मांगता  ही
 नही है  |  क्योकि  वह  जानते  है  कि  यदि
 बाप  के  द्वारा  वापस  मिलेगा  तो  साहकारी
 ठीक  नहीं  चलेगी,  नाती  द्वारा  मिलेगा  तभी
 झ्रागे  जा  कर  वह  सम्पन्न  बन  सकेंगे  ।  इस
 के  कारण  लोग  हमें  बड़ी  उदारतापूर्वक  ऋण
 दे  रहे  हैं,  क्योंकि  थे  जानते  है  कि  हमारी
 संख्या  शझाज  ३५  करोड़  के  लगभग  हूँ  ।

 एक  माननीय  सदस्य  :  उस  से  भी
 ज्यादा  है

 पं बिम शज मारायण ।  माशथण  प्यजेदा":  शाप  ४०

 करोड़  मान  लीजिये  ।  अगर  हमारे  देश  में

 हिसाब  लयाया  जाये  तो  रोज  ही  करोड़ों  लोग
 बढ़  रहे  है।  संख्या  वृद्धि  में  कोई  भी  कमी

 नहीं  है  ।  चूंकि  हमारी  संख्या  प्रधिक  है
 इस  लिये  थे  जानते  है  कि  हम  मारतीय  भेड़ों

 पर  से  कभी  भी  ऊन  काटा  जा  सकेगा।  इसलिये
 ये  बढ़े  भाराम  से  पैसा  दिये  जाते है  भौर  हमारी

 स्थिति  यह  हो  गई  है  कि  हम  को  जो  पैसा
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 बाहर  से  मिल  जाता  है  उस  को  हम  झांख
 ह । ह  कर  के  व्यय  करने  कौ  कोशिश  कर  रहे
 हैँ  जैसे कि  हमें वह  पैसा  वापस ही  नहीं  करना

 पढ़ेगा ।  |  में  ने  देखा  है  कि  इन  दिनों  सरकार  की
 सरक  से  भोगों  को  पैसा  कर्ज  मिलता  है  ।
 जैसे  सरकार  भ्रमरीका  से  कर्ज  लेती  है  वैंसे

 डी  हम  सरकार  से  कर्ज  लेते  है।  लोग भी  क्या
 करते  हैं?  ये  कृषक  तो  है  नहीं,  खेती  तो
 करते  नहीं,  लेकिन  खेती  के  नाम  में  पैसा  लेते

 है  भौर  देश  भर  में  भाराम  से  सामान  खरीदते

 है,  जैसे  कि  वह  पैसा  देना  ही  नही  पढ़ेगा  ।

 ऐसी  स्थिति  हमारी  भौर  सरकार  की  मिल

 कर  हो  गई  है  1  हमारे  समाज  का  भी  पतन

 हो  रहा  है  हमारे  राष्ट्र  का  भी  पतन हो  रहा  है
 और  समाज  और  शासन  दोनो  खराब  होते
 अले  जा  रहे  है  1

 Mr.  Speaker:  There  is  too  much  of
 noise  in  the  House.  Hon.  Members
 who  want  to  speak  may  kindly  go  to
 the  lobby  and  speak.  I  also  find  in
 these  benches  nobody  except  one  or
 two  Deputy  Munisters.  The  other  Min-
 isters  are  not  here  Are  all  of  them
 occupied?  It  is  a  very  serious  affair
 The  General  Budget  is  an  important
 one.  So  far  as  individual  Budgets  are
 concerned,  that  Minister  may  be  here.
 But  what  38  the  meamng  of  ignoring
 this  House?  Even  the  Minister  of  Par-
 liamentary  Affairs  is  not  here.  It  is
 rather  strange.  What  is  it  that  we  are
 doing  here?  I  request  all  hon.  Mem-
 bers  to  keep  silence  in  this  House  when
 an  hon.  Member  speaks.  Let  us  be  a
 Uttle  more  serious  in  this  House.

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  The  Finance
 Minister  is  replying  in  the  other
 House.

 Mr.  Speaker:  What  about  the  other
 Ministers?  There  are  Deputy  Minis-
 ters.  The  Ministers  of  State  are  there.
 It  is  rather  strange  that  this  House  is
 not  treated  properly.

 Shri  लाचार,  Gandhi  (Rai  Bareli):
 They  are  digesting  the  Budget.

 पंडित  गारायत  गायेस"  :  प्रभ्यक्

 महोदव,  मैं  निवेदन  कर  रहा  था  कि  समाज
 और  शासन  दोनों  का  स्तर  गिर  रहा  है  भौर

 जैसा  कि  झाप  स्वयमेय  अनुभव  कर  रहे  हैं,
 हमारी  उत्तरदायित्वहीनता  का  यह  प्रमाण

 है  कि  हम  जहां  हमें  बैठना  चाहिये  बहा  बैठते

 नहीं,  जो  करना  चाहिये  वह  करते  नहीं,  जो
 सोचना  चाहिये  यह  सोचते  नहीं  ।  हमारी
 दशा  ही  एक  विभिन्न  प्रकार  की  बन  गई  है
 शीर  उसका  परिणाम  यह  हुआ  है  कि  जंसा

 हमारे  मंत्रीगण  करते  है  बेसा  ही  हमारे  सदस्य
 भी  करते  हैं  i  भाषण  देने  के  पदचात्‌  बेग
 दबा  कर  सीध  भाग  जाते  है  जैसे  उनका  इस
 सदन  से  कोई  सम्बन्ध  ही  नहीं  रहा  हर
 एक  की  बात  को  सुनना,  भ्रपनी  बात  सुनाना,
 और  उस  के  परचात्‌  किसी  निर्णय  पर  पहुंचना,
 यह  तो  हुई  दायित्व  की  बात  भौर  केवल  बोलने
 के  लिये  बोलना,  सुनने  के  लिये  सुनना,  इस  से
 देश  का  कल्याण  नहीं  होगा।  में  देखता  हूं
 कि  मंत्री  महोदय  यह  समझते  है  कि  बोलने  वाले
 इसलिये  बोलते  है  कि  बोलने  क॑  लिये  आय  हैं
 या  फिर  इस  लिये  बोलते  हैँ  कि  अपने  क्षेत्र
 में  सुना  सकें  कि  हम  ने  यह  वोला,  ताकि  आगे

 हम  वोट  ले  सके,  और  उन्होन  सोच  लिया  है
 कि  हम  ने  जो  बना  लिया  वहो  हमें  करना  है
 जिस  को  जो  भी  बोलना  हो  वह  बोलता  रहे  ।
 जब  इस  भावना  का  निर्माण  हो  जायेगा  तो
 बोलने  का  भी  कोई  1... ड  नहीं  रहेगा,  सुनने
 का  भी  कोई  ज््थ  नही  रहेगा  और  बोलना  एक
 प्रकार  से  व्यर्थ  हो  जायेगा  ।  इसलिये  जो
 बोला  जाये  उस  में  फुछ  तथ्य  होना  चाहिये  भौर
 उस  में  जो  तथ्य  हो  उसे  स्वीकार  किया  जाना

 चाहिये  ।

 छः  bra.

 में  निवेदन  कर  रहा  था  कि  हमें  झपना
 झाचार  पवित्र  बनाना  होगा,  हवारा  देश
 बवित्र  देश  है  शौर  उस  ने  ससार  को  पवित्रता
 का  सन्देश  दिया  है।  हम  ने  भ्रपना  को  युद्ध
 झारम्भ  किया  था,  जो  सच  आरम्भ  किया

 बह  भी  पवित्रता  के  झाधार  पर  किया  ।.  हम  ने

 ब्रिटिश्स  के  साथ  युद्ध  किया  तो  भी  पवित्र

 रह  कर  युद्ध  किया  |  हम  ने  अपने  भ्रधिकारों

 के  लिये  कहा  कि  यह  हमारे  भ्रधिकार  है  भौर

 हमें  मिलने  चाहियें।  तो  जब
 हमारा  युद्ध
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 करदे  का  प्रकार.  मंबिय  er  तो  हारे  शासन
 करदे कय कह  परकार  भी  पणिक होना होना  भाहिय
 लेकिन  ाज  जब  देखता  हुं  झौर  सुबत  हूं
 कि  ओ  कुर्सियों  पर  कै  ह... अ  हैं  व  ay  सोचते

 हैं  कि  यह  भक्सर  फिर  मिसे,  +  मिले  ।  यह
 अवसर मिले या य मिले, मिले  झा  व  मिले,  मह  सोच कर  जो
 लोग  जाते  हैं,  उन  में  भ्रष्मचार  गढ़ता  जाता

 है,  पनप्रद्ा जाता  है  |  सी  स्थिति रही  तो

 पेस्स  कहां  से  भागेषा  ?  जब  स्यचस्था  है... ड
 पैसा  लगेगा तो  किलना  ही  पेसा ।  करो,  झाप

 के  उद्देश्य  की  पूति  नही  हो  सक़ती  |  जब  साव-
 चानी  से  पंसा  खच  किया  जाता  है  तो  थोड़े
 में  भधिक  काम  हो  जाता  है  ।  जेसे  मान
 सीजिये  कि  किसी  बागीचे  या  उद्यान  में  पानी
 दिया  जाता  है  |  भगर  उस  में  क्‍्यारी  बना
 कर  पाली  डाला  जाता  है  तो  थोड़े  पानी  में
 अधिक  भूसि  सिच  जाती  है  भौर  भ्रगर  बिना
 बयारी  बनाये  हुए  पानी  डाला  जाता  है  तो
 जितना  चाहे  पाती  डालो,  पृथ्वी  पीती  चली
 जायेगी,  लेकिन  वह  सब  जगह  पहुंच  नहीं
 पामेगा  ।  भ्राज  पसे  का  जो  उपयोग  हो  रहा
 हूँ  वह  ठीक  प्रकार  से  नहीं  हो  रहा  है  इस
 के  कारण  कर्ज  भी  बढ़  रहा  है  भौर  काम

 भी  नहीं  हो  रहा  है  झतएव सारे के सारे सारे  के  सारे
 जितने  विभाग  हूं  उन  में  अ्रष्टाचार  फैला

 ड््भा  है  1  में  नही  मानता  हूं  कि  सारे  विभागों
 में  बितने  भी  पदाधिकारी  हूँ  सब  के  सब
 भ्ष्ट  है,  लेकिन  जो  पंसा  नहीं  खाते  हूं  उन
 को  दूसरों  का  प्रतिरोध  करना  चाहिये  भौर
 देश  भें  अष्टाचार  बन्द  होना  चाहिये  ।  में

 समझता  हैं  कि  हमारे  प्रधान  मंत्री  सबों
 को  बिठला  कर  कसम  तो  नहीं  खिला  सकते,

 सुदर  ही  कुछ  करने  से  हो  सकता  है  तो  वह
 होता  चाहिये  ।  लेकिन  सब  को  शपथ  ले  लेनी

 आहिये  कि  हम  अपने  विभाग  में  भ्रष्टाचार

 नहीं  होने  देंगे  ।  हमारे  देश  में  एक  वायु
 मंडल  का  निर्माण  होता  चाहिये  भौर  जनता
 को  महू  विष्दारा  होना  चाहिये  कि  हमारे
 देश  से  अष्टाचार  उठेगा  1  विदेशिमो  को  भी

 यह  Cay  समता  गर्तहरे  कि  मचे  ही  दिखुस्कान
 में  | ........ ड  हो  शिफित  'कारशीम  पत्रिजतापूर्दक
 अपने  देश  के  ह. अ  क  उठा  कर  लीवन

 ह. अ  करना  जाये हैं, हे,  हजारे बंती  बहोदश
 भी  जब  के  त  ्पावपूर्वक  जीनन  व्यतीत
 करना  जानते हे  ।  हाल  केस  में  त्याग  बढ़ता
 चाहिये,  जाबृति  होनी  चाहिये  जौर  फरिटिशर्स

 से  लड़ते  समय  जो  हमारी  बलबन  थी  कही
 हम  में  होवी  चाहिये  |  जब  वह  भावना  भायेगी
 तभी  भास्तवर्ण  बढ़ेगा  -  लोथ  कहते  हैं  कि

 हमारा  भारतदर्थ  विकास  कर  रहा  है,  हमारी
 योजना  हमें  विकास  की  तरफ  से  जा  रही
 है  |  लेकित  मालदार  का  विकास  भौर  गरीब
 को  त्रास,  देश  का  ह्वास  और  संसार  में  उप-

 हास,  ऐसी  स्थित  आज  हमारी  हो  रही
 है  ।  जब  हमारी  यह  स्थिति  बनेंगी
 तो  फिर  योजनादों  के  लिये  केवल  ोषे -
 मेन्‍्डा  या  प्रचार  भात्र  से  काम  नहीं  अलेगा  ।
 शासन  इतना  दथिल  हो  यया  है  कि  जो
 भष्टाचार  है,  जो  दुराचार  है,  जो  झनाचार

 है,  जो  सोच  विचार  है,  बह  उस  को  दिखता

 ही  नहीं  ।  उस  को  प्रोत्साहन  मिलता  है  +
 झयर  ऐसा  मालूम  होने लगा  कि  हमारे  सिर
 पर  कोई  नहीं  है  तो  काम  नहीं  चलेगा  ?
 सारे  देन  में  यह  भावना  उत्पन्न  हो  रही  है
 कि  पत्ता  नहीं  हमारे  ऊपर  कोई  राज्य  है  प्रथवा

 नही है  1  लोगों को  ऐसा  सन्देह होने  लगा है
 मे  कहता  हू  कि  एक  विष्वस  का  निर्माण

 होना  चाहिये  कि  हमारा  राज्य  है,  हमारा
 शासन  है,  यदि  कोई  मुझ  सतायेगा  तो  हमारा
 राज्य  उस  को  दंड  देगा  भौर  मुझे  बचायेगा  +

 जनता  में  यह  भावना  होनी  चाहिये,  लेकिन
 इसके  विपरीत  झाज  यह  हो  रहा  है  कि  भदि

 आज  किसी  के  सिर  पर  कोई  गुडा  रास्ता
 चलते  मार  दे  चोट,  वह  लिखाने  जाये  थाने  में

 रिपोर्ट  तो  दरोगा  जी  भांगते  हैं  नोट  |  भगर

 कोई  रिपोर्ट  लिखाने  जाये  तो  भी  नोट  मांगे
 जायें  तो  कैसे  कार्य  चलेगा  ?  कंसे  राज्य
 चलेगा  शौर  कंसे  हम  समझेंगे  कि  हमारे  लोग
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 wow  कर  रहे  हैं!  हमारे  राज्य  में  सिथिसता
 झा  गई  है  अमुहासत  शिथयिल  हों  गया  हू  ।
 जिस  चीज  को  प्रंग्रेजी  में  डिसिप्लिन  कहते  है
 वह  डिसिप्लिन  हमारे  यहां  से  समाप्त हो  रही
 है  यहां  पर  धीरे-धीरे  भराजकता  का  निर्मोण

 हो  रहा  है।  मालदार-मालदार  हो  रहा  है
 और  गरीब  भौर  गरीब  हो  रहा  है  1  गरीब
 को  पनपने  का  भौर  झपना  न्याय  प्राप्त
 करने  का  भ्वसर  नहीं  प्राप्त  हो  रहा  है  ।
 न्याय  नहीं  मिलता,  शिक्षा  नहीं  मिलती,
 खाना  नहीं  मिलता  कपड़ा  नहीं
 मिलता,  स्थान  नहीं  मिलता  तो  मुझे
 बतलाइये  कि  दुनिया  में  इस  स्वराज्य  का
 क्या  अर्थ  हुआ  ?  कुछ  मुट्ठी  भर  लोग  हैं
 जो  पनपते  हूँ  शौर  उन्नति  करते  है  ।  वाकी
 जनता  त्राहि-त्राहि  करती  है  ।  खास  तौर
 चर  इस  समय  जब  भारे  ससार  में  आपत्ति
 के  का ने  बादल  मडरा  रहे  है,  कितनी  सकटपूर्ण
 स्थिति  है,  उस  समय  हमें  कर्ज  मिल  रहा
 है  a  जब  हम  को  कर्ज  लेने  की  स्थिति  हो
 झा  जाये  तो  हम  को  त्यागमय  जोवन  व्यतोत
 करना  चाहिये  1  भीतरी  अनेतिकता  को  कम
 करने  की  कोदिण  करनी  चाहिये  शौर  एक
 एक  पैसे  का  हिसाब  रखना  चाहिये  t  भ्रगर

 हम  कर्ज  ले  रहे  है  तो  वह  कर्ज  हमें  भुगताना
 भी  पडेगा  t  यह  सत्य  है  कि  हमारे  देश  में
 देसे  को  श्रबन  भी  कमी  नहीं  है  7  मालदार
 लोग  पैसा  दवा  कर  बैठ  गये  है  क्योकि  उन
 का  विदवास  नहीं  है  कि  जो  पैसा  वे  देश  के
 काम  में  लायेंगे,  उद्योग  धधो  में  लगायेंगे.

 बह  उन  को  वापस  मिलेगा  1  हम  को  अपनी

 ऐसी  नीति  बिरबारित  करनी  चाहिये  जिस  से
 जो  लोग  उद्योगों  में  पेसा  लागते  &  उन  को
 विश्वास  हो  जाये  कि  उन  का  पैसा  बापस
 मिलेगा  ।  लेकिन  यहां  तो  एक  तरफ  हम
 आप्टाचार  विरोधी  बात  चलाते  है  दूसरी
 सरक  से  दूसरी  बात  करने  लगते  है  ।  पहले
 यहां  चोषणा  की  गई  कि  हम  गृह  उद्योगों
 को  प्रोत्साहन  देंगे  हम  छोटे-छोटे  धधो  को

 ओतल्साहुन  देंगे  ।  लोगों  ने  झपनी  पत्नियों

 के  गहने  बेच  कर  या  गिरवी  रख  कर  प्रल्प

 बचत  योजनाझों  में  पैसा  लगाये  भर  सरकार

 से  उन्हें  कर्जा  दिया  ।  एक  एक  काम  करने
 बके  को  ५०,  ५०  हजार  to  ऋण  दिवा,
 लेकिन  जब  न  उचीगों  को  थोड़ी सी  लर
 सीधी  करने  का  अ्रवसर  प्राया  तो  बैसे  ही
 बिजली  की  तरह  से  हमारे  देसाई  साहब
 कूद  पड़े  बज्यपात  हो  गया  t  लंदसारी
 उद्योग  को  एक  प्रकार  से  खत्म  ही  कर  दिया
 है  उस  को  कत्ल  कर  दिया  है  हमेशा देश

 के  गरीब  लोगो  पर  ही  छुरी  चलती  है  t

 उन्होंने  गरीबों  को  नष्ट  कर  दिया  ।  लोधर
 सिडल  क्लास  भ्र्थात्‌  मध्यम  वर्ग  के  भादमियों
 को  जो  कि  साधारण  उद्योग  े  करते  है
 उन  को  विशेष  नुकसान  हो  गया  ।  सरकार

 को  इन  लोगों  को  प्रोत्साहन  देना  चाहिये
 भले  ही  औरो  पर  कर  लगा  दे  ।  मै  समझता

 हूं  कि  सिगरेट  पर  कर  लग  सकता  है।  कर  तो
 लगाना  ही  पड़ेगा  ।  में  ने कभी  नहीं  कहा  कि
 सरकार  कर  न  लगाए  ।  सरकार  बिना  कर
 के  चल  नहीं  सकती  है,  और  जब  सरकार
 शौर  हम  एक  है  तो  हम  भौर  शासन  दोनों
 ही  बराबर  रहेंगे  ।  सरकार  कर  लगाए
 हम  धर  से  कर  देगे  ।  लेकिन  कही  ऐसा  न

 हो  कि  हम  जाये  मर  और  सरकार  लगाये
 जाए  कर  ।  ऐसा  नही  होना  चाहिये  ।  हमारी
 सरकार  की  मालाकार  की  वृत्ति  होनी
 चाहिये  जैसे  कि  माली  बागीचे  में  से  जो
 चुनने  लायक  फूल  होते  है  उन  को  तो  चुन
 लेता  है  और  छोटी-छोटी  कलियो  को  विकसने
 और  फूलने  का  अवसर  देता  है  ।  लेकिन

 ऐसा  नहीं  होना  चाहिये  माली  बिल्कुल
 दियासलाई  लगा  दे  पूरे  बागीचे  में  ।

 उद्यान  में  से  सुगन्ध  कहा  से  आयेगी
 झोभा  कसी  रहेगी  -  शासन  को  कर  लगाते
 समय  यह  देखना  चाहिये  कि  इस  प्रकार
 के  धंधे  भौर  ऐसी  वस्तुये  जो  कि  एक  प्रकार
 से  बिलास  को  प्रोत्साहन  देती  है,  उन  पर
 डट  कर  कर  लगाना  चाहिये  |  में  कहता  हूँ
 कि  झूठे  झाद  fe  न  पड़ना  चाहिये  |  ह. 2
 शापने  फजूल  ही  देक्ष  में  शराब  पीना  बन्द
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 [पंडित  बज  नारायण  “अजेश”]

 कर  दिया  |  झरे  पीने  दो  भ्रलवता  उस  पर

 खूब  टैक्स  लगाधों  भौर  जो  मालदार  होगा

 बह  उसे  पीने  के  लिये  प्रापको  पैसा  देगा
 झौर  पीकर  मरता  है  मरे,  हमें  क्‍या  लेना

 है  हमको  तो  वह  पैसा  दे  ।  गरीब  झादमी
 के  पास  पैसा  नहीं  होगा  तो  वह  पियेगा
 कैसे  ।  जहर  को  प्राप  इतना  महगा  कर

 दीजिये  कि  जो  शोषक  है  वह  उसको  खाये
 झौर  गरीब  खा  न  सके  भौर  ज़हर  के  लाने

 &  यदि  शोषक  का  नाए  हो  जायेगा  तो  कोई

 हानि  नहीं  होगी  ।  लेकिन  आपने  उलटा
 कर  दिया  ।  विदेशी  शराब  तो  बराबर  आती

 है  और  देशी  शराब  पर  टैक्स  लगा  दिया  और

 हुआ  यह  कि  लोग  घरो  में  कच्ची  शराब
 निकाल  कर  पीने  लगे  शौर  बीमार  पड़ने
 लगे  ।  पैसा  का  पैसा  भी  शासन  को  मिलता

 नहीं  शौर  यह  बुराई  सद  होती  नही  1

 अध्यक्ष  महोदय,  मैने  ऐसे  नेता  देखें  है  जो
 पीकर  ही  जच  पर  आकर  कहे  है  कि  हमारी
 मरकार  ने  शराब  पीना  बद  कर  दिया  t

 (सदन  में  हसी)

 में  समझता  हु  कि  ऐसे  पाखंडपूर्ण  शाद म
 और  ऐसे  भ्रव्यवहारिक  त्याग  के  भादर्श  को

 छोड  देना  चाहिये  ।  रुच्चा  त्याग  तो  हृदय
 की  चीज़  है,  भीतर  से  निकलता  है  और

 उसको  हमें  किसी  को  दिखलाना  नहीं है  t

 हमारा  झपना  घर  है  ओर  यदि  ह॒म  त्यागी  है
 तो  किसी  को  उसके  दिखलाने  को  ज़रूरत

 नहीं  है  धर सें  तो  बिलकुल  रिऐल्टी  के

 साथ  वास्तविकता  के  साथ  और  सच्चाई  के

 साथ  हमें  झागे  बढ़ना  चाहिये  लेकिन  भाज  हो

 यह  रहा  है  कि  हम  नाम  तो  सत्य  का  लेते  हे
 लेकिन  ्यूठ  का  प्रचार  करते  हे,  भहिसा  का

 नाम  लेते  हे  भर  हिंसा  का  काम  करते  हे
 ह्वाव  का  नाम  लेते  हैं  भौर  भोग  की  तरफ़

 देश  का  पतन  हो  रहा  है  भौर  देश  के  लोग

 we  उमझते  हैँ  कि  भाई  झब  तो  ऐसा  जमाना

 झागवा  कि  दुनिया  ठगना  सक्कर  से  रोटी

 खाना  शक्कर  से  भोर  जैसे  कि  भारबार
 ने  कहा  है  :

 “ऋष  हत्या  चूत  पिवेत्‌  भस्मीभूतस्य  देहस्म
 पुनरागमन  कुत:”।  फिर  झाना  जानता  कहां
 है  ?

 मध्यम  मामसमच  मीनम्‌  मुद्दा  मैथनमेव
 जल  एते  पत्र  मकाराश्च  मोक्षदाहि  युगे  युगे  +
 तो  वैसे  ही  हमारी  यह  मोकाकारी  प्रबूत्ति
 हो  गई  शौर  जो  हमारी  पवित्र  सात्बिक

 बृत्ति  थी  वह  समाप्त  हो  गई  ।

 देश  में  शिक्षा  की  जो  प्रवस्था  है  उसके
 बारे  में  में  पहले  भी  निवेदन  कर  चुका  हू
 कि  ३३  प्रतिशत  तो  हम  बुद्धिमान  हैं  भौर
 ६७  प्रतिशत  बेवकूफ,  शब  घर  का  कास
 कैसे  चलेगा  ?  शिक्षा  में  श्रामूल  चूल  परि-
 बर्तन  होना  ही  चाहिये  ।  सतान  स्वयमेव

 बुद्धिमान  उत्पन्न  नहीं  होती  उसको  शिक्षा
 देनी  पडती  है

 मातु  पितू  कृताभ्यासोगुणता  मेति
 बालका  नगर  गर्भच्युत  मातेण  पष्  भवति

 पडिता  |

 हमें  झपनी  सतान  को  योग्य  बनाने  की  तरफ़

 कदम  बढ़ाना  चाहिये  ।

 जहां  तक  कि  टैक्सेज़  का  सवाल  है  हमें
 इस  प्रकार  &  टैक्स  जिनका  कि  साधारण
 जतता  पर  प्रभाव  पड़ता  हो,  नहीं  लगाना

 चाहिये  ।  भब  हमारे  वित्त  मत्री  महोदय  ने

 मोटर  टायस  और  डीजल  झायल  पर  टैक्स

 लगा  दिया  है  भौर  जाहिर  है  कि  ट्रैक्टर्स
 जो  कि  ढीज़ेल  आयल  से  चलते  हैं  तो  डीजल

 आयल  पर  टैक्स  लगने  से  साधारण  जनता
 पर  प्रभाव  पड़ेगा  ।  प्र  ट्रैक्टर्स  प्र  तो  आप

 इस  तरह  बोझा  डाल  रहे  हैं  भर  उभर  बैलों

 को  कसाईखाने  मेज  रहे  हैं  तो  में  पूछना  चाहता

 हूं  कि  देश  में  खाद्य  का  उत्पादन  कैसे  बढ़ेगा  ।

 अब  न  तो  भ्राप  बैलों  को  जि्दा  रहने  देते  हैं
 न  ड्ैक्टर्स  को  चलने  देते  हैं।  ऐसी  हालत  में
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 are  किसानों  से  कैसे  ास  कर  सकते  हैं
 कि  में  अधिक  उपज  करेंगे।  ब  खाली  उपदेश
 करने  से  काम  तहीं  शलने  वाला  है  1  केवल
 पंडित  जी  के  कोरे  उपदेश  से  क्‍या  होगा  ?

 यह  पडिताई  की  जगह  नहीं  हैँ  बल्कि  यह
 शासन  का  स्थान  है  भौर  यहां  हमको  व्याव-

 हारिक  ौर  कार्यकुशल  होना  पड़ेगा,  हमको
 वास्तविकता  को  देखना  पड़ेगा  तभी  हमारा
 काये  चलेगा  |  लेकिन  यदि  हमने  केवल

 डिमांसट्रेशन  और  प्रचारात्मक  पद्धति  ही
 झपनाई  तो  उससे  शासन  और  'राजका्म

 नहीं  चलता  है  a  शासनकार्य  मजबूती,
 कठोरता,  वास्तविकता,  सत्यता  शौर  प्र-
 दर्शिता  के  साथ  चलता  है  ।  इस  लिये  हमारे
 मंत्री  महोदयों  को  यह  कार्य  बृद्धिमानीपूर्वक
 और  दूरदशितापूर्वक  चल  ना  चाहिये  ।

 अब  शासन  ने  जो  खड़सारी  शुगर  पर
 टैक्स  लगाया  है  तो  इसका  असर  जनसाधारण
 पर  पड़ने  वाला  हैँ  और  इसलिये  इसको
 हटा  लेना  चाहिये  |  सरकार  को  यह  ध्यान
 में  रखना  चाहिये  कि  आखिर  यह  बजट  है
 कोई  हठ  नहीं  है और  बजट-बजट  की  तरह
 ही  लेना  चाहिये  और  उस  पर  कोई  सरकार
 को  हुई  नहीं  होना  चाहिये  ty  मै  भआादा  करता |
 हैं  कि  हमारे  माननीय  वित्त  मंत्री  महोदय
 इस  ओर  ध्यान  देंगे  ।

 वित्त  मंत्री  महोदय  ने  सिगरेट  पर  जो
 कर  लगाया  है  मैं  उसके  लिये  उन्हें  बधाई
 देता  हूं  ।  दियासलाई  लगाने  वाले  जितने
 ी  काम  हैं  उन  पर  यदि  सरकार  टैक्स
 लगाये  तो  उसमें  कोई  बुराई  नहीं  है  |  मेरा
 ह. अ  कहना  है  कि  जिस  उद्योग  धंधे  में  पैसे
 का  अपव्यय  हो  शौर  जो  विलास  की  भोर
 ले  जाये  उस  पर  यदि  कर  लगाया  जाता  है  तो

 अनुचित  नहीं  होगा  ।  क्योंकि  उससे  साधारण
 जनता  पर  शझसर  नहीं  पड़ेगा  भ्ौर  सरकार  को
 इपया  भी  प्राप्त  हो  जायेया  झझब  मेरा  तो

 यह  कहना  है  कि  सरकार  यदि  जनसाधारण
 पर  करों  का  मार  डासती  गई  तो  वह  स्वयं

 अप्रिय  हो  जायगी  ।  विरोधी  दल  झालोचना

 करके  कार्य  पूर्ण  म  होने  पर  व्यर्थ  चिन्तित

 होता  है  क्योंकि  यदि  शासन  नहीं  मानेगा

 तो  वह  भ्रप्रिय  हो  जायगा  और  अगले  चुनाव
 में  वे  चुन  कर  नहीं  औ्रायेंगे  झर  विरोधी

 दल  वालों  को  झागे  बढ़ने  का  प्रवसर  मिलेगा  ।

 लेकिन  हम  इसको  इस  दृष्टि  से  नहीं  देखते

 हैं  -  हम  तो  शासन  को  गलत  कदम  उठाने

 पर  सावधान  कर  देता  चाहते  है  भौर  देश

 के  भौर  जनता  के  हित  को  ध्यान  में  रखना

 यह  हम  सब  का  कतंव्य  है  और  इसी  नाते

 में  यह  चन्द  एक  सुझाव  कासन  को  देते  हुये
 अपना  स्थान  प्रहण  करता  हूं  t

 Mr.  Speaker:  I  ring  the  bell  two
 minutes  in  advance.  When  I  ring  the
 bell  a  second  time,  hon.  Members
 must  kindly  resume  their  seat.  Shri
 Mathur.

 Shri  Harish  Chandra  Mathur  (Pali)-
 Mr.  Speaker,  after  the  very  exhila-
 rating  speech  from  my  hon.  friend,
 1  would  like  the  House  to  face  certain
 hard  facts  and  the  Finance  Minister
 to  pay  particular  attention  to  them.
 The  most  outstanding  and  significant
 fact  in  this  budget  so  far  as  I  can
 see  is  the  provision  for  an  outlay  of
 Rs,  3,2l  crores  to  be  spent  during
 the  fourth  year  of  the  Plan.  It  will
 have  to  be  appreciated  that  this  pro-
 vision  has  been  made  in  spite  of  the
 defeation  which  has  been  injected  by
 the  private  sector  in  particular  and
 certain  sections  from  the  Opposition.
 It  has  been  argued  out  and  out  that
 the  Plan  outlay  must  be  consider-
 ably  reduced,  but  this  provision  of
 Rs,  ,2l  crores  reflects  the  firm
 attitude  of  the  Government  to  gu
 ahead  with  the  Plan  and  not  merely
 to  fulfill  the  core  of  the  Plan  which
 constitutes  only  Rs.  4,500  crores,
 because  it  cannot  be  conceived  that  in
 the  next  will  be  reduced  from
 the  outlay  will  be  reduced  from
 Rs,  1,100  crores  to  anything  like
 Rs,  900  crores.  All  that*can  be  said
 is  that  if  the  ordinary  tempo  of  the
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 expenditure,  if  the  momentum  which

 be
 near  Rs.  1,250,  crores.  So,
 a  clear  indication  that  we
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 I  welcome  this  indication  and  I
 salso  welcome  the  provision  of  Rs.  20
 *crores  on  the  social  services.  This
 increase  of  Rs,  20  crores  on  the  social
 services  this  year  allays  the  appre-

 ‘hension  which  was  expressed  by  our
 very  valuable  and  esteemed  friend,
 Shri  Asoka  Mehta,  when  he  was  dis-
 ‘cussing  the  Plan.  He-felt  that  in  the
 present  context  all  that  can  be  said
 is  that  the  axe  would  fall  *  on  the
 social  services.  So,  it  is  really  heart-
 ening  to  note  that  we  have  made  an
 additional  provision  of  Rs.  22  crores
 even  this  year.  Now  it  is  obvious
 that  because  of  certain  projects  which
 ate  likely  to  be  completed  during
 this  year—the  steel  projects,  Bhakra-
 Nangal  and  various  other  projects—
 and  fortunately  because  we  have  a
 bumper  crop  both  for  rice  and  wheat,
 it  will  be  possible  for  us  to  achieve
 our  target.

 While  I  congratulate  the  Govern-
 tment  for  all  this,  my  apprehension  is
 that  the  serious  follies  and  failures
 @f  the  Government,  to  which  an

 accusing  finker  has  been  raised  by
 many  hon.  Members,  both  from  this
 side  and  that  side,  has  got  to  be
 Yorne  in  mind,  and  the  manner  in
 which  the  administration  has  been
 @onducted  do  not  inspire  that  faith
 and  confidence  in  the  Government
 that  the  proper  thing  would  be  done.
 Not

 ony,
 that,  the  expenditure  on  the

 ¢ivil  is  Mnounting.  In  the  imple-
 mentation  of  these  projects  and  other

 how
 situation,  which  was  very  bad  in
 country  has,  as  a  matter  of  fact,  been
 worsened  simply  through  the  mal-
 administration  of  the  Ministry  of  Food
 and  Agriculture.  Take,  for  example,
 the  price  of  food  in  Rajasthan.  A
 few  months  back  the  prices  were
 ranging  there  from  Rs,  l6-l7  per
 maund.  I  have  not  the  least  hesite.

 it  is  only  to  the  advantage  of  a  par-
 ticular  State  to  send  out  the  food
 and  get  prosperity  out  of  it

 Now  let  us  examine  what  has  hap-
 pened.  It  is  only  exclusively  through
 the  failures  and  follies  of  the  Food
 Ministry  that  an  artificial  scarcity
 was  created  in  that  area.  The  prices
 which  were  Rs.  16-17  at  that  timé,
 shot  up  through  this  movement  of
 food  outside  the  State  to  Rs.  27—30.
 Bombay,  which  was  included  in  that
 zone,  had  a  much  better  paying
 capacity  and  so  it  sucked  away  all
 the  food  from  there.  What  has  been
 the  result  of  it?  The  result  has  been
 that  the  food  which  way  in  the  hands
 of  gram  merchants  and  certain  big
 landlords  was  sold  at  Rs.  27—-30  ins-
 tead  of  at  Rs.  236  or  Rs.  77  with  the
 result  that  these  people,  more  parti-
 cularly  the  grain  merchants,  made
 about  Rs.  8  to  Rs.  0  per  maund,  which
 may  be  called  profiteering  or  some
 other  name.  The  peasant  80९  not
 get  anything  out  of  it.  He  gets  only
 Rs.  3  or  Rs.  34  per  maund.  it  w
 the  middle  men,  these  grain  mer-
 chants,  who  have  secured  the  benefit
 of  Rs.  8  to  Rs.  30  per  maund.  Ona
 very  modest  estimate  we  have  ह.
 ported  00  lakh  maunds  of  foodgrains
 from  Rajasthan.  These  people  have
 made  anything  from  Rs,  8  to  20
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 crores.  What  happened?  Rajasthan,
 we  found,  was  completely  denuded
 cf  the  foodgrains.  The  Food  Minis-
 ter  and  the  Commissioner  for  Food
 got  panicky,  rushing  from  place  to

 place.  The  Central  Government  felt
 flabbergasted.  They  started  pumping
 imported  food  from  Bombay.  Accord-
 ing  to  their  own  estimate,  they  have
 sent  by  now  25  lakh  maunds  of  food
 from  Bombay  to  that  place,  on  which
 they  have  spent  at  least  Rs.  50  lakhs
 शा  railway  freight  alone.  This  sum
 of  Rs.  50  lakhs  on  railway  freight  has
 been  a  criminal  waste  of  the  poor
 tax-payer’s  money  on  the  one  side.
 When  we  take  the  total  amount,  it  is
 Rs.  l  crore  criminally  wasted  and
 artificial  food  scarcity  has  been  creat-
 ed  in  that  area  By  creating  this
 artificial  food  scarcity,  we  have,  as  a
 matter  of  fact,  created  a  general  at-
 mosphere  and  psychology  of  scarcity
 all  over.  Such  a  sacreity  also  was
 there  mn  Punjab,  the  most  important
 wheat  growing  area.  If  there  is  food
 scarcity  in  Punjab,  if  there  is  food
 scarcity  m  all  surplus  areas,  if  the
 prices,  simply  through  movement,  go
 up  from  Rs.  27  to  Rs.  25  and  27,
 the  only  one  person  who  has  gained
 is  the  foodgrains  merchant  by
 pocketing  about  Rs.  8  to  10  crores.  I
 raised  this  question  on  the  floor  of  the
 House  during  the  last  session.  But,
 absolutely  no  attention  was  paid  to
 it  and  the  result  As,  to  this  extent,
 the  national  exchequer  hay  lost.
 People  have  suffered  at  both  ends.
 Food  scarcity  atmo:phere  was  creat-
 ed.  It  is  only  such  failure  and  follies
 which  create  contempt  for  the  admi-
 nistration,  and  which  are  a  real  danger
 to  democracy,  because,  people  start
 losing  faith  in  them.  I  would,  there-
 fore,  demand  a  definite  enquiry  into
 the  affairs  of  the  Food  Ministry.
 Either  it  is  through  their  absolute  in-
 efficiency  or  it  is  through  the
 manoeuvring  of  somebody  in  the  Food
 Ministry  who  was  interested  only  in
 the  bania’s  pocket  and  nothing  else.
 I  also  request  the  Finance  Minister
 and  urge  upon  him  to  depute  some
 freome-tax  officer  so  that  he  may  be
 able  to  enquire  into  the  accounts  of
 these  foodgrains  merchants  who  have
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 made  about  Rs.  8  to  6  crores  through
 profits  and  at  least  let  us  realise  by
 way  of  income-tax.

 Shri  B.  RB.  Bhagat:  In  Rajasthan?

 Shri  Harish  Chandra  Mathur:
 Yes;  in  Rajasthan  and  elsewhere
 where  such  movement  of  foodgrains
 has  happened,  where  the  prices  have
 shot  up  from  Rs.  5  or  Rs  8  to
 Rs.  25.  Where  has  the  margin  gone?
 The  margin  must  have  gone  either  to
 the  big  landlord  or  to  the  grain
 merchants  What  have  you  done  to
 realise  that  amount  even  by  way  of
 income-tax?  It  has  done  considera-
 ble  harm  to  this  country.

 I  have  tried  to  state  this  at  length
 only  to  invite  attention  that  of,  in
 such  a  matter  where  the  country  is
 faced  with  the  most  grave  situation—
 the  food  problem—over  which  we  all
 feel  so  concerned,  so  anxious,  in
 spite  of  the  pomts  being  raised  even
 in  Parhament,  no  attention  is  paid,
 how  can  the  people  have  any  faith  in
 democracy  or  this  admunistration.
 It  15,  therefore,  to  inspire  confidence
 in  the  mind  of  the  people,  that  I
 demand  an  enquiry  into  the  Food
 Munistry’s  utter  inefficiency

 I  was  really  amazed  when  in
 answer  to  my  question  the  other  day,
 the  Food  Mimster  told  us  that  he
 does  not  know  how  much  of  _  foad-
 grams  had  been  moved  from  Rajas-
 than  If  he  does  not  know,  either  he
 ४  withholding  information,  which  I
 do  not  think  he  islet  me  believe
 that  he  is  honest—or  the  only  other
 wrresistible  conclusiun  would  be,  he
 is  utterly  inefficient.  Without  know-
 ing  how  much  of  foodgrains  has  been
 drained  out,  how  can  be  control
 movement,  how  can  he  control  his
 Ministry,  how  can  he  control  the
 prices?  Even  after  six  months,  if  he
 does  not  know  anything  about  it,  God
 help.  I  submit,  the  future  plan  and
 programme  of  this  country,  the
 entire  budget  depends  upon  how  we
 manage  our  food  situation,  to  what
 extent  we  succeed  in  bringing  down
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 soaring  prices.  If  you  fail  to  do
 that,  neither  will  you  be  able  to  carry
 out  the  Budget,  nor  will  you  be  able
 to  carry  out  the  Plan.  So,  it  is  of
 absolute  significance.

 Even  so  far  as  savings  are  concern-
 ed,  it  is  only  if  we  could  stimulate
 the  rural  economy,  which  is  the  back-
 bone  of  this  country,  that  we  will  be
 able  to  do  something.  What  have  we
 done  to  stimulate  the  rural  economy,
 I  would  like  to  know.

 I  have  just  told  you  how  the  Agri-
 culture  Ministry  has  behaved.  Every
 one  here  knows  how  co-operatives
 hane  warked.  They  have  been  a  com-
 plete  flop  except  in  certain  areas.
 wherever  an  enquiry  has  been  held,
 only  a  stem-less  state  of  affairs  has
 been  disclosed.

 The  Community  Projects  Ministry
 has  absolutely  conceded  and  admit-
 ted  that  they  have  failed  to  stimu-
 late  the  rural  economy.  All  that  they
 have  done  is  that  they  have  been
 able  to  arrange  certain  cultural  pro-
 grammes;  they  have  been  able  to
 give  a  certain  psychological  change;
 they  have  only  been  able  to  build
 certain  schools  and  roads,  but  they
 have  failed  to  stimulate  the  rural
 economy.  The  entire  future  of  this
 country,  the  entire  future  of  this
 Plan,  the  entire  future  of  our  Budget
 depends  on  the  extent  to  which  we
 succeed  in  stimulating  the  rural
 economy.  This  is  about  food.

 Let  us  now  turn  to  agricultural
 production.  What  is  our  programme
 and  what  are  our  agencies,  and  how
 far  are  they  succeeding  in  stimu-
 lating  foods  production?  You  will
 be  surprised  to  know’  that  when
 we  go  to  the  rural  areas,  when  we
 sit  in  the  development  councils,
 When  we  draw  up  our  plans,  when
 we  go  to  the  rural  areas,  when  we
 are  somewhat  aghast  to  know  that
 there  are  five  or  six  agencies  over-
 lapping  each  other,  each  trying  to
 enatch  something  from  the  other,  and
 trying  to  do  something  here  and
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 there.  This  is  the  case  even  in  the
 matter  of  small  and  medium  size  irri.
 gation  projects.  Here  iy  the  Irriga-
 tion  Ministry;  then  the  Agriculture
 ministry  has  its  own  budget,  they
 sanction  Rs.  50  lakhs  for  a  particular
 aistrict,  the  Community  Project
 ministry  has  also  another  budget,  they
 sanction  some  money.  To  my  great
 surprise  even  the  Consolidated  Fund
 of  India  is  operated  by  another  agency
 which  is  called  the  Bharat  Sevak
 Samaj.  They  have  got  another
 pudget.  Then  there  are  the  welfare
 peards  like  the  Backward  Classes
 welfare  Board.  I  wish  all  these
 agencies  were  channelled  through  one
 agency,  all  these  resources  were
 pooled  so  that  we  get  an  integrated
 picture  for  the  development  of  a  par-
 cular  State,  and  we  can  draw  up  an
 integrated  plan  for  the  development
 of  the  State.

 I  mentioned  how  the  Food  Ministry
 ned  bungled,  how  through  the  follics
 afd  failures  of  the  Food  Munistry
 aftificial  scarcity  had  been  created,
 and  I  have  also  pointed  out  how  the
 pian  is  being  implemented.  The  only
 gther  thing  which  could  stimulate
 the  rural  economy  is  the  small-scale
 gnd  cottage  industry.  The  Mhnister
 9  Charge  of  small-scale  industry.  I
 yiust  submit,  has  taken  very  keen
 jpterest,  and  he  has  tried  to  contri-
 pute  his  very  best.  I  have  apprecia-
 tion  for  that,  but  let  us  sce  what  has
 h@ppened.  All  the  small-scale  indus-
 pes,  if  you  make  a  httle  survey  you
 will  find,  have  only  come  down  to
 the  big  towns.  It  is  here  in  Delhi
 pat  there  is  the  greatest  growth  of  the
 smallscale  industry.  It  has  not  gone
 ५०  the  towns,  it  has  not  gone  to  the
 yural  areas  at  all,  because  we  have
 pever  thought  as  to  how  we  could
 create  such  conditions  and  circum-
 stances  where  the  small-scale  and
 chttage  industry  could,  as  a  matter
 of  fact,  come  up.  All  the  things
 which  are  needed  for  the  growth  of
 the  cottage  industry  as  well  as  the
 gmallscale  industry  are  completely
 gbsent  from  the  rural  areas.
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 The  hon.  Minister  of  Irrigation  and
 Power  held  a  meeting  of  the  Rajas-
 than  M-Ps.,  and  I  just  asked  him
 will  you  please  name  even  half  a
 dozen  villages  which  have  been  elec-
 trified  during  these  seven  years  of
 the  Plan?  Even  the  Chief  Engineer
 of  Rajasthan  was  there,  but  he  could
 not  name  six  villages  which  had  been
 electrified  during  the  seven  years  of  the
 Plans  Is  this  how  you  are  going  to
 stimulate  rural  economy?  And  ४
 you  do  not  develop  the  rural  eco-
 nomy,  you  cannot  expect  any  success,
 Why  has  our  small  saving  scheme
 been  failmg?  It  is  simply  because
 we  have  not  been  able  to  stimulate
 the  rural  economy  It  is  only  from
 She  rura)  areas  Ynal  you  can  eget  the
 biggest  chunk  so  far  as  small  savings
 are  concerned

 While  talking  about  our  internal
 resources,  I  am  not  very  much
 inghtened  about  this  deficit  financing
 Of  course,  there  as.  the  Jeast
 doubt  that  a  very  vigilant  eye  will
 have  to  be  kept  on  the  rising  prices,
 and  one  important  effort  for  the
 success  of  the  hon  Finance  Minister
 would  be  to  keep  a  complete  check
 over  the  rising  prices  If  he  can
 bring  down  the  prices  by  about  ten
 to  fifteen  per  cent,  most  of  his  diffi-
 culties  would  be  over,  and  I  feel  that
 with  determination  this  could  be
 done

 As  for  the  other  resources,  I  feel
 that  3f  you  just  examine  the  returns
 of  the  wealth  tax,  you  will  find  that
 most  of  these  returns  are  not  to  be
 trusted  I  shall  not  name  anybody,
 but  I  know  of  a  particular  prince
 who  has  mentioned  in  his  wealth  tax
 return  only  a  sum  of  Rs  |  6]  crores
 as  his  wealth,  while  I  know  for
 certain  that  his  wealth  and  his
 jewellery  cannot  be  anything  less
 than  Rs  50  crores—I  am  putting  it
 at  the  barest  minimum

 Shri  A  M.  Thomas:  Why  did  the
 hon  Member  not  give  that  mnforma-
 tion  to  the  Finance  Minister?

 Shri  Harish  Chandra  Mathur:
 {  am  giving  it  here  to  the  whole
 flouse  and  to  the  Finance  Minster.

 Shri  Tangamani  (Madurai):  If  he
 wants  other  details,  they  may  be
 given  to  him

 Shri  Harish  Chandra  Mathur:
 The  reason  for  my  saying  this  7  this
 These  very  princes  go  out  ever  year,
 and  I  do  not  know  how  they  manage
 ¢o  have  certain  diplomatic  privileges
 and  how  they  take  the  jewellery  I
 do  not  blame  them  very  much
 pecause  they  do  not  know  what  to  do
 with  their  wealth  Here  723  the  ex-
 penditure  tax  and  here  753  the  wealth
 tax.,  ancl  thay  wunehaw  wn.  %  parr
 want  to  get  out  of  them  Why  can
 we  not  take  them  into  confidence  and
 tell  them,  we  shall  save  you  from
 yncome-tax,  we  shall  save  you  from
 expenditure  tax  and  from  wealth  tax,
 if  this  amount  i8  properly  utilised
 gnd  invested  properly?  Then  it
 would  be  only  a  certain  level  of  the
 yacome  tax  over  which  they  will  have
 (०  pay  a  certain  amount  Knowing
 certain  prices  as  I  do  very  intuna-
 telv,  I  could  say  that  at  least  Rs  300
 crores  worth  of  jewellery  which  will
 go  otherwise  selling  outside  to  USA
 67  to  other  countries  can  be  mopped
 for  the  development  of  this  country

 Some  hon  Members  have  made  a
 reference  to  the  need  for  natonali.
 sation  of  banks  I  am  not  very  fond
 of  nationalising  everything,  but  what  I
 feel  is  that  the  nationalisation  of  the
 panks  is  important  from  two  view-
 points  Now,  what  are  these  banks
 yn  the  private  sector?  All  the  banks
 pelong  to  a  particular  group  of  in-
 dustnalists,  and  those  pafticular  in-
 gustnahsts,  A,  B  or  C  only  exploit
 the  resources  of  these  banks  for  their
 own  purposes  And  these  banks  only
 serve  to  cover  all  the  scandalous
 things  which  they  do  It  ४5,  there-
 fore,  that  I  believe  that  these  banks
 should  be  nationalised  They  are  also  a
 gource  of  other  corruptions  If  you
 pave  the  banks  m  your  hands,  if  you
 ynow  how  the  entries  are  made—now
 there  is  this  incident  about  Mr  Mathai,



 5457  General  Budget--  MARCH  10,  960  General  Discussion  5448

 {Shri  Harish  Chandra  Mathur)
 which  is  being  investigated,  I  do  not
 want  to  go  into  it—it  would  be  very
 convenient,  and  it  will  always  be  in
 the  know  of  Government  as  to  what
 the  bank  balances  of  the  Government
 servants  are,  how  they  are  swelling,
 what  is  happening  and  what  is  not
 happening.  Therefore,  the  nationali-
 sation  of  the  banks  is  necessary  not
 only  from  the  point  of  view  of  de-
 velopment  but  from  this  point  of
 view  also;  I  strongly  recommend  that
 since  they  are  a  great  corrupting
 force,  if  you  take  them  over,  you
 will  be  able  to  put  a  great  check  on
 corruption.  It  is,  therefore,  that  I
 strongly  urge  that  these  banks  should
 be  nationalised.

 I  shall  only  add  a  word  about  these
 two  taxes.  I  am  perfectly  in  agree.
 ment  with  my  hon.  friend  who  says that  I  do  not  mind  any  tax  which
 you  have  imposed  on  the  cigarettes
 or  any  other  article  of  that  kind.
 Coming  to  the  tax  on  diesel  oil,  |
 would  like  to  draw  the  pointed  atten
 tion  of  the  Finance  Minister  to  a
 clarification  given  by  his  own  Minis-
 try  that  this  tax  is  not  going  to  hit
 the  poor  man;  it  is  not  going  to  hit
 the  consumer,  because  it  is  so  in
 significant  that  it  would  be  absorbed
 by  the  industry.  But,  I  hope  the
 attention  of  the  hon.  Finance  Minis-
 ter  has  been  drawn  to  the  discussions
 in  the  Delhi  Corporation  where  they
 है न.  that  it  is  impossible  to  carry  Ou
 the  D.T.U.  bus  service,  because  they
 would  be  incurring  Rs.  yh  lakhs
 merely  because  of  these  taxes,  and
 therefore,  they  think  that  the  bus
 fares  should  be  raised.  How  does  it
 fit  in  with  the  clarification  that  has
 been  given  by  the  Finance  Ministry?
 Here  is  a  clear  example  under  your
 very  nose  in  Delhi,  where  the  cor-
 poration  feels  compelled  to  raise  the
 bus  fares  because  of  this  tax  on  tyres
 88  well  as  on  diese!  oil.  And  there  is
 Senuine  apprehension  that  this  has
 been  done  to  hit  the  road  transport
 which  is  only  in  its  infancy.

 I  have  not  got  the  time  to  deal  with
 it,  but  I  will  shortly  be  submitting a  report  which  will  indicate  that  it

 would  be  suicidal  Zor  the  progress  of
 this  country  if  the  transport  industry
 is  hit  that  way.

 The  tax  on  diesel  oil  will  also  hit
 very  adversely  the  small  scale  indus-
 try,  about  which  there  is  such  tall
 talk.  Where  is  electrification  here?
 There  is  no  electrification.  This
 country  is  the  poorest  in  the  genera-
 tion  of  power.  Most  of  the  small
 scale  industries,  more  particularly  in
 the  rural  areas,  depend  upon  diesel
 for  the  generation  of  power.  Again
 diesel  oil  is  used  by  tractors  and
 other  things.  So  this  tax  on  diesel
 of]  will  very  adversely  affect  the
 small  scale  industry  and  the  agricul-
 tural  sector  where  pumping  sets  have
 been  put  up.  This  will  also  hit  the
 transport  industry.

 {  do  not  claim  to  have  much  know-
 ledge  about  khandsari.  But  from
 what  I  heard  in  Rajasthan,  those
 people  who  are  going  ahead  or  who
 want  to  go  ahead  with  setting  up certain  industry—because  it  is  ex-
 tremely  labour  intensive  and  because
 it  can  be  set  up  in  the  rural  sector—
 have  been  hampered  by,  this  new
 impost.  If  the  Finance  Minister
 feels  that  he  is  in  need  of  revenues, I  would  not  mind  his  levying  this
 tax  as  an  additional  tax  on  sugar,  so
 that  khandsari  could  stand  in  com.
 Petition  with  sugar,  so  that  these
 labour  intensive  schemes  are  not
 given  up.  As  a  matter  of  fact,  here
 We  are  faced  very  much  with  the
 unemployment  situation  and  it  is
 here  that  the  small  scale  industry  and
 rural  economy  is  hit  by  the  diesel
 tax  as  well  as  khandsari  tax.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana): I  shall  also  be  taking  up  the  same
 Points  in  my  submission  as  the  ones
 which  have  been  partly  dealt  with  by the  hon.  speaker  who  Preceded  me.
 T  also  want  to  draw  the  attention  of
 the  hon.  Minister  to  the  fact  that  suffi-
 cient  emphasis  is  not  being  laid  today
 on  the  rural  and  agricultural  economy
 of  our  country.
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 At  the  outset,  I  feel  that  the  Fin-
 ance  Minister  is  entitled  to  congratu-
 lations  for  he  has  given  us  a  realistic
 picture  of  the  country’s  economy.  He
 has  told  us  where  the  difficulties  lie.
 Be  has  informed  us  of  the  gap  which
 exists  between  nat:onal  resources  and
 national  commitments.  We  have  also
 been  told  that  there  has  been  a
 reduction  in  agricultural  production  in
 i957-58.  There  has  also  been  a  slow-
 ing  down  in  the  industrial  progress,
 giving  a  trend  of  rise  in  the  pr  ces.
 We  also  know  that  the  Government
 are  doing  their  best  to  tap  all  avail-
 able  resources  in  order  to  meet  the
 national  commitments.  It  is  credit-
 able  for  the  country  also  that  it  has
 borne  the  taxation  so  high  It  is  most
 cred  table  for  the  Government  that
 they  have  been  able  to  have  apprc-
 ciable  foreign  assistance  to  meet  the
 situation

 But  despite  all  this,  we  have  natu-
 rally  to  resort  to  deficit  financing  if
 we  have  got  to  implement  fully  the
 Plan.  This  deficit  financing  will,  of
 course,  lead  to  a  certain  amount  of
 inflation,  but  with  the  controls  we  are
 having  on  prices,  the  trend  has  not
 been  so  high  as  it  would  otherwise
 have  been.  But  one  thing  that
 emerges  very  clearly  from  the  speech
 of  the  Finance  Minister  and  the  Eco-
 nomic  Survey  that  he  has  given  is
 that  the  main  fight  for  quite  a  time
 to  come  would  be  on  the  food  front.
 If  we  have  got  to  survive  and  develop
 the  country’s  economy,  we  must  suc-
 ceed  on  the  food  front.  Of  course,
 industrial  development  of  the  country
 could  give  us  strength.  Possibly,  the
 wmports  might  decrease.  We  might  be
 in  a  position  to  export,  when  the  steel
 plants  go  into  full  production.  But,
 yet,  with  all  these,  may  I  respect-
 fully  submit  to  the  House  that  the
 main  emphasis  should  be  on  increa-ed
 food  production  and  we  have  got  to
 see  whether  that  emphasis  is  there
 or  not.  And,  here  I  regret  to  say  that
 there  is  not  sufficient  emphasis  on
 this  aspect  of  our  economy.

 It  must  be  conceded  that  food  is
 the  biggest  drain  on  our  resources  and
 on  our  economy.  The  Economic  Sur-
 vey  Mmdicates  that  the  imports  did  rise
 in  ‘1956-57  under  the  impact  of  the
 developmental  schemes  in  the  coun-
 try;  but,  non-developmental  imports
 also  contributed  a  great  deal  to  this
 increase.  Of  the  increase  of  about
 Rs.  330  crores  in  ‘1956-57,  roughly  two-
 third  was,  no  doubt,  on  account  of
 the  raw  materials,  the  intermediary
 goods  and  capital  goods.  But  the  non-
 developmental  imports  also  mcreascd
 by  about  Rs  30  crores,  half  of  which,
 nearly  Rs  65  crores  was  accounted  fur
 by  food  imports.

 Similarly,  in  1957-58,  the  imports
 further  increased  by  about  Ks  300
 crores  in  the  aggregate.  Of  this.
 whereas  Rs  37  crores  represented  the
 increase  in  the  import  of  capital  goods
 and  raw  materials  and  there  was  a
 decline  in  import  in  the  country  of
 consumer  goods,  the  food  imports,  on
 the  other  hand.  were  higher  by  about
 Rs  50  crores.  Of  course,  there  has
 been  a  decline  in  the  non-develov-
 mental  imports,  in  the  first  half  of
 1958-59,  including  a  decline  of  food
 imports  But  the  Fiance  Minister's
 speech  indicates  that  the  food  pur-
 chases  are  hkely  to  mvolve  an  addi-
 tional  outlay  of  nearly  Rs.  25  crores.
 All  these  facts  definitely  indicate  how
 b  tterly  we  shall  have  to  fight  on  the
 food  front.

 Therefore,  we  have  got  to  make
 some  calculated  effort  in  this  regard.
 And,  when  one  sees  the  Budget  froin
 this  aspect,  one  feels  disappointed.
 The  only  thing  one  finds  m  the  Bud-
 get  is  the  additional  expenditure  on
 Community  Development  schemes  to
 the  tune  of  Rs  17  crores  ilus  year.
 This  is  too  small  a  figure. .

 1  am  glad  that  the  Government  is
 tak  ng  to  trading  in  foodgrains.  This
 is  as  it  should  have  been.  Tius  would
 certainly  give  a  fair  deal  to  the  agri-
 culturists  and  the  farmers  in  relation
 to  prices.  I  do  not  want  the  prices  to
 be  on  the  high  side.  Bul,  I  do  say
 that  there  should  be  a  balance  bet-
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 ween  the  price  paid  by  the  consumer
 and  the  pr:ce  given  to  the  producer.
 It  is  essential  that  there  should  be  fixa-
 tion  of  the  prices  to  give  an  incentive
 to  the  farmer  and  the  agriculturist  to
 produce  more.  He  does  not  only  need
 the  incentive  by  the  fixation  of  the
 prices;  but,  we  should  give  him  a  fair
 return  for  the  .nvestment  and  labour
 that  he  puts  in.  He  also  needs  a
 climate  for  that  purpose.

 In  fact,  if  you  see  the  conditions
 now,  agricultural  production  has
 become  more  of  a  profess:un  of  the
 down-trodden,  because  of  the  insuffi-
 cient  return  for  the  investment  and
 ‘Me  ebdour  put  in.  As  such,  talent  is
 getting  out  of  this  profess.io  And,
 unless  you  create  a  cl'mate  and  con-
 ditions  in  the  country  whereby  agri-
 cujtural  profession  attracts  talent  85
 well  as  individuals,  you  cannot  suc-
 ceed  on  this  front  at  all.

 Now.  it  385  conceded  that  there  was
 disparity  between  the  income  of  the
 agricultumsts  and  of  the  industrialists
 before  the  First  Five  Year  Plan  The
 First  Five  Year  Plan  laid  cmphasis
 on  agricultural  development  It  gave
 top  priori7y  to  the  development  of
 rural  economy.  Yet  you  will  find  that
 in  the  end  of  the  First  Plan,  the  dis-
 parity  not  only  rema  ned  but  increas-
 ed  and  in  the  Second  Plan  period,
 there  35  to  be  a  further  acccntuation
 mm  the  disparity  between  the  income
 of  the  agriculturist  and  the  income  of
 the  industrialist.  Unless  you  try  to
 tackle  this  basic  problem  and  remove
 this  disparity  that  exists  and  try  to
 better  the  condition  of  the  peasants
 who  constitute  nearly  75  per  cent  of
 the  Population,  you  cannot  have  a
 strang  economy  which  will  be  the
 foundation  of  the  future  development
 of  the  country.  I  want  to  lay  empha-
 sis  on  this.  The  hon.  Membcr  who
 spoke  before  and  who  came  from  U.P
 was  giving  figures  about  the  income.
 You  will  find  that  the  per  cupita
 income  was  Rs.  200  in  the  cne  case
 and  nearly  Rs.  300  in  the  case  of  the
 other.  Thi¢  disparity  has  increased  in
 the  Second  Plan  period.  The  total

 income  of  the  egriculturist  class  im
 (1948-49  was  Rs.  4,250  crores  and  in
 1955-56,  after  seven  or  eight  years,  It
 ig  stated  to  be  Rs.  4,220  crores.  Thegg
 is  a  reduction  of  Rs.  80  crores.  How
 do  you  say  that  we  are  having  deve-
 lopment  in  food  production  and  80
 on?  I  submit  that  we  are  going  down
 in  the  matter  of  agricultural  economy
 and  there  ts  no  apparent  development
 in  that  side.

 It  has  been  rightly  said  by  the  hon.
 previous  speaker,  Shri:  Mathur,  that
 you  cannot  have  a  developed  rural
 economy  unless  you  have  got  decen-
 tralisation  in  the  industries  and  you
 have  got  small-scale  and  cottage
 iwndustmes  in  the  rural  areas.  You
 must  give  a  side  avocat’on  to  the  agri-
 culturists  That  is  most  essentval.  He
 has  got  spare  time  in  between  the
 harvesting  and  the  sowing  seasons;  he
 must  have  certain  avocation  and  that
 can  only  be  given  to  him  if  we  devote
 our  attention  to  the  development  of
 the  cottage  industres.  I  am_  sorry
 that  due  emphasis  is  not  being  placed
 on  that  side

 I  will  take  Punjab  as  an  illustra-
 tion  which  has  got  an  agrarian  eco-
 nomy  It  has  contributed  towards  the
 agricultural  economy  of  the  country.
 In  ‘1947-48,  it  was  a  deficit  State  by
 about  50.000  tons  and  now  it  3s  sur-
 plus  by  about  250,000  tons.  The  Secord
 Plan  Jays  down  further  increases:  32
 per  cent  more  of  food  grains,  70  per
 cent  more  in  cotton,  40  per  cent  more
 in  sugarcane  and  25  per  cent  more  in
 oil  seeds.  These  targets,  though  not
 completely  reached,  are  being
 approached.  There  is  progress  Punjab
 has  got  the  biggest  concentration  of
 small-scale  industries.  It  will  surprise
 the  House  to  know  that  the  total
 expenditure  for  the  development  of
 the  small-scale  industries  in  Punjab—
 I  am  giving  the  figures  from  the
 Punjab  Budget—is  a  paltry  sum  of
 Rs.  2  crores.  This  sum  has  been  ear-
 marked  to  provide  facilities  to  the
 industrialists  for  the  total  Plan  period.
 Two  crores  alone  had  been  earraarked
 for  the  purpose  of  loans  to  the  indus-
 trialists  for  these  five  years  Another
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 sum  of  Rs  2  87  crores  has  becn  ear-
 marked  for  the  provision  of  facilities
 for  standardisation  and  marketing  of
 the  goods  That  is  also  for  the  entire
 Plan  period  Similarly,  another
 amount  of  Rs  204  lakhs  has  been  ear-
 marked  for  the  purpose  of  other  small
 scale  industries  See  the  meagre
 amount  that  we  are  spend:.g  on
 small  scale  and  cottage  industries  m  a
 State  hke  Punjab  where  the  per
 capita  investment  in  heavy  industrie>
 is  only  3  as  compared  to  208  in
 Benga)  and  98  in  Bihar  The  dispaniy
 on  investment  m  heavy  industries  i
 the  different  States  should  be  met  by
 some  way,  and  that  can  only  be  met
 if  we  have  development  of  small  scale
 and  cottage  industrics

 The  Budget  certainly  is  realistic  It
 shows  all-out  progress  despite  our
 handicaps  despite  the  misfortune  we
 had  in  the  matter  of  decline  m  agri-
 cultural  production  and  slowing  down
 of  industrial  projects  Yet  we  have
 to  exert  more  and  we  can  properly
 exert  only  if  we  lay  proper  euiphasis
 on  the  main  economy  of  the  country,
 which  4५  the  agricultural  econom;,  the
 rural  cconomy  That  is  one  point,  Sir,
 whch  I  would  hke  to  place  for  the
 considtiation  of  the  House

 There  45  another  point  to  which  I
 wish  to  draw  the  attention  of  the
 Government  of  India  We  have  a
 reduction  m_  the  defence  cxpenses,
 Possibly,  the  hon  Finance  Minister  has
 been  advised  that  the  conditions  have
 come  in  where  we  can  have  a  reduc
 tion  But  I  personally  feel  that
 situated  as  we  are  m  a  position  in  Avia
 wih  the  relations  with  our  nughbour
 which  are  not  too  very  happy,  we
 have  got  to  speak  from  a  positon  of
 strength  How  can  we  speak  from  a
 Position  of  strength  unless  we  are
 strong?  How  can  we  be  strong  unless
 we  spend  something  for  defence  The
 hon  Minister  was  pleased  to  ask
 “Shall  we  spend  Rs  200  crores?”  I
 do  not  say  that.  I  think  it  35  not
 necessary  The  shape  of  things  to
 come  is  getting  different.  The  shape  of

 war  in  future  will  be  absolutely
 different  It  may  not  be  necessary  to
 have  stand  ng  armies  even  You  need
 not  have  a  defence  line  ether  Things
 have  changed  But,  all  the  same,  in
 the  present  set-up  that  we  are  with
 less  development  of  our  tmaments,
 we  have  yet  to  keep  ourselves  strong
 and  have  strong  defence  forces

 Let  us  consider  the  unfortunate
 position  we  are  m  The  hon  Memb.r,
 Shri  Raghunath  Singh,  mentioned
 yesterday  about  the  raids  ihat  are
 going  on,  the  cease-fire  that  is  there
 and  how  weak  we  are  feeling  There
 is  another  con-ideration,  and  that  is
 the  most  important  poimt  to  which  I
 wish  to  diaw  the  attention  of  the
 Government  It  was  in  May  955  that
 an  agreement  was  arrived  at  bet-veen
 our  Home  Munister  and  the  then
 Ministcr  for  Interior,  General  Iskander
 Mirza  That  agiecment  pertained  to
 protection  of  relig  ous  places  of  Hindus
 and  Sikhs  left  in  Pakistan  The  agree-
 ment  was  that  a  list  should  be  drawn
 up  of  Hindu  and  Sikh  religious  places
 left  in  Pakistan,  and  due  mcasurea
 should  bc  taken  not  only  for  their  pro-
 teclion  proteetion  of  property,  but
 also  for  maintenance  of  rel  gious
 sanctity  of  those  places

 Sir,  this  agreement  took  place  in
 May,  1955,  About  li  to  i2  yetrs  have
 passed  after  partition  More  thay
 three  years  have  passed  after  this
 agreement  But  nothing  has  becn
 done  You  will  appreciate,  Sir,  that
 m  Pakistan,  there  are  religious  places
 whch  are  very  dear  to  the  community
 that  resides  in  Punjab  They  feel
 १६१५  much  that  nothing  is  being  done
 with  regard  to  the  protectior  and
 muntenance  of  these  centres  The
 question  of  property  is  there  also  They
 are  being  appiopriated  by  Pakistan
 But  I  do  expect  the  Government  of
 India  to  find  some  way  whereby  some-
 thing  is  done  to  protect  sucn  rel  gious
 places  and  to  maintain  the  sanctity  of
 those  places  The  SGPC  xs  spending
 Rs  3  5  lakhs  a  year—I  have  seen  the
 Budget—for  having  Sevadars  at
 Nankanasahib,  the  birth  plice  of  Guru
 Nanak  We  do  not  find  even  the

 ,
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 slightest  move  on  the  part  of  the  Gov-
 ernment  on  this  matter.  This  thing
 is  too  serious  to  be  overlooked.  There-
 fore,  I  do  hope  and  pray  that  the
 matter  should  be  set  rmght  soon.  I
 quite  appreciate  the  difficulties  of  the
 Government.  I  put  a  questiun  the
 other  day  and  asked  what  has  becn
 done  all  these  days  and  what  shall  be
 done  The  reply  that  was  given  by
 the  hon.  Prime  Minister  was,  “nothing
 can  be  done  except  negotiaticns”.  I
 am  sorry  that  we  have  reached  a  state
 of  affairs  where  we  cannot  do  any-
 thing.  Of  course,  I  do  not  say  that
 we  should  go  to  war,  for  that  should
 be  avorded.  But  all  the  same,  unless

 we  speak  from  a  posit.on  of  snength,
 unless  we  are  strong  enough  to  face
 these  situations,  at  would  be  very
 difficult  to  carry  on.  That  is  one  other
 point  to  which  I  should  hke  to  draw
 the  attention  of  the  Minister.  The
 Government  should  see  that  .his  prob-
 lem  about  mauntaining  the  sanctity  of
 religious  places  is  solved  and  we
 should  adopt  ways  by  which  the
 sanctity  of  the  religious  places  28
 maintained.

 Shri  Rameshwar  Tantia  (Sikar):  I
 have  been  |  stening  since  the  last  two
 days  to  the  speeches  made  by  various
 Members  from  this  side  and  on  {the
 other  side.  I  was  reminded  67  a  pro-
 verb  in  my  State  A  young  man  went
 to  his  moher  and  said,  “Mcther,  I
 want  to  be  a  leader”  The  mother  said,
 “How  can  you  be  a  leader?  You  are
 not  educated;  you  have  done  nothing
 for  the  country”  But  then  the
 mother  thought  over  and  addcd:  “All
 right,  do  one  thing  Oppose  anything
 and  everything,  whatever  35  good  and
 whatever  is  bad,  and  you  w  n  become
 a  big  leader”.  That  is  the  thing  I  am
 hearing  for-  the  last  two  days.  The
 Finance  Munster  is  lucky  this  year  in
 that  there  is  nothing  much  controver-
 sial  in  the  budget.  I  think  that  com-
 pared  to  the  past  several  years,  this
 budget  is  one  which  is  least  contro-
 versial.  So,  Members  of  tne  Opposi-
 tion  and  some  other  Members  also,  on
 finding  that  there  is  no  fault  in  the
 bwiget,  have  been  saying  that  some-
 thing  about  food,  something  about  an

 expenditure  here  or  there,  is  wrong
 and  s0  on.

 I  agree  that  the  budget  is  the  least
 controversial  and  a  good  budget,  but
 st  ll  there  are  some  points  to  which  I
 want  to  draw  the  attention  of  the  hon.
 Finance  Minister.

 Shri  Harish  Chandra  Mathur:  Do
 you  want  to  become  a  leader?

 An  Hon.  Member:  Do  you  want  to
 oppose  the  budget?

 Stct  Rameshiwar  Tanta:  No.  Sue
 everybody  cannot  get  00  per  cent  of
 what  he  expects.  There  are  some
 points  to  which  I  shall  draw  the  atten-
 tron  of  the  hon  Finance  Minister  and
 which  need  clarnfication.  As  regards
 taxes,  I  think  that  taxation  has  now
 been  decreased  from  56  per  cent.  as
 m  the  previous  year,  to  45  per  cent
 for  the  commg  year’  This  includes
 wealth  tax  and  excess  dividends  tax.
 In  all,  it  has  come  to  45  per  cent.  But
 the  system  of  dividends  3s  hke  this.
 The  sharcholders  will  get  less  than
 what  they  were  getting'before.  So,  it
 will  affect  the  very  ordinary  people,
 because,  according  to  the  statistics,  85
 per  cent  of  the  shareholders  are  those
 who  are  holding  very  very  small
 amounts  of  money  Therefore,  I
 would  suggest  that  ways  and  means  be
 found  so  as  to  see  that  these  share-
 holders  are  not  affected

 Another  point  is  about  the  taxat:on
 on  companies,  the  corporation  tax.  If
 there  are  subsidiary  companies  to  a
 company,  the  shares  in  the  subsidiary
 companies  and  the  corporation  tax
 are  deducted  The  other  companies
 have  got  their  shares  On  the  next
 time,  most  of  the  profits  will  be  elimi-
 nated  and  nothing  would  remain  with
 the  shareholders.  So,  I  would  request
 the  hon.  Minister  to  examine  his
 point.  Once  the  tax  has  been  taken
 from  the  company,  as  corporation  tax,
 it  should  be  seen  that  next  time  no
 double  taxation  is  levied,  Once  a
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 taxation  is  charged  on  the  company,
 next  time,  uf  the  shares  are  held  by
 another  company,  a  subsidiary  com-
 pany,  then,  3  should  be  seen  to  it  that
 no  corporation  tax  38  charged  on  that
 company

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  will  please  resume  his
 seat  I  want  to  make  an  observation.
 I  want  to  see  that  no  repetition  of  the
 pomts  is  made  during  the  discussion
 So  far  as  this  matter  is  concerned.  why
 concerned,  the  Public  Accounts  Com-
 mittee  and  the  Estimates  Committee
 have  looked  into  a  number  of
 Demands  I  have  made  a  number  of
 suggestions  Ali  that  the  hon  Mem-
 ber  is  saying  about  taxation,  etc,  may
 be  reserved  for  the  discussion  on  the
 Finance  Bill  Now,  the  same  thing  3s
 said,  both  during  the  discussion  of  the
 President's  Address  and  in  the  course
 of  the  discussion  on  the  budget
 Nobody  addresses  himself  to  economy
 m  expenditure  havmg  regard  to  those
 items  which  have  been  referred  to  by
 the  Estimates  Committee  and  on  which
 recommendations  have  been  made
 either  by  the  Estimates  Committee  or
 the  Public  Accounts  Committee  The
 same  speeches  are  heard  both  on  the
 President’s  Address  and  during  discus-
 sion  on  the  General  Budget  Now,
 we  have  the  same  speech  and  once
 again  the  same  speech  will  be  made
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 on  the  Finance  Bill;  it  is  all  generel.
 Government  does  not  get  any  help
 and  the  House  does  not  get  any  help.
 So  far  as  this  matter  is  concerned,  why
 should  not  hon  Members  devote  their
 attention  to  economusing  so  far  as  the
 demands  for  grants  are  concerned
 where  emphasis  should  be  laid,  where
 there  has  been  increase  in  expenditure
 during  the  year,  whether  it  is  mght  or
 wrong,  etc?  This  is  the  06-
 Casion  for  saying  that.  If  the
 hon  Member  has  nothing  more  to  say,
 I  shall  try  to  give  hum  an  opportunity
 later  on

 Hon  Members  should  come  prepar-
 éd  with  the  recommendations  made
 by  the  Public  Accounts  Committee  and
 the  Estimates  Committee;  otherwise,  it
 will  be  general  I  also  find  a  number
 of  local  grievances  brought  up  now
 They  may  be  reserved  for  a  later
 Occasion

 The  House  will  now  stand  adjourn-
 ed  till  l  A.M.  tomorrow

 Shri  Rameshwar  Tantia:  I  may  be
 Siven  some  time  tomorrow

 Mr.  Speaker:  Yes

 18.01  brs.

 The  Lok  Sabha  then  adjourned  ll
 Eleven  of  the  Clock  on  Wednesday,
 March  ii,  959/Phalguna  20,  880
 (Saka)
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 ORAL  ANSWERS  TO  WRITTEN  ANSWERS  TO
 QUESTIONS—  (5227-66.  QUESTIONS—contd

 S.Q.  Subject  Convers  SQ
 Subject

 Conunans
 No  No

 073  Engineering  College
 1047,  Purchase  of  ammunition  5227—29  at  Thirupath  5278
 ‘1048.  Detective  Institutes  5230-31  1074  Synthetc  petroleum
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 7207६  Production  in  Bharat  1085  Steel  re-rolling  mulls

 Electronics  5246—<49  in  Bihar  ($281
 ‘1057,  Residential  accom-  1086.  Museums  §28r-B2

 modation  for  Army  5250—53  1087  uel  Out  52  (2-h3
 TOs8,  Property  returns  5254—S6  r088  Hotel  at  Bhilar  52९3-84
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 Rourkel  52  6  with  UK  5285-n
 WRITTEN  ANSWERS  TO  3092  Temporary  Assistants  $2°6

 QUESTIONS—  5266-9326  7093  Sanskrit  Commission  $286-87

 Ss?
 3094  Coal  production  $287
 7095  Universal  =  copyright

 ‘1065  Buddha  Parinirvana  convention  S287-8R
 Jayant:  Memorial  5266-67  i096  System  of  cxami-

 ‘1062  National  Conferencc  nations  $285  89
 on  reading  5267

 7०063  Life  Insurance  Cor-  uS@Q
 poration  $267  No

 1064,  Allowances  to  Delhi
 Councillors  $268  639  State  Bank  of  India  5289-90

 3065  UNESCO's  _  publica-  640  Expenditure-Tas  5290
 fee  5266-69  64  Child  welfare  §292 1066,  Aifcraft  carrier

 5269-70  1642  Overcrowding  in
 3067  Life  Insurance  Cor-  educational  institu

 poration  ($270  tions  ‘$29t
 3068  Gold  smuggling  $270~71  3643  Auction  of  stores  $291
 3069  Polling  in  general  1644,  Manufacturing  capacity

 elections  5८77  of  ordnance  factories  5292
 3070  ©6Pensions  and  gratuity  (5272  645  Supply  of  raw  hides
 r07r  Government  Resin  to  Harness  and
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 h  646  Work  done  for  Railways
 kad  ei
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 1647.  Entertainment  rax  in
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 edueation ,  5293  a  Pradesh  5320 ‘1648.  Red  Fort,  Delhi
 5294  1879.  Basic

 Primary
 Schools

 1649.  Agra  Fort  5294  m  Himachal  Pradesh  $3tt
 ‘1650.  Ellora  and  Ajania  I680.  Remains  of  space Caves  $294-95  instrument  $3£I-I2
 1651.  Afrer-care  programme  S81,  Serzure  of  smuggled  gold  5322 in  Punjab  5295  3§82  Exploration  of  oil  in
 1652.  Sulphur  springs  in  Dehar  (Himachal Orissa  5296-—98  Pradesh)  $3i2-33
 1653.  Ancestral  Home  of  I683.  National  Defence :

 Ne  aji  Subhas  Chandra  2
 Academy  (S313-14

 Bose
 5297  3684  Seizure  of  gold  at

 654  Hostels  in  Orissa  5297  Calcutta  Air  Port  5374
 her  Kanal  Sasi  Came  Wes  Atonuments  i in  Hoshiarpur  ६297-98  Bolangir  District
 6¢6.  Social  Service  Camps  of  Orissa  5$3I4-I5

 in  Kangra  District  298-99  1686  Lamestone  deposits  in
 1657  Houses  for  Scheduled  Madras  5375

 Cas‘es  in  Himachal  1687  Azad  Memorial Pradesh  §299  Lectures  53i6
 165%  Adampur  Acrodrome  5299-5300  I688.  Recognition  of
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 well
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 I69:  Delhi  Polytechme  5338 ‘1661  Girls’  eduction  530I-  02
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 1669.  Warakala:  Lignite  5305-06  4698.  Child  welfare  (§33%-22
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 Corporation  Staff  $306  Biber  $322-23
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 pit  5306  Madhya  Pradesh  $333
 1672.  Air  Force  recruiting  T70r.  Hostile  Nagas  5333-74

 Centres  5306-07  I702.  Demand  for  hard  Coke  5324
 ‘1673.  Konarak  Temple  5307  1703.  Re-orgentzation  of
 ‘1674.  Government  Contracts  $308  secondary  education

 in  Punjab  ‘5324-25 1675.  UNESCO  Travel-
 ling  Library  5308-09  ¥y04.  Sales  Tax  on  cloth  5325
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 PAPERS  LAIDON  THETABLE  5328
 The  following  papers  were  laid

 on  the  Table

 (7)  A  copy  of  each  of  the
 following  papers  :—

 @)
 App!

 priation  Accounts
 ¢  Defence  Services

 for  the  year  1956-57  and
 the  Commercial  Appendix
 thereto

 (४)  Audit  Report,  3958  of
 Posts  and  Telegraphs  under
 Article  ‘151(5)  of  the  Con-
 stiruanon  and  the  Appro-
 priation  Accounts,
 1956-57  .

 (४)  Audit  Report,  3956  of
 the  Government  of  Delhi
 under  Article  350)  of
 the  Constitution  and  the
 Finance  Accounts,  1995-56

 (2)  A  copy  of  the  Annual
 Report  of  the  Coal  Board
 for  the  year  1957-58

 (3)  A  copy  of  Notification
 0.  G.S.R.  227  dated  the

 28th  February,
 7959

 under
 sub-section  (4)  of  Section

 39
 of  the  Medicinal  and
 let  Preparations  (Ex-

 cise  Duties)  Act,  §
 making  certain  furt
 amendments  to  the  Medi-
 cinal  and  Toilet  Prepara-
 tions  (Excise  Duties)
 Rules,  956

 MESSAGES  FROM’  RAJYA
 SABHA.  (5328-29

 Secretary
 reported

 two  messa-
 ayya  Sabha  that

 jya  Sabha  had  no  recom-
 mendations  to  make  to  Lok
 Sabha  in  regard  to  the
 following  Bills  :—
 (x)  The  Indian  Income-tax

 ¢  Gment)  Bill,  3959
 passed  by

 Sabha  on
 the  24th  February,  3959

 (a)  The  Appropriation  Bill
 7959

 passed
 by  Lok  Sabha

 ¢  2sth  February,
 23959

 Conan

 QUESTIONS  OF  PRIVILEGE  5529-44
 The  Speaker  withheld  his  con-

 sent  to  the  raising  of  _  the
 following  questions  of  pri-
 vilege  given  nottce  of  by  the
 members  shown  against

 —_

 @  Alleged  lea-  Notice  by
 kage  of  Bud-  Shri  Laie

 t  figures  ram  Achaw aa  ¥959-60  Singh
 relating  to
 Manipur.

 (if)  Allegedleak-  Notice  by
 age  of  Bud-  Shri  S.M.

 get
 proposals  Banerjee

 7  1959-60,

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE.  5345—47
 Shri  Atal  Bihari  Vajpayee

 called  the  attention  of  the
 Munster  of  Labour  and
 Employment  to  a  fire  in  a
 section  of  the  Giridih  Col-
 liery  on  the  2nd  March,  7959,
 resulung  in  the  death  of  four
 persons.

 The  Parliamentary  Secretary
 to  the  Minister  of  Labour
 and  kmployment  and  Plann-
 ing  (Shri  L.  N.  Misra)  made
 @  statement  in  regard  there
 to.

 BILL  PASSED
 The  Minster  of  Railways  (Shri

 Jaguvan  Ram)  moved  for
 the  consideration  of  the

 Ap- propriation  (Railways)
 2  Bill,  1959  The  motion
 was  adopted.  After  the
 clause-by-clause  considera-
 uon,  the  Bill  was  passed

 5347-48

 GENERAL  BUDGET—-GENE-
 RAL  DISCUSSION  5348—~68
 General  Discussion  on  the

 Budget  (General),  1959-60
 conunued,  ‘Lhe  Discussion
 was  not  concluded

 AGENDA  FOR  WEDNESDAY,
 MARCH,  WW,  39९59  PHAL- GUNA  20,  3880  (SAKA)
 General  Discussion  on  the

 Budget  (General).


